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HIGH COURT OF JAMMU & KASHMIR AND LADAKH AT SRINAGAR

(Excrcising powers of Bar Council undcr Scction 58 of the Advocates Act, 1961)
* % K

PROVISIONAL

ENROLLMENT

NOTIFICATION
No:/F27 7 IRGILP Dated: 55- -09-2023

It is hereby notified that vide High Court Order Dated 31.08.2023

Mr. Aabid Mushtaq
S/O Mushtaqg Ahmad Dar
R/O Awanpora, Tehsil Chadoora, District Budgam

has been admitted and enrolled as an Advocate on the rolis of Jammu and
Kashmir Bar Council provisionally for a period of one year from the date of
issuance of this notification, subject to the verification of his/her Provisional /LL.B
Degree Certificate from concerned University and verification of his/her character
and antecedents from CID. His/her name has been entered under serial

No.JK-679-2023 in the roll of Advocate maintained by this Registry.

The renewal/extension of provisional licence/enrollment must be

sought before the date of expiry unless the absolute/final enrollment as an

Advocate is ordered there before.

By Order

No:3973F-%3- /RGILP Dated #6.09.2023

Copy forwarded to the: -

1. Principal District and Sessions Judge, Budgam.

2 Secretary, Bar Council of India, New Delhi

3 Manager, Government Press, Srinagar for publication in the next issue of
Government Gazette.

4, —President, District Bar Association, Budgam.

5.

6

CPC e-Courts, High Court of J&K and Ladakh, Srinagar for uploading on
the official website.
Incharge Chief Librarian, High Court Wing Jammu/Srinagar for information
and also keeping record of the same.
7.  Mr. Aabid Mushtaq, Advocate
...... for information and necessary action.
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HIGH COURT OF JAMMU & KASHMIR AND LADAKH AT SRINAGAR
(Exercising powers of Bar Council under Section 58 of the Advocates Act, 1961)

[Frovisionar |
L_ ENRONT J

NOTIFICATION
No:/{28 9[223RGILP Dated: o¢ - -09-2023

It is hereby notified that vide High Court Order Dated 31.08.2023

Ms. Aafreen Manzoor
D/O Manzoor Ahmad Pampori
R/O Shalla Kadal, Tehsil & District Srinagar

has been admitted and enrolled as an Advocate on the rolls of Jammu and
Kashmir Bar Council provisionally for a period of one year from the date of
issuance of this notification, subject to the verification of his/her Provisional /LL.B
Degree Certificate from concerned University and verification of his/fher character
and antecedents from CID. His/her name has been entered under serial

No. JK-680-2023 in the roll of Advocate maintained by this Registry.

The renewal/extension of provisional licence/enroliment must be

sought before the date of expiry unless the absolute/final enroliment as an

Advocate is ordered there before.

LS

By Order V 7

ﬁ;g‘. trar (Administration)

No: 2.9 768 - (- /RG/LP Dated &6.09.2023 %

Copy forwarded to the: -

Principal District and Sessions Judge, Srinagar.

Secretary, Bar Council of India, New Delhi

Manager, Government Press, Srinagar for publication in the next issue of
Government Gazette.

President, J&K High Court Bar Association, Srinagar.

CPC e-Courts, High Court of J&K and Ladakh, Srinagar for uploading on

the official website. ‘ _ .
Incharge Chief Librarian, High Court Wing Jammu/Srinagar for information

and also keeping record of the same.
Ms. Aafreen Manzoor, Advocate

...... for information and necessary action. . —
Re 'istwration)
>
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HIGH COURT OF JAMMU & KASHMIR AND LADAKH AT SRINAGAR

(Exercising powers of Bar Council under Scection S8 of the Advocates Act, 1961)
* % K

PROVISIONAL

ENROLLMENT

NOTIFICATION
Noy/ 729 %/2213 IRGILP Dated: @6 - -09-2023

" Itis hereby notified that vide High Court Order Dated 31.08.2023

Mr. Abdul Majeed Zargar

S/O Gh Mehi —Ud-Din Zaragar

R/O H.No.110, Sabah Lane, Lal Bazar, Botashah Mohalla, Tehsil & District
Srinagar

has been admitted and enrolled as an Advocate on the rolls of Jammu and
Kashmir Bar Council provisionally for a period of one year from the date of
issuance of this notification, subject to the verification of his/her Provisional /LL.B
Degree Certificate from concerned University and verification of his/her character
and antecedents from CID. His/her name has been entered under serial

No. JK-681-2023 in the roll of Advocate maintained by this Registry.

The renewallextension of provisional licence/enroliment must be

sought before the date of expiry uniess the absolute/fina] enroliment as an

Advocate is ordered there before.

By Order ._,—
Eé istrar-(Administration)
No: 39 F# -B3 /RG/LP Dated 5€.09.2023 Z)‘f A2 l 12
Copy forwarded to the: -
1. Principal District and Sessions Judge, Srinagar.

2. Secretary, Bar Council of India, New Delhi
3. Manager, Government Press, Srinagar for publication in the next issue of
Government Gazette.

4. President, J&K High Court Bar Association, Srinagar.

5. CPC e-Courts, High Court of J&K and Ladakh, Srinagar for uploading on
the official website.

6. Incharge Chief Librarian, High Court Wing Jammu/Srinagar for information

and also keeping record of the same.
7.  Mr. Abdul Majeed Zargar, Advocate
...... for information and necessary action.

~

Registrar ministration)
’L «q‘]



| PROVISIONAL |
fL U
NOTIFICATION

No: &1{- fﬂzzyRGlLP Dated: &5. -09-2023

Itis hereby notified that vide High Court Order Dated 31.08.2023

Mr. Amullaya Gupta

S/0 Vibod Gupta

R/O Ward No. 11 C/o Sh. Vibod Gupta, Near Shaka Ground,
Tehsil & DistrictRajouri

has been admitted and enrolled as an Advocate on the rolls of Jammu and
Kashmir Bar Council provisionally for a period of one year from the date of
issuance of this notification, subject to the verification of his/her Provisional /LL.B
Degree Certificate from concerned University and verification of his/her character
and antecedents from CID. His/her name has been entered under serial

No. JK-682-2023 in the roll of Advocate maintained by this Registry.

The renewal/extension of provisional licence/enroliment must be
sought before the date of expiry unless the absolute/final enroliment as an
Advocate is ordered there before.

By Order J,_
"

Reﬁa‘r (Administration)
No: 3 F82Y- 3)- /RG/LP Dated £4.09.2023 ’9«,\‘\

Copy forwarded to the: -

1. Principal District and Sessions Judge, Rajouri.

2. Secretary, Bar Council of India, New Delhi

3. Manager, Government Press, Srinagar for publication in the next issue of
Government Gazette.

4, President, District Bar Association, Rajouri.

5. CPC e-Courts, High Court of J&K and Ladakh, Srinagar for uploading on
the official website.

6. Incharge Chief Librarian, High Court Wing Jammu/Srinagar for information
and also keeping record of the same.

7.  Mr. Amullaya Gupta, Advocate

...... for information and necessary action. -
[ -

()

R iétrar inistration) '
K“‘\ >



HIGH COURT OF JAMMU & KASHMIR AND LADAKH AT SRINAGAR

(Exercising powers of Bar Council under Section 58 of the Advocates Act, 1961)
* & &

NOTIFICATION
No:/{32 */313IRGILP Dated: 3¢~ -09-2023

It is hereby notified that vide High Court Order Dated 31.08.2023

Mr. Avinash Bhau
S/0O Sh. Bharat Singh
R/O Nandwal, P/O-Khour Tehsil Khour District Jammu

has been admitted and enrolled as an Advocate on the rolls of Jammu and
Kashmir Bar Council provisionally for a period of one year from the date of
issuance of this notification, subject to the verification of his/her Provisional /LL.B
Degree Certificate from concerned University and verification of his/her character
and antecedents from CID. His/her name has been entered under serial

No. JK-683-2023 in the roll of Advocate maintained by this Registry.

The renewal/extension of provisional licence/enroliment must be
souqght before the date of expiry unless the absolute/final enroliment as an
Advocate is ordered there before.

By Ord .
y Order \ﬂ(.w"’/
Iﬂﬁ dministration)
No:39 789 - 9/- /RG/LP Dated 24.09.2023 Ay ‘ﬁ

Copy forwarded to the: -

Principal District and Sessions Judge, Jammu.

Secretary, Bar Council of india, New Delhi

Manager, Government Press, Srinagar for publication in the next issue of

Government Gazette.
President, J&K High Court Bar Association, Jammu. .
CPC e-Courts, High Court of J&K and Ladakh, Srinagar for uploading on

the official website. _ .
Incharge Chief Librarian, High Court Wing Jammu/Srinagar for information

and also keeping record of the same.
Mr. Avinash Bhau, Advocate

...... for information and necessary action. .
-

PR o —
R istwatiou)
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HIGH COURT OF JAMMU & KASHMIR AND LADAKH AT SRINAGAR
(Exercising powers of Bar Council under Section 58 of the Advocates Act, 1961)

PROVISIONAL
ENROLLMENT
NOTIFICATION

No:/43/ %7293 IRGILP Dated: 0 £ - -09-2023

It is hereby notified that vide High Court Order Dated 31.08.2023

Ms. Aroosa Parveen
D/O Mohd. Hashim
R/O New Bombay Tailor, Gujjar Nagar, Rsidency Road , Jammu

has been admitted and enrolled as an Advocate on the rolls of Jammu and
Kashmir Bar Council provisionally for a period of one year from the date of
issuance of this notification, subject to the verification of his/fher Provisional /LL.B
Degree Certificate from concerned University and verification of his/her character
and antecedents from CID. His/her name has been entered under serial

No._JK-684-2023 in the roll of Advocate maintained by this Registry.

The renewallextension of provisional licence/enrollment must be

sought before the date of expiry unless the absolute/final enrollment as an

Advocate is ordered there before.

By Order —
— - LoV o
Refia inistration)
No: 39792-99- /RG/LP Dated54.09.2023 %}'
Copy forwarded to the: -

Principal District and Sessions Judge, Jammu.
Secretary, Bar Council of India, New Delhi
Manager, Government Press, Srinagar for publication in the next issue of
Government Gazette.

President, J&K High Court Bar Association, Jammu.

CPC e-Courts, High Court of J&K and Ladakh, Srinagar for uploading on
the official website.

Incharge Chief Librarian, High Court Wing Jammu/Srinagar for information
and also keeping record of the same.

7. Ms. Aroosa Parveen, Advocate

...... for information and necessary action.

Rﬁ iétrar ministration)
F— 25

@ bk N~




HIGH COURT OF JAMMU & KASHMIR AND LADAKH AT SRINAGAR
(Exercising powers of Bar Council under Section 58 of the Advocates Act, 1961)

e
ENROLLMENT _ [

e —

NOTIFICATION
No/432 971u3IRGILP Dated: #€ - -09-2023

It is hereby notified that vide High Court Order Dated 31.08.2023

Mr. Abdul Hanan Lone
S/0 Mohammad Sultan Lone
R/O Darpora Lolab( Kupwara) Mohalla Village Puranigama, Kupwara

has been admitted and enrolled as an Advocate on the rolls of Jammu and
Kashmir Bar Council provisionally for a period of one year from the date of
issuance of this notification, subjei:t to the verification of his/her Provisional /LL.B
Degree Certificate from concerned University and verification of his/her character
and antecedents from CID. His/her name has been entered under serial

No. JK-685-2023 in the roll of Advocate maintained by this Registry.

The renewal/extension of provisional licence/enroliment must be
sought before the date of expiry unless the absolute/final enroliment as an
Advocate is ordered there before.

By Order o -

ﬁ:ﬂ ministration)
No:34060 -0 F - /RGILP Dated6.09.2023 %"}
Copy forwarded to the: -

1. Principal District and Sessions Judge, Kupwara.
2. Secretary, Bar Council of India, New Delhi
3. Manager, Government Press, Srinagar for publication in the next issue of
Government Gazette.
4. President, District Bar Association, Kupwara.
5. CPC e-Courts, High Court of J&K and Ladakh, Srinagar for uploading on
the official website.
6. Incharge Chief Librarian, High Court Wing Jammu/Srinagar for information
and also keeping record of the same.
7. Mr. Abdul Hanan Lone, Advocate
...... for information and necessary action. .
[ g
oS

F .istrar (Administratibn)
&/w
X-v« <)
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HIGH COURT OF JAMMU & KASHMIR AND LADAKH AT SRINAGAR

(Exercising powers of Bar Council under Section 58 of the Advocates Act, 1961)
* d

| PROVISIONAL

ENROLLMENT

NOTIFICATION
No/£.33 4/252/IRGILP Dated: &€ . -09-2023

It is hereby notified that vide High Court Order Dated 31.08.2023

Ms. Anu Radha
D/O Sh. Jeet Raj
R/O Karail Manhasan , Bishnah, Jammu

has been admitted and enrolled as an Advocate on the rolls of Jammu and
Kashmir Bar Council provisionally for a period of one year from the date of
issuance of this notification, subject to the verification of his/her Provisional /LL.B
Degree Certificate from concerned University and verification of his/her character
and antecedents from CID. His/her name has been entered under serial

No. JK-686-2023 in the roll of Advocate maintained by this Registry.

The renewallextension of provisional licence/enroliment must be

sought before the date of expiry unless the absolute/final enroliment as an

Advocate is ordered there before.

By Order

Qﬁtﬁl dministration)
No: 39808 - /S~ /RGILP Dated 86.09.2023 %)V"

Copy forwarded to the: -
Principal District and Sessions Judge, Jammu.
Secretary, Bar Council of India, New Delhi
Manager, Government Press, Srinagar for publication in the next issue of
Government Gazette.
President, J&K High Court Bar Association, Jammu.
CPC e-Courts, High Court of J&K and Ladakh, Srinagar for uploading on
the official website.
Incharge Chief Librarian, High Court Wing Jammu/Srinagar for information
and also keeping record of the same.
7. Ms. Anu Radha, Advocate

...... for information and necessary action.

o ok Wb~

-

-~
o

I{’gistrar dministratioﬁ)
L s
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HIGH COURT OF JAMMU & KASHMIR AND LADAKH AT SRINAGAR
(Exercising powers of Bar Council under Section 58 of the Advocates Act, 1961)

PROVISIONAL
ENROLLMENT
NOTIFICATION

No:/8.3% 9]3223/RGILP Dated: 66 .-09-2023

It is hereby notified that vide High Court Order Dated 31.08.2023

Ms. Anu Radha

D/O Phool Kumar

R/O Kangri P/o Kangri, Ward No. 3 Mohalla Gurha Tehsil Beripattan
District Rajouri

has been admitted and enrolled as an Advocate on the rolls of Jammu and
Kashmir Bar Council provisionally for a period of one year from the date of
issuance of this notification, subject to the verification of his/her Provisional /LL.B
Degree Certificate from concerned University and verification of his/fher character
and antecedents from CID. His/her name has been entered under serial

No. JK-687-2023 in the roll of Advocate maintained by this Registry.

The renewal/extension of provisional licence/enrollment must be

sought before the date of expiry unless the absolute/final enroliment as an

Advocate is ordered there before.

By Order -
—
c,..l‘
9 5 " .
ij:tra inistration) *
No:398/b- 23 /RGILP Dated ©5.09.2023 A v
Copy forwarded to the: -

Principal District and Sessions Judge, Rajouri.
Secretary, Bar Council of India, New Delhi
Manager, Government Press, Srinagar for publication in the next issue of
Government Gazette.

President, District Bar Association Rajouri.

CPC e-Courts, High Court of J&K and Ladakh, Srinagar for uploading on
the official website.

Incharge Chief Librarian, High Court Wing Jammu/Srinagar for information
and also keeping record of the same.

7. Ms. Anu Radha, Advocate

...... for information and necessary action.

o ok wh=

ministration)
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HIGH COURT OF JAMMU & KASHMIR AND LADAKH AT SRINAGAR

(Exercising powers of Bar Council under Section 58 of the Advocates Act, 1961)
* % &

FWJ
|__ENROLLMENT _ |

NOTIFICATION
No:/Q%4 #/20)3/RGILP Dated: 5. -09-2023

It is hereby notified that vide High Court Order Dated 31.08.2023

Mr. Arun Kumar Rao
S/O Jernail Singh Rao
R/O House No. 45 Joura Kalan (Village) Tehsil Kahara District Doda

has been admitted and enrolled as an Advocate on the rolls of Jammu and
Kashmir Bar Council provisionally for a period of one year from the date of
issuance of this notification, subject to the verification of his/her Provisional /LL.B
Degree Certificate from concerned University and verification of his/her character
and antecedents from CID. His/her name has been entered under serial

No._JK-688-2023 in the roll of Advocate maintained by this Registry.

The renewal/extension of provisional licence/enroliment must be
gsought before the date of expiry unless the absolute/final enrollment as an
Advocate is ordered there before.

By Order
V W‘ /

trar (Admimstratlon)

S
No: 39022 -39./RG/LP Dated ¢4.09. 2023?/‘ /ﬁs’ﬁv’}

Copy forwarded to the: -

1 Principal District and Sessions Judge, Bhaderwah.

2 Secretary, Bar Council of India, New Delhi

3 Manager, Government Press, Srinagar for publication in the next issue of
Government Gazette.

4, President, District Bar Association, Doda.

5

6

7

CPC e-Courts, High Court of J&K and Ladakh, Srinagar for uploading on
the official website.
Incharge Chief Librarian, High Court Wing Jammu/Srinagar for information
and also keeping record of the same.
Mr. Arun Kumar Rao, Advocate

...... for information and necessary action.

|str\ar1m;tratlon

1/
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HIGH COURT OF JAMMU & KASHMIR AND LADAKH AT SRINAGAR
(Exercising powers of Bar Council under Section 58 of the Advocates Act, 1961)

PROVISIONAL
ENROLLMENT

NOTIFICATION
No:/J37 2/2:2YRGILP Dated: £4. -09-2023

It is hereby notified that vide High Court Order Dated 31.08.2023

Ms. Azhra Khari
D/O Mohd Igbal
R/O Mchra Nagrota Tehsil Rajouri District Rajouri

has been admitted and enrolled as an Advocate on the rolls of Jammu and
Kashmir Bar Council provisionally for a period of one year from the date of
issuance of this notification, subject to the verification of his/her Provisional /LL.B
Degree Certificate from concerned University and verification of his/her character
and antecedents from CID. His/her name has been entered under serial

No. JK-689-2023 in the roll of Advocate maintained by this Registry.

The renewallextension of provisional licence/enroliment must be

sought before the date of expiry unless the absolute/final enroliment as an

Advocate is ordered there before.

.

By Order o
y /

‘4N - .
Registrar{Administration)

N0:239 840 - {1 Z-RG/LP Dated 54.09.2023 %

Copy forwarded to the: -
Principal District and Sessions Judge, Rajouri.
Secretary, Bar Council of India, New Delhi
Manager, Government Press, Srinagar for publication in the next issue of
Government Gazette.
President, District Bar Association, Rajouri.
CPC e-Courts, High Court of J&K and Ladakh, Srinagar for uploading on
the official website.
Incharge Chief Librarian, High Court Wing Jammu/Srinagar for information
and also keeping record of the same.
7. Ms. Azhra Khari, Advocate

...... for information and necessary action.

@ ok wh=

gistrar (Administration)

2
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HIGH COURT OF JAMMU & KASHMIR AND LADAKH AT SRINAGAR

(Excrcising powers of Bar Council under Section 58 of the Advocates Act, 1961)
* & %

PROVISIONAL

ENROLLMENT

NOTIFICATION
No:/430 7/4m3RGILP Dated: F£ -09-2023

It is hereby notified that vide High Court Order Dated 31.08.2023

Ms. Arushi Sharma
D/O Romesh Chander
R/O Rada Da Kot, Malhar Tehsil & District Udhampur

has been admitted and enrolled as an Advocate on the rolls of Jammu and
Kashmir Bar Council provisionally for a period of one year from the date of
issuance of this notification, subject to the verification of his/her Provisional /LL.B
Degree Certificate from concerned University and verification of his/her character
and antecedents from CID. His/her name has been entered under serial

No. JK-690-2023 in the roli of Advocate maintained by this Registry.

The renewal/extension of provisional licence/enroliment must be

sought before the date of expiry unless the absolute/final enroliment as an

Advocate is ordered there before.

By Order

e
RZiftrar dministration)
No:3 984G 8- 5SIRGILP Dated #£.09.2023 "

Copy forwarded to the: -
Principal District and Sessions Judge, Udhampur.
Secretary, Bar Council of India, New Delhi
Manager, Government Press, Srinagar for publication in the next issue of
Government Gazette.
President, District Bar Association, Udhampur.
CPC e-Courts, High Court of J&K and Ladakh, Srinagar for uploading on
the official website.
Incharge Chief Librarian, High Court Wing Jammu/Srinagar for information
and also keeping record of the same.
7. Ms. Arushi Sharma, Advocate
...... for information and necessary action. .

\«m‘/'ww
~ . /
gistrar inistration)”

Z 255

o R wGN=
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HIGH COURT OF JAMMU & KASHMIR AND LADAKH AT SRINAGAR
(Excrcising powers of Bar Council under Section 58 of the Advocates Act, 1961)

PROVISIONAL
ENROLLMENT
NOTIFICATION

No/439 9/2a13/RGILP Dated: 2% --09-2023

It is hereby notified that vide High Court Order Dated 31.08.2023

Mr. Anjum Arif Ganai
S/O Nisar Ahmed
R/O Ward No. 6, Lowang Bani, Tehsil Bani, District Kathua

has been admitted and enrolled as an Advocate on the rolls of Jammu and
Kashmir Bar Council provisionally for a period of one year from the date of
issuance of this notification, subject to the verification of his/her Provisional /LL.B
Degree Certificate from concerned University and verification of his/her character
and antecedents from CID. Histher name has been entered under serial

No. JK-691-2023 in the roll of Advocate maintained by this Registry.

The renewallextension of provisional licence/enroliment must be

sought before the date of expiry unless the absolute/final enroliment as an

Advocate is ordered there before.

By Order S
o /
ﬁgﬁia ministration)
No:398.56 - &3 ./RG/LP Dated 56.09.2023 ’/‘m
Copy forwarded to the: -

Principal District and Sessions Judge, Kathua.
Secretary, Bar Council of India, New Delhi
Manager, Government Press, Srinagar for publication in the next issue of
Government Gazette.

President, District Bar Association, Kathua.

CPC e-Courts, High Court of J&K and Ladakh, Srinagar for uploading on
the official website.

Incharge Chief Librarian, High Court Wing Jammu/Srinagar for information
and also keeping record of the same.

7. Mr. Anjum Arif Ganai, Advocate

...... for information and necessary action.

o ok N=

A

o

i'strar ministratiﬁ
A, o
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HIGH COURT OF JAMMU & KASHMIR AND LADAKH AT SRINAGAR
(Excrcising powers of Bar Council under Scction 58 of the Advocates Act, 1961)

PROVISIONAL
ENROLLMENT
NOTIFICATION

No/QYo 7[I3RGILP Dated: 24- -09-2023

It is hereby notified that vide High Court Order Dated 31.08.2023

Mr. Abdul Faik Najar
S/O Shabir Ahmad Najar
R/O Wangan Pora Eidgah, Tehsil Eidgah, District Srinagar

has been admitted and enrolled as an Advocate on the rolls of Jammu and
Kashmir Bar Council provisionally for a period of one year from the date of
issuance of this notification, subject to the verification of his/her Provisional /LL.B
Degree Certificate from concerned University and verification of his/her character
and antecedents from CID. His/her name has been entered under serial

No. JK-692-2023 in the roll of Advocate maintained by this Registry.

The renewallextension of provisional licence/enroliment must be

sought before the date of expiry unless the absolute/final enroliment as an

Advocate is ordered there before.

-~

By Order —~
- e
Rﬁz—{rar inistration)
No: 390bY-F/- /RG/LP Dated 54.09.2023 %n/
Copy forwarded to the: -

Principal District and Sessions Judge, Srinagar.
Secretary, Bar Council of India, New Delhi
Manager, Government Press, Srinagar for publication in the next issue of
Government Gazette.

President, J&K High Court Bar Association, Srinagar.

CPC e-Courts, High Court of J&K and Ladakh, Srinagar for uploading on
the official website.

Incharge Chief Librarian, High Court Wing Jammu/Srinagar for information
and also keeping record of the same.

7.  Mr. Abdul Faik Najar, Advocate

...... for information and necessary action.

oS -
fgiétraWrat{
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HIGH COURT OF JAMMU & KASHMIR AND LADAKH AT SRINAGAR

(Exercising powers of Bar Council under Scction 58 of the Advocates Act, 1961)
* ok

PROVISIONAL

ENROLLMENT

NOTIFICATION
No/8Y! *Yf2222IRGILP Dated: #4- -09-2023

It is hereby notified that vide High Court Order Dated 31.08.2023

Ms. Astha Sharma

D/O Karnesh Kumar

R/O Village Sher Khass, Mohalla Bandita, Ward No. 11, Tehsil Haveli,
District Poonch

has been admitted and enrolled as an Advocate on the rolls of Jammu and
Kashmir Bar Council provisionally for a period of one year from the date of
issuance of this notification, subject to the verification of his/her Provisional /LL.B
Degree Certificate from concerned University and verification of his/her character
and antecedents from CID. His’/her name has been entered under serial

No. JK-693-2023 in the roll of Advocate maintained by this Registry.

The renewallextension of provisional licence/enrollment must be

sought before the date of expiry unless the absolute/final enrollment as an

Advocate is ordered there before.

By Order w/

I{—'g trar (Administration)

No:3407.2-"79- /RG/LP Datedds'.09.2023 %’q’

Copy forwarded to the: -

Principal District and Sessions Judge, Poonch.

Secretary, Bar Council of India, New Delhi

Manager, Government Press, Srinagar for publication in the next issue of
Government Gazette.

President, District Bar Association, Poonch.

CPC e-Courts, High Court of J&K and Ladakh, Srinagar for uploading on
the official website.

Incharge Chief Librarian, High Court Wing Jammu/Srinagar for information
and also keeping record of the same.

7. Ms. Astha Sharma, Advocate

...... for information and necessary action. k/
o™

glstrar (Admumstratnon

s
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HIGH COURT OF JAMMU & KASHMIR AND LADAKH AT SRINAGAR
(Exercising powers of Bar Council under Section 58 of the Advocates Act, 1961)

| PROVISIONAL
|__ENROLLMENT |
NOTIFICATION

No:/Q42 2720)3/RGILP Dated: 28 -09-2023

It is hereby notified that vide High Court Order Dated 31.08.2023

Ms. Ayesha Showkat
D/O Showkat Hussain Lone
R/O Gania Mohalla, Manzgam Brein, Tehsil Khaniyar District Srinagar

has been admitted and enrolled as an Advocate on the rolls of Jammu and
Kashmir Bar Council provisionally for a period of one year from the date of
issuance of this notification, subject to the verification of his/her Provisional /LL.B
Degree Certificate from concerned University and verification of his/her character
and antecedents from CID. His/her name has been entered under serial

No. JK-694-2023 in the roll of Advocate maintained by this Registry.

The renewal/extension of provisional licence/enroliment must be
sought before the date of expiry unless the absolute/final enroliment as an
Advocate is ordered there before.

By Order
l(’ istra minist ratlon)

egl
No:3 9R8G0-8 7- /IRG/LP Dated 86,09.2023 Jl " £ )",

Copy forwarded to the: -

1 Principal District and Sessions Judge, Srinagar.

2 Secretary, Bar Council of India, New Delhi .

3 Manager, Government Press, Srinagar for publication in the next issue of
Government Gazette.

4, President, J&K High Court Bar Association, Srinagar.

5

6

7

CPC e-Courts, High Court of J&K and Ladakh, Srinagar for uploading on
the official website.
Incharge Chief Librarian, High Court Wing Jammu/Srinagar for information
and also keeping record of the same.
Ms. Ayesha Showkat, Advocate .
...... for information and necessary action. -
o~

f

.
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HIGH COURT OF JAMMU & KASHMIR AND LADAKH AT SRINAGAR

(Exercising powers of Bar Council under Section 58 of the Advocates Act, 1961)
* Kk %

PROVISIONAL

ENROLLMENT

NOTIFICATION
No:/Qls3 ﬁbg’ IRGILP Dated: 8 - -09-2023

It is hereby notified that vide High Court Order Dated 31.08.2023

Mr. Arshad Ahmad Bhat
S/O Gh. Mohd Bhat
R/O Bhat Mohalla, Laribal, Tehsil Kakapora District Pulwama

has been admitted and enrolled as an Advocate on the rolls of Jammu and
Kashmir Bar Council provisionally for a period of one year from the date of
issuance of this notification, subject to the verification of his/her Provisional /LL.B
Degree Certificate from concerned University and verification of his/her character
and antecedents from CID. His/her name has been entered under serial

No. JK-695-2023 in the roll of Advocate maintained by this Registry.

The renewallextension of provisional licence/enroliment must be

sought before the date of expiry unless the absolute/final enroliment as an

Advocate is ordered there before.

]
By Order ' o

(ej—i.itrar ministration)
No: 39988 -8. /RG/LP Dated%.09.2023 /ﬁ‘fﬁ")

Copy forwarded to the: -
Principal District and Sessions Judge, Pulwama.
Secretary, Bar Council of India, New Delhi
Manager, Government Press, Srinagar for publication in the next issue of
Government Gazette.
President, District Bar Association, Puiwama.
CPC e-Courts, High Court of J&K and Ladakh,Srinagar for uploading on
the official website.
Incharge Chief Librarian, High Court Wing Jammu/Srinagar for information
and also keeping record of the same.
7. Mr. Arshad Ahmad Bhat, Advocate
...... for information and necessary action.

ﬁstrar inistration)

S
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HIGH COURT OF JAMMU & KASHMIR AND LADAKH AT SRINAGAR

(Exercising powers of Bar Council under Section 58 of the Advocates Act, 1961)

PROVISIONAL
ENROLLMENT
NOTIFICATION

No:/8%4 g{wglRGlLP Dated: 8§ - -09-2023

It is hereby notified that vide High Court Order Dated 31.08.2023

Mr. Aniket Balgotra
S/O Darshan Kumar
R/O Village Gurha Balu, Tehsil Hira Nagar, District Kathua

has been admitted and enrolied as an Advocate on the rolls of Jammu and
Kashmir Bar Council provisionally for a period of one year from the date of
issuance of this notification, subject to the verification of his/her Provisional /LL.B
Degree Certificate from concerned University and verification of his/her character
and antecedents from CID. Histher name has been entered under serial

No. JK-696-2023 in the roll of Advocate maintained by this Registry.

The renewal/extension of provisional licence/enroliment must be

sought before the date of expiry unless the absolute/final enroliment as an

Advocate is ordered there before.

By Order N
T

l(ejf.ﬁr dministratioui)
No>989£.39943-/RG/LP Dated 36.09.2023 %

Copy forwarded to the: -
Principal District and Sessions Judge, Kathua.
Secretary, Bar Council of India, New Delhi
Manager, Government Press, Srinagar for publication in the next issue of
Government Gazette.
President, District Bar Association, Kathua.
CPC e-Courts, High Court of J&K and Ladakh, Srinagar for uploading on
the official website.
Incharge Chief Librarian, High Court Wing Jammu/Srinagar for information
and also keeping record of the same.
7. Mr. Aniket Balgotra, Advocate

...... for information and necessary action.

o ok b=

“

S,
o~

—
Registrar {Administration)
L— z%‘ﬁ/,v’b
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HIGH COURT OF JAMMU & KASHMIR AND LADAKH AT SRINAGAR

(Exercising powers of Bar Council under Section 58 of the Advocates Act, 1961)
* % %

PROVISIONAL

ENROLLMENT

NOTIFICATION
No:/8YS &f2423 IRGILP Dated: &€ - -09-2023

It is hereby notified that vide High Court Order Dated 31.08.2023

Mr. Anshual Sharma
S/0 Jugal Kishore Sharma
R/O Ward No.16,near Housing Colony Shiva Nagar, Tehsil & District Kathua

has been admitted and enrolled as an Advocate on the rolls of Jammu and
Kashmir Bar Council provisionally for a period of one year from the date of
issuance of this notification, subject to the verification of his/her Provisional /LL.B
Degree Certificate from concerned University and verification of his/her character
and antecedents from CID. His/her name has been entered under serial

No. JK-697-2023 in the roll of Advocate maintained by this Registry.

The renewallextension of provisional licence/enrollment must be

sought before the date of expiry unless the absolute/final enrollment as an
Advocate is ordered there before.

By Order A

e

ministration)

Igj' trar
No: 392904 . // - RG/LP Dated 24.09.2023 *Zs” /A.Q‘I,/'v‘)

Copy forwarded to the: -
Principal District and Sessions Judge, Kathua.
Secretary, Bar Council of India, New Delhi
Manager, Government Press, Srinagar for publication in the next issue of
Government Gazette.
President, District Bar Association, Kathua.
CPC e-Courts, High Court of J&K and Ladakh,Srinagar for uploading on
the official website.
Incharge Chief Librarian, High Court Wing Jammu/Srinagar for information
and also keeping record of the same.
7. Mr. Anshual Sharma, Advocate
...... for information and necessary action.

o M=

o

hY

or

gistrar (Administratiori)
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HIGH COURT OF JAMMU & KASHMIR AND LADAKH AT SRINAGAR

(Exercising powers of Bar Council under Scction 58 of the Advocates Act, 1961)
% b

PROVISIONAL

ENROLLMENT

NOTIFICATION
No:/QY/4 42013/RGILP Dated: £4. -09-2023

It is hereby notified that vide High Court Order Dated 31.08.2023

Mr. Anis-Ur-Rehman
S/0 Sh. Nasib Ullah Xhan
R/O Chandimarh,Tehsil Surankote,District Poonch

has been admitted and enrolled as an Advocate on the rolls of Jammu and
Kashmir Bar Council provisionally for a period of one year from the date of
issuance of this notification, subject to the verification of his/her Provisional /LL.B
Degree Certificate from concerned University and verification of his/her character
and antecedents from CID. His/her name has been entered under serial

No. JK-698-2023 in the roll of Advocate maintained by this Registry.

The renewal/extension of provisional licence/enroliment must be

sought before the date of expiry unless the absolute/final enroliment as an

Advocate is ordered there before.

By Order o -

ﬁaﬁ ministration)'
No: 39 9/2-/9 - RGILP Dated#4.09.2023 ¢3 A 1%

Copy forwarded to the: -
Principal District and Sessions Judge Poonch.
Secretary, Bar Council of India, New Delhi
Manager, Government Press, Srinagar for publication in the next issue of
Government Gazette.
President, District Bar Association, Poonch.
CPC e-Courts, High Court of J&K and Ladakh,Srinagar for uploading on
the official website.
Incharge Chief Librarian, High Court Wing Jammu/Srinagar for information
and also keeping record of the same.
7. Mr. Anis-Ur-Rehman, Advocate
...... for information and necessary action.

bk W=

o
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%itrar dministration)
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HIGH COURT OF JAMMU & KASHMIR AND LADAKH AT SRINAGAR

(Exercising powers of Bar Council under Section 58 of the Advocates Act, 1961)
* % %

PROVISIONAL

ENROLLMENT

NOTIFICATION
No;fM&&IRGlLP Dated: @4- -09-2023

It is hereby notified that vide High Court Order Dated 31.08.2023

Mr. Aquib Nawaz
S/0 Mohammad Sharief Mir
R/O Village Cheera, Tehsil Phagsoo,District Doda.

has been admitted and enrolled as an Advocate on the rolls of Jammu and
Kashmir Bar Council provisionally for a period of one year from the date of
issuance of this notification, subject to the verification of his/her Provisional /LL.B
Degree Certificate from concerned University and verification of his/her character
and antecedents from CID. His/her name has been entered under serial

No. JK-699-2023 in the roll of Advocate maintained by this Registry.

The renewal/extension of provisional licence/enroliment must be

sought before the date of expiry unless the absolute/final enroliment as an

Advocate is ordered there before.

By Order
- "’";—f"
Rei@tar Administration)
No: Y0149 .S /RGILP Dated99.09.2023 %
Copy forwarded to the: -

1. Principal District and Sessions Judge, Bhaderwah.

2. Secretary, Bar Council of India, New Delhi

3. Manager, Government Press, Srinagar for publication in the next issue of
Government Gazette.

4. President, District Bar Association, Doda.

5. CPC e-Courts, High Court of J&K and Ladakh, Srinagar for uploading on
the official website.

6 incharge Chief Librarian, High Court Wing Jammu/Srinagar for information
and also keeping record of the same.

7.  Mr. Aquib Nawaz, Advocate

...... for information and necessary action. .
-

Re distra dministration)
L2 S
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HIGH COURT OF JAMMU & KASHMIR AND LADAKH AT SRINAGAR

(Exercising powers of Bar Council under Scction 58 of the Advocates Act, 1961)
* % %k

PROVISIONAL

ENROLLMENT

NOTIFICATION
No: /45! 9/2623/RGILP Dated: 4. -09-2023

It is hereby notified that vide High Court Order Dated 31.08.2023

Mr. Aarif Maqbool Nengroo
S/O Mohammad Maqbool Nengroo
R/O Maqdam Mohalla, Shalagam, Tehsil Bijbehara,District Anantnag

has been admitted and enrolled as an Advocate on the rolls of Jammu and
Kashmir Bar Council provisionally for a period of one year from the date of
issuance of this notification, subject to the verification of his/her Provisional /LL.B
Degree Certificate from concerned University and verification of his/her character
and antecedents from CID. His/her name has been entered under serial

No. JK-700-2023 in the roll of Advocate maintained by this Registry.

The renewallextension of provisional licence/enrollment must be

sought before the date of expiry unless the absolute/final enroliment as an

Advocate is ordered there before.

w

.

By Order

ﬁgﬂr (Administration)
No: Qa S 2 -BY./RG/LP Dated?§-.09.2023 gﬂl“&

Copy forwarded to the: -

1. Principal District and Sessions Judge, Anantnag.

2. Secretary, Bar Council of India, New Delhi

3. Manager, Government Press, Srinagar for publication in the next issue of
Government Gazette.

4, President, District Bar Association, Anantnag.

5. CPC e-Courts, High Court of J&K and Ladakh,Srinagar for uploading on
the official website.

6. Incharge Chief Librarian, High Court Wing Jammu/Srinagar for information

and also keeping record of the same.
7. Mr. Aarif Magbool Nengroo, Advocate
...... for information and necessary action.

" N
Registrar (Administration)

%yﬁ
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HIGH COURT OF JAMMU & KASHMIR AND LADAKH AT SRINAGAR

(Excrcising powers of Bar Council under Section 58 of the Advocates Act, 1961)
* ke *

PROVISIONAL

ENROLLMENT

NOTIFICATION
No:/ﬁﬂ_al,zgRGlLP Dated: 6§ .-09-2023

It is hereby notified that vide High Court Order Dated 31.08.2023

Mr. Abdul Samad Khankashi
S/0 Mohammad Ameen Khankashi
R/O Peer Takya, Nigeen, Hazratbal,Tehsil North District Srinagar

has been admitted and enrolled as an Advocate on the rolls of Jammu and
Kashmir Bar Council provisionally for a period of one year from the date of
issuance of this notification, subject to the verification of his/her Provisional /LL.B
Degree Certificate from concerned University and verification of his/her character
and antecedents from CID. His/her name has been entered under serial

No. JK-701-2023 in the roll of Advocate maintained by this Registry.

The renewal/extension of provisional licence/enrollment must be

sought before the date of expiry unless the absolute/final enroliment as an

Advocate is ordered there before.

By Order .
-
o /

I{?rjitrar dministration)
No.-fta [6§ - F2+ /RGILP Dated04.09.2023 45]4)"')

Copy forwarded to the: -
Principal District and Sessions Judge, Srinagar.
Secretary, Bar Council of India, New Delhi
Manager, Government Press, Srinagar for publication in the next issue of
Government Gazette.
President J&K High Court Bar Association, Srinagar.
CPC e-Courts, High Court of J&K and Ladakh, Srinagar for uploading on
the official website.
incharge Chief Librarian, High Court Wing Jammu/Srinagar for information
and also keeping record of the same.
7. Mr. Abdul Samad Khankashi, Advocate

...... for information and necessary action.

o obh b=

Wi}v

-

trar (%gwn)



24

HIGH COURT OF JAMMU & KASHMIR AND LADAKH AT SRINAGAR

(Exercising powers of Bar Council under Scction 58 of the Advocates Act, 1961)
* % %

PROVISIONAL

ENROLLMENT

NOTIFICATION

No:/853 ¢f303 IRGILP Dated: 8. -09-2023

It is hereby notified that vide High Court Order Dated 31.08.2023

Ms. Ankita Sasan

D/O Balbir Kumar Sasan

R/O Near Telephone Exchange, Kotli Gala Bana, Tehsil R.S.Pura, District
Jammu

has been admitted and enrolled as an Advocate on the rolls of Jammu and
Kashmir Bar Council provisionally for a period of one year from the date of
issuance of this notification, subject to the verification of his/her Provisional /LL.B
Degree Certificate from concerned University and verification of his/her character
and antecedents from CID. His/her name has been entered under serial

No. JK-702-2023 in the roll of Advocate maintained by this Registry.

The renewallextension of provisional licence/enrollment must be

sought before the date of expiry unless the absolute/final enroliment as an

Advocate is ordered there before.

By Order

~

No: [/0/ 73-80-/RG/LP Dated 08.09.2023

oL

dn}grstr/akion)

a)7

Copy forwarded to the: -

1. Principal District and Sessions Judge, Jammu.

2. Secretary, Bar Council of India, New Delhi

3. Manager, Government Press, Srinagar for publication in the next issue of
Government Gazette.

4. President, J&K High Court Bar Association, Jammu.

5. CPC e-Courts, High Court of J&K and Ladakh,Srinagar for uploading on

6

the official website.
Incharge Chief Librarian, High Court Wing Jammu/Srinagar for information
and also keeping record of the same.
7. Ms. Ankita Sasan, Advocate
...... for information and necessary action. .

- g

\

Registrar (Administration

"
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HIGH COURT OF JAMMU & KASHMIR AND LADAKH AT SRINAGAR

(Exercising powers of Bar Council under Scction 58 of the Advocates Act, 1961)
* % %

PROVISIONAL

ENROLLMENT

NOTIFICATION
No:mg;_ogme/w Dated: &§. -09-2023

It is hereby notified that vide High Court Order Dated 31.08.2023

Mr. Abhishek Kohli
S/O Sh. Des Raj
R/O Vijaypur Kothi, Tehsil Vijaypur, District Samba

has been admitted and enrolled as an Advocate on the rolls of Jammu and
Kashmir Bar Council provisionally for a period of one year from the date of
issuance of this notification, subject to the verification of his/her Provisional /LL.B
Degree Certificate from concerned University and verification of his/her character
and antecedents from CID. His/her name has been entered under serial

No. JK-703-2023 in the roll of Advocate maintained by this Registry.

The renewal/extension of provisional licence/enrollment must be

sought before the date of expiry unless the absolute/final enroliment as an

Advocate is ordered there before.

By Order -
W
I?ez‘strar Administration)
No: {40/Q)-88 . /RGP Dated 68.09.2023 ‘3)‘7, ¥y
Copy forwarded to the: -

Principal District and Sessions Judge, Samba.

Secretary, Bar Council of India, New Delhi

Manager, Government Press, Srinagar for publication in the next issue of
Government Gazette.

President, District Bar Association Samba.

CPC e-Courts, High Court of J&K and Ladakh, Srinagar for uploading on
the official website.

Incharge Chief Librarian, High Court Wing Jammu/Srinagar for information
and also keeping record of the same.

7. Mr. Abhishek Kohli, Advocate .

...... for information and necessary action. \/‘ w}
~ ¢
ZQijrar (Administration)
7 y,,,?q,yfb
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HIGH COURT OF JAMMU & KASHMIR AND LADAKH AT SRINAGAR

(Exercising powers of Bar Council under Section 58 of the Advocates Act, 1961)
* ok x

PROVISIONAL |

NOTIFICATION
No:/ﬂ_guggg_melm Dated: (34.-09-2023

It is hereby notified that vide High Court Order Dated 31.08.2023

Mr. Abheyshek Jamwal
S/0 Kalyan Dev Singh
R/O P.O. Tikri, Village Chanas, Tehsil & District Udhampur

has been admitted and enrolled as an Advocate on the rolls of Jammu and
Kashmir Bar Council provisionally for a period of one year from the date of
issuance of this notification, subject to the verification of his/her Provisional /LL.B
Degree Certificate from concerned University and verification of his/her character
and antecedents from CID. His/her name has been entered under serial

No. JK-704-2023 in the roll of Advocate maintained by this Registry.

The renewal/extension of provisional licence/enroliment must be
sought before the date of expiry unless the absolute/final enroliment as an
Advocate is ordered there before.

By Order o
o~ —

‘p-’ Y
Reﬁffr (Administration)
No: QDJ_,[ z - JZ:Q; /RG/LP Dated 8§.09.2023 %ﬁ 7’(}

Copy forwarded to the: -
Principal District and Sessions Judge, Udhampur.
Secretary, Bar Council of India, New Delhi
Manager, Government Press, Srinagar for publication in the next issue of
Government Gazette.
President, District Bar Association, Udhampur.
CPC e-Courts, High Court of J&K and Ladakh,Srinagar for uploading on
the official website. .
Incharge Chief Librarian, High Court Wing Jammu/Srinagar for information
and also keeping record of the same.
7.  Mr. Abheyshek Jamwal, Advocate

...... for information and necessary action.

S s wNh=

~
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HIGH COURT OF JAMMU & KASHMIR AND LADAKH AT SRINAGAR
(Exercising powers of Bar Council under Scction 58 of the Advocates Act, 1961)

PROVISIONAL |
ENROLLMENT
NOTIFICATION

No:[ﬂ_WRGILP Dated: Od- -09-2023

It is hereby notified that vide High Court Order Dated 31.08.2023

Mr. Arshad Aziz Qureshi

S/O Abdul Aziz Qureshi

R/O Village Gursai,Tehsil Mendha; District Poonch

has been admitted and enrolled as an Advocate on the rolls of Jammu and
Kashmir Bar Council provisionally for a period of one year from the date of
issuance of this notification, subject to the verification of his/her Provisional /LL.B
Degree Certificate from concermed University and verification of his/her character
and antecedents from CID. His/her name has been entered under serial

No. JK-705-2023 in the roll of Advocate maintained by this Registry.

The renewal/extension of provisional licence/enroliment must be

sought before the date of expiry unless the absolute/final enrollment as an

Advocate is ordered there before.

By Order o
f%si dministration)
No: %&MIRGILP Dated 08,09.202 %/
Copy forwarded to the: -

1. Principal District and Sessions Judge, Poonch.

2. Secretary, Bar Council of India, New Delhi

3. Manager, Government Press, Srinagar for publication in the next issue of
Government Gazette.

4, President, District Bar Association, Poonch.

5. CPC e-Courts, High Court of J&K and Ladakh,Srinagar for uploading on
the official website.

6. Incharge Chief Librarian, High Court Wing Jammu/Srinagar for information
and also keeping record of the same.

7. Mr. Arshad Aziz Qureshi, Advocate

...... for information and necessary action. '

-
S~

i?égistra dministratic;n)
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HIGH COURT OF JAMMU & KASHMIR AND LADAKH AT SRINAGAR
(Exercising powers of Bar Council under Section 58 of the Advocates Act, 1961)

— _

( PROVISION 7\

_ENROLLMENT _ |
NOTIFICATION

No:/QCZ fRuaRGILP Dated: 34--09-2023

It is hereby notified that vide High Court Order Dated 31.08.2023

Mr. Abid Bashir
S/0O Bashir Ahmad
R/O Nawagabra, Kundlan, Tangdhar, Tehsil Karnah, District Kupwara

has been admitted and enrolled as an Advocate on the rolls of Jammu and
Kashmir Bar Council provisionally for a period of one year from the date of
issuance of this notification, subject to the verification of his/her Provisional /LL..B
Degree Certificate from concemned University and verification of his/her character
and antecedents from CID. Histher name has been entered under serial

No. JK-706-2023 in the roll of Advocate maintained by this Registry.

The renewal/lextension of provisional licence/enroliment must be
sought before the date of expiry unless the absolute/final enrolilment as an
Advocate is ordered there before.

By Order .
S~
Regjstrar {Administration)

No: QQJQM@_/RG/LP Dated a&os.zozszf-’ %\3

Copy forwarded to the: -

Principal District and Sessions Judge, Kupwara.

Secretary, Bar Council of India, New Delhi

Manager, Government Press, Srinagar for publication in the next issue of
Government Gazette.

President, District Bar Association, Kupwara.

CPC e-Courts, High Court of J&K and Ladakh,Srinagar for uploading on

the official website. . . .
Incharge Chief Librarian, High Court Wing Jammu/Srinagar for information

and also keeping record of the same.
\-K M‘;’

Mr. Abid Bashir, Advocate
istrar {Administration)
XV\ &)4’ VA

N 9 ok v~

...... for information and necessary action.
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HIGH COURT OF JAMMU & KASHMIR AND LADAKH AT SRINAGAR
(Excrcising powers of Bar Council under Section 58 of the Advocates Act, 1961)

PROVISIONAL
ENROLLMENT
NOTIFICATION

No/4$4 #J2u3/RGILP Dated: (4. -09-2023

It is hereby notified that vide High Court Order Dated 31.08.2023

Ms. Asma Rashid
D/O Abdul Rashid Malla
R/O Patushay, Tehsil & District Bandipora

has been admitted and enrolled as an Advocate on the rolls of Jammu and
Kashmir Bar Council provisionally for a period of one year from the date of
issuance of this notification, subject to the verification of his/her Provisional /LL.B
Degree Certificate from concerned University and verification of his/her character
and antecedents from CID. His/her name has been entered under serial

No. JK-707-2023 in the roll of Advocate maintained by this Registry.

The renewal/extension of provisional licence/enroliment must be

sought before the date of expiry unless the absolute/final enroliment as an

A}
(')
mlmstratlon)

No: QQ;LL[L Y Q- /RGP Dated 68.09.2023 Zi‘ %’%

Copy forwarded to the: -
Principal District and Sessions Judge, Bandipora.
Secretary, Bar Council of India, New Delhi
Manager, Government Press, Srinagar for publication in the next issue of
Government Gazette.
President, District Bar Association, Bandipora.
CPC e-Courts, High Court of J&K and Ladakh, Srinagar for uploading on
the official website.
Incharge Chief Librarian, High Court Wing Jammu/Srinagar for information
and also keeping record of the same.
7. Ms. Asma Rashid, Advocate
...... for information and necessary action. .

e o~

Z‘g—ls\tra mlmstr;t’llon)

Advocate is ordered there before.

By Order

o ok ON=
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HIGH COURT OF JAMMU & KASHMIR AND LADAKH AT SRINAGAR

(Exercising powers of Bar Council under Section 58 of the Advocates Act, 1961)
* & %

ENROLLMENT

NOTIFICATION
No:/F59 %303/RGILP Dated: - -09-2023

Itis hereby notified that vide High Court Order Dated 31.08.2023

Mr. Arsalan Ayoub

S/0 Mohammad Ayoub Mir

R/O House No.1, Nowpora (Mir Mohalla) Bewora, Tehsil Bijbehara, District
Anantnag

has been admitted and enrolled as an Advocate on the rolis of Jammu and
Kashmir Bar Council provisionally for a period of one year from the date of
issuance of this notification, subject to the verification of his/her Provisional /LL.B
Degree Certificate from concerned University and verification of his/her character
and antecedents from CID. Histher name has been entered under serial

No. JK-708-2023 in the roll of Advocate maintained by this Registry.

The renewal/extension of provisional licence/enrollment must be
sought before the date of expiry unless the absoluteffinal enroliment as an
Advocate is ordered there before.

By Order .

T

ﬁgj?lar {Administration)
No: MIRG/LP Dated 99.09.2023 “ 9«4%] ¥

Copy forwarded to the: -
Principal District and Sessions Judge, Anantnag.
Secretary, Bar Council of India, New Delhi
Manager, Government Press, Srinagar for publication in the next issue of
Government Gazette.
President, District Bar Association, Anantnag.
CPC e-Courts, High Court of J&K and Ladakh, Srinagar for uploading on
the official website.
Incharge Chief Librarian, High Court Wing Jammu/Srinagar for information
and also keeping record of the same.
Mr. Arsalan Ayoub, Advocate

...... for information and necessary action.
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Registrar (Administration)
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HIGH COURT OF JAMMU & KASHMIR AND LADAKH AT SRINAGAR

(Exercising powers of Bar Council under Section 58 of the Advocates Act, 1961)
* k%

PROVISIONAL

ENROLLMENT

NOTIFICATION
No:/44t %/2.)3/RGILP Dated: 2J--09-2023

It is hereby notified that vide High Court Order Dated 31.08.2023

Ms. Aisha Ameen

D/O Mohammad Ameen Najar

R/O Watergam Wagoora, Panchayat Colony, Tehsil Wagoora District
Baramulla

has been admitted and enrolled as an Advocate on the rolls of Jammu and
Kashmir Bar Council provisionally for a period of one year from the date of
issuance of this notification, subject to the verification of his/her Provisional /LL.B
Degree Certificate from concerned University and verification of his/her character
and antecedents from CID. His/her name has been entered under serial

No. JK-709-2023 in the roll of Advocate maintained by this Registry.

The renewallextension of provisional licence/enroliment must be

sought before the date of expiry unless the absolute/final enrollment as an
Advocate is ordered there before. '

By Order N
orV
I{ﬁftr/ ministration)
No: é[ag.sg:. Z2. /RG/LP Dated 64.09.2023 a,}ﬁ\yﬂ7
Copy forwarded to the: -

1. Principal District and Sessions Judge, Baramulla.

2.  Secretary, Bar Council of India, New Delhi

3. Manager, Government Press, Srinagar for publication in the next issue of
Government Gazette.

4. President, District Bar Association, Baramulla.

5. CPC e-Courts, High Court of J&K and Ladakh, Srinagar for uploading on
the official website.

6. Incharge Chief Librarian, High Court Wing Jammu/Srinagar for information

and also keeping record of the same.
7. Ms. Aisha Ameen, Advocate
...... for information and necessary action.

[

oV —

?gistr ministration) )
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HIGH COURT OF JAMMU & KASHMIR AND LADAKH AT SRINAGAR

(Excrcising powers of Bar Council under Section 58 of the Advocates Act, 1961)
% % %

PROVISIONAL

ENROLLMENT

NOTIFICATION
No:/myRGILP Dated: J£). -09-2023

it is hereby notified that vide High Court Order Dated 31.08.2023

Mr. Aadil Bashir Anchari
S/O Bashir Ahmad Anchari
R/O 168 Khawaja Yarbal,Saida Kadal, Tehsil Khanyar District Srinagar

has been admitted and enrolled as an Advocate on the rolls of Jammu and
Kashmir Bar Council provisionally for a period of one year' from the date of
issuance of this notification, subject to the verification of his/her Provisional /LL.B
Degree Certificate from concerned University and verification of his/her character
and antecedents from CID. His’lher name has been entered under serial

No. JK-710-2023 in the roll of Advocate maintained by this Registry.

The renewallextension of provisional licence/enroliment must be

sought before the date of expiry unless the absolute/final enroliment as an

\«/W‘;/
Q 'tra inistration) ‘
& 7

No: MIRG/LP Dated £4.09.2023

Copy forwarded to the: -

1. Principal District and Sessions Judge, Srinagar.

2, Secretary, Bar Council of India, New Delhi

3. Manager, Government Press, Srinagar for publication in the next issue of
Government Gazette.

4, President, J&K High Court Bar Association, Srinagar.

5. CPC e-Courts, High Court of J&K and Ladakh, Srinagar for uploading on

6

Advocate is ordered there before.

By Order

the official website.
Incharge Chief Librarian, High Court Wing Jammu/Srinagar for information
and also keeping record of the same.
7. Mr. Aadil Bashir Anchari, Advocate
...... for information and necessary action. .

o~
<

%iistra dministration)
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HIGH COURT OF JAMMU & KASHMIR AND LADAKH AT SRINAGAR

(Excrcising powcers of Bar Council under Section S8 of the Advocates Act, 1961)
* % %

PROVISIONAL

ENROLLMENT

NOTIFICATION
No:/243 4f32/RGILP Dated: OA. -09-2023

It is hereby notified that vide High Court Order Dated 31.08.2023

Ms. Akanksha Perhan

D/O Ajit Singh

R/O Chore, Panjian, Tehsil Majalta, District Udhampur

has been admitted and enrolled as an Advocate on the rolls of Jammu and
Kashmir Bar Council provisionally for a period of one year from the date of
issuance of this notification, subject to the verification of his/her Provisional /LL.B
Degree Certificate from concerned University and verification of his/her character
and antecedents from CID. His/her name has been entered under serial

No. JK-711-2023 in the roll of Advocate maintained by this Registry.

The renewallextension of provisional licence/enroliment must be

souqght before the date of expiry unless the absolute/final enrollment as an

Advocate is ordered there before.

By Order <
| o~
Rjﬁr ministration)
No: Q'Q 289t 80 /RG/LP Dated £9.09.2023 ‘5']°" v
Copy forwarded to the: -

Principal District and Sessions Judge, Udhampur.

Secretary, Bar Council of India, New Delhi

Manager, Government Press, Srinagar for publication in the next issue of
Government Gazette.

President, District Bar Association, Udhampur.

CPC e-Courts, High Court of J&K and Ladakh, Srinagar for uploading on
the official website.

Incharge Chief Librarian, High Court Wing Jammu/Srinagar for information
and also keeping record of the same.

7. Ms. Akanksha Perhan, Advocate

...... for information and necessary action.

Qo ks L=
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gistr ministration)
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HIGH COURT OF JAMMU & KASHMIR AND LADAKH AT SRINAGAR

(Excrcising powers of Bar Council under Scction 58 of the Advocates Act, 1961)
* % %

PROVISIONAL

ENROLLMENT

NOTIFICATION

No:|&U 4 ehSARGILP Dated: _& -09-2023

It is hereby notified that vide High Court Order Dated 31.08.2023

Mr. Adil Ashraf
S/0 Mohammad Ashraf Rather
R/O Munpora, Wuyan, Eidgah Mohalla, Tehsil Pampore, District Pulwama

has been admitted and enrolled as an Advocate on the rolls of Jammu and
Kashmir Bar Council provisionally for a period of one year from the date of
issuance of this notification, subject to the verification of his/her Provisional /LL.B
Degree Certificate from concerned University and verification of his/her character
and antecedents from CID. Histher name has been entered under serial

No. JK-712-2023 in the roll of Advocate maintained by this Registry.

The renewal/extension of provisional ficence/enrollment must be

souqght before the date of expiry unless the absolute/final enroliment as an

Advocate is ordered there before.

By Order

ministration)

egistrar
No: Yo 142 - NQ RGP Dated §.09. 2023£f /%ﬁ V)

Copy forwarded to the: -
Principal District and Sessions Judge, Pulwama.
Secretary, Bar Council of India, New Delhi
Manager, Government Press, Srinagar for publication in the next issue of
Government Gazette.
President, District Bar Association, Pulwama.
CPC e-Courts, High Court of J&K and Ladakh, Srinagar for uploading on
the official website.
Incharge Chief Librarian, High Court Wing Jammu/Srinagar for information
and also keeping record of the same.
7. Mr. Adil Ashraf, Advocate
...... for information and necessary action.

o os wN=
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glstrar ministration)
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HIGH COURT OF JAMMU & KASHMIR AND LADAKH AT SRINAGAR
(Exercising powers of Bar Council under Scction 58 of the Advocates Act, 1961)

PROVISIONAL
ENROLLMENT
NOTIFICATION

No:/Qbl 4/22IRGILP Dated: 28, -09-2023

It is hereby notified that vide High Court Order Dated 31.08.2023

Ms. Arbeena Irshad
D/O Irshad Ahmad
R/O Hazratbal, Mohalla Dhobi Ghat, Srinagar

has been admitted and enrolled as an Advocate on the rolls of Jammu and
Kashmir Bar Council provisionally for a period of one year from the date of
issuance of this notification, subject to the verification of his/her Provisional /LL.B
Degree Certificate from concerned University and verification of his/her character
and antecedents from CID. His/her name has been entered under serial

No. JK-713-2023 in the roll of Advocate maintained by this Registry.

The renewal/extension of provisional licence/enrollment must be

sought before the date of expiry unless the absolute/final enrollment as an

Advocate is ordered there before.

By Order .
. o
I(ej@zt-rar ministration)
no:{/0289- 96.R61P Dated08.09.2023 %Tﬁ
Copy forwarded to the: -

Principal District and Sessions Judge, Srinagar.
Secretary, Bar Council of India, New Delhi
Manager, Government Press, Srinagar for publication in the next issue of
Government Gazette.

President, J&K High Court Bar Association, Srinagar.

CPC e-Courts, High Court of J&K and Ladakh, Srinagar for uploading on
the official website.

Incharge Chief Librarian, High Court Wing Jammu/Srinagar for information
and aiso keeping record of the same.

7. Ms. Arbeena Irshad, Advocate

...... for information and necessary action.

o bk LN~

s -
éistrar ministration)
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HIGH COURT OF JAMMU & KASHMIR AND LADAKH AT SRINAGAR
(Exercising powers of Bar Council under Section 38 of the Advocates Act, 1961)

I yre———
| PROVISIONAL |
|__ENROLLMENT |

|
NOTIFICATION
No: MyRGILP Dated: #/4. -09-2023

Itis hereby notified that vide High Court Order Dated 31.08.2023

(===

Mr. Bupinder Anthal
S/O Sh. Dharam Chand
R/O Chanderkote, Tehsil & District Ramban

has been admitted and enrolled as an Advocate on the rolls of Jammu and
Kashmir Bar Council provisionally for a period of one year from the date of
issuance of this notification, subject to the verification of his/her Provisional /LL.B
Degree Certificate from concemed University and verification of his/her character
and antecedents from CID. His/her name has been entered under serial

No. JK-714-2023 in the roll of Advocate maintained by this Registry.

The renewal/extension of provisional licence/enrolliment must be
sought before the date of expiry unless the absolute/final enroliment as an
Advocate is ordered there before.

By Order 3
o

Rd¢ istrar (Administration)

No: WIRGILP Dated #8.09.2023 %”")

Copy forwarded to the: -

Principal District and Sessions Judge, Ramban.

Secretary, Bar Council of India, New Delhi

Manager, Government Press, Srinagar for publication in the next issue of

Government Gazette.
President, District Bar Association, Ramban. .
CPC e-Courts, High Court of J&K and Ladakh, Srinagar for uploading on

the official website. . . .
Incharge Chief Librarian, High Court Wing Jammu/Srinagar for information

and also keeping record of the same.
Mr. Bupinder Anthal, Advocate

...... for information and necessary action. .
VW i
< -~
gistr ministration)
A
es}‘ll

N o ok Wb~



37

HIGH COURT OF JAMMU & KASHMIR AND LADAKH AT SRINAGAR

(Exercising powers of Bar Council under Scction 58 of the Advocates Act, 1961)
¥ e

PROVISIONAL

ENROLLMENT

NOTIFICATION

No:/Q44 #fIa3 IRGILP Dated: 4. -09-2023

It is hereby notified that vide High Court Order Dated 31.08.2023

Ms. Bharti Gupta
D/O Subash Chander
R/O Ward No. 9, Tehsil & District Samba

has been admitted and enrolled as an Advocate on the rolls of Jammu and
Kashmir Bar Council provisionally for a period of one year from the date of
issuance of this notification, subject to the verification of his/her Provisional /LL.B
Degree Certificate from concerned University and verification of his/her character
and antecedents from CID. His’/her name has been entered under serial

No. JK-715-2023 in the roll of Advocate maintained by this Registry.

The renewallextension of rovisionél licence/enrollment _must be

souqght before the date of expiry unless the absolute/final enrollment as an

Advocate is ordered there before.

By Order

el

EeT' trar {Administration)
No: é[a 308-12. /RG/LP Dated 0309.2023421* ‘gﬂ"'}

Copy forwarded to the: -
1. Principal District and Sessions Judge, Samba.
2. Secretary, Bar Council of India, New Delhi
3. Manager, Government Press, Srinagar for publication in the next issue of
Government Gazette.
President, District Bar Association, Samba.
CPC e-Courts, High Court of J&K and Ladakh, Srinagar for uploading on
the official website.
Incharge Chief Librarian, High Court Wing Jammu/Srinagar for information
and also keeping record of the same.
7. Ms. Bharti Gupta, Advocate
...... for information and necessary action.

e

o ;s
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HIGH COURT OF JAMMU & KASHMIR AND LADAKH AT SRINAGAR

(Excrcising powers of Bar Council under Scction 58 of the Advocates Act, 1961)
b ok *

PROVISIONAL

ENROLLMENT

NOTIFICATION
No:/267 9 23 /RGILP Dated: 94.-09-2023

It is hereby notified that vide High Court Order Dated 31.08.2023

Mr. Balal Ahmed
S/O Mohd. Shabir
R/O Village Dodasan Bala, Tehsil Thannamandi, District Rajouri

has been admitted and enrolled as an Advocate on the rolls of Jammu and
Kashmir Bar Council provisionally for a period of one year from the date of
issuance of this notification, subject to the verification of his/her Provisional /LL.B
Degree Certificate from concerned University and verification of his/her character
and antecedents from CID. His/her name has been entered under serial

No. JK-716-2023 in the roll of Advocate maintained by this Registry.

The renewallextension of provisional licence/enroliment must be

sought before the date of expiry unless the absolute/final enroliment as an

Advocate is ordered there before.

By Order

)

aJ“"’A/‘-

dministration)

ﬁitfr
No: QQ 3)3.20./RG/LP Dated CR09.2023 ]o,[ »3

Copy forwarded to the: -

1. Principal District and Sessions Judge, Rajouri.

2. Secretary, Bar Council of India, New Delhi

3. Manager, Government Press, Srinagar for publication in the next issue of
Government Gazette.

4. President, District Bar Association, Rajouri.

5. CPC e-Courts, High Court of J&K and Ladakh, Srinagar for uploading on
the official website.

6 Incharge Chief Librarian, High Court Wing Jammu/Srinagar for information
and also keeping record of the same.

7. Mr. Balal Ahmed, Advocate

...... for information and necessary action. .
W e

gistrar [Admjnistratjon)

27157



39

HIGH COURT OF JAMMU & KASHMIR AND LADAKH AT SRINAGAR

(Exercising powers of Bar Council under Scction 58 of the Advocates Act, 1961)
% k%

PROVISIONAL

ENROLLMENT

NOTIFICATION

Noy/d44 #)30:3IRGILP Dated: 0 R.-09-2023

It is hereby notified that vide High Court Order Dated 31.08.2023

Ms. Bholi Devi
D/O Shounka Ram
R/Oo Village Prey, Tehsil Ramnagar, District Udhampur

has been admitted and enrolled as an Advocate on the rolls of Jammu and
Kashmir Bar Council provisionally for a period of one year from the date of
issuance of this notification, subject to the verification of his/her Provisional /LL.B
Degree Certificate from concerned University and verification of his/her character
and antecedents from CID. His/her name has been entered under serial

No. JK-717-2023 in the roll of Advocate maintained by this Registry.

The renewal/extension of provisional licence/enrollment must be

sought before the date of expiry unless the absolute/final enrollment as an

Advocate is ordered there before.

By Order
g
Rez'strar ministration)
No: Q’Q,zzzrz Q' /RG/LP Dated 8.09.2023 %10.) vo
Copy forwarded to the: -

1. Principal District and Sessions Judge, Udhampur.

2. Secretary, Bar Council of India, New Delhi

3. Manager, Government Press, Srinagar for publication in the next issue of
Government Gazette.

4, President, District Bar Association, Udhampur.

5. CPC e-Courts, High Court of J&K and Ladakh, Srinagar for uploading on
the official website.

6 Incharge Chief Librarian, High Court Wing Jammu/Srinagar for information
and also keeping record of the same.

7. Ms. Bholi Devi, Advocate

...... for information and necessary action.

ministration)

2en i.s.trar
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HIGH COURT OF JAMMU & KASHMIR AND LADAKH AT SRINAGAR
(Excrcising powers of Bar Council under Scction 58 of the Advocates Act, 1961)

PROVISIONAL
ENROLLMENT

NOTIFICATION
No:/§4% %/2023/RGILP Dated: 98- -09-2023

It is hereby notified that vide High Court Order Dated 31.08.2023

Ms. Bhaavika
D/O Rakesh Kumar
R/O Jiapota Raja Bazar Akhnoor, Tehsil Akhnoor, District Jammu

has been admitted and enrolled as an Advocate on the rolls of Jammu and
Kashmir Bar Council provisionally for a period of one year from the date of
issuance of this notification, subject to the verification of his/her Provisional /LL.B
Degree Certificate from concerned University and verification of his/her character
and antecedents from CID. His’/her name has been entered under serial

No. JK-718-2023 in the roll of Advocate maintained by this Registry.

The renewallextension of provisional licence/enroliment must be

sought before the date of expiry unless the absolute/final enroliment as an

Advocate is ordered there before.

By Order -
o, —

ministration)

n .
. you
No: - 34./RG/LP Dated$..09.202 %a{/y’}

Copy forwarded to the: -

1. Principal District and Sessions Judge, Jammu

2, Secretary, Bar Council of India, New Delhi

3. Manager, Government Press, Srinagar for publication in the next issue of
Government Gazette.

4, President, J&K High Court Bar Association, Jammu.

5. CPC e-Courts, High Court of J&K and Ladakh, Srinagar for uploading on
the official website.

6 Incharge Chief Librarian, High Court Wing Jammu/Srinagar for information
and also keeping record of the same.

7. Ms. Bhaavika, Advocate

...... for information and necessary action.

\T(w::r‘

) U,

gistrar {Administration)
Z i
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HIGH COURT OF JAMMU & KASHMIR AND LADAKH AT SRINAGAR

(Exercising powers of Bar Council undcr Section 58 of the Advocates Act, 1961)
* % %

PROVISIONAL

ENROLLMENT

NOTIFICATION
No: /07 %/%13IRGILP Dated: 08 -09-2023

It is hereby notified that vide High Court Order Dated 31.08.2023

Ms. Bazela Gulzar
D/O Gulzar Ahmad Sofi
R/O Wani Mohalla Hazratbal, Tehsil North Hazratbal, District Srinagar

has been admitted and enrolled as an Advocate on the rolls of Jammu and
Kashmir Bar Council provisionally for a period of one year from the date of
issuance of this notification, subject to the verification of his/her Provisional /LL.B
Degree Certificate from concerned University and verification of his/her character
and antecedents from CID. His/her name has been entered under serial

No. JK-719-2023 in the roll of Advocate maintained by this Registry.

The renewallextension of provisional licence/enrollment must be

sought before the date of expiry unless the absolute/final enroliment as an

Advocate is ordered there before.

By Order >
o ‘/
Ry.trar dministration)
No: Qafﬁl- _Z{_Q /RG/LP Dated £§-.09.2023 5’4’1’%
Copy forwarded to the: -

Principal District and Sessions Judge, Srinagar.
Secretary, Bar Councit of India, New Delhi
Manager, Government Press, Srinagar for publication in the next issue of
Government Gazette.

President, J&K High Court Bar Association, Srinagar.

CPC e-Courts, High Court of J&K and Ladakh, Srinagar for uploading on
the official website.

Incharge Chief Librarian, High Court Wing Jammu/Srinagar for information
and also keeping record of the same.

7. Ms. Bazela Gulzar, Advocate

...... for information and necessary action.

o ok wWh=
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HIGH COURT OF JAMMU & KASHMIR AND LADAKH AT SRINAGAR

(Exercising powers of Bar Council under Section S8 of the Advocates Act, 1961)
d dk %

PROVISIONAL

ENROLLMENT

NOTIFICATION
No: /[§Z#/ algzglRGn.P Dated: A Q- -09-2023

It is hereby notified that vide High Court Order Dated 31.08.2023

Ms. Babli Kumari
D/O Bishan Dass
R/0 V.P.O Rehal Dhamalian, Tehsil Bishnah, District Jammu

has been admitted and enrolled as an Advocate on the rolls of Jammu and
Kashmir Bar Council provisionally for a period of one year from the date of
issuance of this notification, subject to the verification of his/her Provisional /LL.B
Degree Certificate from concerned University and verification of his/her character
and antecedents from CID. His/her name has been entered under serial

No. JK-720-2023 in the roll of Advocate maintained by this Registry.

The renewallextension of provisional licence/enroliment must be

sought before the date of expiry unless the absolute/final enroliment as an

Advocate is ordered there before.

By Order -
S .’/'
£ . . -
Registrar ministration)
2, v
No: Qa 2SY. &/-/RG/LP Dated 88.09.2023 %ﬂ 7
Copy forwarded to the: -

1. Principal District and Sessions Judge, Jammu.

2. Secretary, Bar Council of India, New Delhi

3. Manager, Government Press, Srinagar for publication in the next issue of
Government Gazette.

4, President, J&K High Court Bar Association, Jammu.

5. CPC e-Courts, High Court of J&K and Ladakh, Srinagar for uploading on
the official website.

6 Incharge Chief Librarian, High Court Wing Jammu/Srinagar for information
and also keeping record of the same.

7. Ms. Babli Kumari, Advocate

...... for information and necessary action. .

et

I{}.istrar dministraﬁ
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HIGH COURT OF JAMMU & KASHMIR AND LADAKH AT SRINAGAR
(Exercising powers of Bar Council under Section 58 of the Advocates Act, 1961)

ROVISIO
| _enroLivent |

NOTIFICATI ON
No:/375" #]9223 IRGILP Dated: 8- -09-2023

It is hereby notified that vide High Court Order Dated 31.08.2023

Ms. Baman Belove
D/O Veer Jee Belove
R/O Belovepora, Tehsil Zainapora, District Shopian

has been admitted and enrolied as an Advocate on the rolls of Jammu and
Kashmir Bar Council provisionally for a period of one year from the date of
issuance of this notification, subject to the verification of his/her Provisional /LL.B
Degree Certificate from concerned University and verification of his/her character
and antecedents from CID. His’/her name has been entered under serial

No. JK-721-2023 in the roll of Advocate maintained by this Registry.

The renewall/extension of provisional licence/enrollment must be
sought before the date of expiry unless the absolute/final enroliment as an
Advocate is ordered there before.

By Order R
04‘ /
Xt/ra_r (Administration)
No: QQ 389. 97 /RGILP Dated?9.09.2023
Copy forwarded to the: -

Principal District and Sessions Judge, Shopian.
Secretary, Bar Council of India, New Delhi
Manager, Government Press, Srinagar for publication in the next issue of
Government Gazette.
President, District Bar Association, Shopian.
CPC e-Courts, High Court of J&K and Ladakh, Srinagar for uploading on
the official website.
Incharge Chief Librarian, High Court Wing Jammu/Srinagar for information
and also keeping record of the same.
Ms. Baman Belove, Advocate
...... for information and necessary action. \
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HIGH COURT OF JAMMU & KASHMIR AND LADAKH AT SRINAGAR

(Exercising powers of Bar Council under Section 58 of the Advocates Act, 1961)
* % *

PROVISIONAL

ENROLLMENT

NOTIFICATION
No:{Q74-7/23IRGILP Dated: &8 .-09-2023

It is hereby notified that vide High Court Order Dated 31.08.2023

Mr. Chaudhary Shahrukh Rashid
S/O Mohd. Rashid
R/O Village Kalaban, Tehsil Mendhar, District Poonch

has been admitted and enrolled as an Advocate on the rolls of Jammu and
Kashmir Bar Council provisionally for a period of one year from the date of
issuance of this notification, subject to the verification of his/her Provisional /LL.B
Degree Certificate from concerned University and verification of his/her character
and antecedents from CID. His/her name has been entered under serial

No. JK-722-2023 in the roll of Advocate maintained by this Registry.

The renewal/extension of provisional licence/enroliment must be

sought before the date of expiry unless the absolute/final enroliment as an

Advocate is ordered there before.

By Order .
=
ministration)

NO:QQB_‘ZMQL/RG/LP Dated 6£.09.2023 % 1%

Copy forwarded to the: -

Principal District and Sessions Judge, Poonch.

Secretary, Bar Council of India, New Delhi

Manager, Government Press, Srinagar for publication in the next issue of
Government Gazette.

President, District Bar Association, Poonch.

CPC e-Courts, High Court of J&K and Ladakh, Srinagar for uploading on
the official website.

Incharge Chief Librarian, High Court Wing Jammu/Srinagar for information
and also keeping record of the same.

7.  Mr. Chaudhary Shahrukh Rashid, Advocate

...... for information and necessary action. .
w
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filitr ministration)
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HIGH COURT OF JAMMU & KASHMIR AND LADAKH AT SRINAGAR

(Excrcising powers of Bar Council undcer Scction 58 of the Advocates Act, 1961)
* & %

PROVISIONAL

ENROLLMENT

NOTIFICATION
No:{429 9/is3 IRGILP Dated: J4 . -09-2023

It is hereby notified that vide High Court Order Dated 31.08.2023

Ms. Danishta Riyaz Shah
D/O Riyaz Ahmad Shah
R/O Sallar Bonpora Teshil Sallar District Anantnag

has been admitted and enrolled as an Advocate on the rolls of Jammu and
Kashmir Bar Council provisionally for a period of one year from the date of
issuance of this notification, subject to the verification of his/her Provisional /LL.B
Degree Certificate from concerned University and verification of his/her character
and antecedents from CID. His/her name has been entered under serial

No. JK-723-2023 in the roll of Advocate maintained by this Registry.

The renewal/extension of provisional licence/enroliment must be

sought before the date of expiry unless the absolute/final enroliment as an

Advocate is ordered there before.

By Order .
-t
—
Rﬁis/trjr ministration)
No: Lfo Yi5-32- /RG/LP Dated £68.09.202
Copy forwarded to the: -

1. Principal District and Sessions Judge, Anantnag.

2. Secretary, Bar Council of India, New Delhi

3. Manager, Government Press, Srinagar for publication in the next issue of
Government Gazette.

4, President, District Bar Association, Anantnag.

5. CPC e-Courts, High Court of J&K and Ladakh, Srinagar for uploading on
the official website.

6 Incharge Chief Librarian, High Court Wing Jammu/Srinagar for information
and also keeping record of the same.

7.  Ms. Danishta Riyaz Shah, Advocate

...... for information and necessary action.

-
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HIGH COURT OF JAMMU & KASHMIR AND LADAKH AT SRINAGAR

(Exercising powers of Bar Council under Section 58 of the Advocates Act, 1961)
* k %

PROVISIONAL

ENROLLMENT

NOTIFICATION
No/§74 7/223/RGILP Dated: 6§. -09-2023

It is hereby notified that vide High Court Order Dated 31.08.2023

Ms. Decpshikha Jamwal
D/O Jaswant Singh Jamwal
R/O V.P.O Amala, Tehsil Marheen, District Kathua

has been admitted and enrolled as an Advocate on the rolls of Jammu and
Kashmir Bar Council provisionally for a period of one year from the date of
issuance of this notification, subject to the verification of his/her Provisional /LL.B
Degree Certificate from concerned University and verification of his/her character
and antecedents from CID. Histher name has been entered under serial

No. JK-724-2023 in the roll of Advocate maintained by this Registry.

The renewal/extension of provisional licence/enroliment must be

souqht before the date of expiry unless the absolute/final enroliment as an

Lo wﬂ;-“
%wration)‘
No: Qa!z)_a— 20 . /RG/LP Dated 8809.2023 3\9)”3

Copy forwarded to the: -

1. Principal District and Sessions Judge, Kathua.

2. Secretary, Bar Council of India, New Delhi

3. Manager, Government Press, Srinagar for publication in the next issue of
Government Gazette.

Advocate is ordered there before.

By Order

4, President, District Bar Association, Kathua.

5. CPC e-Courts, High Court of J&K and Ladakh, Srinagar for uploading on
the official website.

6. Incharge Chief Librarian, High Court Wing Jammu/Srinagar for information

and also keeping record of the same.
7.  Ms. Deepshikha Jamwal, Advocate
...... for information and necessary action. .

"

Registrar mlnlstra;:fn)
. 4|
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HIGH COURT OF JAMMU & KASHMIR AND LADAKH AT SRINAGAR

(Exercising powers of Bar Council under Section 58 of the Advocates Act, 1961)
* & %

' PROVISIONAL |
| ENROLLMENT |

NOTIFICATION
No: /982 73R Dated: //- 092023

—

It is hereby notified that vide High Court Order Dated 31.08.2023

Mr. Dinesh Kumar Sharma
S/0 Joginder Paul Sharma
R/O Sector — B, Extn. Sainik Colony, Tehsil Bahu , District Jammu

has been admitted and enrolled as an Advocate on the rolls of Jammu and
Kashmir Bar Council provisionally for a period of one year from the date of
issuance of this notification, subject to the verification of his/her Provisional /LL.B
Degree Certificate from concerned University and verification of his/her character
and antecedents from CID. Histher name has been entered under serial

No. JK-725-2023 in the roll of Advocate maintained by this Registry.

The renewallextension of provisional licence/enroliment must be
sought before the date of expiry unless the absolute/final enroliment as an
Advocate is ordered there before.

By Order )

strar (Administration)

No:éiagﬂé-gaj /RG/LP Dated })-.09.202 jz"‘ %)/W

Copy forwarded to the: -

-
R
3

1. Principal District and Sessions Judge, Jammu.
2. Secretary, Bar Council of India, New Delhi
3. Manager, Government Press, Srinagar for publication in the next issue of
Government Gazette.
4. President, J&K High Court Bar Association, Jammu.
5. CPC e-Courts, High Court of J&K and Ladakh, Srinagar for uploading on
the official website. .
6. Incharge Chief Librarian, High Court Wing Jammu/Srinagar for information
and also keeping record of the same.
7. Mr. Dinesh Kumar Sharma, Advocate
...... for information and necessary action. \
S
7 —
Registrar (Adinistration)

P
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HIGH COURT OF JAMMU & KASHMIR AND LADAKH AT SRINAGAR

(Exercising powers of Bar Council under Scction 58 of the Advocates Act, 1961)
xR’

PROVISIONAL

ENROLLMENT

NOTIFICATION
No:{4/ 4[223/RGILP Dated: {/- -09-2023

It is hereby notified that vide High Court Order Dated 31.08.2023

Mr. Divyam
S/O Devinder Kumar
R/O Ward No 2, H.No. 19, Tehsil Ramnagar, District Udhampur

has been admitted and enrolled as an Advocate on the rolls of Jammu and
Kashmir Bar Council provisionally for a period of one year from the date of
issuance of this notification, subject to the verification of his/her Provisional /LL.B
Degree Certificate from concerned University and verification of his/her character
and antecedents from CID. His/her name has been entered under serial

No. JK-726-2023 in the roll of Advocate maintained by this Registry.

The renewal/extension of provisional licence/enroliment must be

sought before the date of expiry unless the absolute/final enroliment as an

Advocate is ordered there before.

By Order .

. \RU/VOJ”””/
I(e:?ﬁ:f ministrationi
No: L_ZQSDQ — //-/RG/LP Dated /{-.09.2023 %‘3

Copy forwarded to the: -
Principal District and Sessions Judge, Udhampur.
Secretary, Bar Council of India, New Delhi
Manager, Government Press, Srinagar for publication in the next issue of
Government Gazette.
President, District Bar Association, Udhampur.
CPC e-Courts, High Court of J&K and Ladakh, Srinagar for uploading on
the official website.
Incharge Chief Librarian, High Court Wing Jammu/Srinagar for information
and also keeping record of the same.
7.  Mr. Divyam, Advocate
. for information and necessary action. .

IV
——

rii—stf zlyn;s]%ation’)
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HIGH COURT OF JAMMU & KASHMIR AND LADAKH AT SRINAGAR
(Excercising powers of Bar Council under Section 58 of the Advocates Act, 1961)

PROVISIONAL
ENROLLMENT
NOTIFICATION

No:/WRGILP Dated: //- -09-2023

It is hereby notified that vide High Court Order Dated 31.08.2023

Ms. Ediyana Manzoor
D/O Manzoor Ahmad Bhat
R/O Nandapora Khanabal, Tehsil & District Anantnag

has been admitted and enrolled as an Advocate on the rolls of Jammu and
Kashmir Bar Council provisionally for a period of one year from the date of
issuance of this notification, subject to the verification of his/her Provisional /LL.B
Degree Certificate from concerned University and verification of his/her character
and antecedents from CID. His/her name has been entered under serial

No._JK-727-2023 in the roll of Advocate maintained by this Registry.

The renewallextension of provisional licence/enroliment must be

sought before the date of expiry unless the absolute/final enroliment as an

Advocate is ordered there before.

By Order -
\r:/
R?:str/m'(Admlmstratlon)
No: Y85/3-19 . /RGILP Dated /1-.09.2023 % %
Copy forwarded to the: -
1. Principal District and Sessions Judge, Anantnag.

2. Secretary, Bar Council of India, New Delhi
3.  Manager, Government Press, Srinagar for publication in the next issue of
Government Gazette.
President, District Bar Association, Anantnag.
CPC e-Courts, High Court of J&K and Ladakh, Srinagar for uploading on
the official website.
Incharge Chief Librarian, High Court Wing Jammu/Srinagar for information
and also keeping record of the same.
7.  Ms. Ediyana Manzoor, Advocate

...... for information and necessary action. -

o

RZ?i:ti dministration)
&' 4
'sﬁ\y

o s

&
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HIGH COURT OF JAMMU & KASHMIR AND LADAKH AT SRINAGAR
(Exercising powers of Bar Council under Section 58 of the Advocates Act, 1961)

| PROVISIONAL |
|_ENroLiment |

NOTIFICATION
No:/893 “fu3/RGILP Dated: //- -09-2023

Itis hereby notified that vide High Court Order Dated 31.08.2023

Mr. Gurlzar Ahmad Mir
S/O Sh. Abdul Khaliq Mir
R/O Tilagam Pattan, Baramulla

has been admitted and enrolled as an Advocate on the rolls of Jammu and
Kashmir Bar Council provisionally for a period of one year from the date of
issuance of this notification, subject to the verification of his/her Provisional /LL.B
Degree Certificate from concerned University and verification of his/her character
and antecedents from CID. His/her name has been entered under serial

No. JK-728-2023 in the roll of Advocate maintained by this Registry.

The renewall/extension of provisional licence/enroliment must be
sought before the date of expiry uniless the absolute/final enroliment as an
Advocate is ordered there before.

By Order .
. v
I{e‘Zstrar ministration)
No: MJRGILP Dated //+09.2023 %‘\\"’3
Copy forwarded to the: -

Principal District and Sessions Judge, Baramulla.

Secretary, Bar Council of India, New Delhi

Manager, Government Press, Srinagar for publication in the next issue of
Government Gazette.

President, District Bar Association, Baramulla.

CPC e-Courts, High Court of J&K and Ladakh, Srinagar for uploading on

the official website. . .
Incharge Chief Librarian, High Court Wing Jammu/Srinagar for information

and also keeping record of the same.
Mr. Gurizar Ahmad Mir, Advocate

...... for information and necessary action. .
A~
. —
ﬁogisthﬂbn)
. u\qu's
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HIGH COURT OF JAMMU & KASHMIR AND LADAKH AT SRINAGAR
(Exercising powcrs of Bar Council under Scction 58 of the Advocates Act, 1961)

PROVISIONAL
ENROLLMENT
NOTIFICATION

No: ’_&MIRGILP Dated: //--09-2023

It is hereby notified that vide High Court Order Dated 31.08.2023

Mr. Gautamveer Singh

S/O Jamrodh Singh

R/O Flat No. 102, Tower-A, Aerobera Luxury Apartment, Sector-1 Channi
Himmat, Jammu

has been admitted and enrolled as an Advocate on the rolls of Jammu and
Kashmir Bar Council provisionally for a period of one year from the date of
issuance of this notification, subject to the verification of his/her Provisional /LL.B
Degree Certificate from concerned University and verification of his/her character
and antecedents from CID. His/her name has been entered under serial

No. JK-729-2023 in the roll of Advocate maintained by this Registry.

The renewal/extension of provisional licence/enroliment must be

sought before the date of expiry unless the absolute/final enrollment as an

Advocate is ordered there before.

By Order .
L
- ¢
Registrar inistration)
v
No: Q&S 8- 35 /RG/LP Dated }1-.09.2023 ‘§V\°‘\ 3
Copy forwarded to the: -

Principal District and Sessions Judge, Jammu.

Secretary, Bar Council of India, New Delhi

Manager, Government Press, Srinagar for publication in the next issue of
Government Gazette.

President, J&K High Court Bar Association, Jammu.

CPC e-Courts, High Court of J&K and Ladakh, Srinagar for uploading on
the official website.

Incharge Chief Librarian, High Court Wing Jammu/Srinagar for information
and also keeping record of the same.

7. Mr. Gautamveer Singh, Advocate

o s W=

...... for information and necessary action. N
A~
r-o - /

gistrar inistration)
”7
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HIGH COURT OF JAMMU & KASHMIR AND LADAKH AT SRINAGAR
(Exercising powers of Bar Council under Section 58 of the Advocates Act, 1961)

H PROVISION L
|__ENROLLMENT _

NOTIFICATION
No/48C of223/IRGILP Dated: (/- -09-2023

It is hereby notified that vide High Court Order Dated 31.08.2023

J

Ms. Hena Farooq
D/O Sh. Farooq Ahmad Lone
R/O Ayathmulla, Bandipora, Tehsil & District Bandipora

has been admitted and enrolled as an Advocate on the rolls of Jammu and
Kashmir Bar Council provisionally for a period of one year from the date of
issuance of this notification, subject to the verification of his/fher Provisional /LL.B
Degree Certificate from concerned University and verification of his/her character
and antecedents from CID. Histher name has been entered under serial

No. JK-730-2023 in the roll of Advocate maintained by this Registry.

The renewallextension of provisional licence/enroliment must be
sought before the date of expiry unless the absolute/final enroliment as an
Advocate is ordered there before.

By Order -
0\”"’/
dministration)

l,'\“e)' istrar
No: MIRGILP Dated //..09.2023 : %'/ vy

Copy forwarded to the: -
Principal District and Sessions Judge, Bandipora.
Secretary, Bar Council of India, New Delhi
Manager, Government Press, Srinagar for publication in the next issue of
Government Gazette.
President, District Bar Association, Bandipora.
CPC e-Courts, High Court of J&K and Ladakh, Srinagar for uploading on
the official website.
Incharge Chief Librarian, High Court Wing Jammu/Srinagar for information
and also keeping record of the same.
Ms. Hena Farooq, Advocate

...... for information and necessary action.

obh N~

N o

e~

-

o i;tl;ar tnistration
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HIGH COURT OF JAMMU & KASHMIR AND LADAKH AT SRINAGAR
(Exercising powers of Bar Council under Section 58 of the Advocates Act, 1961)

—
PROVISIONAL
L OLLMENT | J

NOTIFICATION
No: M&RGILP Dated: _f/- -09-2023

Itis hereby notified that vide High Court Order Dated 31.08.2023

Mr. Huzaif Iqbal Wani
S/O Mohd. Iqgbal Wani
R/O Neosi, Channa, Tehsil Chassana, District Reasi

has been admitted and enrolled as an Advocate on the rolls of Jammu and
Kashmir Bar Council provisionally for a period of one year from the date of
issuance of this notification, subject to the verification of his/her Provisional /LL.B
Degree Certificate from concerned University and verification of his/her character
and antecedents from CID. Histher name has been entered under serial

No. JK-731-2023 in the roll of Advocate maintained by this Registry.

The renewal/lextension of provisional licence/enroliment must be
sought before the date of expiry unless the absolute/final enroliment as an

Advocate is ordered there before.

By Order

Regjstrar ministration)

No: MLIRGILP Dated //-.09.2023 %,"9

Copy forwarded to the: -

1. Principal District and Sessions Judge, Reasi.

2. Secretary, Bar Council of India, New Delhi

3. Manager, Government Press, Srinagar for publication in the next issue of
Government Gazette.

4, President, District Bar Association, Reasi.

5. CPC e-Courts, High Court of J&K and Ladakh, Srinagar for uploading on
the official website.

6. Incharge Chief Librarian, High Court Wing Jammu/Srinagar for information
and also keeping record of the same.

7.  Mr. Huzaif Iqbal Wani, Advocate

...... for information and necessary action. -
) v

gi'strar (Administratidn)
J iy e
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HIGH COURT OF JAMMU & KASHMIR AND LADAKH AT SRINAGAR

(Exercising powers of Bar Council under Section 58 of the Advocates Act, 1961)
* k%

PROVISIONAL
| ENROLLMEN

NOTIFICATION
No/f97 7/23/RGILP Dated: (/- -09-2023

Itis hereby notified that vide High Court Order Dated 31.08.2023

Ms. Hafeeza Bano

D/O Khursheed Hussain

R/O Village Surranga, H.No. 302, Ward No. 1, Tebsil Pogal Paristan, District
Ramban

has been admitted and enrolled as an Advocate on the rolls of Jammu and
Kashmir Bar Council provisionally for a period of one year from the date of
issuance of this notification, subject to the verification of his/her Provisional /LL.B
Degree Certificate from concerned University and verification of his/her character
and antecedents from CID. Histher name has been entered under serial

No. JK-732-2023 in the roll of Advocate maintained by this Registry.

The renewallextension of provisional licence/enroliment must be
souqght before the date of expiry unless the absolute/final enroliment as an
Advocate is ordered there before.

By Order N.J
. -
P
Refar (Administration)
No: MIRGILP Dated //-.09.2023 /%'7
Copy forwarded to the: -

Principal District and Sessions Judge, Ramban.

Manager, Government Press, Srinagar for publication in the next issue of
Government Gazette.

President, District Bar Association, Ramban.

CPC e-Courts, High Court of J&K and Ladakh, Srinagar for uploading on
the official website. . '
Incharge Chief Librarian, High Court Wing Jammu/Srinagar for information
and also keeping record of the same.

7. Ms. Hafeeza Bano, Advocate

...... for information and necessary action.

Registrar {AUministration)

o ok W=
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HIGH COURT OF JAMMU & KASHMIR AND LADAKH AT SRINAGAR

(Exercising powers of Bar Council under Section 58 of the Advocates Act, 1961)
* % %

PROVISIONAL

ENROLLMENT

NOTIFICATION
No:/ﬂ&Ml_ﬁy_lRGlLP Dated: //- -09-2023

It is hereby notified that vide High Court Order Dated 31.08.2023

Ms. Himani Rathore
D/O Yash Pal Singh
R/O Ward No. 10, Tehsil Hiranagar, District Kathua

has been admitted and enrolled as an Advocate on the rolls of Jammu and
Kashmir Bar Council provisionally for a period of one year from the date of
issuance of this notification, subject to the verification of his/her Provisional /LL.B
Degree Certificate from concerned University and verification of his/her character
and antecedents from CID. His/her name has been entered under serial

No. JK-733-2023 in the roll of Advocate maintained by this Registry.

The renewal/extension of provisional licence/enrollment must be

sought before the date of expiry unless the absolute/final enroliment as an

Advocate is ordered there before.

By Order .
| e
Ige:g.st/rar Ministration)
No: {0$ 6o+ BFRGILP Dated f/-.09.2023 /%\‘1/
Copy forwarded to the: -

Principal District and Sessions Judge, Kathua.

Secretary, Bar Council of iIndia, New Delhi

Manager, Government Press, Srinagar for publication in the next issue of
Government Gazette.

President, District Bar Association, Kathua.

CPC e-Courts, High Court of J&K and Ladakh, Srinagar for uploading on
the official website.

Incharge Chief Librarian, High Court Wing Jammu/Srinagar for information
and also keeping record of the same.

7. Ms. Himani Rathore, Advocate

...... for information and necessary action. -

o~

Registrar ministration)

o ok WON=
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HIGH COURT OF JAMMU & KASHMIR AND LADAKH AT SRINAGAR

(Exercising powers of Bar Council under Section 58 of the Advocates Act, 1961)
* & %

PROVISIONAL
ENROLLMENT |

NOTIFICATION
No:/R4¢ z.za,zyRGlLP Dated: //- -09-2023

It is hereby notified that vide High Court Order Dated 31.08.2023

Mr. Haroon Rafiq
S/O Sh. Mohd. Rafiq
R/O Chella Mohalla Dehdhran, Tehsil Mandi, District Poonch

has been admitted and enrolled as an Advocate on the rolis of Jammu and
Kashmir Bar Council provisionally for a period of one year from the date of
issuance of this notification, subject to the verification of his/her Provisional /LL.B
Degree Certificate from concerned University and verification of his/her character
and antecedents from CID. His/her name has been entered under serial

No. JK-734-2023 in the roll of Advocate maintained by this Registry.

The renewallextension of provisional licence/enroliment must be
sought before the date of expiry unless the absolute/final enroliment as an

Advocate is ordered there before.

By Order .
S
dministratic;n)

ﬁe-’ istrar
No: M/RG/LP Dated //-.09.2023L %

Copy forwarded to the: -

Principal District and Sessions Judge, Poonch.

Secretary, Bar Council of india, New Delhi

Manager, Government Press, Srinagar for publication in the next issue of
Government Gazette.

President, District Bar Association, Poonch. _

CPC e-Courts, High Court of J&K and Ladakh, Srinagar for uploading on
the official website. ) .
Incharge Chief Librarian, High Court Wing Jammu/Srinagar for information
and also keeping record of the same.

7. Mr. Haroon Rafiq, Advocate

...... for information and necessary action. .
S~
n . - 3 3 *
strar (Administration)

o s wh=
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HIGH COURT OF JAMMU & KASHMIR AND LADAKH AT SRINAGAR

(Exercising powers of Bar Council undcr Section 58 of the Advocates Act, 1961)
* & %

PROVISIONAL

ENROLLMENT

NOTIFICATION
No:/ M_MRG/LP Dated: _//.-09-2023

It is hereby notified that vide High Court Order Dated 31.08.2023

Ms. Himani Verma
D/O Rakesh Kumar
R/0O Ward No.6, House No. 51 Vijaypur, Tehsil Vijaypur, District Samba

has been admitted and enrolled as an Advocate on the rolls of Jammu and
Kashmir Bar Council provisionally for a period of one year from the date of
issuance of this notification, subject to the verification of his/her Provisional /LL.B
Degree Certificate from concerned University and verification of his/her character
and antecedents from CID. His/her name has been entered under serial

No. JK-735-2023 in the roll of Advocate maintained by this Registry.

The renewal/extension of provisional licence/enroliment must be

sought before the date of expiry uniess the absolute/final enrollment as an

Advocate is ordered there before.

By Order

. A~ ":/
I{e-'fstra inistration)

No: éta CQY- 9/ RGILP Dated //:09.2023 /,%m

Copy forwarded to the: -
1. Principal District and Sessions Judge, Samba.
2. Secretary, Bar Council of India, New Delhi
3. Manager, Government Press, Srinagar for publication in the next issue of
Government Gazette.
President, J&K High Court Bar Association, Samba.
CPC e-Courts, High Court of J&K and Ladakh, Srinagar for uploading on
the official website.
Incharge Chief Librarian, High Court Wing Jammu/Srinagar for information
and also keeping record of the same.
7. Ms. Himani Verma, Advocate
...... for information and necessary action.

o ok

—
M/

g'istra dministration)
i» % (]
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HIGH COURT OF JAMMU & KASHMIR AND LADAKH AT SRINAGAR
(Exercising powers of Bar Council under Scction 58 of the Advocates Act, 1961)

PROVISIONAL
ENROLLMENT
NOTIFICATION

No:f092 Y2223/RGILP Dated: {/--09-2023

It is hereby notified that vide High Court Order Dated 31.08.2023

Mr. Idrees Ahmad Wani
S/O Abdul Samad Wani
R/O Mitrigam, Tehsil & District Pulwama

has been admitted and enrolled as an Advocate on the rolls of Jammu and
Kashmir Bar Council provisionally for a period of one year from the date of
issuance of this notification, subject to the verification of his/her Provisional /LL.B
Degree Certificate from concerned University and verification of his/her character
and antecedents from CID. His/her name has been entered under serial

No. JK-736-2023 in the roll of Advocate maintained by this Registry.

The renewallextension of provisional licence/enroliment must be

sought before the date of expiry unless the absolute/final enroliment as an

Advocate is ordered there before.

By Order
o~
Ear dministration)
no: 410592 -9 % /renp Dated //-.09.2023 /%’ﬁ
Copy forwarded to the: -

Principal District and Sessions Judge, Pulwama.

Secretary, Bar Council of India, New Delhi

Manager, Government Press, Srinagar for publication in the next issue of
Government Gazette.

President, District Bar Association, Pulwama.

CPC e-Courts, High Court of J&K and Ladakh, Srinagar for uploading on
the official website.

Incharge Chief Librarian, High Court Wing Jammu/Srinagar for information
and also keeping record of the same.

7. Mr. Idrees Ahmad Wani, Advocate

...... for information and necessary action.

o ok b=
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HIGH COURT OF JAMMU & KASHMIR AND LADAKH AT SRINAGAR

(Exercising powers of Bar Council under Scction 58 of the Advocates Act, 1961)
* % *

PROVISIONAL

ENROLLMENT

NOTIFICATION
No:[A43 #/2023/RGILP Dated: _f}- -09-2023

Itis hereby notified that vide High Court Order Dated 31.08.2023

Mr. Irfan Majeed Teeli
S/O Abdul Majeed Teeli
R/O Khayar Goripora, Tehsil Pahalgam, District Anantnag

has been admitted and enrolled as an Advocate on the rolls of Jammu and
Kashmir Bar Council provisionally for a period of one year from the date of
issuance of this notification, subject to the verification of his/her Provisional /LL.B
Degree Certificate from concerned University and verification of his/her character
and antecedents from CID. His/her name has been entered under serial

No. JK-737-2023 in the roll of Advocate maintained by this Registry.

The renewallextension of provisional licence/enrollment must be

sought before the date of expiry unless the absolute/final enrollment as an

Advocate is ordered there before.

By Order .
[N

I(ej - trar (Administration‘)
— %«

No: Lj D600 - F ~ /RGILP Dated //-.09.2023

Copy forwarded to the: -

1. Principal District and Sessions Judge, Anantnag.

2. Secretary, Bar Council of india, New Delhi

3. Manager, Government Press, Srinagar for publication in the next issue of
Government Gazette.

4, President, District Bar Association, Anantnag.

5. CPC e-Courts, High Court of J&K and Ladakh, Srinagar for uploading on
the official website.

6. Incharge Chief Librarian, High Court Wing Jammu/Srinagar for information
and also keeping record of the same.

7.  Mr. Irfan Majeed Teeli, Advocate

...... for information and necessary action.

]

o~

—~ -
Registrar{Administration)
e
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HIGH COURT OF JAMMU & KASHMIR AND LADAKH AT SRINAGAR
(Exercising powers of Bar Council under Section 58 of the Advocates Act, 1961)

ie
L PROVISION T

* %

ENROLLMEN

NOTIFICATION
No/99Y *{2023/RG/LP Dated: _//--09-2023

It is hereby notified that vide High Court Order Dated 31.08.2023

Mr. Iman Abdul Muizz

S/O Sh. Fayaz Ahmad Dar

R/O Bilal Colony, Krangsoo, Tehsil Mattan, District Anantnag

has been admitted and enrolled as an Advocate on the rolls of Jammu and
Kashmir Bar Council provisionally for a period of one year from the date of
issuance of this notification, subject to the verification of his/her Provisional /LL.B
Degree Certificate from concerned University and verification of his/her character
and antecedents from CID. His/her name has been entered under serial

No. JK-738-2023 in the roll of Advocate maintained by this Registry.

The renewal/extension of provisional licence/enroliment must be
sought before the date of expiry unless the absolute/final enroliment as an
Advocate is ordered there before.

By Order .
- o~
Regjstrar (Administration)

No: gaéla - / #-/RG/LP Dated //..09.20235%/ /4/’:«\‘5

Copy forwarded to the: -

Principal District and Sessions Judge, Anantnag.

Secretary, Bar Council of India, New Delhi

Manager, Government Press, Srinagar for publication in the next issue of
Government Gazette.

President, District Bar Association, Anantnag.

CPC e-Courts, High Court of J&K and Ladakh, Srinagar for uploading on
the official website.

Incharge Chief Librarian, High Court Wing Jammu/Srinagar for information
and also keeping record of the same.

7. Mr. Iman Abdul Muizz, Advocate

...... for information and necessary action. -
(Vo

U\P‘/

ﬁg‘istraf (Administration)
= 254
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HIGH COURT OF JAMMU & KASHMIR AND LADAKH AT SRINAGAR

(Exercising powers of Bar Council under Section 58 of the Advocates Act, 1961)
* % %

—
PROVISIONAL |
ENROLLMENT |

NOTIFICATION

No: EMMRGILP Dated: {/- -09-2023

It is hereby notified that vide High Court Order Dated 31.08.2023

Mr. Inyat Manzoor
S/O Manzoor Ul Hassan Reshi
R/O Drusoo, Tehsil & District Pulwama

has been admitted and enrolled as an Advocate on the rolls of Jammu and
Kashmir Bar Council provisionally for a period of one year from the date of
issuance of this notification, subject to the verification of his/her Provisional /LL.B
Degree Certificate from concerned University and verification of his/her character
and antecedents from CID. His/her name has been entered under serial

No. JK-739-2023 in the roll of Advocate maintained by this Registry.

The renewal/extension of provisional licence/enroliment must be
sought before the date of expiry unless the absolute/final enroliment as an
Advocate there before.

N o os b=

d Q-"-‘ V
No: QQ 61828 /RGILP Dated 1/-09.2023 mﬁ
Secretary, Bar Council of India, New Delhi
President, District Bar Association, Pulwama.
Incharge Chief Librarian, High Court Wing Jammu/Srinagar for information
......for information and necessary action.

By Order -
Copy forwarded to the: -
Manager, Government Press, Srinagar for publication in the next issue of
CPC e-Courts, High Court of J&K and Ladakh, Srinagar for uploading on
and also keeping record of the same.
Registrar {Administration)
tl/ .

v el
fg%li?ra ministration)
Principal District and Sessions Judge, Pulwama.
Government Gazette.
the official website.
Mr. Inyat Manzoor, Advocate

i

(¥}
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HIGH COURT OF JAMMU & KASHMIR AND LADAKH AT SRINAGAR

(Exercising powers of Bar Council under Section 58 of the Advocates Act, 1961)
* % %

| PROVISIONAL |
|_ENRoLLmenT |

NOTIFICATION
No:/39{ /243/IRGILP Dated: //- 09-2023

It is hereby notified that vide High Court Order Dated 31.08.2023

Ms. Ishtha Singh

S/0 Jasvinder Singh

R/O House No. 84, Ward No. 2, Adarsh Colony, Tehsil & District Udhmapur
has been admitted and enrolled as an Advocate on the rolls of Jammu and
Kashmir Bar Council provisionally for a period of one year from the date of
issuance of this nofification, subject to the verification of his/her Provisional /LL.B
Degree Certificate from concerned University and verification of his/her character

and antecedents from CID. His/her name has been entered under serial
No. JK-740-2023 in the roll of Advocate maintained by this Registry.

The renewal/extension isional licence/enroliment must be
ht before the date of ex unl the absol nal enrolim n
Advocate is ordered there before.

By Order .
v W"’:,/
ﬂ -
Regist dministration)

No: QQ £26-33-/RGLP Dated I/-09.2023 /ﬂ,\\/‘\

Copy forwarded to the: -

Principal District and Sessions Judge, Udhampur.

Secretary, Bar Council of India, New Delhi

Manager, Government Press, Srinagar for publication in the next issue of

Government Gazette.
President, District Bar Association, Udhampur. _
CPC e-Courts, High Court of J&K and Ladakh, Srinagar for uploading on

the official website. ' . _
Incharge Chief Librarian, High Court Wing Jammu/Srinagar for information

and also keeping record of the same.
Ms. Ishtha Singh, Advocate
™~

...... for information and necessary action.
g
. o~
f') b [N
Romﬁon)
)i
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HIGH COURT OF JAMMU & KASHMIR AND LADAKH AT SRINAGAR

(Exercising powers of Bar Council under Section 58 of the Advocates Act, 1961)
* %k

| PROVISIONAL |
| ENROLLMENT |

NOTIFICATION
No:(397 9 23IRGILP Dated: //- -09-2023

It is hereby notified that vide High Court Order Dated 31 .08.2623

Mr. Iradat Hussain Naik
S/0 Mohammad Hussain Naik
R/O Asnoor, Tehsil & District Kulgam

has been admitted and enrolled as an Advocate on the rolls of Jammu and
Kashmir Bar Council provisionally for a period of one year from the date of
issuance of this notification, subject to the verification of his/her Provisional /LL.B
Degree Certificate from concerned University and verification of his/her character
and antecedents from CID. His/her name has been entered under serial

No. JK-741-2023 in the roll of Advocate maintained by this Registry.

The renewal/extension of provisional licence/enroll t must be
sought before the date of expiry unless the absolute/final enroliment as an
Advocate is ordered there before.

By Order
) MM/'
Registraf ministration)

No: Yad34. {t- /RGP Dated H.09.2023 /%‘1/

Copy forwarded to the: -

Principal District and Sessions Judge, Kulgam.

Secretary, Bar Council of India, New Delhi

Manager, Government Press, Srinagar for publication in the next issue of
Government Gazette.

President, District Bar Association, Kulgam.

CPC e-Courts, High Court of J&K and Ladakh, Srinagar for uploading on
the official website.

Incharge Chief Librarian, High Court Wing Jammu/Srinagar for information
and also keeping record of the same.

7. Mr. Iradat Hussain Naik, Advocate

o ok W=

...... for information and necessary action. .
. o~ L

(e-' strar {Administration)
%[/ VY
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HIGH COURT OF JAMMU & KASHMIR AND LADAKH AT SRINAGAR
(Exercising powers of Bar Council under Section 58 of the Advocates Act, 1961)

| PROVISIONAL 7\
'L __ENROLLMENT ‘
NOTIFICATION
No:/444 %[23/RGILP Dated: (/- -08-2023

It is hereby notified that vide High Court Order Dated 31.08.2023

Mr. Imbisaat Liyaqat
S/0 Liyaqat Ali Wani
R/O Laderwan, Khawja Mohalla, Tehsil Trehgam, District Kupwara

has been admitted and enrolled as an Advocate on the rolls of Jammu and
Kashmir Bar Council provisionally for a period of one year from the date of
issuance of this notification, subject to the verification of his/her Provisional /LL.B
Degree Certificate from concerned University and verification of his/her character
and antecedents from CID. His/her name has been entered under serial

No. JK-742-2023 in the roll of Advocate maintained by this Registry.

The renewal/extension of provisional licence/enroliment must
souqht before the date of expiry unless the absolute/final enroliment as an
Advocate is ere before.

By Order _
Qq_syr histration)
No: Qaég,z. 44 /RGILP Dated //-.09.2023 // guﬁ
Copy forwarded to the: -

Principal District and Sessions Judge, Kupwara.

Secretary, Bar Council of India, New Delhi

Manager, Government Press, Srinagar for publication in the next issue of
Government Gazette.

President, District Bar Association, Kupwara. ‘

CPC e-Courts, High Court of J&K and Ladakh, Srinagar for uploading on
the official website. . . .
Incharge Chief Librarian, High Court Wing Jammu/Srinagar for information
and also keeping record of the same.

7. Mr. Imbisaat Liyaqat, Advocate

...... for information and necessary action. -

N/

) -
Registrar {(Adminis ration)
% /%\(Q,

o Ok OO~
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HIGH COURT OF JAMMU & KASHMIR AND LADAKH AT SRINAGAR

(Exercising powers of Bar Council under Section 58 of the Advocates Act, 1961)
* k%

|
|

e i |
PROVISIONAL |
|_ENRoLLMENT |

NOTIFICATION
No:/@p0 2§ 2023 IRGILP Dated: _//- -09-2023

Itis hereby notified that vide High Court Order Dated 31.08.2023

Mr. Idrees Ahmad Mir
S/0O Gh Nabi Mir
R/O Bumthan Mirbazar, Mir Mohalla, Tehsil & District Anantnag

has been admitted and enrolled as an Advocate on the rolls of Jammu and
Kashmir Bar Council provisionally for a period of one year from the date of
issuance of this notification, subject to the verification of his/her Provisional /LL.B
Degree Certificate from concerned University and verification of his/her character
and antecedents from CID. Hist/her name has been entered under serial

No. JK-743-2023 in the roll of Advocate maintained by this Registry.

The renewal/extension of provisional licence/enroliment must be
sought before the date of expiry unless the absolute/final enroliment as an
\'1 ered the f

By Order

o O~
Rew dministration)

No: Y0 £58- 65 RGILP Dated 11-.09.2023 %

Copy forwarded to the: -

1. Principal District and Sessions Judge, - -:::... Anantnag.

2.  Secretary, Bar Council of India, New Delhi

3. Manager, Government Press, Srinagar for publication in the next issue of
Government Gazette.

4, President, District Bar Association, Anantnag.

5. CPC e-Courts, High Court of J&K and Ladakh, Srinagar for uploading on
the official website. _ .

6. Incharge Chief Librarian, High Court Wing Jammu/Srinagar for information
and also keeping record of the same.

7. Mr. Idrees Ahmad Mir, Advocate

...... for information and necessary action. -
A

%:ira Mministration)
%\v’s
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HIGH COURT OF JAMMU & KASHMIR AND LADAKH AT SRINAGAR
(Exercising powers of Bar Council under Section 58 of the Advocates Act, 1961)

PROVISION AL |
NROLLMENT JJ

NOTIFICATION
No:/29¢ 7/3:1:/RGILP Dated: //- -09-2023

Itis hereby notified that vide High Court Order Dated 31.08.2023

Mr. Inees Ashraf Wani
S/O Mohammad Ashraf Wani
R/O Chandrigam Aishmuqam, Tehsil Pahalgam District Anantnag

has been admitted and enrolled as an Advocate on the rolis of Jammu and
Kashmir Bar Council provisionally for a period of one year from the date of
issuance of this notification, subject to the verification of his/her Provisional /LL.B
Degree Certificate from concerned University and verification of his/her character
and antecedents from CID. His/her name has been entered under serial

No. JK-744-2023 in the roll of Advocate maintained by this Registry.

The renewal/lextension of provisional licence/enroliment must be
sought before the date of expiry uniess the absolute/final enroliment as an

Advocate is ordered there before.
Reg \mﬁ/ el
Regﬁt? ministration)
no: L04$0.57 RaILP Dated //-.09.2023 o

Copy forwarded to the: -

By Order

1. Principal District and Sessions Judge, Anantnag.
2.  Secretary, Bar Council of India, New Dethi
3. Manager, Government Press, Srinagar for publication in the next issue of
Government Gazette.
4, President, District Bar Association, Anantnag. .
5. CPC e-Courts, High Court of J&K and Ladakh, Srinagar for uploading on
the official website. . )
6. Incharge Chief Librarian, High Court Wing Jammu/Srinagar for information
and also keeping record of the same.
7. Mr. Inees Ashraf Wani, Advocate
...... for information and necessary action. -
o~ Vo
-t

R(e-%ittr/ar dministration)
i
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HIGH COURT OF JAMMU & KASHMIR AND LADAKH AT SRINAGAR

(Exercising powers of Bar Council under Section 58 of the Advocates Act, 1961)
* k%

1

[ PROVISIONAL |
|__ENRoLLMENT |

| J

|
NOTIFICATION

No:199) %/2:23/RGILP Dated: _{{- -09-2023

It is hereby notified that vide High Court Order Dated 31.08.2023

Ms. Iqra Altaf

D/O Altaf Ahmad

R/O Mazhama Wani Mohalla, Tehsil Magam, District Budgam

has been admitted and enrolled as an Advocate on the rolls of Jammu and
Kashmir Bar Council provisionally for a period of one year from the date of
issuance of this notification, subject to the verification of his/her Provisional /LL.B
Degree Certificate from concerned University and verification of his/her character
and antecedents from CID. His/her name has been entered under serial

No. JK-745-2023 in the roli of Advocate maintained by this Registry.

The renewall nsion of provisional licence/enroliment must
sought before the date of expiry unless the absolute/final enroliment as an
Advocate is ordered there before.

By Order .
(-).
Rw dministration)

%
No: l/ 0666 -732 /RG/LP Dated /1:09.2023 %\

Copy forwarded to the: -

Principal District and Sessions Judge, Budgam.

Secretary, Bar Council of India, New Delhi

Manager, Government Press, Srinagar for publication in the next issue of

Government Gazette.
President, District Bar Association, Budgam. .
CPC e-Courts, High Court of J&K and Ladakh, Srinagar for uploading on

the official website. . _ _
Incharge Chief Librarian, High Court Wing Jammu/Srinagar for information

and also keeping record of the same.
Ms. Iqra Altaf, Advocate

...... for information and necessary action. .
\maﬂ(-w <
. -
Registrar nistratign)

LY2R R
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HIGH COURT OF JAMMU & KASHMIR AND LADAKH AT SRINAGAR
(Exercising powers of Bar Council under Section 58 of the Advocates Act, 1961)

| PROVISIONAL |
‘ ENROLLMEN T \

NOTIFICATION
No:{402 #3023 /RGILP Dated: //- -09-2023

It is hereby notified that vide High Court Order Dated 31.08.2023

Ms. Idda Bashir

D/O Bashir Ahamd Paul

R/O Hyderpora, Tehsil Chanapora Natipora, District Srinagar

has been admitted and enrolled as an Advocate on the rolls of Jammu and
Kashmir Bar Council provisionally for a period of one year from the date of
issuance of this notification, subject to the verification of his/her Provisional /LL.B
Degree Certificate from concerned University and verification of his/her character

and antecedents from CID. His’/her name has been entered under serial
No. JK-746-2023 in the roll of Advocate maintained by this Registry.

The renewallextension of provisional licence/enroliment must be
souqht before the date of expiry unless the absolute/final enroliment as an

Advocate is ordered there before.
By Order

o ""/‘
ist r (Administration)

No: Qaﬁzé_&&mmp Dated //-.09.2023 I " % V>

Copy forwarded to the: -
Principal District and Sessions Judge, Srinagar.
Secretary, Bar Councit of india, New Delhi
Manager, Government Press, Srinagar for publication in the next issue of
Government Gazette.
President, J&K High Court Bar Association, Srinagar.
CPC e-Courts, High Court of J&K and Ladakh, Srinagar for uploading on
the official website. . ‘
Incharge Chief Librarian, High Court Wing Jammu/Srinagar for information
and also keeping record of the same.
Ms. Idda Bashir, Advocate

...... for information and necessary action.

N o ok ob=
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HIGH COURT OF JAMMU & KASHMIR AND LADAKH AT SRINAGAR
(Exercising powers of Bar Council under Section 58 of the Advocates Act, 1961)

e ———

| PROVISIONAL |

|__ENROLLMENT _ |
NOTIFICATION

No:/4¢3 7/ 233RGILP Dated: _//--09-2023

Itis hereby notified that vide High Court Order Dated 31.08.2023

Ms. Ishrat Bashir Lone
D/O Bashir Ahmad Lone
R/O Darpora Lolab, Doni Mohalla, Tehsil Lalpora, District Kupwara

has been admitted and enrolled as an Advocate on the rolls of Jammu and
Kashmir Bar Council provisionally for a period of one year from the date of
issuance of this notification, subject to the verification of his/her Provisionai /LL.B
Degree Certificate from concerned University and verification of his/her character
and antecedents from CID. His/her name has been entered under serial

No. JK-747-2023 in the roll of Advocate maintained by this Registry.

Th newal/extension of provisi | licenc liment st b
sought befo o date of expiry unless the absol nal enroliment as an

Advocate is ordered there before.

By Order .
. o
Reﬁﬁst?r dministration)

No: Qaﬁ&k@ﬁ_/m/w Dated //-.09.2023 /%(b

Copy forwarded to the: -
Principal District and Sessions Judge, Kupwara.
Secretary, Bar Council of India, New Delhi
Manager, Government Press, Srinagar for publication in the next issue of
Government Gazette.
President, District Bar Association, Kupwara. .
CPC e-Courts, High Court of J&K and Ladakh, Srinagar for uploading on
the official website. . _
Incharge Chief Librarian, High Court Wing Jammu/Srinagar for information
and also keeping record of the same.
Ms. Ishrat Bashir Lone, Advocate

...... for information and necessary action.

N o okx b=
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HIGH COURT OF JAMMU & KASHMIR AND LADAKH AT SRINAGAR

(Exercising powers of Bar Council under Section 58 of the Advocates Act, 1961)
* % &

" PROVISIONAL |
] ENROLLMENT _

NOTIFICATION
No:/44{s 9/223RGILP Dated: _f/- -09-2023

It is hereby notified that vide High Court Order Dated 31.08.2023

Ms. Igra Gulzar
D/O Gulzar Ahmad Handoo
R/O Nowapora, Khanyar, Tehsil Khass , District Srinagar

has been admitted and enrolled as an Advocate on the rolls of Jammu and
Kashmir Bar Council provisionally for a period of one year from the date of
issuance of this notification, subject to the verification of his/her Provisional /LL.B
Degree Certificate from concerned University and verification of his/her character
and antecedents from CID. His/her name has been entered under serial

No. JK-748-2023 in the roll of Advocate maintained by this Registry.

The renewallextension of provisional licence/enroliment must be
sought before the date of expiry unless the absolute/final enroliment as an
Advocate is ordered there before.

By Order .

w"/‘
Req_il:s}ar dministration)

No: Qaé 409 7+/RG/LP Dated //-.09.2023 %

Copy forwarded to the: -

1. Principal District and Sessions Judge, Srinagar.
2.  Secretary, Bar Council of India, New Delhi
3. Manager, Government Press, Srinagar for publication in the next issue of
Government Gazette.
4. President, J&K High Court Bar Association, Srinagar.
5. CPC e-Courts, High Court of J&K and Ladakh, Srinagar for uploading on
the official website.
6. Incharge Chief Librarian, High Court Wing Jammu/Srinagar for information
and also keeping record of the same.
7. Ms. Igra Gulzar, Advocate
...... for information and necessary action. .
e
- - A -.(/
egistrartAdministration)

Rw A/z«
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HIGH COURT OF JAMMU & KASHMIR AND LADAKH AT SRINAGAR

(Exercising powers of Bar Council under Section 58 of the Advocates Act, 1961)
* b ok

=

[ PROVISIONAL |
ENROLLMENT |

L
NOTIFICATION

No:/448 ’szlRGILP Dated: // - -09-2023

it is hereby notified that vide High Court Order Dated 31.08.2023

Ms. Ishrat Ahmad
D/O Gulam Ahmad Bhat
R/O Hanghas Mawar, Mohalla Eidgah, Tehsil Langate, District Kupwara

has been admitted and enrolled as an Advocate on the rolis of Jammu and
Kashmir Bar Council provisionally for a period of one year from the date of
issuance of this notification, subject to the verification of histher Provisional /LL.B
Degree Certificate from concerned University and verification of his/her character
and antecedents from CID. His/her name has been entered under serial

No. JK-749-2023 in the roll of Advocate maintained by this Registry.

The renewal/extension of provisional licence/enroliment m be
sough he date of expi nless the absolute/final enrollment as an

Advocate is ordered there hefore.

By Order .
\'/ o "

Yl ¢

RQ%i:t?r dministration)

No: {0698 -70S manP Dated /1-09.2023 s
Copy forwarded to the: -

1. Principal District and Sessions Judge, Kupwara.

2. Secretary, Bar Council of India, New Delhi

3. Manager, Government Press, Srinagar for publication in the next issue of
Government Gazette.

4, President, District Bar Association, Kupwara.

5. CPC e-Courts, High Court of J&K and Ladakh, Srinagar for uploading on
the official website.

6. Incharge Chief Librarian, High Court Wing Jammu/Srinagar for information
and also keeping record of the same.

7. Ms. Ishrat Ahmad, Advocate

...... for information and necessary action. .
orYl

R/j 'Istrar nistration)
&K/ o\)
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HIGH COURT OF JAMMU & KASHMIR AND LADAKH AT SRINAGAR
(Exercising powers of Bar Council under Section 58 of the Advocates Act, 1961)

p————
| PROVISIONAL
L ROLLMENT _}

L - T

NOTIFICATION
Noy/424 o 223/RGILP Dated: //-_-09-2023

It is hereby notified that vide High Court Order Dated 31.08.2023

Ms. Ishrat Jan
D/O Mohd Yousuf Wani
R/O Adhard Siligam, Thokerpora, Tehsil Pahalgam, District Anantnag

has been admitted and enrolled as an Advocate on the rolls of Jammu and
Kashmir Bar Council provisionally for a period of one year from the date of
issuance of this notification, subject to the verification of his/her Provisional /LL.B
Degree Certificate from concerned University and verification of his/her character
and antecedents from CID. Histher name has been entered under serial

No. JK-750-2023 in the roll of Advocate maintained by this Registry.

The renewal/extension of provisional licence/enroliment must be

sought before the date of expiry unless the absol nal enroliment as an
Advocate is ordered there before.
By Order ‘
—
h y - lw ‘/
Reglﬁt7r ministration)
No: Y0708~ 13-RGILP Dated //.09.2023 A\ﬁf’ ?
Copy forwarded to the: -
1. Principal District and Sessions Judge, Anantnag.
2. Secretary, Bar Council of India, New Delhi
3. Manager, Government Press, Srinagar for publication in the next issue of
Government Gazette.
4. President, District Bar Association, Anantnag.
5. CPC e-Courts, High Court of J&K and Ladakh, Srinagar for uploading on
the official website. . ) ]
6. Incharge Chief Librarian, High Court Wing Jammu/Srinagar for information
and also keeping record of the same.
7.  Ms. Ishrat Jan, Advocate
...... for information and necessary action. .

R%‘i;tr/at ( mini:tra:iq?n)
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HIGH COURT OF JAMMU & KASHMIR AND LADAKH AT SRINAGAR
(Exercising powers of Bar Council under Section 58 of the Advocates Act, 1961)

e
PROVISIONAL
|__ENROLLMENT |
NOTIFICATION
No:/907 2223RGILP Dated: J/— -09-2023

It is hereby notified that vide High Court Order Dated 31.08.2023

Ms. Iffia Firdous
D/O Firdous Ali wani
R/O 39-D Gagribal Nehru Park, Tehsil Khanyar, District Srinagar

has been admitted and enrolled as an Advocate on the rolls of Jammu and
Kashmir Bar Council provisionally for a period of one year from the date of
issuance of this notification, subject to the verification of his/her Provisional /LL.B
Degree Certificate from concerned University and verification of his/her character
and antecedents from CID. His/her name has been entered under serial

No. JK-751-2023 in the roll of Advocate maintained by this Registry.

The renewal/extension of provisional licence/enroliment must be

sought before the date of iry unl the absol nal enroliment as an
Adv i th fore.
By Order .

ﬁ;ﬂ.%s/trar dnyﬁon)
No: MIRGILP Dated //-.09.2023 q‘q'ﬁ

Copy forwarded to the: -

Principal District and Sessions Judge, Srinagar.

Secretary, Bar Council of India, New Delhi

Manager, Govemment Press, Srinagar for publication in the next issue of
Government Gazette.

President, J&K High Court Bar Association, Srinagar.

CPC e-Courts, High Court of J&K and Ladakh, Srinagar for uploading on
the official website.

Incharge Chief Librarian, High Court Wing Jammu/Srinagar for information
and also keeping record of the same.

Ms. Ifflu Firdous, Advocate

...... for information and necessary action. S
f) ) M/
R%_glisyr (Administration)
AP
%)

N o s b=
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HIGH COURT OF JAMMU & KASHMIR AND LADAKH AT SRINAGAR
(Exercising powers of Bar Council under Section 58 of the Advocates Act, 1961)

‘ PROVISIONAL |
| EnroLLvENT |

NOTIFICATION
No:/708 9/22*/RGILP Dated: //- -09-2023

It is hereby notified that vide High Court Order Dated 31.08.2023

Ms. Ishfaq Ahmad Khan
D/O Mohammad Shafi Khan
R/O Zogu Kharian, Tehsil Khansahib District Budgam

has been admitted and enrolled as an Advocate on the rolls of Jammu and
Kashmir Bar Council provisionally for a period of one year from the date of
issuance of this notification, subject to the verification of his/her Provisional /LL.B
Degree Certificate from concerned University and verification of his/her character
and antecedents from CID. His/her name has been entered under serial

No. JK-752-2023 in the roll of Advocate maintained by this Registry.

Th New: nsion of provisional licence/enroliment must be
sought before the date of expiry unless the absol nal enrollment as an
Advocate is ordered there before.

By Order .
\ e

ran ks .
Registrar (Administration)

No: QQ 742- 9. /RG/LP Dated //-.09.2023 /ﬁ’\‘:ﬁ/

Copy forwarded to the: -
Principal District and Sessions Judge, Budgam.
Secretary, Bar Council of India, New Delhi
Manager, Government Press, Srinagar for publication in the next issue of
Government Gazette.
President, District Bar Association, Budgam.
CPC e-Courts, High Court of J&K and Ladakh, Srinagar for uploading on
the official website. . . .
Incharge Chief Librarian, High Court Wing Jammu/Srinagar for information
and also keeping record of the same.
Ms. Ishfaq Ahmad Khan, Advocate

......for information and necessary action.

N o ok b=
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HIGH COURT OF JAMMU & KASHMIR AND LADAKH AT SRINAGAR
(Exercising powers of Bar Council under Section 58 of the Advocates Act, 1961)

f |
|__ENROLLMENT |

NOTIFICATION

No:/969 7/3223/RGILP Dated: //- 09-2023

It is hereby notified that vide High Court Order Dated 31.08.2023

Mr. Jatinjit Singh Sarkaria
S/O S Gurmeet Singh
R/O Sai Khurd, Tehsil Suchetgarh, District Jammu

has been admitted and enrolled as an Advocate on the rolls of Jammu and
Kashmir Bar Council provisionally for a period of one year from the date of
issuance of this notification, subject to the verification of his/her Provisional /LLB
Degree Certificate from concemed University and verification of his/her character
and antecedents from CID. His/her name has been entered under serial

No.JK-753-2023 in the roll of Advocate maintained by this Registry.

The renewallextension of provisional licence/enroliment must be
sought before the date of expiry unless the absolute/final enroliment as an
Advocate is ordered there before.

By Order ’
| o
Registrar (Administration)
vaf nis

No: Y073 ¢ - 37 /IRGILP Dated //..09.2023 %P"}

Copy forwarded to the: -

1.  Principal District and Sessions Judge, Jammu.

2. Secretary, Bar Council of India, New Delhi

3. Manager, Govemment Press, Srinagar for publication in the next issue of
Government Gazette.

4. President, J&K High Court Bar Association, Jammu.

5. CPC e-Courts, High Court of J&K and Ladakh, Srinagar for uploading on
the official website. .

6. Incharge Chief Librarian, High Court Wing Jammu/Srinagar for information
and also keeping record of the same.

7.  Mr. Jatinjit Singh Sarkaria, Advocate

...... for information and necessary action. .
(N“M/

-
Re%is]ty' dministration)

%’\W‘)
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HIGH COURT OF JAMMU & KASHMIR AND LADAKH AT SRINAGAR

(Exercising powers of Bar Council under Section 58 of the Advocates Act, 1961)
* & x

— —

{ PROVISIONAL |
|__ENROLLMENT _|

NOTIFICATION
No:/Q(l %2203 /IRGILP Dated: {/ -09-2023

It is hereby notified that vide High Court Order Dated 31.08.2023

Mr. Jahangir Ayub

S/0 Mohammad Ayub Parray

R/O Haigam Khoie, Parray Mohalla, Tehsil Khoie, District Budgam

has been admitted and enrolled as an Advocate on the rolls of Jammu and
Kashmir Bar Council provisionally for a period of one year from the date of
issuance of this notification, subject to the verification of his/her Provisional /LL.B
Degree Certificate from concerned University and verification of his/her character
and antecedents from CID. His/her name has been entered under serial

No. JK-754-2023 in the roll of Advocate maintained by this Registry.

Th newal/extensi f provisional licence/enroliment must be
sought before the of expiry unless the absoluteffinal enroliment as an

Advocate is ordered there before.

By Order k/v R
w

Ree"itr{}r (Administratlon%
% \}
No: M.g_—/ke/w Dated //-.09.2023 AQ

Copy forwarded to the: -

Principal District and Sessions Judge, Budgam.

Secretary, Bar Councit of India, New Delhi

Manager, Government Press, Srinagar for publication in the next issue of

Government Gazette.
President, District Bar Association, Budgam. .
CPC e-Courts, High Court of J&K and Ladakh, Srinagar for uploading on

the official website. .
Incharge Chief Librarian, High Court Wing Jammu/Srinagar for information

and also keeping record of the same.

7.  Mr. Jahangir Ayub, Advocate
...... for information and necessary action. N

S
- o~
R

e .strar ministra nf
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HIGH COURT OF JAMMU & KASHMIR AND LADAKH AT SRINAGAR

(Exercising powers of Bar Council under Section 58 of the Advocates Act, 1961)
* % %

' PROVISIONAL |
| ENROLLMENT |

NOTIFICATION
No:/Z2Y of1s)3/IRGILP Dated: 8¢ --09-2023

It is hereby notified that vide High Court Order Dated 31.08.2023

Ms. Khushnama Choudhary
D/O Sh. Manzoor Hussain
R/O Haripora, Tehsil Kangan Distrcit Ganderbal

has been admitted and enrolied as an Advocate on the rolls of Jammu and
Kashmir Bar Council provisionally for a period of one year from the date of
issuance of this notification, subject to the verification of his/her Provisional /LL.B
Degree Certificate from concerned University and verification of his/her character
and antecedents from CID. His/her name has been entered under serial

No. JK-755-2023 in the roll of Advocate maintained by this Registry.

The ren l/extensi of provisional licence/enroliment must be
sought be the d f expiry unless absolute/final enroliment as an

Advocate is ordered there before.

By Order
’ o
R'(iis}ar dministration)

No: 3 §F/3-20- /RGILP Dated §.09.2023 %

Copy forwarded to the: -

1. Principal District and Sessions Judge, Ganderbal.

2.  Secretary, Bar Council of India, New Delhi .

3. Manager, Government Press, Srinagar for publication in the next issue of
Government Gazette.

4, President, District Bar Association, Ganderbal. '

5. CPC e-Courts, High Court of J&K and Ladakh, Srinagar for uploading on
the official website. _ . .

6. Incharge Chief Librarian, High Court Wing Jammu/Srinagar for information
and also keeping record of the same.

7. Ms. Khushnama Choudhary, Advocate

...... for information and necessary action. o M—»
<

ministration)
2554

~
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HIGH COURT OF JAMMU & KASHMIR AND LADAKH AT SRINAGAR
(Exercising powers of Bar Council under Section 58 of the Advocates Act, 1961)

[PrRovisionaL |
| ENRoLLMENT |
NOTIFICATION
No:/9/2 gz_a.zilRGlLP Dated: //- -09-2023

It is hereby notified that vide High Court Order Dated 31.08.2023

Ms. Kounsar Jan
D/O Mubammad Shafi Wani
R/O Sat Booni, Lal Bazar, Tehsil Eidgah, District Srinagar

has been admitted and enrolled as an Advocate on the rolls of Jammu and
Kashmir Bar Council provisionally for a period of one year from the date of
issuance of this notification, subject to the verification of his/her Provisional /LL.B
Degree Certificate from concerned University and verification of his/her character
and antecedents from CID. Histher name has been entered under serial

No. JK-756-2023 in the roll of Advocate maintained by this Registry.

The renewallextension of provisional licence/enroliment must be

h re the date of expiry unless the absolute/final enroliment as an
Advocate is ordered there before.
By Order

w";/

.
Rﬁ{s/trar Administration)

No: Yo 70y £ ./RG/LP Dated //-.09.2023 %\ﬁ

Copy forwarded to the: -

Principal District and Sessions Judge, Srinagar.

Secretary, Bar Council of India, New Delhi '
Manager, Government Press, Srinagar for publication in the next issue of

Government Gazette. '
President, J&K High Court Bar Association, Snnaggr. .
CPC e-Courts, High Court of J&K and Ladakh, Srinagar for uploading on

the official website. . . '
Incharge Chief Librarian, High Court Wing Jammu/Srinagar for information

and also keeping record of the same.
Ms. Kounsar Jan, Advocate

...... for information and necessary action. .
o~
'aX v
Regist ministration)
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HIGH COURT OF JAMMU & KASHMIR AND LADAKH AT SRINAGAR
(Exercising powers of Bar Council under Section 58 of the Advocates Act, 1961)

PROVISIONAL |
| ENROLLMENT |

NOTIFICATION
No:/9/3 %/2s23 IRGILP Dated: //- -09-2023

It is hereby notified that vide High Court Order Dated 31.08.2023

Mr. Laquit Ali
S/O Nasib Ullah
R/O Fazalabad Mohalla (Jaba), Tehsil Surankote, District Poonch

has been admitted and enrolled as an Advocate on the rolls of Jammu and
Kashmir Bar Council provisionally for a period of one year from the date of
issuance of this notification, subject to the verification of his/her Provisional /LL.B

Degree Certificate from concerned University and verification of his/her character
and antecedents from CID. His/her name has been entered under serial

No. JK-757-2023 in the roll of Advocate maintained by this Registry.

The renewal/extension of provisional licence/enroliment must be
ought before th te of expiry unl the absolute/final enroliment as an

Advocate is ordered there before.

By Order )
Wv;:—'

.
Registrar {(Administration)

No: L0 F62- 64/RG1LP Dated J/..09.2023 /%‘\/

Copy forwarded to the: -

Principal District and Sessions Judge, Poonch.

Secretary, Bar Council of India, New Delhi

Manager, Government Press, Srinagar for publication in the next issue of
Government Gazette.

President, District Bar Association, Poonch.

CPC e-Courts, High Court of J&K and Ladakh, Srinagar for uploading on
the official website. '
Incharge Chief Librarian, High Court Wing Jammu/Srinagar for information
and also keeping record of the same.

7.  Mr. Laquit Ali, Advocate

...... for information and necessary action. .
w7
—
r - 1
Regi tra\r(’lam;tra n)
«\
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HIGH COURT OF JAMMU & KASHMIR AND LADAKH AT SRINAGAR
(Exercising powers of Bar Council under Section 58 of the Advocates Act, 1961)

| PROVISIONAL
|__ENROLLMENT |
NOTIFICATION
No:[9/y %/ 2223 IRGILP Dated: /- -09-2023

1
[
'l
N

it is hereby notified that vide High Court Order Dated 31.08.2023

Ms. Mahvishan Manzoor
D/O Manzoor Ahmad Wani
R/O Nownagri, Tehsil & District Pulwama

has been admitted and enrolled as an Advocate on the rolls of Jammu and
Kashmir Bar Council provisionally for a period of one year from the date of
issuance of this notification, subject to the verification of his/her Provisional /LL.B
Degree Certificate from concerned University and verification of his/her character
and antecedents from CID. Histher name has been entered under serial

No. JK-758-2023 in the roll of Advocate maintained by this Registry.

The renewal/ ) nsion of visional lice nroliment must
sought before the date of expiry unless the absolute/final enroliment as an
Advocate is ordered there before.

By Order ™
o~

M )

Registrar (Administration)

No: Lp 370 - 73 /RGLP Dated /ﬁ.os.zozsw %\/‘\

Copy forwarded to the: -

1. Principal District and Sessions Judge, Pulwama.
2. Secretary, Bar Council of India, New Delhi
3.  Manager, Govemment Press, Srinagar for publication in the next issue of
Govemment Gazette.
4, President, District Bar Association, Puiwama.
5. CPC e-Courts, High Court of J&K and Ladakh, Srinagar for uploading on
the official website. . )
6. Incharge Chief Librarian, High Court Wing Jammu/Srinagar for information
and also keeping record of the same.
7. Ms. Mahvishan Manzoor, Advocate
...... for information and necessary action. -
A
) el
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HIGH COURT OF JAMMU & KASHMIR AND LADAKH AT SRINAGAR

(Exercising powers of Bar Council under Section 58 of the Advocates Act, 1961)
* %%

| PROVISIONAL
|__ENROLLMENT _|

NOTIFICATION
No:/4/S 4)/2523/RGILP Dated: _{/~_-09-2023

It is hereby notified that vide High Court Order Dated 31.08.2023

Ms. Mehvish Nabi
D/O Gulam Nabi Wani
R/O Gund Checkpora, Bagati Kanipora, Tehsil Chadoora, District Budgam

has been admitted and enrolled as an Advocate on the rolls of Jammu and
Kashmir Bar Council provisionally for a period of one year from the date of
issuance of this notification, subject to the verification of his/her Provisional /LL.B
Degree Certificate from concerned University and verification of his/her character
and antecedents from CID. His/her name has been entered under serial

No. JK-759-2023 in the roll of Advocate maintained by this Registry.

The renewallextension of provisional licence/enroliment must be
sought before the date of expiry unless the absolute/final enrollment as an
Advocate is ordered there before.

By Order 0\&

' X
Reg{i‘s}par (Administration)

No: L{0728- AS./RGILP Dated //-.09.2023 /%aﬁ"q’

Copy forwarded to the: -
Principal District and Sessions Judge, Budgam.
Secretary, Bar Council of India, New Delhi
Manager, Government Press, Srinagar for publication in the next issue of
Government Gazette.
President, District Bar Association, Budgam.
CPC e-Courts, High Court of J&K and Ladakh, Srinagar for uploading on
the official website. ' .
Incharge Chief Librarian, High Court Wing Jammu/Srinagar for information
and also keeping record of the same.
Ms. Mehvish Nabi, Advocate

...... for information and necessary action.

N o ok b=
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HIGH COURT OF JAMMU & KASHMIR AND LADAKH AT SRINAGAR

(Exercising powers of Bar Council ander Section 58 of the Advocates Act, 1961)
* % &

= —— ——
| PROVISIONAL |
| __PNROLLMENT |

NOTIFICATION
No:/Q/f 4{2023/RGILP Dated: _//- -09-2023

It is hereby notified that vide High Court Order Dated 31.08.2023

Mr. Mushtaq Abhmad Reshi
S/0O Ghulam Ahmad Reshi
R/O Buderkote , Tangmarg , District Baramulla

has been admitted and enrolled as an Advocate on the rolls of Jammu and
Kashmir Bar Council provisionally for a period of one year from the date of
issuance of this notification, subject to the verification of his/her Provisional /LL.B
Degree Certificate from concemed University and verification of his/her character
and antecedents from CID. Histher name has been entered under serial

No. JK-760-2023 in the roll of Advocate maintained by this Registry.

The renewal/extension of provisional licence/enroliment must be

souqght before of expiry unl the absol nal enroliment as an
Advocate is ordered there before.
By Order

V Wy
~ )
Rq’:?ar dministration)

No: L{o 06 - 93 /RGILP Dated //-.09.2023 /ﬁ\\:/\

Copy forwarded to the: -

1. Principal District and Sessions Judge, Baramulla.

2. Secretary, Bar Council of India, New Delhi

3. Manager, Government Press, Srinagar for publication in the next issue of
Government Gazette.

4, President, District Bar Association, Baramulla.

5. CPC e-Courts, High Court of J&K and Ladakh, Srinagar for uploading on
the official website.

6. Incharge Chief Librarian, High Court Wing Jammu/Srinagar for information
and also keeping record of the same.

7. Mr. Mushtaq Ahmad Reshi, Advocate

...... for information and necessary action. .
e T

Registrar (Administration)

wf
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HIGH COURT OF JAMMU & KASHMIR AND LADAKH AT SRINAGAR
(Exercising powers of Bar Council under Section 58 of the Advocates Act, 1961)

PROVISIONAL
| ENROLLMENT

NOTIFICATION
No:[9!7 zbgmGlLP Dated: //—-09-2023

it is hereby notified that vide High Court Order Dated 31.08.2023

Mr. Mehraj Uddin Mochi
S/O Late Sh. Gula Mochi
R/O Waterhail Tehsil Khansahib, District Budgam

has been admitted and enrolled as an Advocate on the rolls of Jammu and
Kashmir Bar Council provisionally for a period of one year from the date of
issuance of this notification, subject to the verification of his/her Provisional /LL.B
Degree Certificate from concemned University and verification of his/her character
and antecedents from CID. Histher name has been entered under serial

No. JK-761-2023 in the roll of Advocate maintained by this Registry.

The renewal/extension of provisional licence/enroliment must be
By Order .
A

- -

Re%ift/rar Administration)
Principal District and Sessions Judge, Budgam.
Government Gazette.
the official website.
Mr. Mehraj uddin Mochi, Advocate

sought before the date of expiry unless the absolute/final enroliment as an
Adv i here before.
No: {07 9y-80) /RGILP Dated /¢.09.2023 ‘/(2.1‘\
Copy forwarded to the: -
Secretary, Bar Council of India, New Delhi
Manager, Government Press, Srinagar for publication in the next issue of
President, District Bar Association, Budgam. .
CPC e-Courts, High Court of J&K and Ladakh, Srinagar for uploading on
Incharge Chief Librarian, High Court Wing Jammu/Srinagar for information
and also keeping record of the same.
...... for information and necessary action. .
o (Vo
- —
R%%i)s}ra inistration)
4%3
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HIGH COURT OF JAMMU & KASHMIR AND LADAKH AT SRINAGAR

(Exercising powers of Bar Council under Section 58 of the Advocates Act, 1961)
* k%

NOTIFICATION
Noy/ /9 %/2:43/RGILP Dated: f/- -09-2023

It is hereby notified that vide High Court Order Dated 31.08.2023

Mr. Mohamad Rafeeq Rather
S/O Gh. Mohamad Rather
R/O Ajas, Pottu Mohalla Tehsil Ajas District Bandipora

has been admitted and enrolled as an Advocate on the rolls of Jammu and
Kashmir Bar Council provisionally for a period of one year from the date of
issuance of this notification, subject to the verification of his/her Provisional /LL.B
Degree Certificate from concemed University and verification of his/her character
and antecedents from CID. Histher name has been entered under serial

No. JK-762-2023 in the roll of Advocate maintained by this Registry.

The renewal/extension of provisional licence/enroliment

sought be the date of expl ss the absolute/fin nroliment as an
Advocate is ordered there before.
By Order .
o

no .
Rayistrar (Administration)

No: QQ&J 2 - ©9-/RG/LP Dated //(-.09.2023 “\o‘l'ﬂ?

Copy forwarded to the: -
Principal District and Sessions Judge, Bandipora.
Secretary, Bar Council of India, New Delhi
Manager, Government Press, Srinagar for publication in the next issue of
Government Gazette.
President, District Bar Association, Bandipora. ‘
CPC e-Courts, High Court of J&K and Ladakh, Srinagar for uploading on
the official website. . .
Incharge Chief Librarian, High Court Wing Jammu/Srinagar for information
and also keeping record of the same.
Mr. Mohamad Rafeeq Rather, Advocate

...... for information and necessary action.

N o ok wN=
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HIGH COURT OF JAMMU & KASHMIR AND LADAKH AT SRINAGAR
(Exercising powers of Bar Council under Section 58 of the Advocates Act, 1961)

| PROVISIONAL |
\ __ENROLLMENT

NOTIFICATION
No:/9/9 %/2023IRGILP Dated: f/- -09-2023

It is hereby notified that vide High Court Order Dated 31.08.2023

Mr. Musaib Naseer Bhat
S/O Sh, Naseer Ahmad Bhat
R/O Upper Sathu Bar Bar Shah , Tehsil Khas, Srinagar

has been admitted and enrolled as an Advocate on the rolls of Jammu and
Kashmir Bar Council provisionally for a period of one year from the date of
issuance of this notification, subject to the verification of his/her Provisional /LL.B
Degree Certificate from concerned University and verification of his/her character
and antecedents from CID. His/her name has been entered under serial

No. JK-763-2023 in the roll of Advocate maintained by this Registry.

The renewallextension of provisional licence/enrollment must
sought before the date of expi nless the absolute/final enroliment as an

Advocate is ordered there before.
By Order

N/

RV mmistratj)on)
No: QQ&LQ -/ #- /RG/LP Dated //-.09.2023 \»

Copy forwarded to the: -
Principal District and Sessions Judge, Srinagar.
Secretary, Bar Council of India, New Delhi
Manager, Government Press, Srinagar for publication in the next issue of
Government Gazette.
President, J&K High Court Bar Association, Srinagar.
CPC e-Courts, High Court of J&K and Ladakh, Srinagar for uploading on
the official website. )
Incharge Chief Librarian, High Court Wing Jammu/Srinagar for information
and also keeping record of the same.
Mr. Musaib Naseer Bhat, Advocate

...... for information and necessary action.

N s W=

)
ww/'

-
Registra dministratlon)
W ey



86

HIGH COURT OF JAMMU & KASHMIR AND LADAKH AT SRINAGAR

(Exercising powers of Bar Council under Section 58 of the Advocates Act, 1961)
* & %

—
PROVISIONAL i
|_ENROLLMENT |

=
NOTIFICATION
No:}92» 'pgzyRGILP Dated: //- -09-2023

It is hereby notified that vide High Court Order Dated 31.08.2023

Mr. Mohd Aquib Wani
S/O Mohd Amin Wani
R/O Hosyote Tehsil Thanamandi, District Rajouri

has been admitted and enrolled as an Advocate on the rolls of Jammu and
Kashmir Bar Council provisionally for a period of one year from the date of
issuance of this notification, subject to the verification of his/her Provisional /LL.B
Degree Certificate from concerned University and verification of his/her character
and antecedents from CID. His/her name has been entered under serial

No. JK-764-2023 in the roll of Advocate maintained by this Registry.

The renewallextonsion of provigional licence/enroliment must be
sought before the date of expiry uni the absol nal enrollment as an
Advocate is ordered before.

By Order

. o
ﬁ:iis/trur ministration)
No: Qazﬂ& - 2.5 /RG/LP Dated //-.09.2023 %‘5
Copy forwarded to the: - \

Principal District and Sessions Judge, Rajouri.
Secretary, Bar Council of India, New Delhi
Manager, Government Press, Srinagar for publication in the next issue of
Government Gazette.
President, District Bar Association, Rajouri.
CPC e-Courts, High Court of J&K and Ladakh, Srinagar for uploading on
the official website. . .
Incharge Chief Librarian, High Court Wing Jammu/Srinagar for information
and also keeping record of the same.
Mr. Mohd. Aquib Wani, Advocate

...... for information and necessary action.

N 9 ok b=
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HIGH COURT OF JAMMU & KASHMIR AND LADAKH AT SRINAGAR

(Exercising powers of Bar Council under Section 58 of the Advocates Act, 1961)
* &

PROVISIONAL |
L ENROLLMENT |

NOTIFICATION
No: {92! &/22)3/RGILP Dated: _{/- -03-2023

Itis hereby notified that vide HiQh Court Order Dated 31.08.2023

Ms. Mamta Thakyal
D/O Sh. Subash Thakyal
R/O H.No. 315 Krishna Nagar, Tehsil & District Jammu

has been admitted and enrolled as an Advocate on the rolls of Jammu and
Kashmir Bar Council provisionally for a period of one year from the date of
issuance of this notification, subject to the verification of his/her Provisional /LL.B
Degree Certificate from concerned University and verification of his/her character
and antecedents from CID. His/her name has been entered under serial

No. JK-765-2023 in the roll of Advocate maintained by this Registry.

The renewal/extension of provisional licence/enroliment must be
qht before the date of expiry unless the & a/fing ant as an
Advocate i there before.

RQﬁis/trar ministration)

No: QQ&A - 23 . /RG/LP Dated //-.09.2023 %’5

Copy forwarded to the: -
Principal District and Sessions Judge, Jammu.
Secretary, Bar Council of India, New Delhi
Manager, Government Press, Srinagar for publication in the next issue of
Government Gazette.
President, J&K High Court Bar Association, Jammu.
CPC e-Courts, High Court of J&K and Ladakh, Srinagar for uploading on
the official website. ) )
Incharge Chief Librarian, High Court Wing Jammu/Srinagar for information
and also keeping record of the same.
Ms. Mamta Thakyal, Advocate

...... for information and necessary action.

~ o~
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HIGH COURT OF JAMMU & KASHMIR AND LADAKH AT SRINAGAR

(Exercising powers of Bar Council under Section 58 of the Advocates Act, 1961)
* % %

e —————————
| PROVISIONAL |
L _FNROLLMENT _§
NOTIFICATION
No:/42.2 of 2223/RGILP Dated: _/- -09-2023

Itis hereby notified that vide High Court Order Dated 31.08.2023

Mr. Mashkoor Ahmed Bhat
S/0O Salam Din Bhat
R/O Tatarsoo, Tehsil & District Ramban

has been admitted and enrolled as an Advocate on the rolls of Jammu and
Kashmir Bar Council provisionally for a period of one year from the date of
issuance of this notification, subject to the verification of his/her Provisional /LL.B
Degree Certificate from concerned University and verification of his/her character
and antecedents from CID. His/her name has been entered under serial

No. JK-766-2023 in the roll of Advocate maintained by this Registry.

The renewal/extension of provisional licence/enroliment must be

sought before the date of expiry unless the absolute/final enroliment as an
Advocate is ordered there before.

By Order .
o

e X
Registrar (Administration)

3
No: QQQ{_Q- &//-/RG/LP Dated (/-.09.2023 %ﬁ"

Copy forwarded to the: -

Principal District and Sessions Judge, Ramban.

Secretary, Bar Council of India, New Delhi

Manager, Government Press, Srinagar for publication in the next issue of
Government Gazette.

President, District Bar Association, Ramban.

CPC e-Courts, High Court of J&K and Ladakh, Srinagar for uploading on
the official website. ' .
Incharge Chief Librarian, High Court Wing Jammu/Srinagar for information
and also keeping record of the same.

Mr. Mashkoor Ahmed Bhat, Advocate

...... for information and necessary action. \
o
-~ V  l
R%';trar ( yt?tion)
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HIGH COURT OF JAMMU & KASHMIR AND LADAKH AT SRINAGAR
(Exercising powers of Bar Council under Section 58 of the Advocates Act, 1961)

| PROVISIONAL
I ENROLLMENT
e
NOTIFICATION
No:/423 ¢72usIRGILP Dated: //- -09-2023

1

|
|

J

Itis hereby notified that vide High Court Order Dated 31.08.2023

Mr. Mohd Bilal Khan
S/0 Shamsh Din Khan
R/O Malti, Tehsil Billawar, District Kathua

has been admitted and enrolled as an Advocate on the rolls of Jammu and
Kashmir Bar Council provisionally for a period of one year from the date of
issuance of this notification, subject to the verification of his/her Provisional /LL.B
Degree Certificate from concerned University and verification of his/her character
and antecedents from CID. His/her name has been entered under serial

No. JK-767-2023 in the roll of Advocate maintained by this Registry.

The renewal/extension of provisional licence/enroliment must be
SOU f of expiry uni abso nal enrollment as

Advocate is ordered there before.

By Order .
P
' p

R%i;trar ministration)

No: Qaagz -(9/RG/LP Dated //-.09.2023 /%A\"\

Copy forwarded to the: -
Principal District and Sessions Judge, Kathua.

Secretary, Bar Council of india, New Delhi ‘
Manager, Government Press, Srinagar for publication in the next issue of

Government Gazette.
President, District Bar Association, Kathua.
CPC e-Courts, High Court of J&K and Ladakh, Srinagar for uploading on

the official website. . ' _
Incharge Chief Librarian, High Court Wing Jammu/Srinagar for information

and also keeping record of the same.
7.  Mr. Mohd Bilal Khan, Advocate
...... for information and necessary action. .

. o
I{.. goistrar ministratioﬁr
ﬁ\/ %\]ﬁ
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HIGH COURT OF JAMMU & KASHMIR AND LADAKH AT SRINAGAR

(Exercising powers of Bar Council under Section 58 of the Advocates Act, 1961)
% % %

| PROVISIONAL |
NROLLMENT JJ

NOTIFICATION
No:/424s #/4:25/RGILP Dated: /. -09-2023

it is hereby notified that vide High Court Order Dated 31.08.2023

Ms. Mamta Kumari
D/O Rachhpal Singh
R/O Panj Toot, Tehsil Khour, District Jammu.

has been admitted and enrolled as an Advocate on the rolls of Jammu and
Kashmir Bar Council provisionally for a period of one year from the date of
issuance of this notification, subject to the verification of his/her Provisional /LL.B
Degree Certificate from concerned University and verification of his/her character
and antecedents from CID. His/her name has been entered under serial
No. JK-768-2023 in the roll of Advocate maintained by this Registry.

The renewal/extension of provisional licence/enroliment must be
souqght before the date of expiry unless the absolute/final enroliment as an

Advocate is ordered there before.
By Order

o=
ek )
Registrar (Administration)

No: Qagga - £ 7./RG/LP Dated //-.09.2023 %ﬁmﬁ

Copy forwarded to the: -

Principal District and Sessions Judge, Jammu.

Secretary, Bar Council of India, New Delhi

Manager, Govemment Press, Srinagar for publication in the next issue of
Government Gazette.

President, J&K High Court Bar Association, Jammu.

CPC e-Courts, High Court of J&K and Ladakh, Srinagar for uploading on
the official website. ) _
Incharge Chief Librarian, High Court Wing Jammu/Srinagar for information
and also keeping record of the same.

Ms. Mamta Kumari, Advocate

for information and necessary action.

A
. O

Registrar (Administration)
Y 4% \ﬂb
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HIGH COURT OF JAMMU & KASHMIR AND LADAKH AT SRINAGAR

(Exercising powers of Bar Council under Section 58 of the Advocates Act, 1961)
* ok %

PROVISIONAL

ENROLLMENT

NOTIFICATION
No:[425 9f12yRGILP Dated: //- -09-2023

It is hereby notified that vide High Court Order Dated 31.08.2023

Ms. Mohini Devi
D/O Sansar Singh
R/O Nighal, Tehsil & District Ramban

has been admitted and enrolled as an Advocate on the rolls of Jammu and
Kashmir Bar Council provisionally for a period of one year from the date of
issuance of this notification, subject to the verification of his/her Provisional /LL.B
Degree Certificate from concerned University and verification of his/her character
and antecedents from CID. His/her name has been entered under serial

No. JK-769-2023 in the roll of Advocate maintained by this Registry.

The renewal/extension of provisional licence/enroliment must be

sought before the date of expiry unless the absolute/final enroliment as an

Advocate is ordered there before.

By Order

]
: O
{e.bistra ministration)

Y
No: (/0858 . 65" RGP Dated #-.09.2023 /ﬁ“*/ %6"

Copy forwarded to the: -
1. Principal District and Sessions Judge, Ramban.
2. Secretary, Bar Council of India, New Delhi
3. Manager, Government Press, Srinagar for publication in the next issue of
Government Gazette.
President, District Bar Association, Ramban.
CPC e-Courts, High Court of J&K and Ladakh, Srinagar for uploading on
the official website.
Incharge Chief Librarian, High Court Wing Jammu/Srinagar for information
and also keeping record of the same.
7. Ms. Mohini Devi, Advocate
...... for information and necessary action.

h ]

. \mﬂ/' Ov " m—
gistra ministratioh)
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HIGH COURT OF JAMMU & KASHMIR AND LADAKH AT SRINAGAR

(Exercising powers of Bar Council under Section 58 of the Advocates Act, 1961)
* % &

ENROLLMENT

ROVISION AL

NOTIFICATION
No:/d24 72P)YRGILP Dated: /- -09-2023

It is hereby notified that vide High Court Order Dated 31.08.2023

Mr. Manjeet Kumar
S/0 Krishan Chander
R/O Village Samroli, Tehsil & District Udhampur

has been admitted and enrolled as an Advocate on the rolls of Jammu and
Kashmir Bar Council provisionally for a period of one year from the date of
issuance of this notification, subject to the verification of his/her Provisional /LL.B
Degree Certificate from concerned University and verification of his/her character
and antecedents from CID. His/her name has been entered under serial

No. JK-770-2023 in the roll of Advocate maintained by this Registry.

The renewall/extension of provisional licence/enrollment must be

Advocate is ordered there before.

By Order

o ok =

sought before the date of expiry unless the absolute/final enroliment as an
\—m/ ‘
whA
s — O =
Rezstra ministration)
Copy forwarded to the: -
Principal District and Sessions Judge, Udhampur.
Manager, Government Press, Srinagar for publication in the next issue of
Government Gazette.
CPC e-Courts, High Court of J&K and Ladakh, Srinagar for uploading on
the official website.
and also keeping record of the same.
7.  Mr. Manjeet Kumar, Advocate

No: Qz&ﬁﬁ- 73 -/RG/LP Dated //-.09.2023 %
Secretary, Bar Council of India, New Delhi
President, District Bar Association, Udhampur.
Incharge Chief Librarian, High Court Wing Jammu/Srinagar for information
...... for information and necessary action.

w‘:.—"

%it:ar inistration)
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HIGH COURT OF JAMMU & KASHMIR AND LADAKH AT SRINAGAR
(Exercising powers of Bar Council under Section 58 of the Advocates Act, 1961)

{ PROVISIONAL |
ENRONT ‘

NOTIFICATION

|

No:/428 2/ 213/RGILP Dated: //- -09-2023

It is hereby notified that vide High Court Order Dated 31.08.2023

Mr. Maninder Pal Singh Bijral
S/O Rabinder Singh Bijral
R/O Bikram Nagar Karan Bagh Gadigarh, Tehsil Gadigarh, District Jammu

has been admitted and enrolled as an Advocate on the rolls of Jammu and
Kashmir Bar Council provisionally for a period of one year from the date of
issuance of this notification, subject to the verification of his/her Provisional /LL.B
Degree Certificate from concerned University and verification of his/her character
and antecedents from CID. His/her name has been entered under serial

No. JK-771-2023 in the roll of Advocate maintained by this Registry.

The renewal/extension of provisional licence/enrolilment must be
souqght before the date of expiry unless the absolute/final enroliment as an
Advocate is ordered there before.

By Order N
o
) .
Riﬁtiar (Administration)
No: M/RGILP Dated //-.09.2023 %/l""
Copy forwarded to the: -

Principal District and Sessions Judge, Jammu.
Secretary, Bar Council of India, New Delhi
Manager, Government Press, Srinagar for publication in the next issue of
Government Gazette.
President, J&K High Court Bar Association, Jammu.
CPC e-Courts, High Court of J&K and Ladakh, Srinagar for uploading on
the official website.
Incharge Chief Librarian, High Court Wing Jammu/Srinagar for information
and also keeping record of the same.
Mr. Maninder Pal Singh Birjal, Advocate
...... for information and necessary action.

, \m/'”ﬁ"‘
gistrartAdministration)
%
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HIGH COURT OF JAMMU & KASHMIR AND LADAKH AT SRINAGAR
(Exercising powers of Bar Council undcr Section S8 of the Advocates Act, 1961)

PROVISIONAL
ENROLLMENT

* % %

NOTIFICATION
No:/927 J23/RGILP Dated: {/- -09-2023

Itis hereby notified that vide High Court Order Dated 31.08.2023

Ms. Maryam
D/O Farooq Ahmad Boktoo
R/O Dalgate, Hotel Akbar, Gate No.1, Tehsil & District Srinagar

has been admitted and enrolled as an Advocate on the rolis of Jammu and
Kashmir Bar Council provisionally for a period of one year from the date of
issuance of this notification, subject to the verification of his/her Provisional /LL.B
Degree Certificate from concerned University and verification of his/her character
and antecedents from CID. His/her name has been entered under serial

No. JK-772-2023 in the roll of Advocate maintained by this Registry.

The renewallextension of provisional licence/enroliment must be

sought before the date of expiry unless the absolute/final enroliment as an

Advocate is ordered there before.

By Order
oA B

I?j’?:i’siaj ministration)
No: MMIRGILP Dated //-.09.2023 %

Copy forwarded to the: -
Principal District and Sessions Judge, Srinagar.
Secretary, Bar Council of India, New Delhi
Manager, Government Press, Srinagar for publication in the next issue of
Government Gazette.
President, J&K High Court Bar Association, Srinagar.
CPC e-Courts, High Court of J&K and Ladakh, Srinagar for uploading on
the official website.
Incharge Chief Librarian, High Court Wing Jammu/Srinagar for information
and also keeping record of the same.
7. Ms. Maryam, Advocate
...... for information and necessary action.

ngtWI‘&tIOﬂ)
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HIGH COURT OF JAMMU & KASHMIR AND LADAKH AT SRINAGAR

(Exercising powers of Bar Council under Section 58 of the Advocates Act, 1961)
v % %

PROVISIONAL

ENROLLMENT

NOTIFICATION

No: /929 m;IRGILP Dated: //- -09-2023

Itis hereby notified that vide High Court Order Dated 31.08.2023

Mr. Mohd Meesam
S/0O Dilbar Hussain
R/O Mohalla Plaser, Narwal Bala, Tehsil & District Jammu

has been admitted and enrolled as an Advocate on the rolls of Jammu and
Kashmir Bar Council provisionally for a period of one year from the date of
issuance of this notification, subject to the verification of his/her Provisional /LL.B
Degree Certificate from concerned University and verification of his/her character
and antecedents from CID. His/her name has been entered under serial

No. JK-773-2023 in the roll of Advocate maintained by this Registry.

The renewal/extension of provisional licence/enroliment must be

souqght before the date of expiry unless the absolute/final enroliment as an

\}
. A
Wation)
)
No: Qa&idﬂ Z-/RG/LP Dated }).09.2023 %

Copy forwarded to the: -

Principal District and Sessions Judge, Jammu.

Secretary, Bar Council of India, New Dethi

Manager, Government Press, Srinagar for publication in the next issue of
Government Gazette.

President, J&K High Court Bar Association, Jammu.

CPC e-Courts, High Court of J&K and Ladakh, Srinagar for uploading on
the official website.

Incharge Chief Librarian, High Court Wing Jammu/Srinagar for information
and also keeping record of the same.

Mr. Mohd Meesam, Advocate

...... for information and necessary action.
istrar (Administration)

%

Advocate is ordered there before.

By Order

o> oA wN=

N



96

HIGH COURT OF JAMMU & KASHMIR AND LADAKH AT SRINAGAR

(Exercising powers of Bar Council under Section 58 of the Advocates Act, 1961)
* % %

PROVISIONAL

ENROLLMENT

NOTIFICATION
No:/J4s {2u3/RGILP Dated: 3/9. -09-2023

Itis hereby notified that vide High Court Order Dated 31.08.2023

Mr. Mushtaq Ahmed
S/0O Mohd Rafiq
R/O Jughal P/O Jughal, Tehsil Mendhar, District Poonch

has been admitted and enrolled as an Advocate on the rolls of Jammu and
Kashmir Bar Council provisionally for a period of one year from the date of
issuance of this notification, subject to the verification of his/her Provisional /LL.B
Degree Certificate from concerned University and verification of his/her character
and antecedents from CID. His/her name has been entered under serial

No. JK-774-2023 in the roll of Advocate maintained by this Registry.

The renewal/extension of provisional licence/enroliment must be

sought before the date of expiry unless the absolute/final enroliment as an

Advocate is ordered there before.

By Order

o ok =

N"J'/'
~* .
RwAdministration)
Copy forwarded to the: -
Principal District and Sessions Judge, Poonch.
Manager, Government Press, Srinagar for publication in the next issue of
Government Gazette.
CPC e-Courts, High Court of J&K and Ladakh, Srinagar for uploading on
the official website.
and also keeping record of the same.
7.  Mr. Mushtaq Ahmed, Advocate

No: L8 357. £Y RenLP Dated 68.09.2023 %‘V’
Secretary, Bar Council of India, New Delhi
President, District Bar Association, Poonch.
Incharge Chief Librarian, High Court Wing Jammu/Srinagar for information
...... for information and necessary action.

Registrar {Administration)

Vo
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HIGH COURT OF JAMMU & KASHMIR AND LADAKH AT SRINAGAR

(Exercising powers of Bar Council under Scction 58 of the Advocates Act, 1961)
% ok *

PROVISIONAL

ENROLLMENT

NOTIFICATION
No:/J3¢_{f2023/RGILP Dated: f/- -09-2023

Itis hereby notified that vide High Court Order Dated 31.08.2023

Mr. Muzamil Mohammad Meer
S/0 Ghulam Mohammad Meer
R/O Guzriyal, Shahe Mohalla, Tehsil Kralpora, District Kupwara

has been admitted and enrolled as an Advocate on the rolls of Jammu and
Kashmir Bar Council provisionally for a period of one year from the date of
issuance of this notification, subject to the verification of his/her Provisional /LL.B
Degree Certificate from concerned University and verification of his/her character
and antecedents from CID. His/her name has been entered under serial

No. JK-775-2023 in the roll of Advocate maintained by this Registry.

The renewallextension of provisional licence/enroliment must be

sought before the date of expiry unless the absolute/final enroliment as an

Advocate is ordered there before.

By Order ,
o

{e‘: tra dministrati;m)
Y
No:l[éﬂf&- 905 /RG/LP Dated }/-.09.2023 %q/\

Copy forwarded to the: -
Principal District and Sessions Judge, Kupwara.
Secretary, Bar Council of India, New Delhi
Manager, Government Press, Srinagar for publication in the next issue of
Government Gazette.
President, District Bar Association, Kupwara.
CPC e-Courts, High Court of J&K and Ladakh, Srinagar for uploading on
the official website.
Incharge Chief Librarian, High Court Wing Jammu/Srinagar for informatior
and also keeping record of the same.
7. Mr. Muzamil Mohammad Meer, Advocate
...... for information and necessary action.
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HIGH COURT OF JAMMU & KASHMIR AND LADAKH AT SRINAGAR

(Exercising powers of Bar Council under Section 58 of the Advocates Act, 1961)
d ok &

PROVISIONAL

ENROLLMENT

NOTIFICATION

No:/43/ zb.zyRGn.P Dated: _//- -09-2023

It is hereby notified that vide High Court Order Dated 31.08.2023

Mr. Mohammad Zia Ul Latief
S/0O Mohd Latief
R/O Hasyote, Tehsil Thannamandi, District Rajouri

has been admitted and enrolled as an Advocate on the rolls of Jammu and
Kashmir Bar Council provisionally for a period of one year from the date of
issuance of this notification, subject to the verification of his/her Provisional /LL.B
Degree Certificate from concerned University and verification of his/her character
and antecedents from CID. His/her name has been entered under serial

No.JK-776-2023 in the roll of Advocate maintained by this Registry.

The renewal/extension of provisional licence/enroliment must be

sought before the date of expiry unless the absolute/final enroliment as an

Advocate is ordered there before.

By Order .
@ﬁrar dministration)

4
no: Yo 9pk- 12 /RGILP Dated //-.09.2023 %ﬁ]"

Copy forwarded to the: -
Principal District and Sessions Judge, Rajouri.
Secretary, Bar Council of India, New Delhi
Manager, Government Press, Srinagar for publication in the next issue of
Government Gazette.
President, District Bar Association, Rajouri.
CPC e-Courts, High Court of J&K and Ladakh, Srinagar for uploading on
the official website.
Incharge Chief Librarian, High Court Wing Jammu/Srinagar for information
and also keeping record of the same.
7. Mr. Mochammad Zia Ul Latief, Advocate
...... for information and necessary action.

Q Gk wN=
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HIGH COURT OF JAMMU & KASHMIR AND LADAKH AT SRINAGAR

(Exercising powers of Bar Council under Section 58 of the Advocates Act, 1961)
* k *

! PROVISIONAL
ENROLLMENT

NOTIFICATION

No:/432 9/203/RGILP Dated: _{/- -09-2023

Itis hereby notified that vide High Court Order Dated 31.08.2023

Ms. Manisha Devi
D/O Krishan Singh
R/O V.P.O. Sujandhar, Tehsil Bhomag, District Reasi

has been admitted and enrolled as an Advocate on the rolls of Jammu and
Kashmir Bar Council provisionally for a period of one year from the date of
issuance of this notification, subject to the verification of his/her Provisional /LL.B
Degree Certificate from concerned University and verification of his/her character
and antecedents from CID. His/her name has been entered under serial

No.JK-777-2023 in the roll of Advocate maintained by this Registry.

The renewallextension of provisional licence/enrollment must be

sought before the date of expiry unless the absolute/final enrollment as an

Advocate is ordered there before.

By Order .
) wf,'._
ﬁé jstrar (Administration)

No: Y09/ 2)- /RGILP Dated /1..09.2023 %

Copy forwarded to the: -
Principal District and Sessions Judge, Reasi.
Secretary, Bar Council of India, New Delhi
Manager, Government Press, Srinagar for publication in the next issue of
Government Gazette.
President, District Bar Association, Reasi.
CPC e-Courts, High Court of J&K and Ladakh, Srinagar for uploading on
the official website.
Incharge Chief Librarian, High Court Wing Jammu/Srinagar for information
and also keeping record of the same.
7. Ms. Manisha Devi, Advocate
...... for information and necessary action.

ok b=

o

N\
wi
N_(_-

R(-g’iétrar dministration)
= s



100

HIGH COURT OF JAMMU & KASHMIR AND LADAKH AT SRINAGAR

(Exercising powers of Bar Council under Section 58 of the Advocates Act, 1961)
* ko

PROVISIONAL

ENROLLMENT

NOTIFICATION
No:/933 *}102IRGILP Dated: //- -09-2023

It is hereby notified that vide High Court Order Dated 31.08.2023

Ms. Meenakshi Sharma
D/O Subash Chander
R/O V.P.O. Ambaran, Tehsil Akhnoor, District Jammu

has been admitted and enrolled as an Advocate on the rolls of Jammu and
Kashmir Bar Council provisionally for a period of one year from the date of
issuance of this notification, subject to the verification of his/her Provisional /LL.B
Degree Certificate from concerned University and verification of his/her character
and antecedents from CID. His/her name has been entered under serial

No.JK-778-2023 in the roll of Advocate maintained by this Registry.

The renewallextension of provisional licence/enrollment must be

sought before the date of expiry unless the absolute/final enroliment as an

Advocate is ordered there before.

By Order \
o~
Y . N
Registrar (Administration)
No: QQ_ML/RG/LP Dated II-.os.zoz:eL %
Copy forwarded to the: -

Principal District and Sessions Judge, Jammu.

Secretary, Bar Council of India, New Delhi

Manager, Government Press, Srinagar for publication in the next issue of
Government Gazette.

President, J&K High Court Bar Association, Jammu.

CPC e-Courts, High Court of J&K and Ladakh, Srinagar for uploading on
the official website.

Incharge Chief Librarian, High Court Wing Jammu/Srinagar for information

and also keeping record of the same.
dministration)
q\“

o ok wWN=

7. Ms. Meenakshi Sharma, Advocate
...... for information and necessary action.
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HIGH COURT OF JAMMU & KASHMIR AND LADAKH AT SRINAGAR
(Exercising powers of Bar Council under Section 58 of the Advocates Act, 1961)

[ PROVISIONAL |
|_Eneociment |

NOTIFICATION
No:/4/p %2022 IRGILP Dated: _//- -09-2023

Itis hereby notified that vide High Court Order Dated 31.08.2023

Ms. Mehnaz Nissar
D/O Nissar Ahmad Hurra
R/O Mallabuchan Magam, Hurra Mohalla, Tehsil Pattan, District Baramulla

has been admitted and enrolled as an Advocate on the rolls of Jammu and
Kashmir Bar Council provisionally for a period of one year from the date of
issuance of this notification, subject to the verification of his/her Provisional /LL.B
Degree Certificate from concerned University and verification of his/her character
and antecedents from CID. His/her name has been entered under serial

No.JK-779-2023 in the roll of Advocate maintained by this Registry.

The renewallextension of provisional licence/enroliment must be
sought before the date of expiry unless the absolute/final enroliment as an
Advocate is ordered there before.

By Order \
e
(‘ strar (Administration)

No: Qz Z38- {{S/RG/LP Dated //-.09.2023 Am/

Copy forwarded to the: -

Principal District and Sessions Judge, Baramulla.

Secretary, Bar Council of India, New Delhi

Manager, Government Press, Srinagar for publication in the next issue of
Government Gazette.

President, District Bar Association, Baramulla.

CPC e-Courts, High Court of J&K and Ladakh, Srinagar for uploading on
the official website.

Incharge Chief Librarian, High Court Wing Jammu/Srinagar for information
and also keeping record of the same.

Ms. Mehnaz Nissar, Advocate

...... for information and necessary action. -
AN Wi

o -_
RegiBtra/r Administration)

2]

N 9 or wNs



102

HIGH COURT OF JAMMU & KASHMIR AND LADAKH AT SRINAGAR
(Exercising powers of Bar Council under Section 58 of the Advocates Act, 1961)

PTTT————
| PROVISIONAL |
L

NOTIFICATION

==

No:[434 /423 /IRGILP Dated: //- -09-2023

It is hereby notified that vide High Court Order Dated 31.08.2023

Ms. Mohsina Amin

D/O Mohammad Amin Ganie

R/O Hari Parigam, Tehsil Awantipora, District Pulwama

has been admitted and enrolled as an Advocate on the rolls of Jammu and
Kashmir Bar Council provisionally for a period of one year from the date of
issuance of this notification, subject to the verification of his/her Provisional /LL.B
Degree Certificate from concerned University and verification of his/her character
and antecedents from CID. Histher name has been entered under serial

No.JK-780-2023 in the roll of Advocate maintained by this Registry.

The renewal/lextension of provisional licence/enroliment must be
sought before the date of expiry unless the absolute/final enroliment as an

Advocate is ordered there before.
o
Regfft}a ministration)

By Order
no: Y09 87.94- /RarP Dated /1-.09.2023 %

Copy forwarded to the: -

Principal District and Sessions Judge, Pulwama.

Secretary, Bar Council of India, New Delhi

Manager, Government Press, Srinagar for publication in the next issue of

Government Gazette.
President, District Bar Association, Pulwama. )
CPC e-Courts, High Court of J&K and Ladakh, Srinagar for uploading on

the official website. _ . .
Incharge Chief Librarian, High Court Wing Jammu/Srinagar for information

and also keeping record of the same.
Ms. Mohsina Amin, Advocate

...... for information and necessary action. .
, el
‘I?eg@a dministration)
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HIGH COURT OF JAMMU & KASHMIR AND LADAKH AT SRINAGAR
(Exercising powers of Bar Council under Section 58 of the Advocates Act, 1961)

I
| PROVISIONAL |
| __ENROLLMENT |

NOTIFICATION
No:/93S 472023 IRGILP Dated: J/. -09-2023

It is hereby notified that vide High Court Order Dated 31.08.2023

Mr. Manik Sambyal
S/O Paramjeet Singh Sambyal
R/O Opposite New Bus Stand, Kehli Mandi, Tehsil & District Samba

has been admitted and enrolled as an Advocate on the rolis of Jammu and
Kashmir Bar Council provisionally for a period of one year from the date of
issuance of this notification, subject to the verification of his/her Provisional /LL.B
Degree Certificate from concerned University and verification of his/her character
and antecedents from CID. His/her name has been entered under serial

No.JK-781-2023 in the roll of Advocate maintained by this Registry.

The renewal/extension of provisional licence/enroliment must be
S0 fore the date of expiry unless the lute/final enrolimen n
Advocate is o h
By Order .
o

—

. .
Registrar (Administration)
h i

No: Lj_@q Q§L!IOGL/RG/LP Dated 1/-09.2023

Copy forwarded to the: -
Principal District and Sessions Judge, Samba.
Secretary, Bar Council of India, New Delhi
Manager, Government Press, Srinagar for publication in the next issue of
Government Gazette.
President, District Bar Association, Samba.
CPC e-Courts, High Court of J&K and Ladakh, Srinagar for uploading on
the official website. .
Incharge Chief Librarian, High Court Wing Jammu/Srinagar for information
and also keeping record of the same.
Mr. Manik Sambyal, Advocate

...... for information and necessary action.

N 9 okx b=

Reg \m;:%)
ivd %



104

HIGH COURT OF JAMMU & KASHMIR AND LADAKH AT SRINAGAR

(Exercising powers of Bar Council under Section 58 of the Advocates Act, 1961)
* &

[——————————

§ PROVISIONAL

|_evroivent |
NOTIFICATION

No: [934 'Z.zogIRGILP Dated: //- -09-2023

It is hereby notified that vide High Court Order Dated 31.08.2023

Mr. Murtaza Nasir
S/0 Late Assadullah Bhat
R/O Peer Bagh Green Avenue Sector — B, Tehsil Khas District Srinagar

has been admitted and enrolled as an Advocate on the rolls of Jammu and
Kashmir Bar Council provisionally for a period of one year from the date of
issuance of this notification, subject to the verification of his/her Provisional /LL.B
Degree Certificate from concerned University and verification of his/her character
and antecedents from CID. His/her name has been entered under serial

No.JK-782-2023 in the roll of Advocate maintained by this Registry.

The renewallextension of provisional licence/enroliment must be

ought bef h of expiry uni the absolute/final enroliment as an
Advocate is ordered there before.
By Order .
- oV
Reg{:/ dministration)
¥
No: {{(083 - 10- /RGILP Dated //-.09.2023 %ﬁ
Copy forwarded to the: - :
1. Principal District and Sessions Judge, Srinagar.
2. Secretary, Bar Council of India, New Delhi
3. Manager, Government Press, Srinagar for publication in the next issue of
Govermment Gazette.
4.  President, J&K High Court Bar Association, Srinagar. .
5. CPC e-Courts, High Court of J&K and Ladakh, Srinagar for uploading on
the official website. . . .
6. Incharge Chief Librarian, High Court Wing Jammu/Srinagar for information
and also keeping record of the same.
7. Mr. Murtaza Nasir, Advocate

...... for information and necessary action. .
ol N YL(’.
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HIGH COURT OF JAMMU & KASHMIR AND LADAKH AT SRINAGAR

(Exercising powers of Bar Council under Section 58 of the Advocates Act, 1961)
* % &

NOTIFICATION
No: (937 /223/RGILP Dated: //- -09-2023

It is hereby notified that vide High Court Order Dated 31.08.2023

Mr. Mohammed Idrees Bhat

S/O Nazir Ahmad Bhat

R/O House No.l, Lane No.2, Igbal Colony, Wanbal Nowgam, Tehsil
Chanapora, District Srinagar

has been admitted and enrolled as an Advocate on the rolls of Jammu and
Kashmir Bar Council provisionally for a period of one year from the date of
issuance of this notification, subject to the verification of his/her Provisional /LL.B
Degree Certificate from concerned University and verification of his/her character
and antecedents from CID. His/her name has been entered under serial

No.JK-783-2023 in the roll of Advocate maintained by this Registry.

The renewal/extension of provisional licence/enroliment must be
sought before the date of expiry unless the absolute/final enroliment as an

Advocate is ordered there before.

By Order .
Voo

W

h .
Ragistrar (Administration)
2 2

No: (»//Q.ll - /- /RG/LP Dated //-.09.2023

Copy forwarded to the: -

Principal District and Sessions Judge, Srinagar.

Secretary, Bar Council of India, New Delhi

Manager, Government Press, Srinagar for publication in the next issue of

Government Gazette.
President, J&K High Court Bar Association, Srinagar.
CPC e-Courts, High Court of J&K and Ladakh, Srinagar for uploading on

the official website. . ' '
Incharge Chief Librarian, High Court Wing Jammu/Srinagar for information

and also keeping record of the same.
Mr. Mohammed Idrees Bhat, Advocate

...... for information and necessary action.

istrar (Admlmstration)
o R
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HIGH COURT OF JAMMU & KASHMIR AND LADAKH AT SRINAGAR

(Exercising powers of Bar Council under Section 58 of the Advocates Act, 1961)
X R

PROVISIONAL |
__ENROLLMENT |

1

NOTIFICATION

No: (438 #223/IRGILP Dated: //~ -09-2023

It is hereby notified that vide High Court Order Dated 31.08.2023

Ms. Mir Naira Nissar
D/O Nissar Ahmad Mir
R/O Arigam, Jamia Masjid Mohalla, Tehsil Khansahab, District Budgam

has been admitted and enrolled as an Advocate on the rolls of Jammu and
Kashmir Bar Council provisionally for a period of one year from the date of
issuance of this notification, subject to the verification of his/her Provisional /LL.B
Degree Certificate from concemed University and verification of his/her character
and antecedents from CID. His/her name has been entered under serial

No.JK-784-2023 in the roll of Advocate maintained by this Registry.

T newal/extensi of visi icence/enroliment must be
souqht before the date of expiry un bsolute/final enroliment as an
Advocate is ordered there before.

By Order

W‘"f,"‘

E;q_{s}a Administration)
No: Qt 0 19-24- RGILP Dated }/..09.2023 %

Copy forwarded to the: -

Principal District and Sessions Judge, Budgam.

Secretary, Bar Council of India, New Delhi

Manager, Government Press, Srinagar for publication in the next issue of
Government Gazette.

President, District Bar Association, Budgam.

CPC e-Courts, High Court of J&K and Ladakh, Srinagar for uploading on

the official website. ‘
Incharge Chief Librarian, High Court Wing Jammu/Srinagar for information

and also keeping record of the same.
7. Ms. Mir Naira Nissar, Advocate
...... for information and necessary action. .

o, \:—L‘-—l
Ny ¢
Registrar (Administration)

>
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HIGH COURT OF JAMMU & KASHMIR AND LADAKH AT SRINAGAR

(Exercising powers of Bar Council under Section 58 of the Advocates Act, 1961)
* & %

PROVISIONAL
| ENROLLMENT J

NOTIFICATION
No:/439 *Z223/RGILP Dated: _({- -09-2023

It is hereby notified that vide High Court Order Dated 31.08.2023

Ms. Nazaqat Lateef
D/O Lateef Ahmad Thoker
R/O Trichal, Tehsil & District Pulwama

has been admitted and enrolled as an Advocate on the rolls of Jammu and
Kashmir Bar Council provisionally for a period of one year from the date of
issuance of this notification, subject to the verification of his/her Provisional /LL.B
Degree Certificate from concemed University and verification of his/her character
and antecedents from CID. Histher name has been entered under serial

No.JK-785-2023 in the roll of Advocate maintained by this Registry.

The renewal/lextension of provisional licen nrolilment must be
sought before the date of expiry unless the absolute/final enroliment as an

Advocate is ordered there before.

By Order
ﬁt/r (Adr%ﬂ'a/tlon)
No: éil OLF- 3Y-/RG/ILP Dated §/-.09.2023 u\q\v
Copy forwarded to the: -

Principal District and Sessions Judge, Pulwama.
Secretary, Bar Council of India, New Delhi
Manager, Government Press, Srinagar for publication in the next issue of
Government Gazette.
President, District Bar Association, Pulwama.
CPC e-Courts, High Court of J&K and Ladakh, Srinagar for uploadlng on
the official website.
Incharge Chief Librarian, High Court Wing Jammu/Srinagar for information
and also keeping record of the same.
Ms. Nazaqat Lateef, Advocate
...... for information and necessary action.

N O or ON=
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HIGH COURT OF JAMMU & KASHMIR AND LADAKH AT SRINAGAR

(Exercising powers of Bar Council under Section 58 of the Advocates Act, 1961)
* % %

| PROVISIONAL
I _\

NOTIFICATION
No:/94p %2823/RGILP Dated: _//- -09-2023

J

It is hereby notified that vide High Court Order Dated 31.08.2023

Ms. Nayeema Javaid
D/O Javaid Ahmad Pir
R/O Dard Harie, Khargund, Tehsil Kralpora, Kupwara

has been admitted and enrolled as an Advocate on the rolls of Jammu and
Kashmir Bar Council provisionally for a period of one year from the date of
issuance of this notification, subject to the verification of his/her Provisional /LL.B
Degree Certificate from concemned University and verification of his/her character
and antecedents from CID. His/her name has been entered under serial
No.JK-786-2023 in the roll of Advocate maintained by this Registry.

The renewal/ nsion of provisional li nroliment m
sought before the date of expiry unless the absolute/final enroliment as an
Advocate is ordered there before.

By Order
- o Vo
Reﬂll‘sya ministration)
No: Y1835~ 412 /RG/LP Dated 1-.09.2023 /2%
Copy forwarded to the: -

Principal District and Sessions Judge, Kupwara.

Secretary, Bar Council of India, New Delhi

Manager, Government Press, Srinagar for publication in the next issue of
Govermnment Gazette.

President, District Bar Association, Kupwara.

CPC e-Courts, High Court of J&K and Ladakh, Srinagar for uploading on

the official website. .
Incharge Chief Librarian, High Court Wing Jammu/Srinagar for information

and also keeping record of the same.
Ms. Nayeema Javaid, Advocate

...... for information and necessary action.
\/\ oS u-*

|strar (Admmistratlon)
Vi

N O ok N2
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HIGH COURT OF JAMMU & KASHMIR AND LADAKH AT SRINAGAR

(Exercising powers of Bar Council under Section 58 of the Advocates Act, 1961)
* % %

TPROVISIONAL |
|_erovimeNT |

S

NOTIFICATION

No: (44t 'ZDQIRGILP Dated: //--09-2023

It is hereby notified that vide High Court Order Dated 31.08.2023

Ms. Nazia Allahi
D/O Mohd Ashraf
R/O Dalwah, Tehsil Gool District Ramban

has been admitted and enrolled as an Advocate on the rolls of Jammu and
Kashmir Bar Council provisionally for a period of one year from the date of
issuance of this notification, subject to the verification of his/her Provisional /LL.B
Degree Certificate from concerned University and verification of his/her character
and antecedents from CID. His/her name has been entered under serial

No.JK-787-2023 in the roll of Advocate maintained by this Registry.

The renew sion of visional licence/enroliment mu e

sought before the date of expiry unless the absolute/final enroliment as an
Advocate is ordered there before.

By Order )
o~ —

ﬂ - -

Registrar (Administration)

No: 4{[ o) Qz—,s O /RG/LP Dated //-.oo.zozseov Vo

COpy forwarded to the: -
Principal District and Sessions Judge, Ramban.
Secretary, Bar Council of India, New Delhi
Manager, Government Press, Srinagar for publication in the next issue of
Government Gazette.
President, District Bar Association, Ramban.
CPC e-Courts, High Court of J&K and Ladakh, Srinagar for uploading on
the official website.
Incharge Chief Librarian, High Court Wing Jammu/Srinagar for information
and also keeping record of the same.
Ms. Nazia Allahi, Advocate

...... for information and necessary action.

N @ os wp=
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ng:;trar (Administration)
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HIGH COURT OF JAMMU & KASHMIR AND LADAKH AT SRINAGAR
(Exercising powers of Bar Council under Section 58 of the Advocates Act, 1961)

OVISIONAL AL |
ENROLLMENT

L‘

e — |

NOTIFICATION
No:/942 o #33/RGILP Dated: _{/- -09-2023

It is hereby notified that vide High Court Order Dated 31.08.2023

Mr. Nikat Singh Rana
S/O Bharat Singh Rana
R/O House No.53, Ward No.14, Near Girls Hr. Sec. School, Tehsil & District

Doda

has been admitted and enrolled as an Advocate on the rolls of Jammu and
Kashmir Bar Council provisionally for a period of one year from the date of
issuance of this notification, subject to the verification of his/her Provisional /LL.B
Degree Certificate from concermned University and verification of his/her character
and antecedents from CID. His/her name has been entered under serial

No.JK-788-2023 in the roll of Advocate maintained by this Registry.

The renew nsion of visional licence/enroliment must be
sought before the date of expiry uniess the absolute/final enroliment as an
Advocate is ordered there before.

By Order
ggﬁt;r (Admlnlstration)

No: {10 §1 - S®/RG/LP Dated //:09.2023 2y

Copy forwarded to the: -

Principal District and Sessions Judge, Bhaderwah.
Secretary, Bar Council of India, New Delhi
Manager, Government Press, Srinagar for publication in the next issue of
Government Gazette.
President, District Bar Association, Doda.
CPC e-Courts, High Court of J&K and Ladakh, Srinagar for uploading on
the official website.
Incharge Chief Librarian, High Court Wing Jammu/Srinagar for information
and also keeping record of the same.
Mr. Nikat Singh Rana, Advocate
...... for information and necessary action.

N o ok oON=
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HIGH COURT OF JAMMU & KASHMIR AND LADAKH AT SRINAGAR

(Exercising powers of Bar Council under Section 58 of the Advocates Act, 1961)
* % *

J———

| PROVISIONAL

| ENROLLMENT _
NOTIFICATION

No:/943 %203 IRGILP Dated: //- -09-2023

It is hereby notified that vide High Court Order Dated 31.08.2023

Mr. Naresh Kumar
S/O Bansi Lal Bhagat
R/O Village Lalyal P/O Kana Chack Tehsil Marh District Jammu

has been admitted and enrolled as an Advocate on the rolls of Jammu and
Kashmir Bar Council provisionally for a period of one year from the date of
issuance of this notification, subject to the verification of his/her Provisional /LL.B
Degree Certificate from concerned University and verification of his/her character
and antecedents from CID. His/her name has been entered under serial

No.JK-789-2023 in the roll of Advocate maintained by this Registry.

The renewal/extension of visional licence/enroliment must be
sought before the date of expiry unless the absolute/final enroliment as an

Advocate is ordered there before.
By Order

w "'1/
(-\ . -
Regﬁt;a inistration)
No: ét[ 04/~ éQ /RG/LP Dated //..09.2023 %

Copy forwarded to the: -

1. Principal District and Sessions Judge, Jammu.
2. Secretary, Bar Council of india, New Delhi
3. Manager, Government Press, Srinagar for publication in the next issue of
Government Gazette.
4. President, J&K High Court Bar Association, Jammu.
5. CPC e-Courts, High Court of J&K and Ladakh, Srinagar for uploading on
the official website. . .
6. Incharge Chief Librarian, High Court Wing Jammu/Srinagar for information
and also keeping record of the same.
7. Mr. Naresh Kumar, Advocate
...... for information and necessary action. .
Tt
- —
: Regijstrar (Administration)

Wi
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HIGH COURT OF JAMMU & KASHMIR AND LADAKH AT SRINAGAR

(Exercising powers of Bar Council ander Section 58 of the Advocates Act, 1961)
% & o

| PROVISIONAL |
| ENROLLMENT |

NOTIFICATION
No:/94¢ 4/2s23RGILP Dated: //-_-09-2023

It is hereby notified that vide High Court Order Dated 31.08.2023

Mr. Nirmal Singh
S/0 Parmod Singh Jamwal
R/O Rahya (Near Shiv Mandir) Tehsil Vijaypur District Samba

has been admitted and enrolled as an Advocate on the rolls of Jammu and
Kashmir Bar Council provisionally for a period of one year from the date of
issuance of this notification, subject to the verification of his/her Provisional /LL.B
Degree Certificate from concermed University and verification of his/her character
and antecedents from CID. His/her name has been entered under serial

No.JK-790-2023 in the roll of Advocate maintained by this Registry.

The renewal/extension of provisional licence/enroliment must
sought before the date of expiry unless the absolute/final enroliment as an
Advocate i red there hefore.

L]

By Order V A
r (Adm on)

”~)
Reqdﬁ?
No:Q[dE 3 §& /RGILP Dated //-.09.2023

Copy forwarded to the: -
Principal District and Sessions Judge, Samba.

?
\-\\q
Secretary, Bar Council of India, New Delhi

Manager, Govemnment Press, Srinagar for publication in the next issue of
Government Gazette.
President, District Bar Association, Samba.
CPC e-Courts, High Court of J&K and Ladakh, Srinagar for uploading on
the official website.
Incharge Chief Librarian, High Court Wing Jammu/Srinagar for information
and also keeping record of the same.
Mr. Nirmal Singh, Advocate

...... for information and necessary action.

N o okx b=
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HIGH COURT OF JAMMU & KASHMIR AND LADAKH AT SRINAGAR

(Exercising powers of Bar Council under Section 58 of the Advocates Act, 1961)
& d &

\r PROVISIONAL |
ENROLLMENT JJ

NOTIFICATION
No:/444 ¢73u3IRGILP Dated: //- -09-2023

It is hereby notified that vide High Court Order Dated 31.08.2023

Mr. Naman Padha

S/0 Keshav Padha

R/O Main Chowk Bagh-i-Bahu, Tehsil & District Jammu

has been admitted and enrolled as an Advocate on the rolls of Jammu and
Kashmir Bar Council provisionally for a period of one year from the date of
issuance of this notification, subject to the verification of his/her Provisional /LL.B
Degree Certificate from concerned University and verification of his/her character

and antecedents from CID. His/her name has been entered under serial
No.JK-791-2023 in the roll of Advocate maintained by this Registry.

The renewal/extension of provisional licence/enroliment must be
sought before the date of expiry unless the absolute/final enroliment as an
Advocate is ordered there before.

By Order .
o
—-
Registrar (Administration)
No: 111085 92 RGILP Dated //-.09.2023 “5‘\

Copy forwarded to the: -

1.  Principal District and Sessions Judge, Jammu.

2. Secretary, Bar Council of India, New Delhi

3. Manager, Government Press, Srinagar for publication in the next issue of
Government Gazette.

4, President, J&K High Court Bar Association, Jammu.

5. CPC e-Courts, High Court of J&K and Ladakh, Srinagar for uploading on
the official website.

6. Incharge Chief Librarian, High Court Wing Jammu/Srinagar for information
and also keeping record of the same.

7. Mr. Naman Padha, Advocate

...... for information and necessary action. \
o VE—

'l

Registr ministration)
Ve
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HIGH COURT OF JAMMU & KASHMIR AND LADAKH AT SRINAGAR

(Exercising powers of Bar Council under Section 58 of the Advocates Act, 1961)
* & &

[—
|

PROVISIONAL

| —

NOTIFICATION
No:/447 2J294/RGILP Dated: //- -09-2023

It is hereby notified that vide High Court Order Dated 31.08.2023

Mr. Nayeem Ul Hassan
S/0 Ghulam Hassan Lone
R/O Wanigam Payeen, Tehsil Pattan, District Baramulla

has been admitted and enrolled as an Advocate on the rolls of Jammu and
Kashmir Bar Council provisionally for a period of one year from the date of
issuance of this notification, subject to the verification of his/her Provisional /LL.B
Degree Certificate from concemned University and verification of his/her character
and antecedents from CID. Hislher name has been entered under serial

No.JK-792-2023 in the roll of Advocate maintained by this Registry.

The renewallextension of provisional licence/enroll must be
S0 the d f expiry unless the abso nal enroliment as a
Advocate is o there before.

By Order .

ﬁgéi‘{t;ar dministration)
No:4/693-Yltos /RGILP Dated H-09.2023 229

Copy forwarded to the: -

Principal District and Sessions Judge, Baramulla.

Secretary, Bar Council of India, New Delhi

Manager, Government Press, Srinagar for publication in the next issue of

Government Gazette.
President, District Bar Association, Baramulla. .
CPC e-Courts, High Court of J&K and Ladakh, Srinagar for uploading on

the official website. . _
Incharge Chief Librarian, High Court Wing Jammu/Srinagar for information

and also keeping record of the same.
Mr. Nayeem Ul Hassan, Advocate

...... for information and necessary action. .
e WA
Reg}i\s;a /m&s/tratlon)
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HIGH COURT OF JAMMU & KASHMIR AND LADAKH AT SRINAGAR

(Exercising powers of Bar Council under Section 58 of the Advocates Act, 1961)
XK

i
1

NOTIFICATION
No:/444) ¢]2u3/RGILP Dated: /- -09-2023

It is hereby notified that vide High Court Order Dated 31.08.2023

Ms. Nandita Khajuria
D/O Ashwani Kumar
R/O V.P.O. Satura, Tehsil Hiranagar, District Kathua

has been admitted and enrolled as an Advocate on the rolls of Jammu and
Kashmir Bar Council provisionally for a period of one year from the date of
issuance of this notification, subject to the verification of his/her Provisional /LL.B
Degree Certificate from concerned University and verification of his/her character
and antecedents from CID. His/her name has been entered under serial

No.JK-793-2023 in the roll of Advocate maintained by this Registry.

The renewal/extension of provisional licence/enroliment mu )
sought before the date of expiry uniess the absolute/final enroliment as an
Advocate Is ordered there before.

By Order N
T

z) .
RQ%is/.tra ministration)

457

No: HIIQ/- 28 /RG/LP Dated //-09.2023

Copy forwarded to the: -

Principal District and Sessions Judge, Kathua.

Secretary, Bar Council of India, New Delhi

Manager, Govemment Press, Srinagar for publication in the next issue of
Government Gazette.

President, District Bar Association, Kathua.

CPC e-Courts, High Court of J&K and Ladakh, Srinagar for uploading on

the official website. _ . .
Incharge Chief Librarian, High Court Wing Jammu/Srinagar for information

and also keeping record of the same.
Ms. Nandita Khajuria, Advocate
...... for information and necessary action.

N o ok b=

N
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—-
Registrar (Adminigtration)
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HIGH COURT OF JAMMU & KASHMIR AND LADAKH AT SRINAGAR

(Exercising powers of Bar Council under Section 58 of the Advocates Act, 1961)
Y ok %

| PROVISIONAL |
_

NOTIFICATION
No:/9S! ﬂonIRGn.P Dated: //. -09-2023

It is hereby notified that vide High Court Order Dated 31.08.2023

Ms. Nimra Ashfaq
D/O Ashfaq Ahmed Bhat
R/O Firdous Abad Batamaloo, Tehsil & District Srinagar

has been admitted and enrolled as an Advocate on the rolls of Jammu and
Kashmir Bar Council provisionally for a period of one year from the date of
issuance of this notification, subject to the verification of his/her Provisional /LL.B
Degree Certificate from concermned University and verification of his/her character
and antecedents from CID. His/her name has been entered under serial

No.JK-794-2023 in the roll of Advocate maintained by this Registry.

The renewal/extension of provisional licence/enroliment must be

sought the date of expiry uniess the absol nal enrolilment as an
Advocate is there before.
By Order o
oS

ﬁﬁ{s}mr (Administration)

No:(i[[ - ﬁ A /RG/LP Dated 1/-.09.2023 ‘/Qa\q/

Copy forwarded to the: -

Principal District and Sessions Judge, Srinagar.

Secretary, Bar Council of India, New Delhi

Manager, Government Press, Srinagar for publication in the next issue of
Govermnment Gazette.

President, J&K High Court Bar Association, Srinagar.

CPC e-Courts, High Court of J&K and Ladakh, Srinagar for uploading on
the official website.

Incharge Chief Librarian, High Court Wing Jammu/Srinagar for information
and also keeping record of the same.

Ms. Nimra Ashfaq, Advocate

% v

o s wWh=
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HIGH COURT OF JAMMU & KASHMIR AND LADAKH AT SRINAGAR

(Exercising powers of Bar Council under Section 58 of the Advocates Act, 1961)
& & %

= pu—

PROVISIONAL |
L_ENROLLMENT _§

NOTIFICATION

No:{959 {2023 /IRGILP Dated: _//. -09-2023

It is hereby notified that vide High Court Order Dated 31.08.2023

Ms. Najma Abid Noorjahan

D/O Abdul Hamid Padder

R/O Sadiwara,Khahgund, Verinag, Near Masjid, Tehsil Dooru, District
Anantnag

has been admitted and enrolled as an Advocate on the rolls of Jammu and
Kashmir Bar Council provisionally for a period of one year from the date of
issuance of this notification, subject to the verification of his/her Provisional /LL.B
Degree Certificate from concerned University énd verification of his/her character
and antecedents from CID. His/her name has been entered under serial

No.JK-795-2023 in the roll of Advocate maintained by this Registry.

The renewal/extension of provisional licence/enroliment must
sought before the date of expiry unless the absolute/final enroliment as an
Advocate is ordered there before.

By Order "
y , O\J*w/
ﬁ; jstrar (Administration)

No: Q/gé&« FL. /RG/LP Dated //-.09.2023 %

Copy forwarded to the: -
Principal District and Sessions Judge, Anantnag.
Secretary, Bar Council of India, New Dethi
Manager, Government Press, Srinagar for publication in the next issue of
Govemment Gazette.
President, District Bar Association, Anantnag.
CPC e-Courts, High Court of J&K and Ladakh, Srinagar for uploading on
the official website.
Incharge Chief Librarian, High Court Wing Jammu/Srinagar for information
and also keeping record of the same.
Ms. Najma Abid Noorjahan, Advocate
...... for information and necessary action. .

- o
Rﬁ‘.g\is/tra ministration)
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HIGH COURT OF JAMMU & KASHMIR AND LADAKH AT SRINAGAR

(Exercising powers of Bar Council under Section 58 of the Advocates Act, 1961)
* Kk b

PROVISIO
__ENROLLMENT _ |
NOTIFICATION
No:l_Zﬂ_MIRGILP Dated: /- _-09-2023

It is hereby notified that vide High Court Order Dated 31.08.2023

Ms. Nahida Farooq
D/O Farooq Ahmad Mandoo
R/O Zirpara, Tehsil Bijbehara, District Anantnag.

has been admitted and enrolled as an Advocate on the rolls of Jammu and
Kashmir Bar Council provisionally for a period of one year from the date of
issuance of this notification, subject to the verification of his/her Provisional /LL.B
Degree Certificate from concerned University and verification of his/her character
and antecedents from CID. His/her name has been entered under serial

No.JK-796-2023 in the roll of Advocate maintained by this Registry.

The renewallextension of provisional licence/enroliment must be
sought before the date of expiry unless the absolute/final enroliment as an

Advyocate is ordered there before.
By Order

o
ﬁ"e%sy dmmistratlon)
No: ém 84 - gz-/RG/LP Dated //-.09.2023

Copy forwarded to the: -

1. Principal District and Sessions Judge, Anantnag.
2. Secretary, Bar Council of India, New Delhi
3. Manager, Government Press, Srinagar for publication in the next issue of
Government Gazette.
4, President, District Bar Association, Anantnag.
5. CPC e-Courts, High Court of J&K and Ladakh, Srinagar for uploading on
the official website. )
6. Incharge Chief Librarian, High Court Wing Jammu/Srinagar for information
and also keeping record of the same.
7. Ms. Nahida Farooq, Advocate
...... for information and necessary action. N
o [
-

ﬁ;?_:?rar (Administration)
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HIGH COURT OF JAMMU & KASHMIR AND LADAKH AT SRINAGAR

(Exercising powers of Bar Council under Section 58 of the Advocates Act, 1961)
* % %

—
| PROVISIONAL |

p—
1

NOTIFICATION
No:/ 953 9/2413/RGILP Dated: //- -09-2023

Itis hereby notified that vide High Court Order Dated 31.08.2023

Ms. Nadia Noor
D/O Noor Mohammad
R/O Almook Colony, Tehsil Uri, District Baramulla

has been admitted and enrolled as an Advocate on the rolls of Jammu and
Kashmir Bar Council provisionally for a period of one year from the date of
issuance of this notification, subject to the verification of his/her Provisional /LL.B
Degree Certificate from concerned University and verification of his/her character
and antecedents from CID. His’/her name has been entered under serial

No.JK-797-2023 in the roll of Advocate maintained by this Registry.

The renew nsion of provisional licence/enroliment must be
sought before the date of expiry unless the absolute/final enroliment as an

Advocate is ordered there before.

By Order \
o
l‘!?' S dministration)

47

No: U411 42 - 99-/RG/LP Dated //-.09.2023

Copy forwarded to the: -
Principal District and Sessions Judge, Baramulla.
Secretary, Bar Council of India, New Delhi
Manager, Government Press, Srinagar for publication in the next issue of
Government Gazette.
President, District Bar Association, Baramulla.
CPC e-Courts, High Court of J&K and Ladakh, Srinagar for uploading on
the official website.
Incharge Chief Librarian, High Court Wing Jammu/Srinagar for information
and also keeping record of the same.
Ms. Nadia Noor, Advocate

...... for information and necessary action.

N o ok b=
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Reﬂ?ra dministration)
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HIGH COURT OF JAMMU & KASHMIR AND LADAKH AT SRINAGAR
(Exercising powers of Bar Council under Section 58 of the Advocates Act, 1961)

e e ——
| PROVISIONAL |
L__ENROLLMENT |
NOTIFICATION
No;lﬂ'jgggnslw Dated: /- _-09-2023

It is hereby notified that vide High Court Order Dated 31.08.2023

Ms. Naina Khatri
D/O Parveen Parkash Khatri
R/O 19-A, 2*! Extension,Gandhi Nagar, Tehsil & District Jammu

has been admitted and enrolled as an Advocate on the rolls of Jammu and
Kashmir Bar Council provisionally for a period of one year from the date of
issuance of this notification, subject to the verification of his/her Provisional /LL.B
Degree Certificate from concemed University and verification of his/her character
and antecedents from CID. His/her name has been entered under serial

No.JK-798-2023 in the roll of Advocate maintained by this Registry.

The renewal/extension of provisional licence/enroliment must be
sought before the date of expiry unless th | nal enroliment as an
Advocate is orde here before.

By Order .
ww/'

- .
Regig}rar (Administration)

No: Q[M/RG/LP Dated //.09.2023 w3
Copy forwarded to the: -
Principal District and Sessions Judge, Jammu.
Secretary, Bar Council of India, New Delhi
Manager, Government Press, Srinagar for publication in the next issue of
Government Gazette.
President, J&K High Court Bar Association, Jammu.
CPC e-Courts, High Court of J&K and Ladakh, Srinagar for uploading on
the official website.
Incharge Chief Librarian, High Court Wing Jammu/Srinagar for information
and also keeping record of the same.
Ms. Naina Khatri, Advocate
...... for information and necessary action. .
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HIGH COURT OF JAMMU & KASHMIR AND LADAKH AT SRINAGAR

(Exercising powers of Bar Council under Section 58 of the Advocates Act, 1961)
%k

PROVISIONAL

ENROLLMENT

NOTIFICATION
No:[ 456 ﬂ&)yRGILP Dated: {/- -09-2023

It is hereby notified that vide High Court Order Dated 31.08.2023

Ms. Nahida Mohi Ud Din
D/O Gh Mohi Ud Din Malik
R/O Khumeriyal Lolab, Tehsil & District Kupwara

has been admitted and enrolled as an Advocate on the rolls of Jammu and
Kashmir Bar Council provisionally for a period of one year from the date of
issuance of this notification, subject to the verification of his/her Provisional /LL.B
Degree Certificate from concerned University and verification of his/her character
and .antecedents from CID. His/her name has been entered under serial

No.JK-799-2023 in the roll of Advocate maintained by this Registry.

The renewal/extension of provisional licence/enrollment must be

sought before the date of expiry unless the absolute/final enroliment as an

Advocate is ordered there before.

*

By Order \/ W

—

Registrar (Administn:gtion)
no: Y 2L€-23 /RG/LP Dated }1-.09.2023 K,_ %’T\y

Copy forwarded to the: -

Principal District and Sessions Judge, Kupwara.

Secretary, Bar Council of India, New Delhi

Manager, Government. Press, Srinagar for publication in the next issue of
Government Gazette.

President, District Bar Association, Kupwara.

CPC e-Courts, High Court of J&K and Ladakh, Srinagar for uploading on
the official website.

Incharge Chief Librarian, High Court Wing Jammu/Srinagar for information
and also keeping record of the same.

7.  Ms. Nahida Mohi Ud Din, Advocate

...... for information and necessary action N
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HIGH COURT OF JAMMU & KASHMIR AND LADAKH AT SRINAGAR

(Exercising powers of Bar Council under Section 58 of the Advocates Act, 1961)
% % de

PROVISIONAL

ENROLLMENT

NOTIFICATION

No: | 832423 /RG/LP Dated: °%_-09-2023

It is hereby notified that vide High Court Order Dated 31.08.2023

Mr. Numan Zargar

S/O Akhter Hussain Zargar

R/O Khanday Colony, South City, Nowgam, Tehsil Chanapora, District
Srinagar

has been admitted and enrolled as an Advocate on the rolls of Jammu and
Kashmir Bar Council provisionally for a period of one year from the date of
issuance of this notification, subject to the verification of his/her Provisional /LL.B
Degree Certificate from concerned University and verification of his/her character

and antecedents from CID. His/her name has been entered under serial
No.JK-800-2023 in the roll of Advocate maintained by this Registry.

The renewallextension of provisional licence/enroliment must be

sought before the date of expiry unless the absolute/final enroliment as an

Advocate is ordered there before.

By Order o J;/
Registrar (Administration)
No: Mo2&2- 69 /RG/LP Dated ®.09.2023 K‘ %’q’
Copy forwarded to the: -

Principal District and Sessions Judge, Srinagar.

Secretary, Bar Council of India, New Delhi

Manager, Government Press, Srinagar for publication in the next issue of
Government Gazette.

President, J&K High Court Bar Association, Srinagar.

CPC e-Courts, High Court of J&K and Ladakh, Srinagar for uploading on
the official website.

Incharge Chief Librarian, High Court Wing Jammu/Srinagar for information
and also keeping record of the same.

7.  Mr. Numan Zargar, Advocate

...... for information and necessary action.
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HIGH COURT OF JAMMU & KASHMIR AND LADAKH AT SRINAGAR

(Exercising powers of Bar Council under Section 58 of the Advocates Act, 1961)
%* % *

———————— —

PROVISIONAL
|__ENROLLMENT _|

NOTIFICATION
No:/949 9/3/RGILP Dated: //- -09-2023

Itis hereby notified that vide High Court Order Dated 31.08.2023

Mr. Owais Ahmad Lone
S/O Abdul Rashid Lone
R/O Mujgund, Rehmat-U-Llah Colony Tehsil Shaltang District Srinagar

has been admitted and enrolled as an Advocate on the rolls of Jammu and
Kashmir Bar Council provisionally for a period of one year from the date of
issuance of this notification, subject to the verification of his/her Provisional /LL.B
Degree Certificate from concerned University and verification of his/her character
and antecedents from CID. Histher name has been entered under serial

No.JK-801-2023 in the roll of Advocate maintained by this Registry.

The renewal/extension of provisional licence/enroliment must be
sought before the date of expiry unless the absolute/final enrollment as an
Advocate is ordered there before.

By Order .
ii?gstrar (Administration)

No: é// 166 -£F-/RG/LP Dated J/..09.2023 9

Copy forwarded to the: -
. Principal District and Sessions Judge, Srinagar.
Secretary, Bar Council of India, New Delhi
Manager, Government Press, Srinagar for publication in the next issue of
Government Gazette.
President, J&K High Court Bar Association, Srinagar.
CPC e-Courts, High Court of J&K and Ladakh, Srinagar for uploading on
the official website.
Incharge Chief Librarian, High Court Wing Jammu/Srinagar for information
and also keeping record of the same.
7. Mr. Owais Ahmad Lone, Advocate

...... for information and necessary action.

o ok wN=

k]
o

ig;istra dministration)
6



124

HIGH COURT OF JAMMU & KASHMIR AND LADAKH AT SRINAGAR

(Exercising powers of Bar Council under Section 58 of the Advocates Act, 1961)
* * &

R ||
| PROVISIONAL
ENROLLMENT _|

NOTIFICATION
NO:MJRGILP Dated: g7~ -09-2023

It is hereby notified that vide High Court Order Dated 31.08.2023

Mr. Owais Tawseed Mir
S/O Shabir Ahmad Mir
R/O Janwara, Sopore, Tehsil Dangerpora District Baramulla

has been admitted and enrolled as an Advocate on the rolls of Jammu and
Kashmir Bar Council provisionally for a period of one year from the date of
issuance of this notification, subject to the verification of his/her Provisional /LL.B
Degree Certificate from concerned University and verification of his/her character
and antecedents from CID. Histher name has been entered under serial

No.JK-802-2023 in the roll of Advocate maintained by this Registry.

The renewal/extension of provisional licence/enroliment must be
sought before the date of expiry unless the absolute/final enroliment as an
Advocate is ordered there before.

.

By Order o
o /
-
Registrar {Administration)
No: 29 729-34./RG/ILP Dated 0&.09.202342“" %
Copy forwarded to the: -

Principal District and Sessions Judge, Baramulla.
Secretary, Bar Council of India, New Delhi
Manager, Government Press, Srinagar for publication in the next issue of
Government Gazette.
President, District Bar Association, Baramulla.
CPC e-Courts, High Court of J&K and Ladakh, Srinagar for uploading on
the official website.
Incharge Chief Librarian, High Court Wing Jammu/Srinagar for information
and also keeping record of the same.
Mr. Owais Tawseed Mir, Advocate

...... for information and necessary action.
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HIGH COURT OF JAMMU & KASHMIR AND LADAKH AT SRINAGAR

(Exercising powers of Bar Council under Section 58 of the Advocates Act, 1961)
* &k

PROVISIONAL

ENROLLMENT

NOTIFICATION
No:/4S$ 7 0]&1§RGILP Dated: [/~ -09-2023

It is hereby notified that vide High Court Order Dated 31.08.2023

Mr. Parvaiz Mehraj
S/O Mehraj U Din Sofi
R/O Wuyan, Tehsil Pampore, District Pulwama

has been admitted and enrolled as an Advocate on the rolls of Jammu and
Kashmir Bar Council provisionally for a period of one year from the date of
issuance of this notification, subject to the verification of his/her Provisional /LL.B
Degree Certificate from concerned University and verification of his/her character
and antecedents from CID. His/her name has been entered under serial

No.JK-803-2023 in the roll of Advocate maintained by this Registry.

The renewallextension of provisional licence/enroliment must be

sought before the date of expiry unless the absolute/final enrolilment as an

Advocate is ordered there before.

By Order .
e

-

Rxﬂr dministration)
No: Q[;Zﬂ-.’: S~ /RG/LP Dated //-.09.2023 /ﬁu\ﬁ

Copy forwarded to the: -
Principal District and Sessions Judge, Pulwama.
Secretary, Bar Council of India, New Delhi
Manager, Government Press, Srinagar for publication in the next issue of
Government Gazette.
President, District Bar Association, Pulwama.
CPC e-Courts, High Court of J&K and Ladakh, Srinagar for uploading on
the official website.
Incharge Chief Librarian, High Court Wing Jammu/Srinagar for information
and also keeping record of the same.
7.  Mr. Parvaiz Mehraj, Advocate

...... for information and necessary action.
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HIGH COURT OF JAMMU & KASHMIR AND LADAKH AT SRINAGAR

(Exercising powers of Bar Council under Section 58 of the Advocates Act, 1961)
* Kk

PROVISIONAL |

ENROLLMENT

NOTIFICATION
No:[458 ;ZZWRGILP Dated: //-_-09-2023

It is hereby notified that vide High Court Order Dated 31.08.2023

Ms. Prinkya Gupta
D/O Sh. Sudesh Gupta
R/O Ward No. 10, H.Noe. 27, Bishnah, Jammu

has been admitted and enrolled as an Advocate on the rolis of Jammu and
Kashmir Bar Council provisionally for a period of one year from the date of
issuance of this notification, subject to the verification of his/her Provisional /LL.B
Degree Certificate from concerned University and verification of his/her character
and antecedents from CID. His/her name has been entered under serial

No.JK-804-2023 in the roll of Advocate maintained by this Registry.

The renewallextension of provisional licence/enroliment must be

sought before the date of expiry unless the absolute/final enroliment as an

Advocate is ordered there before.

By Order )
N"’u/t‘
Reng‘trar Administration)

No: Q[; 34-Y3 /RG/LP Dated //-.09.2023 /%

Copy forwarded to the: -
Principal District and Sessions Judge, Jammu.
Secretary, Bar Council of India, New Delhi
Manager, Government Press, Srinagar for publication in the next issue of
Government Gazette.
President, J&K High Court Bar Association, Jammu.
CPC e-Courts, High Court of J&K and Ladakh, Srinagar for uploading on
the official website.
Incharge Chief Librarian, High Court Wing Jammu/Srinagar for information
and also keeping record of the same.
7. Ms. Prinkya Gupta, Advocate

...... for information and necessary action.
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HIGH COURT OF JAMMU & KASHMIR AND LADAKH AT SRINAGAR

(Exercising powers of Bar Council under Section 58 of the Advocates Act, 1961)
* % %

|

e ——— }
| PROVISIONAL |
___ENROLLMENT |

NOTIFICATION
No: /959 %as23/RGILP Dated: _//- 09-2023

Itis hereby notified that vide High Court Order Dated 31 .08.2023

Mr. Pawan Kumar Sanwal
S/O Sh. Pritam Singh
R/O Gunni ( House No. 12, Ward No.2), Tehsil & District Rajouri

has been admitted and enrolled as an Advocate on the rolls of Jammu and
Kashmir Bar Council provisionally for a period of one year from the date of
issuance of this notification, subject to the verification of his/her Provisional /LL.B
Degree Certificate from concerned University and verification of his/her character
and antecedents from CID. Histher name has been entered under serial

No.JK-805-2023 in the roll of Advocate maintained by this Registry.

The renewal/extension of provisional licence/enroliment must be
sought before the date of expiry unless the absolute/final enroliment as an
Advocate is ordered there before.

By Order }
w*"f/

IQ .istrar dministration)
No: {1 244 SS /RG/LP Dated ll-.os.zoz:’f‘/ &u\ﬂ/

Copy forwarded to the: -
Principal District and Sessions Judge, Rajouri.
Secretary, Bar Council of India, New Delhi
Manager, Government Press, Srinagar for publication in the next issue of
Government Gazette.
President, District Bar Association, Rajouri.
CPC e-Courts, High Court of J&K and Ladakh, Srinagar for uploading on
the official website.
Incharge Chief Librarian, High Court Wing Jammu/Srinagar for information
and also keeping record of the same.
Mr. Pawan Kumar Sanwal, Advocate
...... for information and necessary action.
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HIGH COURT OF JAMMU & KASHMIR AND LADAKH AT SRINAGAR
(Exercising powers of Bar Council under Section 58 of the Advocates Act, 1961)

PROVISIONAL |
ENROLLMENT
NOTIFICATION

No:/9f» ’ZMIRGILP Dated: {2. -09-2023

Itis hereby notified that vide High Court Order Dated 31.08.2023

Ms. Palvi Rani
D/O Sh. Chain Singh
R/O Pathi, Tehsil Panchari, District Udhampur

has been admitted and enrolled as an Advocate on the rolls of Jammu and
Kashmir Bar Council provisionally for a period of one year from the date of
issuance of this notification, subject to the verification of his/her Provisional /LL.B
Degree Certificate from concerned University and verification of his/her character
and antecedents from CID. Histher name has been entered under serial

No.JK-806-2023 in the roll of Advocate maintained by this Registry.

The renewallextension of provisional licence/enrollment must be
sought before the date of expiry unless the absoluteffinal enroliment as an
Advocate is ordered there before.

By Order R
k/'w“’/
~ "

Rez'strar (Administration)

No: Q[ﬁg- Q|- /RG/LP Dated |2:09.2023 4\\/"

Copy forwarded to the: -
Principal District and Sessions Judge, Udhampur.
Secretary, Bar Council of India, New Delhi
Manager, Government Press, Srinagar for publication in the next issue of
Government Gazette.
President, District Bar Association, Udhampur.
CPC e-Courts, High Court of J&K and Ladakh, Srinagar for uploading on
the official website. .
Incharge Chief Librarian, High Court Wing Jammu/Srinagar for information
and also keeping record of the same.
Ms. Palvi Rani, Advocate

...... for information and necessary action.
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HIGH COURT OF JAMMU & KASHMIR AND LADAKH AT SRINAGAR

(Exercising powers of Bar Council under Section 58 of the Advocates Act, 1961)
* * *

| PROVISIONAL |

| ENROLLMENT |
NOTIFICATION

No:/941 7es3/IRGILP Dated: 13- 09-2023

it is hereby notified that vide High Court Order Dated 31.08.2023

Mr. Pranshul Bhardwaj
S/O Sh. Pawan bhardwaj
R/O W.No.6, Tehsil Vijaypur, District Samba

has been admitted and enrolled as an Advocate on the rolis of Jammu and
Kashmir Bar Council provisionally for a period of one year from the date of
issuance of this notification, subject to the verification of his/her Provisional /LL.B
Degree Certificate from concerned University and verification of his/her character
and antecedents from CID. His/her name has been entered under serial

No.JK-807-2023 in the roll of Advocate maintained by this Registry.

The renewal/extension of provisional licence/enroliment must be

sought bef: date of expi nl absoluteffinal enroliment as an
Advocate is ordere fore.
By Order

od“’:%

—-
Registrar (Administration)

No: (ﬂm,l_-_@_ﬂ_/ks/w Datedl.'l-.09.20230%l/ /%\67

Copy forwarded to the: -

Principal District and Sessions Judge, Samba.

Secretary, Bar Council of India, New Delhi

Manager, Government Press, Srinagar for publication in the next issue of

Govermnment Gazette.
President, District Bar Association, Samba. .
CPC e-Courts, High Court of J&K and Ladakh, Srinagar for uploading on

the official website. . . '
Incharge Chief Librarian, High Court Wing Jammu/Srinagar for information

and also keeping record of the same.
Mr. Pranshul Bhardwaj, Advocate

...... for information and necessary action. '
: \w/“ K
@{:t/ra ministration)
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HIGH COURT OF JAMMU & KASHMIR AND LADAKH AT SRINAGAR

(Exercising powers of Bar Council under Section 58 of the Advocates Act, 1961)
* % %

PROVISIONAL

ENROLLMENT

NOTIFICATION
No:/@82 %/2e)5/RGILP Dated: /2~ -09-2023

It is hereby notified that vide High Court Order Dated 31.08.2023

Mr. Pawan Dev Singh

S/0 Vijay Singh

R/O P/O Charat, Ward No.6, Tehsil Chenani, District Udhampur

has been admitted and enrolled as an Advocate on the rolls of Jammu and
Kashmir Bar Council provisionally for a period of one year from the date of
issuance of this notification, subject to the verification of his/her Provisional /LL.B
Degree Certificate from concerned University and verification of his/her character

and antecedents from CID. His/her name has been entered under serial
No.JK-808-2023 in the roll of Advocate maintained by this Registry.

The renewal/extension of provisional licence/enrollment must be

sought before the date of expiry unless the absolute/final enrollment as an

Advocate is ordered there before.

By Order
N

%ra Inistration)
No: {1996 .9Y- RGILP Dated12-.09.2023 /%\"'/

Copy forwarded to the: -
Principal District and Sessions Judge, Udhampur.
Secretary, Bar Council of India, New Delhi
Manager, Government Press, Srinagar for publication in the next issue of
Government Gazette.
President, District Bar Association, Udhampur.
CPC e-Courts, High Court of J&K and Ladakh, Srinagar for uploading on
the official website.
Incharge Chief Librarian, High Court Wing Jammu/Srinagar for information
and also keeping record of the same.
7.  Mr. Pawan Dev Singh, Advocate
...... for information and necessary action.
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HIGH COURT OF JAMMU & KASHMIR AND LADAKH AT SRINAGAR

(Exercising powers of Bar Council under Section 58 of the Advocates Act, 1961)
* ok *

PROVISIONAL

! ENROLLMENT

NOTIFICATION
No:/943 oJ2022/RGILP Dated: /g - -09-2023

It is hereby notified that vide High Court Order Dated 31.08.2023

Ms. Prabsimran Kour Nayyar
D/O Madan Mohan Singh
R/O Ward No.7, Tehsil Nowshera,District Rajouri

has been admitted and enrolied as an Advocate on the rolls of Jammu and
Kashmir Bar Council provisionally for a period of one year from the date of
issuance of this notification, subject to the verification of his/her Provisional /LL.B
Degree Certificate from concerned University and verification of his/her character
and antecedents from CID. His/her name has been entered under serial

No.JK-809-2023 in the roll of Advocate maintained by this Registry.

The renewal/extension of provisional licence/enroliment must be

Advocate is ordered there before.

sought before the date of expiry unless the absolute/final enroliment as an
By Order
ol
e

\hﬁ/‘w““,/
Registra m/i;:yion)
No:q 12 gﬂ '3 05+ /RG/LP Dated /&:.09.2023 K"’ M\q

Copy forwarded to the: -
Principal District and Sessions Judge, Rajouri
Secretary, Bar Council of india, New Delhi
Manager, Government Press, Srinagar for publication in the next issue of
Government Gazette.
President, District Bar Association, Rajouri.
CPC e-Courts, High Court of J&K and Ladakh, Srinagar for uploading on
the official website.
Incharge Chief Librarian, High Court Wing Jammu/Srinagar for information
and also keeping record of the same.
7.  Ms. Prabsimran Kour Nayyar, Advocate
...... for information and necessary action.
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HIGH COURT OF JAMMU & KASHMIR AND LADAKH AT SRINAGAR

(Exercising powers of Bar Council under Section 58 of the Advocates Act, 1961)
% % %

PROVISIONAL

ENROLLMENT

NOTIFICATION

No:/ QJ f[ ﬁ:!_o,gﬁlRGlLP Dated: /3 - -09-2023

It is hereby notified that vide High Court Order Dated 31.08.2023

Ms. Palk Sambyal

D/O Raj Singh

R/O Ward No.15, Mandi Thalora, Tehsil & District Samba

has been admitted and enrolled as an Advocate on the rolls of Jammu and
Kashmir Bar Council provisionally for a period of one year from the date of
issuance of this notification, subject to the verification of his/her Provisional /LL.B
Degree Certificate from concerned University and verification of his/her character
and antecedents from CID. His/her name has been entered under serial

No.JK-810-2023 in the roll of Advocate maintained by this Registry.

The renewallextension of provisional licence/enroliment must be

sought before the date of expiry unless the absolute/final enroliment as an

Advocate is ordered there before.

By Order ,
- A"
RZis:tjtr dministration)
No: Y1304~ 13 - /RG/LP Dated 1.2:09.2023 j%‘q \""5
Copy forwarded to the: -

Principal District and Sessions Judge, Samba.

Secretary, Bar Council of India, New Delhi

Manager, Government Press, Srinagar for publication in the next issue of
Government Gazette.

President, District Bar Association, Samba.

CPC e-Courts, High Court of J&K and Ladakh, Srinagar for uploading on
the official website.

Incharge Chief Librarian, High Court Wing Jammu/Srinagar for information
and also keeping record of the same.

7. Ms. Palk Sambyal, Advocate

...... for information and necessary action.
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HIGH COURT OF JAMMU & KASHMIR AND LADAKH AT SRINAGAR
(Exercising powers of Bar Council under Section 58 of the Advocates Act, 1961)

PROVISIONAL
ENROLLMENT
NOTIFICATION

No:/ Z£S 920:3RGILP Dated: 13- -09-2023

It is hereby notified that vide High Court Order Dated 31.08.2023

Mr. Pawan Lal Gupta
S/O Tara Chand Gupta

R/O H.No.138, Street Ghass Mandi, Near Talab Khatikan Tehsil & District
Jammu.

has been admitted and enrolled as an Advocate on the rolls of Jammu and
Kashmir Bar Council provisionally for a period of one year from the date of
issuance of this notification, subject to the verification of his/her Provisional /LL.B
Degree Certificate from concemed University and verification of his/her character
and antecedents from CID. His/her name has been entered under serial

No.JK-811-2023 in the roll of Advocate maintained by this Registry.

The renewal/lextension of provisional licence/enrollment must be

sought before the date of expiry uniess the absolute/final enroliment as an

Advocate is ordered there before.

By Order

o\/*""/‘/
/eﬁisiar Administration)
No: Ql 3tY -21- /RG/ILP Dated /2+09.2023

Copy forwarded to the: -

1 Principal District and Sessions Judge, Jammu.

2 Secretary, Bar Council of India, New Delhi

3 Manager, Government Press, Srinagar for publication in the next issue of
Government Gazette.

4, President, J&K High Court Bar Association, Jammu.

5 CPC e-Courts, High Court of J&K and Ladakh, Srinagar for uploading on
the official website.

6 Incharge Chief Librarian, High Court Wing Jammu/Srinagar for information
and also keeping record of the same.

7.  Mr. Pawan Lal Gupta, Advocate

...... for information and necessary action. »

gistrar (Administration)
I
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HIGH COURT OF JAMMU & KASHMIR AND LADAKH AT SRINAGAR

(Exercising powers of Bar Council under Section 58 of the Advocates Act, 1961)
* % %

e
| PROVISIONAL
L__ENROLLMENT

, e — — |

NOTIFICATION
No: [ﬂé ﬁb.zynelw Dated: /2- -09-2023

Itis hereby notified that vide High Court Order Dated 31.08.2023

Ms. Palakdeep Kour
D/O Gurdev Singh
R/O W.No.6, H.No.28, Khorinar Mohalla, Tehsil Haveli District Poonch

has been admitted and enrolled as an Advocate on the rolls of Jammu and
Kashmir Bar Council provisionally for a period of one year from the date of
issuance of this notification, subject to the verification of his/her Provisional /LL.B
Degree Certificate from concerned University and verification of his/her character
and antecedents from CID. His/her name has been entered under serial

No.JK-812-2023 in the roll of Advocate maintained by this Registry.

The renewal/extension of provisional licence/enroliment must be
sought before the date of expiry unless the absolute/final enrollment as an
Advocate is ordered there before.

By Order y
o
—-
ReZs/trfr (Administration)
No: QLSQJ;;_C]_./RG/LP Dated /2:09.2023 A

Copy forwarded to the: -
Principal District and Sessions Judge, Poonch.
Secretary, Bar Council of India, New Delhi
Manager, Government Press, Srinagar for publication in the next issue of
Government Gazette.
President, District Bar Association, Poonch.
CPC e-Courts, High Court of J&K and Ladakh, Srinagar for uploading on
the official website. )
Incharge Chief Librarian, High Court Wing Jammu/Srinagar for information
and also keeping record of the same.
Ms. Palakdeep Kour, Advocate

...... for information and necessary action.
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l? istr dministration)
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HIGH COURT OF JAMMU & KASHMIR AND LADAKH AT SRINAGAR

(Exercising powers of Bar Council under Section 58 of the Advocates Act, 1961)
* % &

[ PROVISIONAL | |
\ ENROLLMENT J

L

NOTIFICATION

No: 1822 1>IRGILP Dated: 0% -09-2023

It is hereby notified that vide High Court Order Dated 31.08.2023

Mr. Pir Naseer Ahmad

S/O Pir Abdul Majid Shah

R/O Bagathpora, Tehsil Handwara District Kupwara

has been admitted and enrolled as an Advocate on the rolls of Jammu and
Kashmir Bar Council provisionally for a period of one year from the date of
issuance of this notification, subject to the verification of his/her Provisional /LL.B
Degree Certificate from concerned University and verification of his/her character
and antecedents from CID. Histher name has been entered under serial

No.JK-813-2023 in the roll of Advocate maintained by this Registry.

The renewal/extension of provisional licence/enrollment must be
sought before the date of expiry unless the absolute/final enrollment as an
Advocate is ordered there before.

By Order W

ral

R:azst/rar (AWOM
>
No: 4s Yo} -1y I /RG/LP Dated of .09.2023 u\‘i\'v

Copy forwarded to the: -

Principal District and Sessions Judge, Kupwara.

Secretary, Bar Council of India, New Delhi

Manager, Government Press, Srinagar for publication in the next issue of
Government Gazette.

President, District Bar Association, Kupwara.

CPC e-Courts, High Court of J&K and Ladakh, Srinagar for uploading on
the official website.

Incharge Chief Librarian, High Court Wing Jammu/Srinagar for information
and also keeping record of the same.

Mr. Pir Naseer Ahmad, Advocate >

...... for information and necessary action. oJ’/
/
el .
Zgistra ministration)
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HIGH COURT OF JAMMU & KASHMIR AND LADAKH AT SRINAGAR

(Exercising powers of Bar Council under Section 58 of the Advocates Act, 1961)
* & ok

PROVISIONAL

ENROLLMENT

NOTIFICATION

No: \H 1\ /RGILP Dated: _a9-09-2023

it is hereby notified that vide High Court Order Dated 31.08.2023

Mr. Pawan Choudhary
S/0O Kamaljit Choudhary
R/O House No.5, Sector-E, Sainik Colony, Tehsil & District Jammu

has been admitted and enrolled as an Advocate on the rolls of Jammu and
Kashmir Bar Council provisionally for a period of one year from the date of
issuance of this notification, subject to the verification of his/her Provisional /LL.B
Degree Certificate from concerned University and verification of his/her character
and antecedents from CID. His/her name has been entered under serial

No.JK-814-2023 in the roll of Advocate maintained by this Registry.

The renewal/extension of provisional licence/enroliment must be

souqht before the date of expiry unless the absolute/final enroliment as an

Advocate is ordered there before.

By Order N
! o=

-
Registrar (Administration)
No:463 R | — 298 /RG/LP Dated 09.09.2023 Z‘ %

Copy forwarded to the: -
Principal District and Sessions Judge, Jammu.
Secretary, Bar Council of India, New Delhi
Manager, Government Press, Srinagar for publication in the next issue of
Government Gazette.
President, J&K High Court Bar Association, Jammu.
CPC e-Courts, High Court of J&K and Ladakh, Srinagar for uploading on
the official website.
Incharge Chief Librarian, High Court Wing Jammu/Srinagar for information
and also keeping record of the same.
7.  Mr. Pawan Choudhary, Advocate
...... for information and necessary action.

) N~ a

ngistra dministration)
J A~

o sk b=
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HIGH COURT OF JAMMU & KASHMIR AND LADAKH AT SRINAGAR

(Exercising powers of Bar Council under Section 58 of the Advocates Act, 1961)
* & %

| PROVISIONAL |
OLLMT

NOTIFICATION
No:/ 967 *{123/RGILP Dated: /. -09-2023

It is hereby notified that vide High Court Order Dated 31.08.2023

Mr. Pardeep Kumar
S/O Krishan Chand
R/O Ward No.10, Nagri Parole, Tehsil Nagri Parole, District Kathua

has been admitted and enrolled as an Advocate on the rolls of Jammu and
Kashmir Bar Council provisionally for a period of one year from the date of
issuance of this notification, subject to the verification of his/her Provisional /LL.B
Degree Certificate from concerned University and verification of his/her character
and antecedents from CID. Histher name has been entered under serial

No.JK-815-2023 in the roll of Advocate maintained by this Registry.

The renewal/lextension of provisional licence/enroliment must be
sought before the date of expiry unless the absolute/final enroliment as an
Advocate is ordered there before.

By Order )

o

.

ﬁ ' [
Rezistrar (Administration)

No: Ql&ao- 3. /RG/LP Dated /2-.09.2023 9

Copy forwarded to the: -
Principal District and Sessions Judge, Kathua.
Secretary, Bar Council of India, New Delhi
Manager, Government Press, Srinagar for publication in the next issue of
Government Gazette.
President, District Bar Association, Kathua.
CPC e-Courts, High Court of J&K and Ladakh, Srinagar for uploading on
the official website.
Incharge Chief Librarian, High Court Wing Jammu/Srinagar for information
and also keeping record of the same.
Mr. Pardeep Kumar, Advocate

...... for information and necessary action.

= ]

N 9 Ookr W=

M"‘"
-~ -
Registrar (Administration)
/L 24
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HIGH COURT OF JAMMU & KASHMIR AND LADAKH AT SRINAGAR
(Exercising powers of Bar Council under Section 58 of the Advocates Act, 1961)

PROVISIONAL
ENROLLMENT
NOTIFICATION

No:fﬂﬁﬂ_‘l&gRGlLP Dated: /2 - -09-2023

it is hereby notified that vide High Court Order Dated 31.08.2023

Ms. Pooja Devi
D/O Jankar Singh
R/O Village Barota Camp Tehsil Ramgarh District Samba

has been admitted and enrolled as an Advocate on the rolls of Jammu and
Kashmir Bar Council provisionally for a period of one year from the date of
issuance of this notification, subject to the verification of his/her Provisional /LL.B
Degree Certificate from concerned University and verification of his/her character
and antecedents from CID. His/her name has been entered under serial

No.JK-816-2023 in the roll of Advocate maintained by this Registry.

The renewallextension of provisional licence/enroliment must be

sought before the date of expiry unless the absolute/final enroliment as an

Advocate is ordered there before.

By Order N
o

I{; istrar dministration)
No: Qlj 38.-4S /RG/LP Dated /4-09.2023 j"" %'\/

Copy forwarded to the: -
Principal District and Sessions Judge, Samba.
Secretary, Bar Council of India, New Delhi
Manager, Government Press, Srinagar for publication in the next issue of
Government Gazette.
President, District Bar Association, Samba.
CPC e-Courts, High Court of J&K and Ladakh, Srinagar for uploading on
the official website.
Incharge Chief Librarian, High Court Wing Jammu/Srinagar for information
and also keeping record of the same.
7.  Ms. Pooja Devi, Advocate
...... for information and necessary action.

. \/\W:;/

gistrar (Administration)
35— &

o oA wN=
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HIGH COURT OF JAMMU & KASHMIR AND LADAKH AT SRINAGAR

(Exercising powers of Bar Council under Section 58 of the Advocates Act, 1961)
* dk %

PROVISIONAL

ENROLLMENT

NOTIFICATION
No: /949 4 203/RGILP Dated: /4 - -09-2023

It is hereby notified that vide High Court Order Dated 31.08.2023

Ms. Palvi Sharma

D/O Sanjeev Kumar

R/O Siot, Tehsil Siot,District Rajouri

has been admitted and enrolled as an Advocate on the rolls of Jammu and
Kashmir Bar Council provisionally for a period of one year from the date of
issuance of this notification, subject to the verification of his/her Provisional /LL.B
Degree Certificate from concerned University and verification of his/her character
and antecedents from CID. His/her name has been entered under serial

No.JK-817-2023 in the roll of Advocate maintained by this Registry.

The renewal/extension of provisional licence/enrollment must be

sought before the date of expiry unless the absolute/final enroliment as an

Advocate is ordered there before.

By Order .
Reﬁia dministration)
No: Q[ 3. S3./RG/ILP Dated /2.09.2023 /%
Copy forwarded to the: -

1. Principal District and Sessions Judge, Rajouri.

2. Secretary, Bar Council of India, New Delhi

3. Manager, Government Press, Srinagar for publication in the next issue of
Government Gazette.

4, President, District Bar Association, Rajouri.

5. CPC e-Courts, High Court of J&K and Ladakh, Srinagar for uploading on
the official website.

6. Incharge Chief Librarian, High Court Wing Jammu/Srinagar for information

and also keeping record of the same.
7. Ms. Palvi Sharma, Advocate
...... for information and necessary action. )

-
?fgistrar Administration)

A%
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HIGH COURT OF JAMMU & KASHMIR AND LADAKH AT SRINAGAR
(Exercising powers of Bar Council under Section 58 of the Advocates Act, 1961)

f
ENROLLMENT
NOTIFICATION

No:/9 7o Zmz IRG/LP Dated: /2- -09-2023

Itis hereby notified that vide High Court Order Dated 31.08.2023

Ms. Priyanka Panhotra
D/O R.L Panhotra
R/O Rehal, Tehsil Bishnah, District Jammu

has been admitted and enrolled as an Advocate on the rolls of Jammu and
Kashmir Bar Council provisionally for a period of one year from the date of
issuance of this notification, subject to the verification of histher Provisional /LL.B
Degree Certificate from concerned University and verification of his/her character
and antecedents from CID. His/her name has been entered under serial

No.JK-818-2023 in the roll of Advocate maintained by this Registry.

The renewal/extension of provisional licence/enroliment must be
sought before the date of expiry unless the absolute/final enroliment as an
Advocate is ordered there before.

By Order O~ w//‘\/
EZZ' strar (Administration)

No: {{13SY- 6)-/RGILP Dated /2-09.2023 /?’.N’\

Copy forwarded to the: -
Principal District and Sessions Judge, Jammu.
Secretary, Bar Council of India, New Delhi
Manager, Govemment Press, Srinagar for publication in the next issue of
Government Gazette.
President, J&K High Court Bar Association, Jammu.
CPC e-Courts, High Court of J&K and Ladakh, Srinagar for uploading on
the official website.
Incharge Chief Librarian, High Court Wing Jammu/Srinagar for information
and aiso keeping record of the same.
7.  Ms. Priyanka Panhotra, Advocate

...... for information and necessary action.

o ok wN=
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HIGH COURT OF JAMMU & KASHMIR AND LADAKH AT SRINAGAR
(Exercising powers of Bar Council under Section 58 of the Advocates Act, 1961)

[ProVISIONAL |
| _ENROLLMENT |
NOTIFICATION
No:{ 97 #2025 IRGILP Dated: /3.~ -09-2023

It is hereby notified that vide High Court Order Dated 31.08.2023

Ms. Qirat Suharwardy
D/O Khalid Najib Suharwardy
R/O Soharwardy Market, Tehsil & District Doda

has been admitted and enrolled as an Advocate on the rolls of Jammu and
Kashmir Bar Council provisionally for a period of one year from the date of
issuance of this notification, subject to the verification of his/her Provisional /LL.B
Degree Certificate from concerned University and verification of his/her character
and antecedents from CJD. Histher name has been entered under serial

No.JK-819-2023 in the roll of Advocate maintained by this Registry.

The renewallextension of provisional licence/enroliment must be
sought before the date of expiry unless the absolute/final enroliment as an
Advocate is ordered there before.

By Order '
AN

ar (Administration)

-
Registr.
No: Qlaﬁg- 89./RG/LP Dated Il-.os.zmz*f /9:\47

Copy forwarded to the: -
Principal District and Sessions Judge, Bhadrerwah
Secretary, Bar Council of India, New Delhi
Manager, Government Press, Srinagar for publication in the next issue of
Government Gazette.
President, District Bar Association, Doda
CPC e-Courts, High Court of J&K and Ladakh, Srinagar for uploading on
the official website. _
Incharge Chief Librarian, High Court Wing Jammu/Srinagar for information
and also keeping record of the same.
Ms. Qirat Suharwardy, Advocate

...... for information and necessary action.

Régistrar-{Administration)
2‘— B8

Oh wNh=

N O



142

HIGH COURT OF JAMMU & KASHMIR AND LADAKH AT SRINAGAR

(Exercising powers of Bar Council under Section 58 of the Advocates Act, 1961)
d* ek

PROVISIONAL

ENROLLMENT

NOTIFICATION
No:/472 %72:23/RGILP Dated: /2 - -09-2023

Itis hereby notified that vide High Court Order Dated 31.08.2023

Ms. Rabia Manzoor
D/O Manzoor Ahmad Nengroo
R/O Prichoo, Tehsil & District Pulwama

has been admitted and enrolled as an Advocate on the rolls of Jammu and
Kashmir Bar Council provisionally for a period of one year from the date of
issuance of this notification, subject to the verification of his/her Provisional /LL.B
Degree Certificate from concerned University and verification of his/her character
and antecedents from CID. His’/her name has been entered under serial

No.JK-820-2023 in the roll of Advocate maintained by this Registry.

The renewal/extension of provisional licence/enroliment must be

sought before the date of expiry unless the absolute/final enroliment as an

Advocate is ordered there before.

By Order \/ w"'/
o
egis

I:/fﬁr (Administration)
No: Q[ﬁ F0:ZF-/RG/LP Dated /2-.09.202 ’ % ‘»\;q

Copy forwarded to the: -

1. Principal District and Sessions Judge, Pulwama.

2. Secretary, Bar Council of India, New Delhi

3. Manager, Government Press, Srinagar for publication in the next issue of
Government Gazette.

4, President, District Bar Association, Pulwama.

5. CPC e-Courts, High Court of J&K and Ladakh, Srinagar for uploading on
the official website.

6. Incharge Chief Librarian, High Court Wing Jammu/Srinagar for information
and also keeping record of the same.

7. Ms. Rabia Manzoor, Advocate

...... for information and necessary action. _ o,
oAl /

Egﬁtrar (Admi/n;%?tion)
ﬁ
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HIGH COURT OF JAMMU & KASHMIR AND LADAKH AT SRINAGAR

(Exercising powers of Bar Council under Section 58 of the Advocates Act, 1961)
de ok x

[ PROVISIONAL
L ENROLLMENT

NOTIFICATION
No: /9 7) /RGP Dated: _f2- -09-2023

Itis hereby notified that vide High Court Order Dated 31.08.2023

Ms. Rukaya Nissar
D/O Sh. Nissar Ahmad Malik
R/O Hardu Madam, Tangmarg, District Baramulla

has been admitted and enrolled as an Advocate on the rolls of Jammu and
Kashmir Bar Council provisionally for a period of one year from the date of
issuance of this notification, subject to the verification of his/her Provisional /LL.B
Degree Certificate from concerned University and verification of his/her character
and antecedents from CID. His/her name has been entered under serial

No.JK-821-2023 in the roll of Advocate maintained by this Registry.

The renewall/extension of provisional licence/enrollment must be
sought before the date of expiry unless the absolute/final enroliment as an
Advocate is ordered there before.

By Order ;
y o~ }
dmlmstratlon)

No: é{/&ﬁé 93-/RG/LP Dated /2:09.2023 :L

Copy forwarded to the: -
Principal District and Sessions Judge, Baramulla.
Secretary, Bar Council of India, New Delhi
Manager, Government Press, Srinagar for publication in the next issue of
Government Gazette.
President, District Bar Association, Baramulla.
CPC e-Courts, High Court of J&K and Ladakh, Srinagar for uploading on
the official website.
Incharge Chief Librarian, High Court Wing Jammu/Srinagar for information
and also keeping record of the same.
Ms. Rukaya Nissar, Advocate
...... for information and necessary action. \

N 2 ok~ wh=

|strar (Admlmstratlon)
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HIGH COURT OF JAMMU & KASHMIR AND LADAKH AT SRINAGAR
(Exercising powers of Bar Council under Section 58 of the Advocates Act, 1961)

PROVISIONAL |
ENROLLMENT _
NOTIFICATION

No:/ 975 7 3a13/RGILP Dated: /- -09-2023

Itis hereby notified that vide High Court Order Dated 31.08.2023

Mr. Rageeb—ul- Hassan
S/O Gh. Hassan Shah
R/O Khandiphari Harnag, Mohalla Allaiepora, Tehsil & District Anantnag

has been admitted and enrolled as an Advocate on the rolls of Jammu and
Kashmir Bar Council provisionally for a period of one year from the date of
issuance of this notification, subject to the verification of his/her Provisional /LL.B
Degree Certificate from concerned University and verification of his/her character
and antecedents from CID. His/her name has been entered under serial

No.JK-822-2023 in the roll of Advocate maintained by this Registry.

The renewal/extension of provisional licence/enrollment must be
sought before the date of expiry unless the absolute/final enroliment as an
Advocate is ordered there before.

By Order .
—-

Rﬁar (Administration)
No: tﬁ_iql/- {0/ /RG/LP Dated/3.09.2023 %"‘)

Copy forwarded to the: -
Principal District and Sessions Judge, Anantnag.
Secretary, Bar Council of India, New Delhi
Manager, Government Press, Srinagar for publication in the next issue of
Government Gazette.
President, District Bar Association, Anantnag.
CPC e-Courts, High Court of J&K and Ladakh, Srinagar for uploading on
the official website.
Incharge Chief Librarian, High Court Wing Jammu/Srinagar for information
and also keeping record of the same.
Mr. Raqgeeb—ul- Hassan, Advocate

...... for information and necessary action.

N o or b=~

oA
Registrar (Administration)
L 2%
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HIGH COURT OF JAMMU & KASHMIR AND LADAKH AT SRINAGAR

(Exercising powers of Bar Council under Section 58 of the Advocates Act, 1961)
* % %

————

| PROVISIONAL |

| ENROLLMENT |
NOTIFICATION

No:[ 976 7203/RGILP Dated: }3.- -09-2023

It is hereby notified that vide High Court Order Dated 31.08.2023

Mr. Rasikh Rasool Bhat
S/0 Sh. Ghulam Rasool Bhat
R/O Ahgam Rajwa, Handwara, Tehsil Zachaldara, District Kupwara

has been admitted and enrolled as an Advocate on the rolls of Jammu and
Kashmir Bar Council provisionally for a period of one year from the date of
issuance of this notification, subject to the verification of his/her Provisional /LL.B
Degree Certificate from concerned University and verification of his/her character
and antecedents from CID. His/her name has been entered under serial

No.JK-823-2023 in the roll of Advocate maintained by this Registry.

The renewal/extension of provisional licence/enroliment must be

sought before th f iry unl the absolute/final enroliment as an
Advocate is ordered there before.
By Order 1
- o T
lf; : Administration)
e minis
v Y

No: (;// Y&2- 39./RG/ILP Dated /3:09.2023 " Q\
Copy forwarded to the: -

Principal District and Sessions Judge, Kupwara.

Secretary, Bar Council of India, New Delhi

Manager, Government Press, Srinagar for publication in the next issue of
Government Gazette.

President, District Bar Association, Kupwara. '

CPC e-Courts, High Court of J&K and Ladakh, Srinagar for uploading on
the official website. . . )
Incharge Chief Librarian, High Court Wing Jammu/Srinagar for information
and also keeping record of the same.

Mr. Rasikh Rasool Bhat, Advocate ‘
for information and necessary action.

N o ok wN=

...... | M},(—”
Rf‘ istrar {Administration)
%&”)
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HIGH COURT OF JAMMU & KASHMIR AND LADAKH AT SRINAGAR
(Exercising powers of Bar Council under Section 58 of the Advocates Act, 1961)

PROVISIONAL §
ENROLLMENT _ |

NOTIFICATION

No: [ 9 77 JY2IRGILP Dated: /13- -09-2023

it is hereby notified that vide High Court Order Dated 31.08.2023

Ms. Rukhsana Chowdhary
D/O Mohd Hussain
R/O Makwal, Tehsil Ramkote District Kathua

has been admitted and enrolled as an Advocate on the rolls of Jammu and
Kashmir Bar Council provisionally for a period of one year from the date of
issuance of this notification, subject to the verification of his/her Provisional /LL.B
Degree Certificate from concerned University and verification of his/her character
and antecedents from CID. His/her name has been entered under serial

No.JK-824-2023 in the roll of Advocate maintained by this Registry.

By Order

sought before the date of expiry unless the absolute/final enroliment as an
Adv is ordered there before.
'
Re%i;tra dministration)

Copy forwarded to the: -

Principal District and Sessions Judge, Kathua.

Manager, Government Press, Srinagar for publication in the next issue of

Govemment Gazette.

CPC e-Courts, High Court of J&K and Ladakh, Srinagar for uploading on

the official website.

and also keeping record of the same.
Ms. Rukhsana Chowdhary, Advocate

The_renewal/extension of provisional licence/enroliment must be
No: L//h/@ - }#/RG/LP Dated /32.09.2023 ﬁ"/
Secretary, Bar Council of India, New Delhi
President, District Bar Association, Kathua.
Incharge Chief Librarian, High Court Wing Jammu/Srinagar for information
...... for information and necessary action.

N 9 ok ON=

o
—~
Rag:/strar dministration)
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HIGH COURT OF JAMMU & KASHMIR AND LADAKH AT SRINAGAR
(Exercising powers of Bar Council under Section 58 of the Advocates Act, 1961)

PROVISIONAL
ENROLLMENT
NOTIFICATION

No: lé ZQ Zlo)ﬂRGILP Dated: /2 - -09-2023

It is hereby notified that vide High Court Order Dated 31.08.2023

Mr. Rahul Sharma
S/0O Sham Lal
R/O Rehal Dhamalian, Tehsil Bishnah, District Jammu

has been admitted and enrolled as an Advocate on the rolls of Jammu and
Kashmir Bar Council provisionally for a period of one year from the date of
issuance of this notification, subject to the verification of his/her Provisional /LL.B
Degree Certificate from concerned University and verification of his/her character
and antecedents from CID. His/her name has been entered under serial

No.JK-825-2023 in the roll of Advocate maintained by this Registry.

The renewal/extension of provisional licence/enrollment must be

sought before the date of expiry unless the absolute/final enroliment as an

' \qm/wy
ﬁ’eq_}is}' ministration)
No: Y{1Y//8. 25 RGILP Dated /2,09.2023 %g\f"

Copy forwarded to the: -

1. Principal District and Sessions Judge, Jammu.

2. Secretary, Bar Council of India, New Delhi

3. Manager, Government Press, Srinagar for publication in the next issue of
Government Gazette.

4.  President, J&K High Court Bar Association, Jammu.

5. CPC e-Courts, High Court of J&K and Ladakh, Srinagar for uploading on

6

Advocate is ordered there before.

By Order

the official website.
Incharge Chief Librarian, High Court Wing Jammu/Srinagar for information
and also keeping record of the same.
7. Mr. Rahul Sharma, Advocate
...... for information and necessary action.

el \«m/ W;"
Registra ministratiohn)

h ‘/}:‘/.,)»9
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HIGH COURT OF JAMMU & KASHMIR AND LADAKH AT SRINAGAR

(Exercising powers of Bar Council under Section 58 of the Advocates Act, 1961)
* k *

PROVISIONAL

ENROLLMENT

NOTIFICATION

Noz! 974 J1013RGILP Dated: /3 - -09-2023

It is hereby notified that vide High Court Order Dated 31.08.2023

Ms. Ranbir Kour

D/O Paramjeet Singh

R/O H.No. 1137/56 Gangyal Near Shivam Resort, Babliana Road, Tehsil
Gadigarh, South Jammu, District Jammu

has been admitted and enrolled as an Advocate on the rolls of Jammu and
Kashmir Bar Council provisionally for a period of one year from the date of
issuance of this notification, subject to the verification of his/her Provisional /LL.B
Degree Certificate from concerned University and verification of his/her character
and antecedents from CID. His/her name has been entered under serial

No.JK-826-2023 in the roll of Advocate maintained by this Registry.

The renewal/extension of provisional licence/enroliment must be

souqght before the date of expiry unless the absolute/final enrolilment as an

Advocate is ordered there before.

By Ord s
o \ﬁﬂ/”%
‘I{e’%iyra ministration)

No: Qgglg,g. 33./RG/LP Dated }3.09.2023 A%

Copy forwarded to the: -
Principal District and Sessions Judge, Jammu.
Secretary, Bar Council of India, New Delhi
Manager, Government Press, Srinagar for publication in the next issue of
Government Gazette.
President, J&K High Court Bar Association, Jammu.
CPC e-Courts, High Court of J&K and Ladakh, Srinagar for uploading on
the official website.
Incharge Chief Librarian, High Court Wing Jammu/Srinagar for information
and also keeping record of the same.
7. Ms. Ranbir Kour, Advocate
...... for information and necessary action.

s wN=
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HIGH COURT OF JAMMU & KASHMIR AND LADAKH AT SRINAGAR

(Exercising powers of Bar Council under Section 58 of the Advocates Act, 1961)
* % %

PROVISIONAL

ENROLLMENT

NOTIFICATION
Noy/ 94 ﬁygzimelu: Dated: /2~ -09-2023

It is hereby notified that vide High Court Order Dated 31.08.2023

Ms. Ranjana Devi
D/O Mast Ram
R/O Village Thana, Tehsil Basohli, District Kathua

has been admitted and enrolled as an Advocate on the rolls of Jammu and
Kashmir Bar Council provisionally for a period of one year from the date of
issuance of this notification, subject to the verification of his/her Provisional /LL.B
Degree Certificate from concerned University and verification of his/her character
and antecedents from CID. His/her name has been entered under serial

No.JK-827-2023 in the roll of Advocate maintained by this Registry.

The renewallextension of provisional licence/enroiiment must be

sought before the date of expiry unless the absolute/final enroliment as an

Advocate is ordered there before.

By Order
o or
Registr. dministration)
¢ 7
No:t{] L/@L] -4/ /IRG/LP Dated /3.09.2023 AL
Copy forwarded to the: -

Principal District and Sessions Judge, Kathua.

Secretary, Bar Council of India, New Delhi

Manager, Government Press, Srinagar for publication in the next issue of
Government Gazette.

President, District Bar Association, Kathua.

CPC e-Courts, High Court of J&K and Ladakh, Srinagar for uploading on
the official website.

Incharge Chief Librarian, High Court Wing Jammu/Srinagar for information
and also keeping record of the same.

7. Ms. Ranjana Devi, Advocate

...... for information and necessary action.

\r/‘ ~ v;./
/-’ - <
Rti_ggirar dministration)
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HIGH COURT OF JAMMU & KASHMIR AND LADAKH AT SRINAGAR
(Exercising powers of Bar Council under Section 58 of the Advocates Act, 1961)

[——————
| PROVISIONAL |
|__ENROLLMENT |

NOTIFICATION
No:}482 210.15 IRG/LP Dated: /2. -09-2023

It is hereby notified that vide High Court Order Dated 31.08.2023

Mr. Rajbir Singh Thakur
S/O Romal Singh Thakur
R/O Tehsil Ramnagar, District Jammu

has been admitted and enrolled as an Advocate on the rolls of Jammu and
Kashmir Bar Council provisionally for a period of one year from the date of
issuance of this notification, subject to the verification of his/her Provisional /LL.B
Degree Certificate from concemed University and verification of his/her character
and antecedents from CID. His/her name has been entered under serial

No.JK-828-2023 in the roll of Advocate maintained by this Registry.

The renewal/extension of visional li n ent must be
sought before the of expiry unless the absolute/final enroliment as an
Advocate is ordered there before.

By Order

_ o~
Registrar ministration)
No: {114 93 -S00 ;RGP Dated 12:00.2023 sl
Copy forwarded to the: -

Principal District and Sessions Judge, Jammu.
Secretary, Bar Council of India, New Delhi
Manager, Government Press, Srinagar for publication in the next issue of
Government Gazette.
President, J&K High Court Bar Association, Jammu.
CPC e-Courts, High Court of J&K and Ladakh, Srinagar for uploading on
the official website. ' ]
Incharge Chief Librarian, High Court Wing Jammu/Srinagar for information
and also keeping record of the same.
Mr. Rajbir Singh Thakur, Advocate

...... for information and necessary action.
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HIGH COURT OF JAMMU & KASHMIR AND LADAKH AT SRINAGAR
(Exercising powers of Bar Council under Section 58 of the Advocates Act, 1961)

ROVISIONAL
ENROLLMENT
NOTIFICATION

No: Q&é ﬂmszn.P Dated: /- -09-2023

It is hereby notified that vide High Court Order Dated 31.08.2023

Mr. Rajat Kumar
S/0 Ashwani Kumar
R/O Garah P/o Satura, Tehsil Hiranagar, District Kathua

has. been admitted and enrolled as an Advocate on the rolls of Jammu and
Kashmir Bar Council provisionally for a period of one year from the date of
issuance of this notification, subject to the verification of his/her Provisional /LL.B
Degree Certificate from concemed University and verification of his/her character
and antecedents from CID. His/her name has been entered under serial

No.JK-829-2023 in the roll of Advocate maintained by this Registry.

The ren l/extension of provisional licence/enroliment must be
sought before the date of expiry unless the absolute/final enroliment as an

Advocate is ordered there before.

By Order
—- wu}/‘
Reqt{? nistration)
No: Q_ZM/RG/LP Dated /2..09.2023 %{\W
Copy forwarded to the: - >

Principal District and Sessions Judge, Kathua.

Secretary, Bar Council of India, New Delhi

Manager, Government Press, Srinagar for publication in the next issue of
Government Gazette.

President, District Bar Association, Kathua..

CPC e-Courts, High Court of J&K and Ladakh, Srinagar for uploading on

the official website. . _ .
Incharge Chief Librarian, High Court Wing Jammu/Srinagar for information

and also keeping record of the same.

Mr. Rajat Kumar, Advocate
...... for information and necessary action.
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HIGH COURT OF JAMMU & KASHM]R AND LADAKH AT SRINAGAR
(Exercising powers of Bar Council under Section 58 of the Advocates Act, 1961)

[———————
| PROVISIONAL |
|_eNroLiment |
NOTIFICATION
No:/484 J223/RGILP Dated: /4--09-2023

It is hereby notified that vide High Court Order Dated 31.08.2023

Mr. Rajesh Kumar
S/O Chuni Lal
R/O Village Kamore Camp, Tehsil Ramgarh, District Samba

has been admitted and enrolled as an Advocate on the rolls of Jammu and
Kashmir Bar Council provisionally for a period of one year from the date of
issuance of this notification, subject to the verification of his/her Provisional /LL.B
Degree Certificate from concerned University and verification of his/her character
and antecedents from CID. His/her name has been entered under serial

No.JK-830-2023 in the roll of Advocate maintained by this Registry.

The renewallextension of provisional licence/enroliment must be
sought before the date of expiry unless the absolute/final enrollment as an
Advocate is ordered there before.

By Order
. aw"}‘/
Registra ministration)

No: ({1588 - 1S Ranp Dated 12.00.2023 W /f%\/o\ %

Copy forwarded to the: -
Principal District and Sessions Judge, Samba.
Secretary, Bar Council of India, New Delhi
Manager, Government Press, Srinagar for publication in the next issue of
Government Gazette.
President, District Bar Association, Samba.
CPC e-Courts, High Court of J&K and Ladakh, Srinagar for uploading on
the official website.
Incharge Chief Librarian, High Court Wing Jammu/Srinagar for information
. and also keeping record of the same.
7.  Mr. Rajesh Kumar, Advocate
...... for information and necessary action.
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HIGH COURT OF JAMMU & KASHMIR AND LADAKH AT SRINAGAR
(Exercising powers of Bar Council under Section 58 of the Advocates Act, 1961)

| PROIA
|_ENROLLMENT
NOTIFICATION
No:[Z)f szBIRGlLP Dated: /2- -09-2023

It is hereby noftified that vide High Court Order Dated 31.08.2023

Mr. Rayees Ahmad Lone
S/0O Abdul Salam Lone
R/O Russu, Tangpora, Tehsil Narbal, District Budgam

has been admitted and enrolled as an Advocate on the rolls of Jammu and
Kashmir Bar Council provisionally for a period of one year from the date of
issuance of this notification, subject to the verification of his/her Provisional /LL.B
Degree Certificate from concerned University and verification of his/her character
and antecedents from CID. His/her name has been entered under serial

No.JK-831-2023 in the roll of Advocate maintained by this Registry.

The renewal/extension of provisional licence/enroliment must be
sou of expi the absolute/final enroll S an
Advocate is ordered there before.

By Order
' o
Registrar {Administration)
wo: L1/ 8§76 .23 /RG/LP Dated /3:09.2023 %\’7
Copy forwarded to the: -

Principal District and Sessions Judge, Budgam.
Secretary, Bar Council of India, New Delhi
Manager, Government Press, Srinagar for publication in the next issue of
Government Gazette.
President, District Bar Association, Budgam.
CPC e-Courts, High Court of J&K and Ladakh, Srinagar for uploading on
the official website.
Incharge Chief Librarian, High Court Wing Jammu/Srinagar for information
and also keeping record of the same.
Mr. Rayees Ahmad Lone, Advocate
...... for information and necessary action.
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HIGH COURT OF JAMMU & KASHMIR AND LADAKH AT SRINAGAR

(Exercising powers of Bar Council under Section 58 of the Advocates Act, 1961)
* d %

fr— .

PROVISIONAL |
| ENROLLMENT _ |

NOTIFICATION
No:[ZQJ ﬂanIRGILP Dated: Q- -09-2023

it is hereby notified that vide High Court Order Dated 31.08.2023

Mr. Rahil Amin Mir
S/0 Mohammad Amin Mir
R/O Mirabad Safapora, Tehsil Lar, District Ganderbal

has been admitted and enrolled as an Advocate on the rolls of Jammu and
Kashmir Bar Council provisionally for a period of one year from the date of
issuance of this notification, subject to the verification of his/her Provisional /LL.B
Degree Certificate from concerned University and verification of his/her character
and antecedents from CID. His/her name has been entered under serial

No.JK-832-2023 in the roll of Advocate maintained by this Registry.

The renewal/extension of provisional licence/enroliment must be
sought before the date of expiry unless the absolute/final enroliment as an

Advocate is ordered there before.
ﬁ-' istrar {Administration)

No: étl,s Y -2 )-/RG/LP Dated /2:09.2023 I /%:\'y')

Copy forwarded to the: -
Principal District and Sessions Judge, Ganderbal.
Secretary, Bar Council of India, New Delhi
Manager, Government Press, Srinagar for publication in the next issue of
Govemment Gazette.
President, District Bar Association, Ganderbal.
CPC e-Courts, High Court of J&K and Ladakh, Srinagar for uploading on
the official website. _
Incharge Chief Librarian, High Court Wing Jammu/Srinagar for information
and also keeping record of the same.
Mr. Rahil Amin Mir, Advocate

...... for information and necessary action.

By Order
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HIGH COURT OF JAMMU & KASHMIR AND LADAKH AT SRINAGAR

(Exercising powers of Bar Council under Section 58 of the Advocates Act, 1961)
* k&

‘ PROVISIONAL |
|_EvvoLiment |

| S—

NOTIFICATION

No: 1487 /1023 IRGILP Dated: [3- -09-2023

it is hereby notified that vide High Court Order Dated 31.08.2023

Ms. Roohi Handoo

W/O Abdul Quyoom Banday

R/O 31, New Colony Nigeen, Mirzabagh Hazratbal, Tehsil Srinagar North,
District Srinagar.

has been admitted and enrolled as an Advocate on the rolis of Jammu and
Kashmir Bar Council provisionally for a period of one year from the date of
issuance of this notification, subject to the verification of his/her Provisional /LL.B
Degree Certificate from concerned University and verification of his/her character

and antecedents from CID. His/her name has been entered under serial
No.JK-833-2023 in the roll of Advocate maintained by this Registry.

The renewal/extension of provisional licence/enroliment must be
sought before the date of expiry unless the absolute/final enroliment as an

Advocate is orde the

By Order
w"“'/‘
Regis dministration)
No: Qlé Q_S' -5 Z: /RG/LP Dated 12-.09.2023 %/o\\)b
Copy forwarded to the: - _

Principal District and Sessions Judge, Srinagar.

Secretary, Bar Council of India, New Delhi

Manager, Government Press, Srinagar for publication in the next issue of
Government Gazette.

President, J&K High Court Bar Association, Srinagar.

CPC e-Courts, High Court of J&K and Ladakh, Srinagar for uploading on
the official website. )
Incharge Chief Librarian, High Court Wing Jammu/Srinagar for information
and also keeping record of the same.

Ms. Roohi Handoo, Advocate
for information and necessary action.
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HIGH COURT OF JAMMU & KASHMIR AND LADAKH AT SRINAGAR
(Exercising powers of Bar Council under Section 58 of the Advocates Act, 1961)

e —
| PROVISIONAL
|__ENROLLMENT _|

NOTIFICATION

No:/984 %/ 2)3/RGILP Dated: /2- -09-2023

It is hereby notified that vide High Court Order Dated 31.08.2023

Mr. Ramesh Kumar
S/0 Yash Paul
R/O Ward No. 2, House No. 42, Tehsil R.S.Pura, District Jammu

has been admitted and enrolled as an Advocate on the rolls of Jammu and
Kashmir Bar Council provisionally for a period of one year from the date of
issuance of this notification, subject to the verification of his/her Provisional /LL.B
Degree Certificate from concemned University and verification of his/her character
and antecedents from CID. His/her name has been entered under serial

No.JK-834-2023 in the roll of Advocate maintained by this Registry.

Th n Vextension of provisional licence/enroliment must be
sought before the date of expiry unless the absolute/final enroliment as an

Advocate is ordered there before.
By Order

= - $ Ad (‘\0"“ A
Reqjls/tra inistration)

No: Qtf.fé . 60. /RG/LP Dated /2-.09.2023 %

Copy forwarded to the: -
Principal District and Sessions Judge, Jammu.
Secretary, Bar Council of India, New Delhi
Manager, Government Press, Srinagar for publication in the next issue of
Government Gazette.
President, J&K High Court Bar Association, Jammu.
CPC e-Courts, High Court of J&K and Ladakh, Srinagar for uploading on
the official website. )
Incharge Chief Librarian, High Court Wing Jammu/Srinagar for information
and also keeping record of the same.
Mr. Ramesh Kumar, Advocate

...... for information and necessary action.
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HIGH COURT OF JAMMU & KASHMIR AND LADAKH AT SRINAGAR

(Exercising powers of Bar Council under Section 58 of the Advocates Act, 1961)
% & W

| | PROVISIONAL |

| ENROLLMENT |
NOTIFICATION

No:/ 987 'ZgOJéIRGILP Dated: /4- -09-2023

It is hereby notified that vide High Court Order Dated 31.08.2023

Mr. Rizwan Ul Haq
S/O Maqbool Hussain
R/O Saaj, Tehsil Thannamandi, District Rajouri

has been admitted and enrolled as an Advocate on the rolls of Jammu and
Kashmir Bar Council provisionally for a period of one year from the date of
issuance of this notification, subject to the verification of his/her Provisional /LL.B
Degree Certificate from concemed University and verification of his/her character
and antecedents from CID. Hislhher name has been entered under serial

No.JK-835-2023 in the roll of Advocate maintained by this Registry.

The renewal/extension of provisional licence/enroliment must be
sought before the date of expiry unless the absolute/final enroliment as an

Advocate i ere before.

By Order
A _—
%th?aﬂoh)
No: f// | S4!- €8 /RGILP Dated /2:09.2023 ’yqq)‘*
Copy forwarded to the: -

Principal District and Sessions Judge, Rajouri.

Secretary, Bar Council of India, New Delhi

Manager, Government Press, Srinagar for publication in the next issue of
Government Gazette.

President, District Bar Association, Rajouri.

CPC e-Courts, High Court of J&K and Ladakh, Srinagar for uploading on
the official website. )
Incharge Chief Librarian, High Court Wing Jammu/Srinagar for information
and also keeping record of the same.

Mr. Rizwan Ul Haq, Advocate

for information and necessary action.
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HIGH COURT OF JAMMU & KASHMIR AND LADAKH AT SRINAGAR
(Exercising powers of Bar Council under Section 58 of the Advocates Act, 1961)

[
|_exwoLLvent |

NOTIFICATION

No:/99e 3f2023/RGILP Dated: )2- -09-2023

It is hereby notified that vide High Court Order Dated 31.08.2023

Mr. Raman Jasrotia
S/O Maghar Singh
R/O V.P.O. Barwal, Tehsil & District Kathua

has been admitted and enrolled as an Advocate on the rolis of Jammu and
Kashmir Bar Council provisionally for a period of one year from the date of
issuance of this notification, subject to the verification of his/her Provisional /LL.B
Degree Certificate from concemed University and verification of his/her character
and antecedents from CID. His/her name has been entered under serial

No.JK-836-2023 in the roll of Advocate maintained by this Registry.

The renewal/extension of isional licence/enroliment must be
sought before the date of expiry unless the absolute/final enroliment as an

Advocate is ordered there before.
S
Eé’ﬁy&rﬁn’iﬁﬁtﬁﬁﬁ)
No: 11S69- 74 - /RGILP Dated /3.09.2023 %}V’

Copy forwarded to the: -
Principal District and Sessions Judge, Kathua.
Secretary, Bar Council of India, New Delhi
Manager, Government Press, Srinagar for publication in the next issue of
Government Gazette.
President, District Bar Association, Kathua.
CPC e-Courts, High Court of J&K and Ladakh, Srmagar for uploading on
the official website.
Incharge Chief Librarian, High Court Wing JammulSnnagar for information
and also keeping record of the same.
Mr. Raman Jasrotia, Advocate
...... for information and necessary action.

By Order

N o o OoOMN=
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HIGH COURT OF JAMMU & KASHMIR AND LADAKH AT SRINAGAR
(Exercising powers of Bar Council under Section 58 of the Advocates Act, 1961)

ENROLLMENT
NOTIFICATION

No:/742 %2223 /IRGILP Dated: /g - -09-2023

It is hereby notified that vide High Court Order Dated 31 .08.2023

Ms. Ritu Panhotra
D/O R.L. Panhotra
R/O Rehal Dhamalian, VPO Rehal Tehsil Bishnah District Jammu

has been admitted and enrolled as an Advocate on the rolls of Jammu and
Kashmir Bar Council provisionally for a period of one year from the date of
issuance of this notification, subject to the verification of his/her Provisional /LL.B
Degree Certificate from concerned University and verification of his/her character
and antecedents from CID. Histher name has been entered under serial

No.JK-838-2023 in the roll of Advocate maintained by this Registry.

The_renewallextension of provisional licence/enroliment must be
sought before the date of expiry unless the absolute/final enrollment as an
dvocate is ordered there before.

By Order
iy ane—
Registrar (Administration)
no: YIS, 4 92. /RGP Dated /3..09.2023 457‘7"3
Copy forwarded to the: -

Principal District and Sessions Judge, Jammu.

Secretary, Bar Council of India, New Delhi

Manager, Government Press, Srinagar for publication in the next issue of
Government Gazette.

President, J&K High Court Bar Association, Jammu. .

CPC e-Courts, High Court of J&K and Ladakh, Srinagar for uploading on

the official website. ' ' .
Incharge Chief Librarian, High Court Wing Jammu/Srinagar for information

and also keeping record of the same.
)]
M"""(’
rar (Administration)

Ms. Ritu Panhotra, Advocate
h -
Re%;t
vy
gl

N o ox N2

...... for information and necessary action.
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HIGH COURT OF JAMMU & KASHMIR AND LADAKH AT SRINAGAR
(Exercising powers of Bar Council under Section 58 of the Advocates Act, 1961)

PROVISIONAL |
ENROLLMENT
NOTIFICATION

No/ 9943 ’MIRGILP Dated: /2. -09-2023

It is hereby notified that vide High Court Order Dated 31.08.2023

Mr. Raheel Sharma
S/0 Birbal Sharma
R/O Patti P/O Rahyal, Tehsil Bari Brahmana District Samba

has been admitted and enrolled as an Advocate on the rolls of Jammu and
Kashmir Bar Council provisionally for a period of one year from the date of
issuance of this notification, subject to the verification of his/her Provisional /LL.B
Degree Certificate from concemed University and verification of his/her character
and antecedents from CID. Histher name has been entered under serial
No.JK-839-2023 in the roll of Advocate maintained by this Registry.

The renewalextension of provisional licence/enroliment must be
sought before the date of expiry unless the absolute/final enroliment as an
Advocate is ordered there before.

By Order
. Ot
F istrar dministratic;n)
3
No:{1593- £ 00 /RGILP Dated /2-09.2023 % 5
Copy forwarded to the: -

Principal District and Sessions Judge, Samba.

Secretary, Bar Council of india, New Delhi

Manager, Government Press, Srinagar for publication in the next issue of
Government Gazette.

President, District Bar Association, Samba.

CPC e-Courts, High Court of J&K and Ladakh, Srinagar for uploading on
the official website. ) )
Incharge Chief Librarian, High Court Wing Jammu/Srinagar for information
and also keeping record of the same.

Mr. Raheel Sharma, Advocate

for information and necessary action.
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HIGH COURT OF JAMMU & KASHMIR AND LADAKH AT SRINAGAR
(Exercising powers of Bar Council under Section 58 of the Advocates Act, 1961)

'PROVISIONAL
ANROLLMENT
NOTIFICATION

No:/49Y ﬁw;melu: Dated: /2- -09-2023

It is hereby notified that vide High Court Order Dated 31.08.2023

Ms, Samreena Rashid
D/O Abdul Rashid Wani
R/O Batakoote, Tehsil Pahalgam, District Anantnag

has been admitted and enrolled as an Advocate on the rolis of Jammu and
Kashmir Bar Council provisionally for a period of one year from the date of
issuance of this notification, subject to the verification of his/her Provisional /LL.B
Degree Certificate from concerned University and verification of his/her character
and antecedents from CID. Histher name has been entered under serial

No.JK-840-2023 in the roll of Advocate maintained by this Registry.

The renewallextension of provisional licence/enroliment must be
sought before the date of expiry unless the absol nal enroliment as an

Advocate is ordered there before.

By Order
Registr min‘;;tfati/m;)
no:U 160! - 08 RGILP Dated/2-09.2023 %{"\3
Copy forwarded to the: -

Principal District and Sessions Judge, Anantnag.

Secretary, Bar Council of India, New Delhi

Manager, Government Press, Srinagar for publication in the next issue of
Government Gazette.

President, District Bar Association, Anantnag.

CPC e-Courts, High Court of J&K and Ladakh, Srinagar for uploading on
the official website. .
Incharge Chief Librarian, High Court Wing Jammu/Srinagar for information
and also keeping record of the same.

7. Ms. Samreena Rashid, Advocate

...... for information and necessary action.
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HIGH COURT OF JAMMU & KASHMIR AND LADAKH AT SRINAGAR

(Exercising powers of Bar Council under Section 58 of the Advocates Act, 1961)
* %k

|

e ——
| PROVISIONAL |
| N ROLLMENT

= —

NOTIFICATION

No: lzz.raZMyRelLP Dated: /2 - -09-2023

it is hereby notified that vide High Court Order Dated 31.08.2023

Ms. Sanobar Farooq
D/O Farooq Ahmad
R/O Ladhoo, Tehsil Pampore, District Pulwama

has been admitted and enrolled as an Advocate on the rolls of Jammu and
Kashmir Bar Council provisionally for a period of one year from the date of
issuance of this notification, subject to the verification of his/fher Provisional /LL.B
Degree Certificate from concerned University and verification of his/her character
and antecedents from CID. Histher name has been entered under serial

No.JK-841-2023 in the roli of Advocate maintained by this Registry.

The renewal/ ngion of provisional licence/enroliment mus
souqght before the date of expi n absolute/final enroliment as an

Advocate is ordered there before.
By Order

o

I{%‘is/ta ministration)
No: {1609 - /£ RGP Dated2-.09.2023 %\3

Copy forwarded to the: -
Principal District and Sessions Judge, Pulwama.
Secretary, Bar Council of India, New Delhi
Manager, Government Press, Srinagar for publication in the next issue of
Government Gazette.
President, District Bar Association, Pulwama. _
CPC e-Courts, High Court of J&K and Ladakh, Srinagar for uploading on
the official website. _ ) .
Incharge Chief Librarian, High Court Wing Jammu/Srinagar for inforrnation
and also keeping record of the same.
Ms. Sanobar Farooq, Advocate

...... for information and necessary action.
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HIGH COURT OF JAMMU & KASHMIR AND LADAKH AT SRINAGAR

(Exercising powers of Bar Council under Section 58 of the Advocates Act, 1961)
* kW

| PROVISIONAL [
| ENROLLMENT |

|

NOTIFICATION
No:f497 9J2s23/RGILP Dated: /2- -09-2023

Itis hereby notified that vide High Court Order Dated 31.08.2023

Ms. Shimaila Jahan Been

D/O Sh. Muzaffar Shuja

R/O H.NNo.22, Lane No. 2, Qayoom colony, Rawalpora, Tehsil
Chanapora/Natipora, District Srinagar.

has been admitted and enrolled as an Advocate on the rolls of Jammu and
Kashmir Bar Council provisionally for a period of one year from the date of
issuance of this notification, subject to the verification of his/her Provisional /LL.B
Degree Certificate from concerned University and verification of his/her character
and antecedents from CID. His/her name has been entered under serial
No.JK-842-2023 in the roll of Advocate maintained by this Registry.

The renewal/extension of provisional licence/enroliment must be

sought before the date of expiry unles oluteffinal enroliment as an
Advocate is ordered there before.
By Order .
o "

ﬁ‘oi\is/tra dministration)
No: %&i&m@m Dated /2-09.2023 /% vh

Copy forwarded to the: -

Principal District and Sessions Judge, Srinagar.

Secretary, Bar Council of India, New Delhi

Manager, Government Press, Srinagar for publication in the next issue of
Government Gazette.

President, J&K High Court Bar Association, Srinagar. .

CPC e-Courts, High Court of J&K and Ladakh, Srinagar for uploading on
the official website. ' ‘
Incharge Chief Librarian, High Court Wing Jammu/Srinagar for information
and also keeping record of the same.

Ms. Shimaila Jahan Been, Advocate

for information and necessary action.
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HIGH COURT OF JAMMU & KASHMIR AND LADAKH AT SRINAGAR
(Exercising powers of Bar Council under Section 58 of the Advocates Act, 1961)

I PROVISIONAL |
| ENROLLMENT H

NOTIFICATION

No:/ 944 of323/IRGILP Dated: /3. -09-2023

It is hereby notified that vide High Court Order Dated 31.08.2023

Ms. Saheeta Nazir
D/O Sh. Nazir Ahmad Sheikh
R/O Vowoosa, Rangreth, Tehsil & District Budgam

has been admitted and enrolled as an Advocate on the rolls of Jammu and
Kashmir Bar Council provisionally for a period of one year from the date of
issuance of this notification, subject to the verification of his/her Provisional /LL.B
Degree Certificate from concerned University and verification of his/her character
and antecedents from CID. His/her name has been entered under serial

No.JK-843-2023 in the roll of Advocate maintained by this Registry.

The renewal/extension of visional licence/enroliment must

sou £ h f expiry unle absoluteffinal enroliment a
Advocate is ordered the re.
By Order
- AT
Registrar (Administration)
No: L//b’ 33- {/p- /RG/LP Dated /2-.09.2023 /%ﬁ) V3
Copy forwarded to the: -
1. Principal District and Sessions Judge, Budgam.
2. Secretary, Bar Council of India, New Delhi
3. Manager, Government Press, Srinagar for publication in the next issue of
Government Gazette.
4, President, District Bar Association, Budgam.
5. CPC e-Courts, High Court of J&K and Ladakh, Srinagar for uploading on
the official website. ' . '
6. Incharge Chief Librarian, High Court Wing Jammu/Srinagar for information
and also keeping record of the same.
7. Ms. Sahbeeta Nazir, Advocate

for information and necessary action.
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HIGH COURT OF JAMMU & KASHMIR AND LADAKH AT SRINAGAR

(Exercising powers of Bar Council under Section 58 of the Advocates Act, 1961)
* & %

PROVISIONAL |
\ ENRLLT |

J

NOTIFICATION

No:/299 %2s23/RGILP Dated: /2- -09-2023

It is hereby notified that vide High Court Order Dated 31.08.2023

Ms. Savita Choudhary
D/O Sh. Tara Chand
R/O Chack Ram Sing (Govindsar) Tehsil & District Kathua

has been admitted and enrolled as an Advocate on the rolls of Jammu and
Kashmir Bar Council provisionally for a period of one year from the date of
issuance of this notification, subject to the verification of his/her Provisional /LL.B
Degree Certificate from concerned University and verification of his/her character
and antecedents from CID. His/her name has been entered under serial

No.JK-844-2023 in the roll of Advocate maintained by this Registry.

The renewal/extension of provisional licence/enroliment must be

sought before the date of expiry unless lute/final enroliment as a
Advocate Is ordered there before.
By Order
,\,.w‘/_-

(q%li.?rar dministration)
No: Y181« 40. RGILP Dated /2-09.2023 %)7’5

Copy forwarded to the: -

1. Principal District and Sessions Judge, Kathua.

2 Secretary, Bar Council of India, New Delhi

3 Manager, Government Press, Srinagar for publication in the next issue of
Government Gazette.

4, President, District Bar Association, Kathua.

5

6

7

CPC e-Courts, High Court of J&K and Ladakh, Srinagar for uploading on

-the official website. . .
Incharge Chief Librarian, High Court Wing Jammu/Srinagar for information

and also keeping record of the same.

Ms. Savita Choudhary, Advocate
...... for information and necessary action.

gis Wu:ﬂ;f
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HIGH COURT OF JAMMU & KASHMIR AND LADAKH AT SRINAGAR

(Exercising powers of Bar Council under Section 58 of the Advocates Act, 1961)
w* Wk

e
| PROVISIONAL |
ENROLLMENT |

[E—

NOTIFICATION

No: 2000 °/2425/RGILP Dated: /2 - -09-2023

It is hereby notified that vide High Court Order Dated 31.08.2023

Mr. Syed Amash Ali
S/O Syed Mohd. Ali
R/O Kazmie Lodge, Munawara- Adad, Tehsil Khanyar, District Srinagar

has been admitted and enrolied as an Advocate on the rolls of Jammu and
Kashmir Bar Council provisionally for a period of one year from the date of
issuance of this notification, subject to the verification of his/her Provisional /LL.B
Degree Certificate from concemed University and verification of his/her character
and antecedents from CID. His’her name has been entered under serial

No.JK-845-2023 in the roll of Advocate maintained by this Registry.

The renewal/ nsion of provisional licence/enroliment must
S ht before the da f expiry unless th olute/final enroliment as an
Advocate is ordered there before.

By Order

: O
57 istrar inistration)

No: Q[é!iz-f A-/RG/LP Dated /2-09.2023 IZ %{'v}

Copy forwarded to the: -

Principal District and Sessions Judge, Srinagar.

Secretary, Bar Council of India, New Delhi .
Manager, Government Press, Srinagar for publication in the next issue of
Government Gazette.

President, J&K High Court Bar Association, Srinagar.

CPC e-Courts, High Court of J&K and Ladakh, Srinagar for uploading on
the official website. _ . .
Incharge Chief Librarian, High Court Wing Jammu/Srinagar for information
and also keeping record of the same.

7. Mr. Syed Amash Ali, Advocate
......for information and necessary action.

;mw&ﬁ)
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HIGH COURT OF JAMMU & KASHMIR AND LADAKH AT SRINAGAR
(Exercising powers of Bar Council under Section 58 of the Advocates Act, 1961)

e
PROVISIONAL |
{ _ENROLLMENT |

NOTIFICATION

No: 224! ﬂwleGILP Dated: /2--09-2023

It is hereby notified that vide High Court Order Dated 31.08.2023

Ms. Sukhpreet Kour
D/O 8. Silender Singh
R/O Pathemgam gadpora, Tral, Tehsil Aripal, District Pulwama.

has been admitted and enrolled as an Advocate on the rolls of Jammu and
Kashmir Bar Council provisionally for a period of one year from the date of
issuance of this notification, subject to the verification of his/her Provisional /LL.B
Degree Certificate from concerned University and verification of his/her character
and antecedents from CID. His/her name has been entered under serial

No.JK-846-2023 in the roll of Advocate maintained by this Registry.

The renewal/extension of provisional licence/enroliment must be

sought before the date of expiry unless the absolute/final enroliment as an
Advocate is ordered there before.
By Order
o
Registrar{Administration)
No: Y/6SF-£Y. /RGILP Dated /3-.09.2023 /%:\f"b
Copy forwarded to the: -
1. Principal District and Sessions Judge, Pulwama.
2. Secretary, Bar Council of India, New Delhi
3. Manager, Government Press, Srinagar for publication in the next issue of
Government Gazette.
4. President, District Bar Association, Pulwama.
5. CPC e-Courts, High Court of J&K and Ladakh, Srinagar for uploadmg on
the official website. . . ,
6.  Incharge Chief Librarian, High Court Wing Jammu/Srinagar for information
and also keeping record of the same.
7.  Ms. Sukhpreet Kour, Advocate

...... for information and necessary action.

~— - \,ﬁ/‘ W::/
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HIGH COURT OF JAMMU & KASHMIR AND LADAKH AT SRINAGAR
(Exercising powers of Bar Council under Section 58 of the Advocates Act, 1961)

[FrovisioNL |
| __ENROLLMENT |
NOTIFICATION

No:20062 ) 2/IRGILP Dated: /3 - -09-2023

It is hereby notified that vide High Court Order Dated 31.08.2023

Mr. Sunil Singh
S/O Sh. Karan Singh
R/O Ward No. 7, Radhnote, Tehsil Moungri, District Udhampur

has been admitted and enrolled as an Advocate on the rolls of Jammu and
Kashmir Bar Council provisionally for a period of one year from the date of
issuance of this notification, subject to the verification of his/her Provisional /LL.B
Degree Certificate from concemed University and verification of his/her character
and antecedents from CID. His’/her name has been entered under serial

No.JK-847-2023 in the roll of Advocate maintained by this Registry.

The renewal/extension of provigsional licence/enroliment must be

ough date of expi less the absoluteffinal enroliment n
Advocate is orde ere before.
By Order

w""/

Regis dministration)

No: L,//iéf- 72. /RG/LP Dated /2.09.2023 %’\«3

Copy forwarded to the: -
Principal District and Sessions Judge, Udhampur.
Secretary, Bar Council of India, New Delhi
Manager, Government Press, Srinagar for publication in the next issue of
Government Gazette.
President, District Bar Association, Udhampur.
CPC e-Courts, High Court of J&K and Ladakh, Srinagar for uploading on
the official website.
Incharge Chief Librarian, High Court Wing Jammu/Srinagar for information
and also keeping record of the same.
Mr. Sunil Singh, Advocate
...... for information and necessary action.

R”g.istrawgn%
%V %P’S
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HIGH COURT OF JAMMU & KASHMIR AND LADAKH AT SRINAGAR
(Exercising powers of Bar Council under Section 58 of the Advocates Act, 1961)

| PROVISIONAL |
| ENROLLMENT |

NOTIFICATION

No:22¢3 4J14023/RGILP Dated: £2- -09-2023

It is hereby notified that vide High Court Order Dated 31.08.2023

Mr. Syed Abmed Arslan

S/O Sh. Syed Asgar Ali

R/O 773-A Last Morh Gandhi Nagar , Jammu

has been admitted and enrolled as an Advocate on the rolls of Jammu and
Kashmir Bar Council provisionally for a period of one year from the date of
issuance of this notification, subject to the verification of his/her Provisional /LL.B
Degree Certificate from concemned University and verification of his/her character
and antecedents from CID. His/her name has been entered under serial

No.JK-848-2023 in the roll of Advocate maintained by this Registry.

The renewal/extension of provisional licence/enroliment must be
sought before the date of expiry unless the absolute/final enrollment as an
Advocate is orde ere before.

By Order
N el
gl trar Admlmstration)

No: {//£33 - Q0. /RG1LP Dated (2-.09.2023 %\ v

Copy forwarded to the: -

Principal District and Sessions Judge, Jammu.
Secretary, Bar Council of india, New Delhi
Manager, Government Press, Srinagar for publication in the next issue of
Government Gazette.

President, J&K High Court Bar Association, Jammu.

CPC e-Courts, High Court of J&K and Ladakh, Srinagar for uploading on
the official website. ]

Incharge Chief Librarian, High Court Wing Jammu/Srinagar for information
and also keeping record of the same.

Mr. Syed Ahmed Arslan, Advocate

for information and necessary action.

N o ox Ob=
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HIGH COURT OF JAMMU & KASHMIR AND LADAKH AT SRINAGAR
(Exercising powers of Bar Council under Section 58 of the Advocates Act, 1961)

e —
| PROVISIONAL |
|__ENROLLMENT |
NOTIFICATION
No:/§0! F2033/RGILP Dated: 19 --09-2023

It is hereby notified that vide High Court Order Dated 31.08.2023

Mr. Sheikh Anwar ul Hak
S/O Sheikh Gh. Mohmmad
R/O Mughal Masjid Hawal Tehsil Khanyar, District Srinagar

has been admitted and enrolled as an Advocate on the rolls of Jammu and
Kashmir Bar Council provisionally for a period of one year from the date of
issuance of this notification, subject to the verification of his/her Provisional /LL.B
Degree Certificate from concerned University and verification of his/her character
and antecedents from CID. His/her name has been entered under serial

No.JK-849-2023 in the roll of Advocate maintained by this Registry.

The renewallextension of visional licence/enrolilment must
souqght before the date of expiry unless the absolute/final enroliment as an

Advocate is ordered there before.
By Order

—- o
Registrar (Administration)

no: 4/ Y42 Y9 /RaLP Dated 12-09.2023 %v&

Copy forwarded to the: -
Principal District and Sessions Judge, Srinagar.
Secretary, Bar Council of India, New Delhi
Manager, Government Press, Srinagar for publication in the next issue of
Government Gazette.
President, J&K High Court Bar Association, Srinagar.
CPC e-Courts, High Court of J&K and Ladakh, Srinagar for uploading on
the official website.
Incharge Chief Librarian, High Court Wing Jammu/Srinagar for information
and also keeping record of the same.
Mr. Sheikh Anwar ul Hak, Advocate
...... for information and necessary action.

N O ok WON=
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HIGH COURT OF JAMMU & KASHMIR AND LADAKH AT SRINAGAR

(Exercising powers of Bar Council under Section 58 of the Advocates Act, 1961)
* % %

\ PROVISIONAL
|_ENRoLLVENT

NOTIFICATION

No:2004 *J[203/RGILP Dated: /2- -09-2023

It is hereby notified that vide High Court Order Dated 31.08.2023

Mr. Sahil Kumar
S/O Sh. Natha Ram
R/OWard No.1, Kotli Gala Bana Tehsil R.S. Pura, Jammu

has been admitted and enrolled as an Advocate on the rolls of Jammu and
Kashmir Bar Council provisionally for a period of one year from the date of
issuance of this notification, subject to the verification of his/her Provisional /LL.B
Degree Certificate from concerned University and verification of his/her character
and antecedents from CID. His/her name has been entered under serial

No.JK-850-2023 in the roll of Advocate maintained by this Registry.

The renewallextension of visional licence/enroliment must be
souqht before the date of expiry unless the absolute/final enroliment as an

Advocate is ordered there before.
By Order

— e
Rqﬁi?trar dministration)
Copy forwarded to the: -
Principal District and Sessions Judge, Jammu.
Manager, Government Press, Srinagar for publication in the next issue of
Government Gazette.
CPC e-Courts, High Court of J&K and Ladakh, Srinagar for uploading on
the official website.
and also keeping record of the same.
Mr. Sahil Kumar, Advocate

No: é/[l&/ -8R . /RG/LP Dated/2-.09.2023 %
Secretary, Bar Council of India, New Delhi
President, J&K High Court Bar Association, Jammu.
Incharge Chief Librarian, High Court Wing Jammu/Srinagar for information
...... for information and necessary action.
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HIGH COURT OF JAMMU & KASHMIR AND LADAKH AT SRINAGAR
(Exercising powers of Bar Council under Section 58 of the Advocates Act, 1961)

| PROVISIONAL |
| _ENRoLLMENT |

NOTIFICATION

No:z,m;;lgzynelw Dated: _/J--09-2023

It is hereby notified that vide High Court Order Dated 31.08.2023

Ms. Shivani Devi
D/O Sh. Som Nath
R/O Khanpur Bhawan, Gole Gujral Camp , Jammu

has been admitted and enrolled as an Advocate on the rolls of Jammu and
Kashmir Bar Council provisionally for a period of one year from the date of
issuance of this notification, subject to the verification of his/her Provisional /LL.B
Degree Certificate from concemned University and verification of his/her character
and antecedents from CID. His/her name has been entered under serial

No.JK-851-2023 in the roll of Advocate maintained by this Registry.

The renewal/extension of visional licence/enroliment must
sough h f expi nless the absolute/final liment as an

Ady is ord h fore.
~ \(N V
RQ{\iyar dministration)

No:{11889-96- Renp Dated /3:09.2023 o,)?”
Copy forwarded to the: -

By Order

1. Principal District and Sessions Judge, Jammu.
2. Secretary, Bar Council of India, New Delhi
3. Manager, Government Press, Srinagar for publication in the next issue of
Government Gazette.
4. President, J&K High Court Bar Association, Jammu.
5. CPC e-Courts, High Court of J&K and Ladakh, Srinagar for uploading on
the official website.
6. Incharge Chief Librarian, High Court Wing Jammu/Srinagar for information
and also keeping record of the same.
7.  Ms. Shivani Devi, Advocate
...... for information and necessary action.
A |
: o
li;'gistra inistration)
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HIGH COURT OF JAMMU & KASHMIR AND LADAKH AT SRINAGAR

(Exercising powers of Bar Council under Section 58 of the Advocates Act, 1961)
* * %

| PROVISIONAL |
l ENROLLMENT
P —E————.

NOTIFICATION

No:2a2/ 472023/RGILP Dated: /2- -09-2023

It is hereby notified that vide High Court Order Dated 31.08.2023

Mr. Sohail Ahmad Mir
S/O Sh. Abdul Majeed Mir
R/O Seriguo dangerpora, Mir Mohalla, Tehsil Pattan, District Baramulla

has been admitted and enrolled as an Advocate on the rolls of Jammu and
Kashmir Bar Council provisionally for a period of one year from the date of
issuance of this notification, subject to the verification of his/her Provisional /LL.B
Degree Certificate from concemed University and verification of his/her character
and antecedents from CID. His/her name has been entered under serial

No.JK-852-2023 in the roll of Advocate maintained by this Registry.

The renewallextension of provisional licen nrollment mu
souqght before the d of expl nless the absolute/final enrolilment as an
Advocate is ordered there before.

By Order
X N":/.‘
Registrar dministration)
No.-% 97-F24 /IRG/LP Dated /2109.2023 /%)7'3

Copy forwarded to the: -

1. Principal District and Sessions Judge, Baramulla.
2.  Secretary, Bar Council of India, New Delhi
3. Manager, Government Press, Srinagar for publication in the next issue of
Govemment Gazette.
4, President, District Bar Association, Baramulla.
5. CPC e-Courts, High Court of J&K and Ladakh, Srinagar for uploading on
the official website. .
6. Incharge Chief Librarian, High Court Wing Jammu/Srinagar for information
and also keeping record of the same.
7. Mr. Sohail Ahmad, Advocate
...... for information and necessary action.
: I
ﬁ:gistm Ristration)
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HIGH COURT OF JAMMU & KASHMIR AND LADAKH AT SRINAGAR

(Exercising powers of Bar Council under Section 58 of the Advocates Act, 1961)
* % %

Ir

NOTIFICATION
No:2007 zzﬂzzmelu: Dated: /- -09-2023

PROVISIONAL |
ENROLLMENT _ |

It is hereby notified that vide High Court Order Dated 31.08.2023

Mr. Sidhrath Singh Bandral
S/O Sh. Kashmir Singh
R/0 H.No 168 Chak Manga Rakwal, Tehsil & District, Samba

has been admitted and enrolled as an Advocate on the rolls of Jammu and
Kashmir Bar Council provisionally for a period of one year from the date of
issuance of this notification, subject to the verification of his/her Provisional /LL.B
Degree Certificate from concerned University and verification of his/her character
and antecedents from CID. His/her name has been entered under serial

No.JK-853-2023 in the roll of Advocate maintained by this Registry.

The renewal/ nsion of provisional licence/enroll t m
S ht before the date of expiry unless bsolu nal enroliment n
Advocate is ordered there before.

By Order
P =
Regi dministration)

no: U1 F05-12~ /mrenp Dated 12-:09.2023 /%w»

Copy forwarded to the: -
Principal District and Sessions Judge, Samba.
Secretary, Bar Council of India, New Delhi
Manager, Government Press, Srinagar for publication in the next issue of
Government Gazette.
President, District Bar Association, Samba. .
CPC e-Courts, High Court of J&K and Ladakh, Srinagar for uploading on
the official website. . '
Incharge Chief Librarian, High Court Wing Jammu/Srinagar for information
and also keeping record of the same.
7. Mr. Sidhrath Singh Bandral, Advocate

...... for information and necessary action.

o ok b=
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HIGH COURT OF JAMMU & KASHMIR AND LADAKH AT SRINAGAR
(Exercising powers of Bar Council under Section 58 of the Advocates Act, 1961)

e ————

| PROVISIONAL |

| __ENROLLMENT |
NOTIFICATION

No:2208 722/RGILP Dated: /3 - -09-2023

Itis hereby notified that vide High Court Order Dated 31.08.2023

Mr. Syed Asif Zahoor Indarabi

S/O Syed Zahoor Ud Din Indrabi

R/O Kaitch Razgeer, Peer Mohalla, Tehsil Khansahib, District Budgam

has been admitted and enrolled as an Advocate on the rolls of Jammu and
Kashmir Bar Council provisionally for a period of one year from the date of
issuance of this notification, subject to the verification of his/her Provisional /LL.B
Degree Certificate from concerned University and verification of his/her character

and antecedents from CID. His/her name has been entered under serial
No.JK-854-2023 in the roll of Advocate maintained by this Registry.

The renewal/extension of provisional licence/enroliment must be
sought before the date of expiry unless the abhsolute/final enroliment as an
Advocate Is ordered there before.

By Order

]
o~

ﬁ%l/stra dministration)
No: Q/ 7/3 -20 - /RG/LP Dated/2:.09.2023 é‘%ﬁ)%

Copy forwarded to the: -
Principal District and Sessions Judge, Budgam.
Secretary, Bar Council of India, New Delhi
Manager, Government Press, Srinagar for publication in the next issue of
Government Gazette.
President, District Bar Association, Budgam.
CPC e-Courts, High Court of J&K and Ladakh, Srinagar for uploading on
the official website.
Incharge Chief Librarian, High Court Wing Jammu/Srinagar for information
and also keeping record of the same.
Mr. Syed Asif Zahoor Indarabi, Advocate
...... for information and necessary action.

N 2 or N~
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Registrar (Administration)
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HIGH COURT OF JAMMU & KASHMIR AND LADAKH AT SRINAGAR

(Exercising powers of Bar Council under Section 58 of the Advocates Act, 1961)
* kK

NQTIFICATIO_N

No: 2004 2/32)/RGILP Dated: £2- -09-2023

It is hereby notified that vide High Court Order Dated 31.08.2023

Mr. Shabeer Ahmad Wagay
S/O Ab. Gani Wagay
R/O Loolipora Humpora, Tehsil Chadoora, District Budgam

has been admitted and enrolled as an Advocate on the rolls of Jammu and
Kashmir Bar Council provisionally for a period of one year from the date of
issuance of this notification, subject to the verification of his/her Provisional /LL.B
Degree Certificate from concemed University and verification of his/her character
and antecedents from CID. Histher name has been entered under serial

No.JK-855-2023 in the roll of Advocate maintained by this Registry,

The renewal/extension of visional licence/enroliment m be

t before the d f expi 8 the absolute/final enrollment as an
Advocate is ordered there before.
By Order
AP

Ifo%{s/trar ministration)

no: L/ F2)- 28 - /RG/LP Dated /2.09.2023 %@T v3

Copy forwarded to the: -

Principal District and Sessions Judge, Budgam.

Secretary, Bar Council of India, New Delhi

Manager, Govemment Press, Srinagar for publication in the next issue of
Government Gazette.

President, District Bar Association, Budgam. .

CPC e-Courts, High Court of J&K and Ladakh, Srinagar for uploading on
the official website. . )
Incharge Chief Librarian, High Court Wing Jammu/Srinagar for.information
and also keeping record of the same.

Mr. Shabeer Ahmad Wagay, Advocate

for information and necessary action.

N o ok wN=
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HIGH COURT OF JAMMU & KASHMIR AND LADAKH AT SRINAGAR
(Exercising powers of Bar Council under Section 58 of the Advocates Act, 1961)

| PROVISIONAL |
L NROLLMENT _|

NOTIFICATION

No:20/0 °{3/RGILP Dated: /- -09-2023

It is hereby notified that vide High Court Order Dated 31.08.2023

Ms. Syed Affiftul Qubra Andrabi
D/O Syed Mohammad Hafiz Andrabi
R/O Karimabad, Peer Mohalla, Tehsil & District Pulwama

has been admitted and enrolled as an Advocate on the rolls of Jammu and
Kashmir Bar Council provisionally for a period of one year from the date of
issuance of this notification, subject to the verification of his/her Provisional /LL.B
Degree Certificate from concemed University and verification of his/her character
and antecedents from CID. His’her name has been entered under serial

No.JK-856-2023 in the roll of Advocate maintained by this Registry.

The renewallextension of provisional licence/enroliment must be
sought before the date of expiry unless the absolute/final enroliment as an

Advocate is ordered there before.
By Order ‘
Regist amﬁr:g)

no: Y1 729-36 renp pated /.2-.09.2023%/ %”’3

Copy forwarded to the: -
Principal District and Sessions Judge, Pulwama.
Secretary, Bar Council of India, New Delhi
Manager, Government Press, Srinagar for publication in the next issue of
Government Gazette.
President, District Bar Association, Pulwama.
CPC e-Courts, High Court of J&K and Ladakh, Srinagar for uploading on
the official website. _
Incharge Chief Librarian, High Court Wing Jammu/Srinagar for information
and also keeping record of the same.
Ms. Syed Affiftul Qubra Andrabi, Advocate

...... for information and necessary action.

o
Redistrar Adminisﬁﬁn)
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HIGH COURT OF JAMMU & KASHMIR AND LADAKH AT SRINAGAR
(Exercising powers of Bar Council under Section 58 of the Advocates Act, 1961)

| PROVISIONAL |
| ENROLLMENT |

I
—

NOTIFICATION
No:20/! 1245 /RG/LP Dated: /3. -09-2023

Itis hereby notified that vide High Court Order Dated 31.08.2023

Mr. Shahid Amin Dar
S/O Mohd Amin Dar
R/O Khandi Pharie Harnag, New Colony, Tehsil & District Anantnag.

has been admitted and enrolled as an Advocate on the rolls of Jammu and
Kashmir Bar Council provisionally for a period of one year from the date of
issuance of this notification, subject to the verification of his/her Provisional /LL.B

Degree Certificate from concemed University and verification of histher character
and antecedents from CID. His/her name has been entered under serial

No.JK-857-2023 in the roll of Advocate maintained by this Registry.

The renewal/extension of provisional licence/enroliment must be
sought before the date of expiry unless the absolute/final enroliment as an

Advocate is ordered there before.

By Order '
o

?e{;tra ministration)
No: {1 Z37-YY /RGILP Dated/2-09.2023 &q{p})

Copy forwarded to the: -

Principal District and Sessions Judge, Anantnag.

Secretary, Bar Council of India, New Delhi

Manager, Government Press, Srinagar for publication in the next issue of
Government Gazette.

President, District Bar Association, Anantnag.

CPC e-Courts, High Court of J&K and Ladakh, Srinagar for uploading on

the official website. . _
Incharge Chief Librarian, High Court Wing Jammu/Srinagar for information

and also keeping record of the same.
Mr. Shahid Amin Dar, Advocate
...... for information and necessary action.
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HIGH COURT OF JAMMU & KASHMIR AND LADAKH AT SRINAGAR

(Exercising powers of Bar Council under Section 58 of the Advocates Act, 1961)
* ok

‘r B

| PROVISIONAL
| ENROLLMENT |
NOTIFICATI ON

No: 20/2 97.903/RGILP Dated: /3- -09-2023

It is hereby notified that vide High Court Order Dated 31.08.2023

Ms. Shruti Basnotra
D/O Romesh Kumar
R/O H.No.24, Ward N o.1, Bharat Nagar, Tehsil & District Udhampur

has been admitted and enrolled as an Advocate on the rolls of Jammu and
Kashmir Bar Council provisionally for a period of one year from the date of
issuance of this notification, subject to the verification of his/her Provisional /LL.B
Degree Certificate from concemed University and verification of his/her character
and antecedents from CID. His/her name has been entered under serial

No.JK-858-2023 in the roll of Advocate maintained by this Registry.

e_renewal/extension of provisional licence/enroliment must be
sought before the date of expiry uni lute/final enrolimen n
Advocate is ordered there before.

o g x
Wﬂmﬁ
Principal District and Sessions Judge, Udhampur.
Government Gazette.
the official website.
Ms. Shruti Basnotra, Advocate

By Order ’
wo: 4/ 745 $2-/IRGILP Dated 12-.09.2023 z%ﬂ vy
Copy forwarded to the: -
Secretary, Bar Council of India, New Delhi
Manager, Government Press, Srinagar for publication in the next issue of
President, District Bar Association, Udhampur. ‘
CPC e-Courts, High Court of J&K and Ladakh, Srinagar for uploading on
Incharge Chief Librarian, High Court Wing Jammu/Srinagar for information
and also keeping record of the same.
...... for information and necessary action. ’
W
o~
R istMtraﬂon)
WV L&Y

N 9 ok wh=



181

HIGH COURT OF JAMMU & KASHMIR AND LADAKH AT SRINAGAR

(Exercising powers of Bar Council under Section 58 of the Advocates Act, 1961)
* k&

PROVISIONAL |
|__ENROLLMENT

[S— —— . —1|

NOTIFICATION

No:20/3 7[2823RGILP Dated: /3- -09-2023

It is hereby notified that vide High Court Order Dated 31.08.2023

Mr. Sahil
S/O Sher Mohd
R/O Malik Market Channi Rama, Tehsil Bahu, District Jammu

has been admitted and enrolled as an Advocate on the rolls of Jammu and
Kashmir Bar Council provisionally for a period of one year from the date of
issuance of this notification, subject to the verification of his/her Provisional /LL.B
Degree Certificate from concerned University and verification of his/her character
and antecedents from CID. His/her name has been entered under serial

No.JK-859-2023 in the roll of Advocate maintained by this Registry.

The renewal/extension of provisional licence/enroliment must be
sought before the date of expiry unless the absolute/final enroliment as an

Advocate is ordered there before.

By Order )
P

Registrar (Administration)

No: M/RGILP Dated /-.09.2023 ‘;la'\ %

Copy forwarded to the: -

Principal District and Sessions Judge, Jammu.

Secretary, Bar Council of India, New Delhi

Manager, Government Press, Srinagar for publication in the next issue of
Government Gazette.

President, J&K High Court Bar Association, Jammu.

CPC e-Courts, High Court of J&K and Ladakh, Srinagar for uploading on
the official website.

Incharge Chief Librarian, High Court Wing Jammu/Srinagar for information
and also keeping record of the same.

Mr. Sahil, Advocate
for information and necessary action.

N O ok b=
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HIGH COURT OF JAMMU & KASHMIR AND LADAKH AT SRINAGAR
(Exercising powers of Bar Council under Section 58 of the Advocates Act, 1961)

—
PROVISIONAL |
__ENROLLMENT |

NOTIFICATION
No:20/§ 9J2023/IRGILP Dated: /- -09-2023

It is hereby notified that vide High Court Order Dated 31.08.2023

Ms. Sonia Chib
D/O Swaran Singh Chib
R/O Ward No.4, Dhounchak, Tehsil Khour, District Jammu

has been admitted and enrolled as an Advocate on the rolls of Jammu and
Kashmir Bar Council provisionally for a period of one year from the date of
issuance of this notification, subject to the verification of his/her Provisional /LL.B
Degree Certificate from concemned University and verification of his/her character
and antecedents from CID. His/her name has been entered under serial

No.JK-860-2023 in the roll of Advocate maintained by this Registry.

The renewal/extension of provisional licence/enroliment must be
sought before the date of expiry uniess the absolute/final enroliment as an

Advocate is ordered there before.
By Order

oMV
E-’ strar (Administration)

No: L// 78S - 72- /RG/LP Dated 12-.09.2023 %\;}

Copy forwarded to the: -

Principal District and Sessions Judge, Jammu.
Secretary, Bar Council of India, New Delhi
Manager, Government Press, Srinagar for publication in the next issue of
Government Gazette.

President, J&K High Court Bar Association, Jammu.

CPC e-Courts, High Court of J&K and Ladakh, Srinagar for uploading on
the official website. ‘ .
Incharge Chief Librarian, High Court Wing Jammu/Srinagar for information
and also keeping record of the same.

Ms. Sonia Chib, Advocate

for information and necessary action.

N ok O~
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HIGH COURT OF JAMMU & KASHMIR AND LADAKH AT SRINAGAR
(Exercising powers of Bar Council under Section 58 of the Advocates Act, 1961)

| PROVISIONAL |
| ENROLLMENT
NOTIFICATION

No:20/5 ¢ 2023 IRGILP Dated: /2- -09-2023

It is hereby notified that vide High Court Order Dated 31.08.2023

Mr. Sandeep Kumar
S/0 Om Prakash
R/O Village Lower Prangus, Tehsil Dachhan, District Kishtwar

has been admitted and enrolled as an Advocate on the rolls of Jammu and
Kashmir Bar Council provisionally for a period of one year from the date of
issuance of this notification, subject to the verification of his/her Provisional /LL.B
Degree Certificate from concemned University and verification of his/her character
and antecedents from CID. His/her name has been entered under serial

No.JK-861-2023 in the roll of Advocate maintained by this Registry.

The renewal/extension of provisional licence/enroliment must
sought e of expl nless the absolute/final enroliment a

Advocate is ordered there before.

By Order .
Re i'straf (Administration)

No: U/ 273 - 8. /RGILP Dated 12-.09.2023 %ﬁ) 2

_Copy forwarded to the: -
Principal District and Sessions Judge, Kishtwar.
Secretary, Bar Council of India, New Delhi
Manager, Government Press, Srinagar for publication in the next issue of
Government Gazette.
President, District Bar Association, Kishtwar.
CPC e-Courts, High Court of J&K and Ladakh, Srinagar for uploading on
the official website. .
Incharge Chief Librarian, High Court Wing Jammu/Srinagar for information
and also keeping record of the same.
Mr. Sandeep Kumar, Advocate

...... for information and necessary action.

N O ok wN=
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HIGH COURT OF JAMMU & KASHMIR AND LADAKH AT SRINAGAR

(Exercising powers of Bar Council under Section 58 of the Advocates Act, 1961)
* %k

e -

., o e
PROVISIONAL |
RALSYICNL

NOTIFICATION
No:22/4 %/ 2013/RGILP Dated: /. - -09-2023

It is hereby notified that vide High Court Order Dated 31.08.2023

Mr. Shahid Igbal
S/0O Mohd Iqbal
R/O Mehra Nagrota, Tehsil & District Rajouri

has been admitted and enrolled as an Advocate on the rolls of Jammu and
Kashmir Bar Council provisionally for a period of one year from the date of
issuance of this notification, subject to the verification of his/her Provisional /LL.B
Degree Certificate from concerned University and verification of his/her character
and antecedents from CID. Hisher name has been entered under serial

No.JK-862-2023 in the roll of Advocate maintained by this Registry.

The renewal/extension of provigional licence/enroliment must be
sought before the date of expiry unless the absolute/final enrollment as an
Advo is ordered there before.

By Order '
_ o
Re! ministration)
VvV
No: QZ 78/ - 88-/RGLP Dated /A-.09.2023 %
Copy forwarded to the: -

Principal District and Sessions Judge, Rajouri.

Secretary, Bar Council of India, New Delhi

Manager, Government Press, Srinagar for publication in the next issue of
Government Gazette.

President, District Bar Association, Rajouri.

CPC e-Courts, High Court of J&K and Ladakh, Srinagar for uploading on
the official website. _
Incharge Chief Librarian, High Court Wing Jammu/Srinagar for information
and also keeping record of the same.

7.  Mr. Shahid Iqgbal, Advocate

...... for information and necessary action.

o gk W=
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HIGH COURT OF JAMMU & KASHMIR AND LADAKH AT SRINAGAR

(Exercising powers of Bar Council under Section 58 of the Advocates Act, 1961)
% b %

I |
PROVISIONAL |
ENROLLMENT _ |

| = Re—

NOTIFICATION

No:20/7 :ZDIJRGILP Dated: /2--09-2023

It is hereby notified that vide High Court Order Dated 31.08.2023

Ms. Sobia Iram
D/O Abdul Saboor Malik
R/O Dramman, Tehsil Kotranka, District Rajouri

has been admitted and enrolled as an Advocate on the rolls of Jammu and
Kashmir Bar Council provisionally for a period of one year from the date of
issuance of this notification, subject to the verification of his/her Provisional /LL.B
Degree Certificate from concerned University and verification of his/her character
and antecedents from CID. His/her name has been entered under serial

No.JK-863-2023 in the roll of Advocate maintained by this Registry.

The renewallextension of provisional licence/enroliment must

sought before f expiry unless absolute/final liment as an
Advocate is o th before.
By Order

)
o

Registrar ministration)

No: L1 789-96 /renP Dated/3-.09.2023 % v

Copy forwarded to the: -

Principal District and Sessions Judge, Rajouri.

Secretary, Bar Council of India, New Delhi

Manager, Government Press, Srinagar for publication in the next issue of
Government Gazette.

President, District Bar Association, Rajouri.

CPC e-Courts, High Court of J&K and Ladakh, Srinagar for uploading on
the official website. )
Incharge Chief Librarian, High Court Wing Jammu/Srinagar for information
and also keeping record of the same.

Ms. Sobia Iram, Advocate
...... for information and necessary action. ,

N o ok wbh=
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HIGH COURT OF JAMMU & KASHMIR AND LADAKH AT SRINAGAR
(Exercising powers of Bar Council under Section 58 of the Advocates Act, 1961)

|
| PROVISIONAL |
| ENROLLMENT |
NOTIFICATION
No:20/4 7J30:JRGILP Dated: /2- -09-2023

It is hereby notified that vide High Court Order Dated 31.08.2023

Ms. Sayima Qadri
D/O Ghulam Qadir
R/O Tral-I-Payeen, Noor Abad, Tehsil Tral, District Pulwama

has been admitted and enrolled as an Advocate on the rolls of Jammu and
Kashmir Bar Council provisionally for a period of one year from the date of
issuance of this notification, subject to the verification of his/her Provisional /LL.B |
Degree Certificate from concerned University and verification of his/her character
and antecedents from CID. His/her name has been entered under serial

No.JK-864-2023 in the roll of Advocate maintained by this Registry.

The renewa nsion of provisional licence/enrolime t be
ught before the date of expiry unl e absolu nal enrolimen an
Advocate is ordered there before.
By Order
)
oAV

E:Wr dministrati ni
No:l{1 297 - B0Y/RGILP Dated 112-.09.2023 /%\4 1%

Copy forwarded to the: -
Principal District and Sessions Judge, Pulwama
Secretary, Bar Council of India, New Dethi
Manager, Government Press, Srinagar for publication in the next issue of
Government Gazette.
President, District Bar Association, Pulwama.
CPC e-Courts, High Court of J&K and Ladakh, Srinagar for uploading on
the official website.
Incharge Chief Librarian, High Court Wing Jammu/Srinagar for information
and also keeping record of the same.
Ms. Sayima Qadri, Advocate
...... for information and necessary action.

o\ /'ov-’“”‘/‘
Registra inistration)
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HIGH COURT OF JAMMU & KASHMIR AND LADAKH AT SRINAGAR

(Exercising powers of Bar Council under Section 58 of the Advocates Act, 1961)
* b &

PROVISIONAL |
|__ENROLLMENT _}

NOTIFICATION
No:&/f ﬂMiIRGILP Dated: /2 - -09-2023

It is hereby notified that vide High Court Order Dated 31.08.2023

Mr. Samir Ahmad Paray
S/O Mushtaq Ahmad Paray
R/O Hygam, Tehsil Sopore, District Baramulla

has been admitted and enrolled as an Advocate on the rolls of Jammu and
Kashmir Bar Council provisionally for a period of one year from the date of
issuance of this notification, subject to the verification of his/her Provisional /LL.B
Degree Certificate from concerned University and verification of his/her character
and antecedents from CID. His/her name has been entered under serial

No.JK-865-2023 in the roll of Advocate maintained by this Registry.

The renewal/extension of provisional licence/enroliment must be
sought before the date of expiry unless the absolute/final enroliment as an

Advocate is ordered there before.
)
. \m\/ N
ﬁ;’w dministration)

No: {//R45- /2 - /RGILP Dated 13-.09.2023 &Z}{[;&

Copy forwarded to the: -

Principal District and Sessions Judge, Baramulla.

Secretary, Bar Council of india, New Delhi

Manager, Govemment Press, Srinagar for publication in the next issue of
Govemnmment Gazette.

President, District Bar Association, Baramulla.

CPC e-Courts, High Court of J&K and Ladakh, Srinagar for uploading on
the official website. _ . _
Incharge Chief Librarian, High Court Wing Jammu/Srinagar for information
and also keeping record of the same.

Mr. Samir Ahmad Paray, Advocate
...... for information and necessary action.

By Order

N o obh =

— or Yl ——
Regjstrar {Administration)
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HIGH COURT OF JAMMU & KASHMIR AND LADAKH AT SRINAGAR

(Exercising powers of Bar Council under Section 58 of the Advocates Act, 1961)
* % %

| PROVISIONAL |
|__ENROLLMENT |

NOTIFICATION

No:202¢ 2023 IRGILP Dated: /- -09-2023

It is hereby notified that vide High Court Order Dated 31.08.2023

]

Ms. Shivani Rajput
D/O Kuldeep Singh
R/O Village Gangeeth, Tehsil Ghagwal, District Samba

has been admitted and enrolled as an Advocate on the rolls of Jammu and
Kashmir Bar Council provisionally for a period of one year from the date of
issuance of this notification, subject to the verification of his/her Provisional /LL.B
Degree Certificate from concerned University and verification of his/her character
and antecedents from CID. Histher name has been entered under serial

No.JK-866-2023 in the roll of Advocate maintained by this Registry.

The renewal/extension of provisional licence/enroliment must be

sought before the date of expiry unless the absolute/final enroliment as an
Advocate is ordered there before.
By Order
)
_ o Vo—
E:g' t nistration) '
No: L//8)3 -3 0. IRGILP Dated /3..09.2023 % vy
Copy forwarded to the: -
1. Principal District and Sessions Judge, Samba.
2. Secretary, Bar Council of India, New Delhi
3. Manager, Govemmment Press, Srinagar for publication in the next issue of
Government Gazette.
4, President, District Bar Association, Samba. _
5. CPC e-Courts, High Court of J&K and Ladakh, Srinagar for uploading on
the official website. ] '
6. Incharge Chief Librarian, High Court Wing Jammu/Srinagar for information
and also keeping record of the same.
7.  Ms. Shivani Rajput, Advocate

...... for information and necessary action.

Registra ministration)
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HIGH COURT OF JAMMU & KASHMIR AND LADAKH AT SRINAGAR

(Exercising powers of Bar Council under Section 58 of the Advocates Act, 1961)
XK

| PROVISIONAL |
| ENROLLMENT

NOTIFICATION
No: 202/ 9[4023/RGILP Dated: /2 - -09-2023

It is hereby notified that vide High Court Order Dated 31.08.2023

Ms. Shamali Devi
D/O Darshan Lal
R/O Jinde Kalan, Jinder Mehlu, Tehsil RS Pura, District Jammu

has been admitted and enrolled as an Advocate on the rolls of Jammu and
Kashmir Bar Council provisionally for a period of one year from the date of
issuance of this notification, subject to the verification of his/her Provisional /LL.B
Degree Certificate from concerned University and verification of his/her character
and antecedents from CID. His/her name has been entered under serial

No.JK-867-2023 in the roll of Advocate maintained by this Registry.

The renewal/extension of provisional licence/enroliment mus
sought before the date of expiry unless the a lute/final enroliment as an
Advocate is ordered there before.

By Order

’
o

ﬁ-'eéis dministration)

No: £01431-28- /RGLLP Dated?3.-.09.2023 %

Copy forwarded to the: -

1.  Principal District and Sessions Judge, Jammu.
2. Secretary, Bar Council of India, New Delhi
3. Manager, Government Press, Srinagar for publication in the next issue of
Government Gazette.
4. President, J&K High Court Bar Association, Jammu.
5. CPC e-Courts, High Court of J&K and Ladakh, Srinagar for uploading on
the official website. )
6. incharge Chief Librarian, High Court Wing Jammu/Srinagar for information
and also keeping record of the same.
7. Ms. Shamali Devi, Advocate
...... for information and necessary action. .
O o
Regist ministration)
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HIGH COURT OF JAMMU & KASHMIR AND LADAKH AT SRINAGAR
(Exercising powers of Bar Council under Section 58 of the Advocates Act, 1961)

| PROVISIONAL |
| ENROLLMENT |
NOTIFICATION

No: 2022 “J2023IRGILP Dated: /. -09-2023

It is hereby notified that vide High Court Order Dated 31.08.2023

Mr. Sajad Farooq Rather
S/O Farooq Ahmad Rather
R/O Kanga, Tawheed Pora Kamgan Tehsil Kangan, District Ganderbal

has been admitted and enrolled as an Advocate on the rolls of Jammu and
Kashmir Bar Council provisionally for a period of one year from the date of
issuance of this notification, subject to the verification of his/her Provisional /LL.B
Degree Certificate from concemed University and verification of his/her character
and antecedents from CID. His/her name has been entered under serial

No.JK-868-2023 in the roll of Advocate maintained by this Registry.

The renewal/extension of provisional licence/enroliment must be
sought before the date of expiry unless the absolute/final enroliment as an

Advocate is ordered there before.
By Order

)
. NV
Registrar dministration)

No: (/839 -36 /RGP Dated /3-.09.2023 & V)
9\

Copy forwarded to the: -

Principal District and Sessions Judge, Ganderbal.

Secretary, Bar Council of India, New Delhi

Manager, Government Press, Srinagar for publication in the next issue of

Government Gazette.
President, District Bar Association, Ganderbal.
CPC e-Courts, High Court of J&K and Ladakh, Srinagar for uploading on

the official website. _ . '
Incharge Chief Librarian, High Court Wing Jammu/Srinagar for information

and also keeping record of the same.

Mr. Sajad Farooq Rather, Advocate
...... for information and necessary action. ,
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ﬁ?&j}s}mr ministration)
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HIGH COURT OF JAMMU & KASHMIR AND LADAKH AT SRINAGAR
(Exercising powers of Bar Council under Section 58 of the Advocates Act, 1961)

| PROVISIONAL |
L_—NROLLMENT |

NOTIFICATION
No:2023 ¢/3:23 IRGILP Dated: /2- -09-2023

itis hereby notified that vide High Court Order Dated 31.08.2023

Mr. Shahbaz Zahoor Sheikh
S/0 Zahoor Hussain
R/O Lanyal, Tehsil & District Kishtwar

has been admitted and enrolled as an Advocate on the rolls of Jammu and
Kashmir Bar Council provisionally for a period of one year from the date of
issuance of this notification, subject to the verification of his/her Provisional /LL.B
Degree Certificate from concemed University and verification of his/her character
and antecedents from CID. His/her name has been entered under serial

No.JK-869-2023 in the roll of Advocate maintained by this Registry.

The renewall/ nsion of provisional licence/enroliment must be
sought before the date of expiry unless the absolute/final enrollment as an
Advocate is ordered there before.

By Order

. w \ﬁ/
Qg{?a ministration)
No: Y1837 -U4)./RGILP Dated 3-.09.2023 /)@Em"s
Copy forwarded to the: -
Principal District and Sessions Judge, Kishtwar.
Secretary, Bar Council of India, New Delhi
Manager, Government Press, Srinagar for publication in the next issue of
Government Gazette.
President, District Bar Association, Kishtwar.
CPC e-Courts, High Court of J&K and Ladakh, Srinagar for uploading on
the official website.
Incharge Chief Librarian, High Court Wing Jammu/Srinagar for information
and also keeping record of the same.
Mr. Shahbaz Zahoor Sheikh, Advocate
...... for information and necessary action.

N 9 os =
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HIGH COURT OF JAMMU & KASHMIR AND LADAKH AT SRINAGAR
(Exercising powers of Bar Council under Section 58 of the Advocates Act, 1961)

| PROVISIONAL |
_ENROLLMENT _ |

H 1
NOTIFICATION

No: 2024 #/12)3/RGILP Dated: /.- -09-2023

It is hereby notified that vide High Court Order Dated 31.08.2023

Mr. Showkat Ahmad Sheikh
S/0 Ab Rashid Sheikh
R/O Kawoosa Khalisa, Tehsil Narbal, District Budgam

has been admitted and enrolled as an Advocate on the rolls of Jammu and
Kashmir Bar Council provisionally for a period of one year from the date of
issuance of this notification, subject to the verification of his/her Provisional /LL.B
Degree Certificate from concemed University and verification of histher character
and antecedents from CID. Histher name has been entered under serial

No.JK-870-2023 in the roll of Advocate maintained by this Registry.

The renewal/extension of provisional licence/enroliment must be
sought before the date of expiry unless the absolute/final enroliment as an

Advocate is ordered there before.
By Order

o2

l{g ' tr: mmistratio ))

No: L//&LS -£J- /RG/LP Dated /1..09.2023

Copy forwarded to the: -
Principal District and Sessions Judge, Budgam.
Secretary, Bar Council of India, New Delhi
Manager, Government Press, Srinagar for publication in the next issue of
Government Gazette.
President, District Bar Association, Budgam.
CPC e-Courts, High Court of J&K and Ladakh, Srinagar for uploading on
the official website. . .
Incharge Chief Librarian, High Court Wing Jammu/Srinagar for information
and also keeping record of the same.
Mr. Showkat Ahmad Sheikh, Advocate

...... for information and necessary action.

N o os N~
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HIGH COURT OF JAMMU & KASHMIR AND LADAKH AT SRINAGAR
(Exercising powers of Bar Council under Section 58 of the Advocates Act, 1961)

T e
| PROVISIONAL
|_ENRoLLMENT

L

7,‘

NOTIFICATION
No2024 %/223/RG/LP Dated: /3. -09-2023

It is hereby notified that vide High Court Order Dated 31.08.2023

Mr. Shakeel Ahmad Bhat
S/0 Gh Mohi Ud Din Bhat
R/O Ganoora Faizabad, Tehsil & District Anantnag

has been admitted and enrolled as an Advocate on the rolls of Jammu and
Kashmir Bar Council provisionally for a period of one year from the date of
issuance of this notification, subject to the verification of his/her Provisional /LL.B
Degree Certificate from concerned University and verification of his/her character
and antecedents from CID. His/her name has been entered under serial

No.JK-871-2023 in the roll of Advocate maintained by this Registry.

The renewal/extension of provisional licence/enroliment must be
sought before the date of expiry unless the absolute/final enroliment as an
Advo is ordered there be

By Order ,
0\"/
E’g%t/ra dministration)

No: [—//@é/- b0-/RG/LP Dated /2:09.2023 % 24

Copy forwarded to the: -

Principal District and Sessions Judge, Anantnag.

Secretary, Bar Council of India, New Delhi

Manager, Government Press, Srinagar for publication in the next issue of
Government Gazette.

President, District Bar Association, Anantnag.

CPC e-Courts, High Court of J&K and Ladakh, Srinagar for uploading on
the official website. _
Incharge Chief Librarian, High Court Wing Jammu/Srinagar for information
and also keeping record of the same.

Mr. Shakeel Ahmad Bhat, Advocate

for information and necessary action.

N o ok N=
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HIGH COURT OF JAMMU & KASHMIR AND LADAKH AT SRINAGAR

(Exercising powers of Bar Council under Section 38 of the Advocates Act, 1961)
d b &

| PROVISIONAL |
| ENROLLMENT |

NOTIFICATION
No:2027 9/2023/RGILP Dated: /2 - -09-2023

It is hereby notified that vide High Court Order Dated 31.08.2023

Mr. Sharief Ud Din Khan

S/0 Saif Ud Din Khan

R/O Doulatpora Dungdara, Makdam Mohalla, Tehsil Kreeri, District
Baramulla.

has been admitted and enrolled as an Advocate on the rolls of Jammu and
Kashmir Bar Council provisionally for a period of one year from the date of
issuance of this notification, subject to the verification of his/her Provisional /LL.B
Degree Certificate from concemed University and verification of his/her character
and antecedents from CID. His’/her name has been entered under serial

No.JK-872-2023 in the roll of Advocate maintained by this Registry.

The renewal/extension of provisional licence/enroliment must
sought he date of expiry unless the absolute/final enroliment as an

Advocate is ordered there before.
By Order

?
ﬁ:g[%t?r Administration

No: {/18689-76.Re/LP Dated /2-.09.2023 % ¢

Copy forwarded to the: -

1. Principal District and Sessions Judge, Baramulla.

2. Secretary, Bar Council of India, New Delhi

3. Manager, Government Press, Srinagar for publication in the next issue of
Government Gazette.

4. President, District Bar Association, Baramulla.

5. CPC e-Courts, High Court of J&K and Ladakh, Srinagar for uploading on
the official website. . _

6. Incharge Chief Librarian, High Court Wing Jammu/Srinagar for information
and also keeping record of the same.

7. Mr. Sharief Ud Din Khan, Advocate

...... for information and necessary action. %
1
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HIGH COURT OF JAMMU & KASHMIR AND LADAKH AT SRINAGAR

(Exercising powers of Bar Council under Section 58 of the Advocates Act, 1961)
* % %

PROVISIONAL |
|_ENroLimENT |

NOTIFICATION
No: 2024 7/ 20)3/RGILP Dated: /2 - -09-2023

It is hereby notified that vide High Court Order Dated 31.08.2023

Ms. Sabiqa Feroz Qadri
D/O Feroz Ahmad Qadri
R/O Daulat Abad Nowpora, Tehsil Khanyar, District Srinagar

has been admitted and enrolled as an Advocate on the rolis of Jammu and
Kashmir Bar Council provisionally for a period of one year from the date of
issuance of this notification, subject to the verification of his/her Provisional /LL.B
Degree Certificate from concerned University and verification of his/her character
and antecedents from CID. His/her name has been entered under serial

No.JK-873-2023 in the roll of Advocate maintained by this Registry.

The renewal/extension of provisional licence/enroliment miust be

By Order '
o =
Eg istrar {Administration)

No: {1877 - BY-IRG/LP Dated /3-.09.2023 %i@l vD

Copy forwarded to the: -
Principal District and Sessions Judge, Srinagar.
Secretary, Bar Council of India, New Delhi
Manager, Government Press, Srinagar for publication in the next issue of
Government Gazette.
President, J&K High Court Bar Association, Srinagar.
CPC e-Courts, High Court of J&K and Ladakh, Srinagar for uploading on
the official website.
Incharge Chief Librarian, High Court Wing Jammu/Srinagar for information
and also keeping record of the same.
Ms. Sabiqa Feroz Qadri, Advocate
...... for information and necessary action. ’
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HIGH COURT OF JAMMU & KASHMIR AND LADAKH AT SRINAGAR

(Exercising powers of Bar Council under Section 58 of the Advocates Act, 1961)
* % %

. 1
| PROVISIONAL H
| ENROLLMENT |

{ pnll

NOTIFICATION

No;2229 22.'221RGILP Dated: /2- -09-2023

It is hereby notified that vide High Court Order Dated 31.08.2023

Mr. Suheel Ahmad Ganie
S/0 Gh Mohmad Ganie
R/O Kurhama, Tehsil Wakura, District Ganderbal

has been admitted and enrolled as an Advocate on the rolls of Jammu and
Kashmir Bar Council provisionally for a period of one year from the date of
issuance of this notification, subject to the verification of his/her Provisional /LL.B
Degree Certificate from concerned University and verification of his/her character
and antecedents from CID. His’her name has been entered under serial

No.JK-874-2023 in the roll of Advocate maintained by this Registry.

sought re the date of expi nless the absolute/final enroliment n
Ee‘é&s}ar Administration)
Principal District and Sessions Judge, Ganderbal.
Government Gazette.
the official website.
Mr. Suheel Ahmad Ganie, Advocate

Advocate is ordered there before.
no: /1845~ 93-/RGLP Dated/3-.00.2023 of ,q/gsa,)"»
Secretary, Bar Council of India, New Delhi
President, District Bar Association, Ganderbal.
Incharge Chief Librarian, High Court Wing Jammu/Srinagar for information
...... for information and necessary action. \M»
- or /‘
Req]nt/ra Administration)

N o oh ON=

Th newal/extension of visional licence/en nt m
By Order y
o
Copy forwarded to the: -
Manager, Govemment Press, Srinagar for publication in the next issue of
CPC e-Courts, High Court of J&K and Ladakh, Srinagar for uploading on
and also keeping record of the same.
/%/ c’l "l;>
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HIGH COURT OF JAMMU & KASHMIR AND LADAKH AT SRINAGAR

(Exercising powers of Bar Council under Section 58 of the Advocates Act, 1961)
* de %

’____

NOTIFICATION

PROVISIONAL |
_ENROLLMENT _ |

No:2030 %/1:IRGILP Dated: /2 - -09-2023

It is hereby notified that vide High Court Order Dated 31.08.2023

Mr. Sheikh Mohammad Nadeem

S/0 Sheikh Mehraj Ud Din

R/O Goom Ahmad Pora, Magam, Ahanger Mohalla, Tehsil Pattan, District
Baramulla

has been admitted and enrolled as an Advocate on the rolls of Jammu and
Kashmir Bar Council provisionally for a period of one year from the date of
issuance of this notification, subject to the verification of his/her Provisional /LL.B
Degree Certificate from concemed University and verification of his/her character
and antecedents from CID. His/her name has been entered under serial

No.JK-875-2023 in the roll of Advocate maintained by this Registry.

The renewal/extension of provisional licence/enroliment mu e
sought before the date of expiry unless the absolute/final enroliment as an

Advocate is ordered there before.

By Order
o2
I'\"’ej st dministration
Vv
No: QA 893 -96¢ /RG/LP Dated /2..09.2023 /%ﬁ\
Copy forwarded to the: -

Principal District and Sessions Judge, Baramulla.
Manager, Government Press, Srinagar for publication in the next issue of

Government Gazette.
President, District Bar Association, Baramulla. .
CPC e-Courts, High Court of J&K and Ladakh, Srinagar for uploading on

the official website. _ . .
Incharge Chief Librarian, High Court Wing Jammu/Srinagar for information

and also keeping record of the same.
Mr. Sheikh Mohammad Nadeem, Advocate

...... for information and necessary action. .
\-mﬁ/ o

Ii:gistra ministration)

W' %) 2%
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HIGH COURT OF JAMMU & KASHMIR AND LADAKH AT SRINAGAR

(Exercising powers of Bar Council under Section 58 of the Advocates Act, 1961)
* kR

| PROVISIONAL |

| ENROLLMENT _ |
NOTIFICATION

No:203! *dil.lilRGlLP Dated: /% - -09-2023

It is hereby notified that vide High Court Order Dated 31.08.2023

Mr. Shazad Mirza
S/0O Mohd Nasib
R/O Ujhan, Kassian, Tehsil Darhal, District Rajouri

has been admitted and enrolled as an Advocate on the rolls of Jammu and
Kashmir Bar Council provisionally for a period of one year from the date of
issuance of this notification, subject to the verification of his/her Provisional /LL.B
Degree Certificate from concemed University and verification of his/her character
and antecedents from CID. His/her name has been entered under serial

No.JK-876-2023 in the roll of Advocate maintained by this Registry.

The renewal/extension of provisional licence/enroliment must be

sought be ate of expi nless the absolute/final enroliment as an
Advocate is ordered there before,
By Order :
OrT

E;'g.'g_tr}} dministration)
N0°L/ 198/ - 38- /RarLP Dated /2-.09.2023 %w

Copy forwarded to the: -
Principal District and Sessions Judge, Rajouri.
Secretary, Bar Council of India, New Delhi
Manager, Government Press, Srinagar for publication in the next issue of
Government Gazette.
President, District Bar Association, Rajouri.
CPC e-Courts, High Court of J&K and Ladakh, Srinagar for uploading on
the official website.
Incharge Chief Librarian, High Court Wing Jammu/Srinagar for information
and also keeping record of the same.
Mr. Shazad Mirza, Advocate

...... for information and necessary action.

N o s wNo

]
or 2l —

?0@" dmimstration)
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HIGH COURT OF JAMMU & KASHMIR AND LADAKH AT SRINAGAR

(Exercising powers of Bar Council under Section 58 of the Advocates Act, 1961)
* % *

|

e - N
l :

| PROVISIONAL
| ENROLLMENT

L —

NOTIFICATION
No: 2032 #/203/RGILP Dated: /2. -09-2023

it is hereby notified that vide High Court Order Dated 31.08.2023

Ms. Sonia Kohli
D/0 Vijay Kumar
R/0 H.No.154, Ward No.6, Jawahar Nagar, Tehsil & District Rajouri

has been admitted and enrolled as an Advocate on the rolis of Jammu and
Kashmir Bar Council provisionally for a period of one year from the date of
issuance of this notification, subject to the verification of his/her Provisional /LL.B
Degree Certificate from concemed University and verification of his/her character
and antecedents from CID. His/her name has been entered under serial

No.JK-877-2023 in the roll of Advocate maintained by this Registry.

T ewa 0 f visional licence/en nt must
ought before the date of expi nless the olu | enroliment as an

Advocate is ordered there before.

By Order ‘
539 ministration)
No: {1909 -4 ./RGILP Dated /2.09.2023 /%?113
Copy forwarded to the: -

Principal District and Sessions Judge, Rajouri.
Secretary, Bar Council of India, New Delhi
Manager, Govemment Press, Srinagar for publication in the next issue of
Govemment Gazette.
President, District Bar Association, Rajouri.
CPC e-Courts, High Court of J&K and Ladakh, Srinagar for uploading on
the official website. )
Incharge Chief Librarian, High Court Wing Jammu/Srinagar for information
and also keeping record of the same.
Ms. Sonia Kohli, Advocate

...... for information and necessary action.

N o ok b=

M—V::_.-d
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HIGH COURT OF JAMMU & KASHMIR AND LADAKH AT SRINAGAR
(Exercising powers of Bar Council under Section 58 of the Advocates Act, 1961)

% % %
e es——
I PROVISIONAL |
| ENROLLMENT |
NOTIFICATION
No:2033 %223 /RGILP Dated: /3- -09-2023
It is hereby notified that vide High Court Order Dated 31.08.2023
Mr. Saqib Manzoor
S/O Manzoor Ahmad Mir

R/O Bangdara Reshipora, Hasan Abad Colony, Tehsil Kreeri, District

" Baramulla

has been admitted and enrolled as an Advocate on the rolls of Jammu and
Kashmir Bar Cpuncil provisionally for a period of one year from the date of
issuance of this notification, subject to the verification of his/her Provisional /LL.B
Degree Certificate from concerned University and verification of his/her character
and antecedents from CID. His/her name has been entered under serial

No.JK-878-2023 in the roll of Advocate maintained by this Registry.

The renewallextension of visional licence/enroliment must be

sought befo e date of expi nl absolute/final enroliment as an
vocate i ered fore.
By Order '
, e
Ee' jst ministration)

No: L/t 913 - 24 RGILP Dated /2-.09.2023 % °7|’Y'>

Copy forwarded to the: -

Principal District and Sessions Judge, Baramulla.

Secretary, Bar Council of India, New Delhi

Manager, Government Press, Srinagar for publication in the next issue of
Government Gazette.

President, District Bar Association, Baramulla. .

CPC e-Courts, High Court of J&K and Ladakh, Srinagar for uploading on
the official website. . '
Incharge Chief Librarian, High Court Wing Jammu/Srinagar for information
and also keeping record of the same.

Mr. Saqib Manzoor, Advocate
...... for information and necessary action.

N o ok WON=
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Ke-éistrar ministration)
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HIGH COURT OF JAMMU & KASHMIR AND LADAKH AT SRINAGAR
(Exercising powers of Bar Council under Section 58 of the Advocates Act, 1961)

PROVISIONAL |
ENROLLMENT __
NOTIFICATI | ON

No:WRGILP Dated: /2- -09-2023

Itis hereby notified that vide High Court Order Dated 31.08.2023

J

J

Ms. Shazia Akhter
D/O Mushtaq Ahmad Dar
R/O Rahmoo Alamdar Colony, Tehsil Rajpora, District Pulwama

has been admitted and enrolled as an Advocate on the rolls of Jammu and
Kashmir Bar Council provisionally for a period of one year from the date of
issuance of this notification, subject to the verification of his/her Provisional /LL.B
Degree Certificate from concerned University and verification of his/her character
and antecedents from CID. Histher name has been entered under serial

No.JK-879-2023 in the roll of Advocate maintained by this Registry.

The renewallextension of vigional licence/enroliment must
sought before the date of expiry unless the absolute/final enroliment as an
Advocate is ordered there before.

By Order

—- AT
Regw dministration)
wo: L/ 42833 /RGILP Dated /2-.09.2023 /%ﬂ 122
Copy forwarded to the: -
Principal District and Sessions Judge, Pulwama.
Secretary, Bar Council of India, New Delhi
Manager, Government Press, Srinagar for publication in the next issue of
Govermnment Gazette.
President, District Bar Association, Pulwama.
CPC e-Courts, High Court of J&K and Ladakh, Srinagar for uploading on
the official website.
incharge Chief Librarian, High Court Wing Jammu/Srinagar for information
and also keeping record of the same.
Ms. Shazia Akhter, Advocate
...... for information and necessary action.

N O ok wN=
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HIGH COURT OF JAMMU & KASHMIR AND LADAKH AT SRINAGAR

(Exercising powers of Bar Council under Section 58 of the Advocates Act, 1961)
* * %

| PROVISIONAL |
| _ENROLLMENT _

NOTIFICATION
No:MMMIRGILP Dated: /2 - -09-2023

It is hereby notified that vide High Court Order Dated 31.08.2023

Ms. Shugufta Showkat
D/O Showkat Ahmad Mallah
R/O Mazhama, Wani Mohalla, Tehsil Beerwah, District Budgam

has been admitted and enrolled as an Advocate on the rolls of Jammu and
Kashmir Bar Council provisionally for a period of one year from the date of
issuance of this notification, subject to the verification of his/her Provisional /LL.B
Degree Certificate from concerned University and verification of his/her character
and antecedents from CID. His/her name has been entered under serial

No.JK-880-2023 in the roll of Advocate maintained by this Registry.

The renewallextension of provisional licen nrolilment must be
sought befo e date of expiry unless the absolute/final enroliment as an

Advocate is ordered there before.

By Order . V
Q.is dministration)
No: L1933 /o /RGILP Dated /2-08.2023 &Eﬁé
Copy forwarded to the: -

Principal District and Sessions Judge, Budgam.
Secretary, Bar Council of India, New Delhi
Manager, Government Press, Srinagar for publication in the next issue of
Govermnment Gazette.
President, District Bar Association, Budgam.
CPC e-Courts, High Court of J&K and Ladakh, Srinagar for uploading on
the official website.
Incharge Chief Librarian, High Court Wing Jammu/Srinagar for information
and also keeping record of the same.
Ms. Shugufta Showkat, Advocate
...... for information and necessary action.

N O or WN=
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HIGH COURT OF JAMMU & KASHMIR AND LADAKH AT SRINAGAR

(Exercising powers of Bar Council under Section 58 of the Advocates Act, 1961)
* k%

| PROVISIONAL |

| _EenrovumEnT |
NOTIFICATION

No:2034 </4::3/RGILP Dated: /2. -09-2023

It is hereby notified that vide High Court Order Dated 31.08.2023

Mr. Shawaiz Nisar Rather
S/0 Nisar Ahmad Rather
R/O Yore Khushipora, Tehsil Qazigund, District Anantnag

has been admitted and enrolled as an Advocate on the rolls of Jammu and
Kashmir Bar Council provisionally for a period of one year from the date of
issuance of this notification, subject to the verification of his/her Provisional /LL.B
Degree Certificate from concerned University and verification of his/her character
and antecedents from CID. Histher name has been entered under serial

No.JK-881-2023 in the roll of Advocate maintained by this Registry.

The renewalle sion of provisional licence/enroliment must be
sought before the date of expiry uniess the absolute/final enroliment as an
Adv is orde re before.

By Order v

y | On V
ﬁggﬁt;r Administration)

No: /19U 1- A . /RGILP Dated /3.09.2023 %’ V)
Copy forwarded to the: -

Principal District and Sessions Judge, Anantnag.

Secretary, Bar Council of India, New Delhi

Manager, Government Press, Srinagar for publication in the next issue of

Government Gazette.

President, District Bar Association, Anantnag. .

CPC e-Courts, High Court of J&K and Ladakh, Srinagar for uploading on

the official website. . . )

Incharge Chief Librarian, High Court Wing Jammu/Srinagar for information

and also keeping record of the same.
Mr. Shawaiz Nisar Rather, Advocate
...... for information and necessary action.

N O ok O~

N\M/:_.—

E;'d?;i ministration)
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HIGH COURT OF JAMMU & KASHMIR AND LADAKH AT SRINAGAR
(Exercising powers of Bar Council under Section 58 of the Advocates Act, 1961)

—
| PROVISIONAL |
| ENROLLMENT |

NOTIFICATION
No: 203 7 7/4013/RGILP Dated: /4 - -09-2023

Itis hereby notified that vide High Court Order Dated 31.08.2023

Mr. Sourabh Nanda
S/O Shiv Kumar Nanda
R/O H.No.146 Resham Ghar Colony, Tehsil & District Jammu

has been admitted and enrolled as an Advocate on the rolls of Jammu and
Kashmir Bar Council provisionally for a period of one year from the date of
issuance of this notification, subject to the verification of his/her Provisional /LL.B
Degree Certificate from concemned University and verification of his/her character
and antecedents from CID. His/her name has been entered under serial

No.JK-882-2023 in the roll of Advocate maintained by this Registry.

The renewal/lextension of provisional licence/enroliment m be
sought before the of expiry unle e absolute/final enroliment as an

Advocate is ordered there before.
By Order ' AA u),/

@Qi‘_s’?r dministration)
)
No: L4/ 94/9- S£-/RGLP Dated /.2.09.2023 %\
Copy forwarded to the: -
Principal District and Sessions Judge, Jammu.
Secretary, Bar Council of India, New Delhi
Manager, Government Press, Srinagar for publication in the next issue of

Government Gazette.
President, J&K High Court Bar Association, Jammu.
CPC e-Courts, High Court of J&K and Ladakh, Srinagar for uploading on

the official website. . .
Incharge Chief Librarian, High Court Wing Jammu/Srinagar for information

and also keeping record of the same.
Mr. Sourabh Nanda, Advocate
...... for information and necessary action.

o\ e
Regist inistration) *

N o oh ON=
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HIGH COURT OF JAMMU & KASHMIR AND LADAKH AT SRINAGAR

(Exercising powers of Bar Council under Section 58 of the Advocates Act, 1961)
* k%

| PROVISIONAL
|__ENROLLMENT

|
|
=

NOTIFICATION

No:2234 74223/RGILP Dated: /2- -09-2023

itis hereby notified that vide High Court Order Dated 31.08.2023

Mr. Shabir Ahmed

S/O Mohd Sadiq

R/O Dildar, Bhatpora Near High School, Dildar-B, Tehsil Karnah, District
Kupwara

has been admitted and enrolled as an Advocate on the rolls of Jammu and
Kashmir Bar Council provisionally for a period of one year from the date of
issuance of this notification, subject to the verification of his/her Provisional /LL.B
Degree Certificate from concerned University and verification of his/her character
and antecedents from CID. His/her name has been entered under serial

No;JK-883-2023 in the roll of Advocate maintained by this Registry.

The renewal/extension of provisional licence/enroliment must be

sought before the date of expiry unless the absolute/final enrollment as an
Advocate is ordered there before.
By Order

Kegjstra Administration)
vo:419537 ~A 9 /RG/LP Dated /2-09.2023 %\7’3

Copy forwarded to the: -

1. Principal District and Sessions Judge, Kupwara.

2. Secretary, Bar Council of India, New Delhi

3. Manager, Government Press, Srinagar for publication in the next issue of
Govemment Gazette.

4. President, District Bar Association, Kupwara.

5. CPC e-Courts, High Court of J&K and Ladakh, Srinagar for uploading on
the official website.

6. Incharge Chief Librarian, High Court Wing Jammu/Srinagar for information
and also keeping record of the same.

7. Mr. Shabir Ahmed, Advocate

...... for information and necessary action. ;
. W:’:./
Regist inistration)

/%Mﬁ
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HIGH COURT OF JAMMU & KASHMIR AND LADAKH AT SRINAGAR

(Exercising powers of Bar Council under Section 58 of the Advocates Act, 1961)
* & &

| PROVISIONAL |
|__ENROLLMENT |

NOTIFICATION

No:2039 ﬂl’lﬁlRGlLP Dated: /2--09-2023

It is hereby notified that vide High Court Order Dated 31.08.2023

Mr. Shahid Ali Chohan
S/0O Musa Khan
R/O Lancha, Chohan Mohalla, Tehsil Thuroo, District Reasi

has been admitted and enrolled as an Advocate on the rolls of Jammu and
Kashmir Bar Council provisionally for a period of one year from the date of
issuance of this notification, subject to the verification of his/her Provisional /LL.B
Degree Certificate from concerned University and verification of his/her character
and antecedents from CID. His/her name has been entered under serial

No.JK-884-2023 in the roll of Advocate maintained by this Registry.

The renewal/extension of visional lic enroliment must be
fore the date of expiry unle bsol nal enroliment as an
Adv is ordered there .
By Order .
W\JJ‘/

I{e‘gfw ministration)
No:{/196S- 32-/Ranp Dated /2.09.2023 %"q’

Copy forwarded to the: -
Principal District and Sessions Judge, Reasi.
Secretary, Bar Council of India, New Delhi
Manager, Government Press, Srinagar for publication in the next issue of
Government Gazette.
President, District Bar Association, Reasi.
CPC e-Courts, High Court of J&K and Ladakh, Srinagar for uploading on
the official website.
Incharge Chief Librarian, High Court Wing Jammu/Srinagar for information
and also keeping record of the same.
Mr. Shahid Ali Chohan, Advocate
...... for information and necessary action.

Re :stra nistration) ‘
W

N o Oox ON=
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HIGH COURT OF JAMMU & KASHMIR AND LADAKH AT SRINAGAR
(Exercising powers of Bar Council under Section 58 of the Advocates Act, 1961)

| PROVISIONAL |
| ENROLLMENT |

NOTIFICATION
No: 204z 4]0223/RGILP Dated: /J - -08-2023

It is hereby notified that vide High Court Order Dated 31.08.2023

Mr. Sidharth Sharma
S/0 Arun Kumar Sharma
R/O House No.1, Lane No 5A, Buta Nagar Paloura,Tehsil & District Jammu

has been admitted and enrolied as an Advocate on the rolls of Jammu and
Kashmir Bar Council provisionally for a period of one year from the date of
issuance of this notification, subject to the verification of his/her Provisional /LL.B
Degree Certificate from concemed University and verification of his/her character
and antecedents from CID. His/her name has been entered under serial

No.JK-885-2023 in the roll of Advocate maintained by this Registry.

The renewallextension of provisional licence/enroliment must be
sough fore the date of expiry unless the absolute/final enroliment as an
Adv i red there before.

By Order ' oA VJ\/___
Qgistra ministration)

no:{1973.80 maLP Dated/2-.00.2023 %’ﬂ

Copy forwarded to the: -
Principal District and Sessions Judge, Jammu.
Secretary, Bar Council of India, New Delhi
Manager, Government Press, Srinagar for publication in the next issue of
Government Gazette.
President, J&K High Court Bar Association, Jammu.
CPC e-Courts, High Court of J&K and Ladakh, Srinagar for uploading on
the official website.
Incharge Chief Librarian, High Court Wing Jammu/Srinagar for information
and also keeping record of the same.
Mr. Sidharth Sharma, Advocate
...... for information and necessary action.

N o o ON=
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Registrar(Administration)
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HIGH COURT OF JAMMU & KASHMIR AND LADAKH AT SRINAGAR
(Exercising powers of Bar Council under Section 58 of the Advocates Act, 1961)

e e
| PROVISIONAL §
]  ENROLLMENT

|
I R

NOTIFICATION
No: 204/ ’MKIRGILP Dated: /J- -09-2023

It is hereby notified that vide High Court Order Dated 31.08.2023

Mr. Shahnawaz Mir

S/0 Mohd Quresh

R/O Banola, Tehsil Mendhar, District Poonch

has been admitted and enrolled as an Advocate on the rolis of Jammu and
Kashmir Bar Council provisionally for a period of one year from the date of
issuance of this notification, subject to the verification of his/her Provisional /LL.B
Degree Certificate from concerned University and verification of his/her character
and antecedents from CID. His/her name has been entered under serial

No.JK-886-2023 in the roll of Advocate maintained by this Registry.

The renewallextension of provisional licence/enroliment must
sough fore the date of expiry unless the absolute/final enroliment as an

Advocate is ordered there before.

By Order oA ,,.A/

l{e-' : trar (Administration)

no: {11981 -88. RenLP Dated 12.09.2023 i] //{iﬁ‘;/

Copy forwarded to the: -
Principal District and Sessions Judge, Poonch.
Secretary, Bar Council of India, New Delhi
Manager, Government Press, Srinagar for publication in the next issue of
Govemment Gazette.
President, District Bar Association, Poonch.
CPC e-Courts, High Court of J&K and Ladakh, Srinagar for uploading on
the official website.
Incharge Chief Librarian, High Court Wing Jammu/Srinagar for information
and also keeping record of the same.
Mr. Shahnawaz Mir, Advocate
...... for information and necessary action.

N o os wNo

)
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Registra ministration)
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HIGH COURT OF JAMMU & KASHMIR AND LADAKH AT SRINAGAR

(Exercising powers of Bar Council under Section 58 of the Advocates Act, 1961)
* & &

=
|

| PROVISIONAL |
| ENROLLMENT |

——

NOTIFICATION
No: 2042 9/2413/RGILP Dated: /£~ -09-2023

It is hereby notified that vide High Court Order Dated 31.08.2023

Mr. Shahid Mohamad Lone
S/0 Ghulam Mohamad Lone
R/0O Saloosa Kreeri, Lone Mohalla, Tehsil Kreeri, District Baramulla

has been admitted and enrolled as an Advocate on the rolls of Jammu and
Kashmir Bar Council provisionally for a period of one year from the date of
issuance of this notification, subject to the verification of his/her Provisional /LL.B
Degree Certificate from concerned University and verification of his/her character
and antecedents from CID. His/her name has been entered under serial

No.JK-887-2023 in the roll of Advocate maintained by this Registry.

The wallextension of provisional licence/enroliment must be
sought before the d f expiry unless ol nal enrolilment as an
Advocate is ordered there before.

By Order O w‘/

- '

Registrgr (Administration)
No:LJ1989- 9. RGILP Dated /-09.2023 %’3
Copy forwarded to the: -

Principal District and Sessions Judge, Baramulla.
Secretary, Bar Council of India, New Delhi
Manager, Government Press, Srinagar for publication in the next issue of
Government Gazette.
President, District Bar Association, Baramulla.
CPC e-Courts, High Court of J&K and Ladakh, Srinagar for uploading on
the official website.
Incharge Chief Librarian, High Court Wing Jammu/Srinagar for information
and also keeping record of the same.
Mr. Shahid Mohamad Lone, Advocate

...... for information and necessary action.

N 9 ok ON=
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HIGH COURT OF JAMMU & KASHMIR AND LADAKH AT SRINAGAR
(Exercising powers of Bar Council under Section 58 of the Advocates Act, 1961)

k%
\ [ PROVISIONAL | |
ENROLLMENT !
NOTIFICATION
No:204/3 9]#13/RGILP Dated: /3. -09-2023
itis hereby notified that vide High Court Order Dated 31.08.2023
Ms. Sana Nabi
D/0O Late Ghulam Nabi Gojree

R/O Syed Karim, Tehsil & District Baramulla

has been admitted and enrolled as an Advocate on the rolls of Jammu and
Kashmir Bar Council provisionally for a period of one year from the date of
issuance of this notification, subject to the verification of his/her Provisional /LL.B
Degree Certificate from concerned University and verification of his/her character
and antecedents from CID. His/her name has been entered under serial

No.JK-888-2023 in the roll of Advocate maintained by this Registry.

The renewal/extension of ional licence/enroliment must be
ht be e date of expi nless the lute/final enrolimen n
Advocate is ordered there before.
By Order
ot —

'I?eq;s/trar Administration)
No:l{1997.Y2seY /RGILP Dated /2-.09.2023 /}%ﬂqb

Copy forwarded to the: -

Principal District and Sessions Judge, Baramulla.

Secretary, Bar Council of India, New Delhi

Manager, Government Press, Srinagar for publication in the next issue of
Government Gazette.

President, District Bar Association Baramulla.

CPC e-Courts, High Court of J&K and Ladakh, Srinagar for uploading on

the official website. . . .
Incharge Chief Librarian, High Court Wing Jammu/Srinagar for information

and also keeping record of the same.
Ms. Sana Nabi, Advocate
o /
ist r (Administration)

N o ok b=

...... for information and necessary action.
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HIGH COURT OF JAMMU & KASHMIR AND LADAKH AT SRINAGAR
(Exercising powers of Bar Council under Section 58 of the Advocates Act, 1961)

PROVISIONAL
ENROLLMENT

* % %

NOTIFICATION

No:20UY 4/ 523/IRGILP Dated: /2- -09-2023

It is hereby notified that vide High Court Order Dated 31.08.2023

Ms. Symeen Showkat

D/O Showkat Ahmad

R/O 40, Gousia Mohalla, Umar Colony-A, Lal Bazar, Tehsil North, District
Srinagar

has been admitted and enrolled as an Advocate on the rolls of Jammu and
Kashmir Bar Council provisionally for a period of one year from the date of
issuance of this notification, subject to the verification of his/her Provisional /LL.B
Degree Certificate from concerned University and verification of his/her character
and antecedents from CID. His/her name has been entered under serial

No.JK-889-2023 in the roll of Advocate maintained by this Registry.

The renewallextension of provisional licence/enrolilment must be

sought before the date of expiry unless the absolute/final enrollment as an
Advocate is ordered there before.

By Order ' \WA/‘ N&/
ﬁgg'ztra dministration)
No: QZM{ « /2. /RG/LP Dated /2-09.2023 %

Copy forwarded to the: -

1. Principal District and Sessions Judge, Srinagar.

2. Secretary, Bar Council of India, New Delhi

3. Manager, Government Press, Srinagar for publication in the next issue of
Government Gazette.

4, President, J&K High Court Bar Association, Srinagar.

5. CPC e-Courts, High Court of J&K and Ladakh, Srinagar for uploading on
the official website.

6. Incharge Chief Librarian, High Court Wing Jammu/Srinagar for information

and also keeping record of the same.
7.  Ms. Symeen Showkat, Advocate
...... for information and necessary action.

o
dministration)
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HIGH COURT OF JAMMU & KASHMIR AND LADAKH AT SRINAGAR

(Exercising powers of Bar Council under Section 58 of the Advocates Act, 1961)
* ok ok

PROVISIONAL

ENROLLMENT

NOTIFICATION IS

No?—ﬁLlSibg/RGlLP Dated: {> -09-2023

It is hereby notified that vide High Court Order Dated 31.08.2023

Ms. Sabiya Reyaz
D/O Reyaz Ahmad Changal
R/O Baghat, Tehsil Sopore, District Baramulla

has been admitted and enrolled as an Advocate on the rolls of Jammu and
Kashmir Bar Council provisionally for a period of one year from the date of
issuance of this notification, subject to the verification of his/her Provisional /LL.B
Degree Certificate from concerned University and verification of his/her character
and antecedents from CID. His/her name has been entered under serial

No.JK-890-2023 in the roll of Advocate maintained by this Registry.

The renewal/extension of provisional licence/enroliment must be

souqht before the date of expiry unless the absolute/final enroliment as an

Advocate is ordered there before.

By Order WA
e

dministration)

No:WN.0\% - S /RG/LP Dated 13.09.2023 %

Copy forwarded to the: -

Principal District and Sessions Judge, Baramulla.
Secretary, Bar Council of India, New Delhi
Manager, Government Press, Srinagar for publication in the next issue of
Government Gazette.

President, District Bar Association, Baramulla.

CPC e-Courts, High Court of J&K and Ladakh, Srinagar for uploading on
the official website.

Incharge Chief Librarian, High Court Wing Jammu/Srinagar for information
and also keeping record of the same.

7. Ms. Sabiya Reyaz, Advocate

...... for information and necessary action. y
V a—ﬁw/
~r c
ygistra Administration)
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HIGH COURT OF JAMMU & KASHMIR AND LADAKH AT SRINAGAR

(Exercising powers of Bar Council under Scction 58 of the Advocates Act, 1961)
* &k K

PROVISIONAL

ENROLLMENT

NOTIFICATION

No:2.0Y4 6 <HAIRG/LP Dated: ____-09-2023

*

It is hereby notified that vide High Court Order Dated 31.08.2023

Ms. Sheena Ali
D/O Ali Mohammad Gassi
R/O Karfali Mohalla Habakadal, Tehsil & District Srinagar

has been admitted and enrolled as an Advocate on the rolls of Jammu and
Kashmir Bar Council provisionally for a period of one year from the date of
issuance of this notification, subject to the verification of his/her Provisional /LL.B
Degree Certificate from concerned University and verification of his/her character
and antecedents from CID. His/her name has been entered under serial

No.JK-891-2023 in the roll of Advocate maintained by this Registry.

The renewal/extension of provisional licence/enrollment must be

sought before the date of expiry unless the absolute/final enroliment as an

Advocate is ordered there before.

By Order

k]
el
I{e' istra ministration)
: ﬁ 5\
No: LD ) (22 /RG/LP Dated! .09.2023

Copy forwarded to the: -
Principal District and Sessions Judge, Srinagar.
Secretary, Bar Council of India, New Delhi
Manager, Government Press, Srinagar for publication in the next issue of
Government Gazette.
President, J&K High Court Bar Association, Srinagar.
CPC e-Courts, High Court of J&K and Ladakh, Srinagar for uploading on
the official website.
Incharge Chief Librarian, High Court Wing Jammu/Srinagar for information
and also keeping record of the same.
7. Ms. Sheena Ali, Advocate

...... for information and necessary action.

o ok wN=
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HIGH COURT OF JAMMU & KASHMIR AND LADAKH AT SRINAGAR

(Exercising powers of Bar Council under Section 58 of the Advocates Act, 1961)
* &k *

PROVISIONAL
ENROLLMENT
NOTIFICATION
N%fm@‘)h; 3IRGILP Dated: 1> -00-2023

It is hereby notified that vide High Court Order Dated 31.08.2023

Mr. Sourav Sharma
S/0 Tarsem Kumar

R/O Mohalla Takayia, P/o Domana, Village Purkhu, Tehsil Bhalwal, District
Jammu

has been admitted and enrolled as an Advocate on the rolls of Jammu and
Kashmir Bar Council provisionally for a period of one year from the date of
issuance of this notification, subject to the verification of hisfher Provisional /LL.B
Degree Certificate from concerned University and verification of his/her character
and antecedents from CID. His/her name has been entered under serial

No.JK-892-2023 in the roll of Advocate maintained by this Registry.

The renewal/extension of provisional licence/enroliment must be

sought before the date of expiry unless the absolute/final enroliment as an

Advocate is ordered there before.

By Order \1/ NV
QﬁtAdministration)

nolD Xy ) RGP Dated |309.2023 %\

Copy forwarded to the: -
Principal District and Sessions Judge, Jammu.
Secretary, Bar Council of India, New Delhi
Manager, Government Press, Srinagar for publication in the next issue of
Government Gazette.
President, J&K High Bar Association, Jammu.
CPC e-Courts, High Court of J&K and Ladakh, Srinagar for uploading on
the official website.
Incharge Chief Librarian, High Court Wing Jammu/Srinagar for information
and also keeping record of the same.
7. Mr. Sourav Sharma, Advocate
...... for information and necessary action.

o ok wN=
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HIGH COURT OF JAMMU & KASHMIR AND LADAKH AT SRINAGAR

(Exercising powers of Bar Council under Section 58 of the Advocates Act, 1961)
#* d ok

PROVISIONAL

ENROLLMENT

NOTIFICATION
No:/9Yfl #{223/IRGILP Dated: //- -09-2023

Itis hereby notified that vide High Court Order Dated 31.08.2023

Mr. Sibgat Saleem
S/O Mohd Saleem Magray
R/O Ashar, Banihal Tehsil Banihal District Ramban

has been admitted and enrolled as an Advocate on the rolls of Jammu and
Kashmir Bar Council provisionally for a period of one year from the date of
issuance of this notification, subject to the verification of his/her Provisional /LL.B
Degree Certificate from concerned University and verification of his/her character
and antecedents from CID. His/her name has been entered under serial

No.JK-893-2023 in the roll of Advocate maintained by this Registry.

The renewal/extension of provisional licence/enrollment must be

sought before the date of expiry unless the absolute/final enroliment as an

Advocate is ordered there before.

By Order

w-""’
. /
%Ztr: dministration)
No: L,//aé’?- ZA-/RG/LP Dated //~.09.2023 %Y‘V}

Copy forwarded to the: -

1. Principal District and Sessions Judge, Ramban.

2. Secretary, Bar Council of India, New Delhi

3. Manager, Government Press, Srinagar for publication in the next issue of
Government Gazette.

4. President, District Bar Association, Ramban.

5. CPC e-Courts, High Court of J&K and Ladakh, Srinagar for uploading on

6

the official website.
Incharge Chief Librarian, High Court Wing Jammu/Srinagar for information
and also keeping record of the same.
7. Mr. Sibgat Saleem, Advocate
...... for information and necessary action.

]

R gistr mmlstratlon)
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HIGH COURT OF JAMMU & KASHMIR AND LADAKH AT SRINAGAR
(Exercising powers of Bar Council under Section 58 of the Advocates Act, 1961)

| ROVISIONA
ENROLLMENT
NOTIFICATION

W oug a3 '

/RG/LP Dated: | S -09-2023

It is hereby notified that vide High Court Order Dated 31.08.2023

Ms. Shareya
D/O Parmesh Singh
R/O Ward No.13, Tara Nagar, Tehsil & District Kathua

has been admitted and enrolled as an Advocate on the rolls of Jammu and
Kashmir Bar Council provisionally for a period of one year from the date of
issuance of this notification, subject to the verification of his/her Provisional /LL.B
Degree Certificate from concerned University and verification of his/her character
and antecedents from CID. Histher name has been entered under serial

No.JK-894-2023 in the roll of Advocate maintained by this Registry.

The renewal/extension of provisional licence/enrollment must be
sought before the date of expiry unless the absolute/final enroliment as an
Advocate is ordered there before.

By Order o v-'/

E;xiar ministration)
No:\D a4N—S5 /RG/LP Dated 13.09.2023 //Q%’

Copy forwarded to the: -
Principal District and Sessions Judge, Kathua.
Secretary, Bar Council of India, New Delhi
Manager, Government Press, Srinagar for publication in the next issue of
Government Gazette.
President, District Bar Association, Kathua.
CPC e-Courts, High Court of J&K and Ladakh, Srinagar for uploading on
the official website. )
Incharge Chief Librarian, High Court Wing Jammu/Srinagar for information
and also keeping record of the same.
7. Ms. Shareya, Advocate

...... for information and necessary action. )

o~
p—

h * - [
gistrar (Administration)
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HIGH COURT OF JAMMU & KASHMIR AND LADAKH AT SRINAGAR

(Exercising powers of Bar Council under Section 58 of the Advocates Act, 1961)
* k%

PROVISIONAL
ENROLLMENT

NOTIFICATION

NOWGILP Dated: |, -09-2023

It is hereby notified that vide High Court Order Dated 31.08.2023

Ms. Surraya Gulzar
D/O Gulzar Ahmad Sheikh
R/O Brariangan, Uttarso, Tehsil Shangus District Anantnag

has been admitted and enrolled as an Advocate on the rolls of Jammu and
Kashmir Bar Council provisionally for a period of one year from the date of
issuance of this notification, subject to the verification of his/her Provisional /LL.B
Degree Certificate from concerned University and verification of his/her character
and antecedents from CID. His/her name has been entered under serial

No.JK-895-2023 in the roll of Advocate maintained by this Registry.

The renewal/extension of provisional licence/enrollment must be

souqht before the date of expiry unless the absolute/final enroliment as an

Advocate is ordered there before.

By Order o Jy

Regjstrar TAdministration)

No:Us oS\ YL /RG/LP Dated 12,09.2023 %"/P’q’

Copy forwarded to the: -
Principal District and Sessions Judge, Anantnag.
Secretary, Bar Council of India, New Delhi
Manager, Government Press, Srinagar for publication in the next issue of
Government Gazette.
President, District Bar Association, Anantnag.
CPC e-Courts, High Court of J&K and Ladakh, Srinagar for uploading on
the official website.
Incharge Chief Librarian, High Court Wing Jammu/Srinagar for information
and also keeping record of the same.
7.  Ms. Surraya Gulzar, Advocate

......for information and necessary action.
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HIGH COURT OF JAMMU & KASHMIR AND LADAKH AT SRINAGAR

(Exercising powers of Bar Council under Section 58 of the Advocates Act, 1961)
* % %

H PROVISIONAL
| ENROLLMENT |

NOTIFICATION
NQ" 56 %»)IQGILP Dated: _9-09-2023

il

-

Itis hereby notified that vide High Court Order Dated 31.08.2023

Mr. Subail Ahmad Bhat
S/O Mohd Shafi Bhat
R/O Lane No.5, Ghalibabad, Tehsil Shalteng, District Srinagar

has been admitted and enrolled as an Advocate on the rolls of Jammu and
Kashmir Bar Council provisionally for a period of one year from the date of
issuance of this notification, subject to the verification of his/her Provisional /LL.B
Degree Certificate from concerned University and verification of his/her character
and antecedents from CID. His/her name has been entered under serial

No.JK-896-2023 in the roll of Advocate maintained by this Registry.

The_renewal/extension of provisional licence/enrollment must be
sought before the date of expiry unless the absolute/final enroliment as an
Advocate is ordered there before.

By Order \/ T
— -

Registrar (Administration)

No: U687 /RGP Dated l}os.zozsi" /%f%

Copy forwarded to the: -
Principal District and Sessions Judge, Srinagar.
Secretary, Bar Council of India, New Delhi
Manager, Government Press, Srinagar for publication in the next issue of
Government Gazette.
President, J&K High Court Bar Association, Srinagar.
CPC e-Courts, High Court of J&K and Ladakh, Srinagar for uploading on
the official website.
Incharge Chief Librarian, High Court Wing Jammu/Srinagar for information
and also keeping record of the same.
Mr. Suhail Ahmad Bhat, Advocate

...... for information and necessary action.

N o oM~

ww/

l{.’gi.strar (Administration)
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HIGH COURT OF JAMMU & KASHMIR AND LADAKH AT SRINAGAR

(Exercising powers of Bar Council under Section 58 of the Advocates Act, 1961)
* % %

PROVISIONAL

ENROLLMENT

NOTIFICATION
SaS]-4H\1d3

/IRG/LP Dated: -09-2023

It is hereby notified that vide High Court Order Dated 31.08.2023

Ms. Sumaira Khan
D/O Gh. Mohd Khan

R/O 96-Baghi-Sunder Balla Kaka Sarie Karanagar, Tehsil & District
Srinagar

has been admitted and enrolled as an Advocate on the rolls of Jammu and
Kashmir Bar Council provisionally for a period of one year from the date of
issuance of this notification, subject to the verification of his/her Provisional /LL.B
Degree Certificate from concerned University and verification of his/her character
and antecedents from CID. His/her name has been entered under serial

No.JK-897-2023 in thll:ll of Advocate maintained by this Registry.

The renewal/extension of provisional licence/enroliment must be

sought before the date of expiry unless the absoluteffinal enroliment as an

Advocate is ordered there before.

By Order \/‘ or ":"/

-~
Registrar (Administration)

No:Uyd 0Ly 7 RGP Dated |2.09.202 %ﬁ

Copy forwarded to the: -
Principal District and Sessions Judge, Srinagar.
Secretary, Bar Council of India, New Delhi
Manager, Government Press, Srinagar for publication in the next issue of
Government Gazette.
President, J&K High Court Bar Association, Srinagar.
CPC e-Courts, High Court of J&K and Ladakh, Srinagar for uploading on
the official website.
Incharge Chief Librarian, High Court Wing Jammu/Srinagar for information
and also keeping record of the same.
7. Ms. Sumaira Khan, Advocate

...... for information and necessary action.

o o W=
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HIGH COURT OF JAMMU & KASHMIR AND LADAKH AT SRINAGAR

(Exercising powers of Bar Council under Section 58 of the Advocates Act, 1961)
* % %

PROVISIONAL

ENROLLMENT

NOTIFICATION

No;).oS)."()LoBGlLP Dated: {2 -09-2023

It is hereby notified that vide High Court Order Dated 31.08.2023

Ms. Shikha Manhas

D/O Bahadur Singh

R/O Village Targwal, Ward No.2, P/O Ambaran, Tehsil Akhnoor, District
Jammu

has been admitted and enrolied as an Advocate on the rolls of Jammu and
Kashmir Bar Council provisionally for a period of one year from the date of
issuance of this notification, subject to the verification of his/her Provisional /LL.B
Degree Certificate from concerned University and verification of his/her character
and antecedents from CID. His/her name has been entered under serial

No.JK-898-2023 in the roll of Advocate maintained by this Registry.

The renewallextension of provisional Jlicence/enroliment must be
sought before the date of expiry unless the absolute/final enrollment as an

Advocate is ordered there before.

)
By Order 0-"“"’/
ﬁzg' trar (Administration)

No LSl ~ %o /RGP Dated 1209.2023 %‘7/)"(\

Copy forwarded to the: -
Principal District and Sessions Judge, Jammu.
Secretary, Bar Council of India, New Delhi
Manager, Government Press, Srinagar for publication in the next issue of
Government Gazette.
President, J&K High Court Bar Association, Jammu.
CPC e-Courts, High Court of J&K and Ladakh, Srinagar for uploading on
the official website.
Incharge Chief Librarian, High Court Wing Jammu/Srinagar for information
and also keeping record of the same.
7. Ms. Shikha Manhas, Advocate

...... for information and necessary action.
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HIGH COURT OF JAMMU & KASHMIR AND LADAKH AT SRINAGAR

(Exercising powers of Bar Council under Section 58 of the Advocates Act, 1961)
* %

PROVISIONAL

ENROLLMENT

NOTIFICATION

_23
No: 208 D7 /RGILP Dated: |2 -09-2023

Itis hereby notified that vide High Court Order Dated 31.08.2023

Mr. Shubam Kumar
S/O Bodh Raj
R/O Tawa (Kot), Tehsil Bhalwal, District Jammu

has been admitted and enrolled as an Advocate on the rolls of Jammu and
Kashmir Bar Council provisionally for a period of one year from the date of
issuance of this notification, subject to the verification of his/her Provisional /LL.B
Degree Certificate from concerned University and verification of his/her character
and antecedents from CID. His/her name has been entered under serial

No.JK-899-2023 in the roll of Advocate maintained by this Registry.

The renewal/extension of provisional licence/enroliment must be

sought before the date of expiry unless the absolute/final enrolilment as an

Advocate is ordered there before.

By Order . o~ “‘,./
I{e’g'strar Administration)
No: U 20 81—87rG1P Dated | 5.09.2023/Z—~ /};‘Y\\\f\

Copy forwarded to the: -
1. Principal District and Sessions Judge, Jammu.
2, Secretary, Bar Council of India, New Delhi
3. Manager, Government Press, Srinagar for publication in the next issue of
Government Gazette.
President, J&K High Court Bar Association, Jammu.
CPC e-Courts, High Court of J&K and Ladakh, Srinagar for uploading on
the official website.
Incharge Chief Librarian, High Court Wing Jammu/Srinagar for information
and also keeping record of the same.
7. Mr. Shubam Kumar, Advocate

...... for information and necessary action.
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HIGH COURT OF JAMMU & KASHMIR AND LADAKH AT SRINAGAR

(Exercising powers of Bar Council under Section 58 of the Advocates Act, 1961)
d d %k

PROVISIONAL

ENROLLMENT

NOTIFICATION
No:/08Q9 4[2:3RGILP Dated: f/- -08-2023

It is hereby notified that vide High Court Order Dated 31.08.2023

Mr. Sikandar Hussain Malik
S/O Malik Shahlal
R/O Sonium, Malik Mohalla, Tehsil Kunzer, District Baramulla

has been admitted and enrolled as an Advocate on the rolls of Jammu and
Kashmir Bar Council provisionally for a period of one year from the date of
issuance of this notification, subject to the verification of his/her Provisional /LL.B
Degree Certificate from concerned University and verification of his/her character
and antecedents from CID. His/her name has been entered under serial

No.JK-900-2023 in the roll of Advocate maintained by this Registry.

The renewal/extension of provisional licence/enroliment must be

sought before the date of expiry unless the absolute/final enroliment as an

Advocate is ordered there before.

o
By Order \/W/

.

ﬁgﬂsi'f (Administration)
No: Y0568 - 7S~ /RGILP Dated //-09.2023 /ﬁﬁﬂ v3

Copy forwarded to the: -
Principal District and Sessions Judge, Baramulla.
Secretary, Bar Council of India, New Delhi
Manager, Government Press, Srinagar for publication in the next issue of
Government Gazette.
President, District Bar Association, Baramulla.
CPC e-Courts, High Court of J&K and Ladakh, Srinagar for uploading on
the official website.
Incharge Chief Librarian, High Court Wing Jammu/Srinagar for information
and also keeping record of the same.
7. Mr. Sikandar Hussain Malik, Advocate
...... for information and necessary action.

R R ON=

ant—

%jtra dministration)

%}7«'}



223

HIGH COURT OF JAMMU & KASHMIR AND LADAKH AT SRINAGAR

(Exercising powers of Bar Council under Scction 58 of the Advocates Act, 1961)
% k%

PROVISIONAL
ENROLLMENT

NOTIFICATION

No: 2654 - 22 /[RG/LP Dated: ! 2> -09-2023

it is hereby notified that vide High Court Order Dated 31.08.2023

Mr. Sakib Altaf

S/O Altaf Hussain

R/O House No.1, Shaheen Lane, Near Tawheed Masjid Soura, Awantha
Bhawan, Tehsil Eidgah, District Srinagar

has been admitted and enrolled as an Advocate on the rolls of Jammu and
Kashmir Bar Council provisionally for a period of one year from the date of
issuance of this notification, subject to the verification of his/her Provisional /LL.B
Degree Certificate from concerned University and verification of his/her character
and antecedents from CID. His/her name has been entered under serial

No.JK-901-2023 in the roll of Advocate maintained by this Registry.

The renewallextension of provisional licence/enrollment must be

sought before the date of expiry unless the absolute/final enroliment as an

Advocate is ordered there before.

By Order kﬂ/w V
Eg .istra dministration)
vo: 1 20088-AY Renp Dated }3.09.2023 'j! > /ﬁ’ﬁ

Copy forwarded to the: -

1. Principal District and Sessions Judge, Srinagar.

2. Secretary, Bar Council of India, New Delhi

3. Manager, Government Press, Srinagar for publication in the next issue of
Government Gazette.

4, President, J&K High Court Bar Association, Srinagar.

5. CPC e-Courts, High Court of J&K and Ladakh, Srinagar for uploading on

6

the official website.
Incharge Chief Librarian, High Court Wing Jammu/Srinagar for information
and also keeping record of the same.
7.  Mr. Sakib Altaf, Advocate
...... for information and necessary action.
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HIGH COURT OF JAMMU & KASHMIR AND LADAKH AT SRINAGAR
(Exercising powers of Bar Council under Section 58 of the Advocates Act, 1961)

[ProvisioNaL |
L _ ENRO \J
NOTIFICATION

No: 2555~ 23 /RG/LP Dated: 12 -09-2023

Itis hereby notified that vide High Court Order Dated 31 .08.2023

Mr. Showkat Nazir
S/0O Nazir Ahmad Sofi
R/O Jahama,Tehsil & District Baramulla

has been admitted and enrolled as an Advocate on the rolls of Jammu and
Kashmir Bar Council provisionally for a period of one year from the date of
issuance of this notification, subject to the verification of his/her Provisional /LL.B
Degree Certificate from concerned University and verification of his/her character
and antecedents from CID. Histher name has been entered under serial

No.JK-902-2023 in the roll of Advocate maintained by this Registry.

The renewallextension of provisional licencel/enrollment must be
sought before the date of expiry unless the absolute/final enroliment as an

ﬂ .
R%strar Administration)
. Principal District and Sessions Judge, Baramulla.
Government Gazette.
the official website.
Mr. Shivam Trisal, Advocate

Advocate is ordered there before.
By Order )
No:2295— 6/ /RG/LP Dated !3.09.2023 %
Copy fArwarded to the: -
Secretary, Bar Council of India, New Delhi
Manager, Government Press, Srinagar for publication in the next issue of
President, District Bar Association, Baramulla. .
CPC e-Courts, High Court of J&K and Ladakh, Srinagar for uploading on
Incharge Chief Librarian, High Court Wing Jammu/Srinagar for information
and also keeping record of the same.
...... for information and necessary action. \
- o2
Registrar {AQministration)
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HIGH COURT OF JAMMU & KASHMIR AND LADAKH AT SRINAGAR

(Exercising powers of Bar Council under Section 58 of the Advocates Act, 1961)
* * *

PROVISIONAL

ENROLLMENT

NOTIFICATION

No: 2256 - 22 /IRG/LP Dated: |2 -09-2023

It is hereby notified that vide High Court Order Dated 31.08.2023

Mr. Shahid Fareed
S/O Mohd Fareed
R/O Fazalabad, Tehsil Surankote, District Poonch

has been admitted and enrolled as an Advocate on the rolls of Jammu and
Kashmir Bar Council provisionally for a period of one year from the date of
issuance of this notification, subject to the verification of his/her Provisional /LL.B
Degree Certificate from concerned University and verification of his/her character
and antecedents from CID. His/her name has been entered under serial

No.JK-903-2023 in the roll of Advocate maintained by this Registry.

The renewallextension of provisional licence/enrollment must be

sought before the date of expiry unless the absolute/final enroliment as an

Advocate is ordered there before.

By Order N.Jv/
_ @/g_ﬁ; dministration)

No: Y2 102~ B /RGP Dated 13 .09.2023 %‘,‘/

Copy forwarded to the: -

1. Principal District and Sessions Judge, Poonch.

2. Secretary, Bar Council of India, New Delhi

3. Manager, Government Press, Srinagar for publication in the next issue of
Government Gazette.

4, President, District Bar Association, Poonch.

5. CPC e-Courts, High Court of J&K and Ladakh, Srinagar for uploading on
the official website.

6. Incharge Chief Librarian, High Court Wing Jammu/Srinagar for information

and also keeping record of the same.
7. Mr. Shahid Fareed, Advocate
...... for information and necessary action.
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HIGH COURT OF JAMMU & KASHMIR AND LADAKH AT SRINAGAR

(Exercising powers of Bar Council under Section 58 of the Advocates Act, 1961)
* % &

PROVISIONAL

ENROLLMENT

NOTIFICATION

No: 26 5T —22 [RG/LP Dated: 13 -09-2023

It is hereby notified that vide High Court Order Dated 31.08.2023

Ms. Syeda Shazaib Shah
D/O Syed Zahid Hussain Shah
R/O Malangam, Tehsil Aloosa, District Bandipora

has been admitted and enrolled as an Advocate on the rolls of Jammu and
Kashmir Bar Council provisionally for a period of one year from the date of
issuance of this notification, subject to the verification of his/her Provisional /LL.B
Degree Certificate from concerned University and verification of his/her character
and antecedents from CID. His/her name has been entered under serial

No.JK-904-2023 in the roll of Advocate maintained by this Registry.

The renewallextension of provisional licence/enroliment must be

sought before the date of expiry unless the absolute/final enroliment as an

Advocate is ordered there before.

By Order )
P oo
Rej':,trar inistration)
No: li2189— 1€ /RG/LP Dated /3.09.2023 %
Copy forwarded to the: -
1. Principal District and Sessions Judge, Bandipora.
2. Secretary, Bar Council of India, New Delhi
3. Manager, Government Press, Srinagar for publication in the next issue of
Government Gazette.
4, President, District Bar Association, Bandipora.
5.  CPC e-Courts, High Court of J&K and Ladakh, Srinagar for uploading on
the official website.
6. Incharge Chief Librarian, High Court Wing Jammu/Srinagar for information

and also keeping record of the same.
7.  Ms. Syeda Shazaib Shah, Advocate

...... for information and necessary action.
\
sl S
Zgistrar inistration)
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HIGH COURT OF JAMMU & KASHMIR AND LADAKH AT SRINAGAR
(Exercising powers of Bar Council under Section 58 of the Advocates Act, 1961)

|

| PROVISIONAL |

| _enRoLLmenT |
NOTIFICATION

No: 20$8— 23 RG/LP Dated: 73 -09-2023

Itis hereby notified that vide High Court Order Dated 31.08.2023

Mr. Sachet Labroo

S/O Shuben Ji Labroo

R/O H.No.80, Lane-7, Ward-3, Indra Nagar, Tehsil Srinagar South, District
Srinagar

has been admitted and enrolled as an Advocate on the rolls of Jammu and
Kashmir Bar Council provisionally for a period of one year from the date of
issuance of this notification, subject to the verification of his/her Provisional /LL.B
Degree Certificate from concerned University and verification of his/her character
and antecedents from CID. His’/her name has been entered under serial

No.JK-905-2023 in the roll of Advocate maintained by this Registry.

The_renewal/extension of provisional licence/enrollment must be
sought before the date of expiry unless the absolute/final enroliment as an
Advocate is ordered there before.

By Order \
y - ‘ w:’./
Re%fra; ministration)
No: 42176 — 22, /RG/LP Dated 12 .09.2023 /9?;@
Copy forwarded to the: -

1. Principal District and Sessions Judge, Srinagar.
2. Secretary, Bar Council of India, New Delhi
3. Manager, Government Press, Srinagar for publication in the next issue of
Government Gazette.
4, President, J&K High Court Bar Association, Srinagar.
5. CPC e-Courts, High Court of J&K and Ladakh, Srinagar for uploading on
the official website.
6. Incharge Chief Librarian, High Court Wing Jammu/Srinagar for information
and also keeping record of the same.
7. Mr. Sachet Labroo, Advocate .
...... for information and necessary action. on -
e I mem——

jzgistrar (Administration)
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HIGH COURT OF JAMMU & KASHMIR AND LADAKH AT SRINAGAR

(Exercising powers of Bar Council under Section 58 of the Advocates Act, 1961)
* %k

PROVISIONAL |
ENROLLMENT _|

I

NOTIFICATION

No: 2069-23 /RGILP Dated: /3 -00-2023

Itis hereby notified that vide High Court Order Dated 31.08.2023

Ms. Tsering Yangzom
D/O Sonam Phunchok
R/O Leh Ladakh, Hanu, Tehsil Khalsi, District Leh

has been admitted and enrolled as an Advocate on the rolls of Jammu and
Kashmir Bar Council provisionally for a period of one year from the date of
issuance of this notification, subject to the verification of his/her Provisional /LL.B
Degree Certificate from concerned University and verification of hisfher character
and antecedents \from CID. Histher name has been entered under serial

No.JK-906-2023 in the roll of Advocate maintained by this Registry.

Q ok WON=

The renewallextension of provisional licence/enroliment must be
sought before the date of expiry unless the absolute/final enroliment as an
Advocate is ordered there before.
By Order o w/
- )
Reﬁs‘tr/ar- Administration)
No: 42123-2% /Re1p Dated I3.09.2023 %
Copy forwarded to the: -
Principal District and Sessions Judge, Leh.
Secretary, Bar Council of India, New Delhi
Manager, Government Press, Srinagar for publication in the next issue o
Government Gazette. :
President, District Bar Association, Leh.
CPC e-Courts, High Court of J&K and Ladakh, Srinagar for uploading on
the official website. .
Incharge Chief Librarian, High Court Wing Jammu/Srinagar for information
and also keeping record of the same.
7.  Ms.Tsering Yangzom, Advocate
...... for information and necessary action. ‘
ol —

ﬁsia dministration)
%%
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HIGH COURT OF JAMMU & KASHMIR AND LADAKH AT SRINAGAR
(Exercising powers of Bar Council under Section 58 of the Advocates Act, 1961)

| PR PROVISIONAL
H ENROLLMENT J
NOTIFICATION

No: 2 0566-22/RG/LP Dated: > -09-2023

It is hereby notified that vide High Court Order Dated 31.08.2023

Mr. Tarun Sharma
S/0O Tilak Raj
R/O Ward No. 6,V.P.O Mela, Tehsil Hiranagar, District Kathua

has been admitted and enrolled as an Advocate on the rolls of Jammu and
Kashmir Bar Council provisionally for a period of one year from the date of
issuance of this notification, subject to the verification of his/her Provisional /LL.B
Degree Certificate from concemed University and verification of his/her character
and antecedents from CID. Histher name has been entered under serial

No.JK-907-2023 in the roll of Advocate maintained by this Registry.

The renewallextension of provisional licence/enrollment must be
sought before the date of expiry unless the absolute/final enroliment as an
Advocate is ordered there before.

By Order )
oW —

ﬁ’y‘st/ra dministration)
No: Uap24- 3$ /RG/LP Dated /3.09.2023 %

Copy forwarded to the: -
Principal District and Sessions Judge, Kathua.
Secretary, Bar Council of India, New Delhi
Manager, Government Press, Srinagar for publication in the next issue of
Government Gazette.
President, District Bar Association, Kathua.
CPC e-Courts, High Court of J&K and Ladakh, Srinagar for uploading on
the official website.
Incharge Chief Librarian, High Court Wing Jammu/Srinagar for information
and also keeping record of the same.
Mr. Tarun Sharma, Advocate
...... for information and necessary action. .

=

? .istrar (Administration)
S

N 9o obr ON=
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HIGH COURT OF JAMMU & KASHMIR AND LADAKH AT SRINAGAR
(Exercising powers of Bar Council under Section 58 of the Advocates Act, 1961)

e

| PROVISIONAL \

|__ENROLLMENT |
NOTIFICATION

No: [,233 'zloamen.P Dated: J6--09-2023

Itis hereby notified that vide High Court Order Dated 31.08.2023

Mr. Touker Abdul Momin

S/O Tasleem Arief Ganie

R/O Boniporah Near Boys Middle School, Ward No.6, Tehsil Beerwah,
District Budgam

has been admitted and enrolled as an Advocate on the rolls of Jammu and
Kashmir Bar Council provisionally for a period of one year from the date of
issuance of this notification, subject to the verification of his/her Provisional /LL.B
Degree Certificate from concerned University and verification of his/her character
and antecedents from CID. Histher name has been entered under serial

No.JK-908-2023 in the roli of Advocate maintained by this Registry.

The renewal/extension of provisional licence/enroliment must be
sought before the date of expiry unless the absolute/final enroliment as an
Advocate is ordered there before.

By Order \/ /
P

Registrar (Administration)

s

No: 29 F0S-/2. /RGILP Dated 0£09.2023

Copy forwarded to the: -
Principal District and Sessions Judge, Budgam.
Secretary, Bar Council of India, New Delhi
Manager, Government Press, Srinagar for publication in the next issue of
Government Gazette.
President, District Bar Association, Budgam.
CPC e-Courts, High Court of J&K and Ladakh, Srinagar for uploading on
the official website.
Incharge Chief Librarian, High Court Wing Jammu/Srinagar for information
and also keeping record of the same.
Mr. Touker Abdul Momin, Advocate

...... for information and necessary action.

N 9 adx wN=
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HIGH COURT OF JAMMU & KASHMIR AND LADAKH AT SRINAGAR
(Exercising powers of Bar Council under Section 58 of the Advocates Act, 1961)

PROVISIONAL
ENROLLMENT

NOTIFICATION

No:24 6/ ~ )3 /RGI/LP Dated: /2_-09-2023

Itis hereby notified that vide High Court Order Dated 31.08.2023

Ms. Tania Charak
D/O Sh. Barinder Singh
R/O Village Jallo Chak, P/O Gangyal-10, Tehsil Bahu, District Jammu

has been admitted and enrolled as an Advocate on the rolls of Jammu and
Kashmir Bar Council provisionally for a period of one year from the date of
issuance of this notification, subject to the verification of his/her Provisional /LL.B
Degree Certificate from concerned University and verification of his/her character
and antecedents from CID. His/her name has been entered under serial

No.JK-909-2023 in the roli of Advocate maintained by this Registry.

The renewal/extension of provisional licence/enroliment must be

sought before the date of expiry unless the absolute/final enroliment as an

Advocate is ordered there before.

By Order

)
wA
) N/

Regjstrar {Administration)
No: U226~ 4> /RGP Dated 3 .09.202320’ %ﬁfﬁ

Copy forwarded to the: -

1. Principal District and Sessions Judge, Jammu.

2. Secretary, Bar Council of India, New Delhi

3. Manager, Government Press, Srinagar for publication in the next issue of
Government Gazette.

4. President, J&K High Court Bar Association, Jammu.

5. CPC e-Courts, High Court of J&K and Ladakh, Srinagar for uploading on

6

the official website.
Incharge Chief Librarian, High Court Wing Jammu/Srinagar for information
and also keeping record of the same.
7. Ms. Tania Charak, Advocate
...... for information and necessary action.

Z gﬂ/ o
f istr dministratfon)
1 q
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HIGH COURT OF JAMMU & KASHMIR AND LADAKH AT SRINAGAR
(Exercising powers of Bar Council under Section 58 of the Advocates Act, 1961)

-
| PROVISIONAL W
|_evroLiment |

NOTIFICATION

No: 20 £2—23/RG/LP Dated: )3 -09-2023

It is hereby notified that vide High Court Order Dated 31.08.2023

Mr. Tufail Ahmad Wani
S/O Bashir Ahmad Wani
R/O Dolipora, Tehsil Trehgam, District Kupwara

has been admitted and enrolled as an Advocate on the rolls of Jammu and
Kashmir Bar Council provisionally for a period of one year from the date of
issuance of this notification, subject to the verification of his/her Provisional /LL.B
Degree Certificate from concerned University and verification of his/her character
and antecedents from CID. Histher name has been entered under serial

No.JK-910-2023 in the roll of Advocate maintained by this Registry.

The renewal/extension of provisional licence/enroliment must be
sought before the date of expiry unless the absolute/final enroliment as an
Advocate is ordered there before.

By Order N..J
R% ministratnon)
No: (‘! 2ju3— U4 /RG/LP Dated {2 .09.2023 % a)
Copy forwarded to the: -

Principal District and Sessions Judge, Kupwara.
Secretary, Bar Council of India, New Delhi
Manager, Government Press, Srinagar for publication in the next issue of
Government Gazette.
President, District Bar Association, Kupwara.
CPC e-Courts, High Court of J&K and Ladakh, Srinagar for uploading on
the official website. .
Incharge Chief Librarian, High Court Wing Jammu/Srinagar for information
and also keeping record of the same.
Mr. Tufail Ahmad Wani, Advocate

...... for information and necessary action.

El rar ( dmlnistration)

N O ok b=



233

HIGH COURT OF JAMMU & KASHMIR AND LADAKH AT SRINAGAR
(Exercising powers of Bar Council under Section 58 of the Advocates Act, 1961)

—
| PROVISIONAL
\ _ENROLLMENT |

NOTIFICATION

No: 2663 —27 /RG/LP Dated: /2 -09-2023

It is hereby notified that vide High Court Order Dated 31.08.2023

Ms. Tajala Yaseen
D/O Sheikh Mohamad Yaseen
R/O Dalgate, Tehsil & District Srinagar.

has been admitted and enrolled as an Advocate on the rolls of Jammu and
Kashmir Bar Council provisionally for a period of one year from the date of
issuance of this notification, subject to the verification of his/her Provisional /LL.B
Degree Certificate from concemned University and verification of his/her character
and antecedents from CID. Histher name has been entered under serial

No.JK-911-2023 in the roll of Advocate maintained by this Registry.

The renewal/extension of provisional licence/enroliment must be
sought before the date of expiry uniless the absolute/final enroliment as an
Advocate is ordered there before.

By Order \r( WA
. o
E&’KL dministration)
No: Y2180 -C6 /RGILP Dated 13 .09.2023 %

Copy forwarded to the: -

Principal District and Sessions Judge, Srinagar.

Secretary, Bar Council of India, New Delhi

Manager, Government Press, Srinagar for publication in the next issue of
Government Gazette.

President, J&K High Court Bar Association, Srinagar.

CPC e-Courts, High Court of J&K and Ladakh, Srinagar for uploading on
the official website.

Incharge Chief Librarian, High Court Wing Jammu/Srinagar for information
and also keeping record of the same.

Ms. Tajala Yaseen, Advocate

...... for information and necessary action. .
o whi

. -

fzgistthration)

N 9o os wb=
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HIGH COURT OF JAMMU & KASHMIR AND LADAKH AT SRINAGAR

(Exercising powers of Bar Council under Section 58 of the Advocates Act, 1961)
XX

PROVISIONAL

ENROLLMENT

NOTIFICATION

No: 2084 ~ 27 /RGILP Dated: |3 -09-2023

It is hereby notified that vide High Court Order Dated 31.08.2023

Ms. Tabasum Mushtaq
D/O Mushtaq Ahmad Sheikh
R/O Cheotipora,Shadi Mohalla, Tehsil Handwara District Kupwara

has been admitted and enrolled as an Advocate on the rolls of Jammu and
Kashmir Bar Council provisionally for a period of one year from the date of
issuance of this notification, subject to the verification of his/her Provisional /LL.B
Degree Certificate from concerned University and verification of his/her character
and antecedents from CID. His/her name has been entered under serial

No.JK-912-2023 in the roll of Advocate maintained by this Registry.

The renewal/extension of provisional licence/enroliment must be

sought before the date of expiry unless the absolute/final enroliment as an

Advocate is ordered there before.

By Order )
"

ministration')

ngi
No: 42197~ {2 /RG/LP Dated /3.09.2023 %

Copy forwarded to the: -

1. Principal District and Sessions Judge, Kupwara.

2. Secretary, Bar Council of India, New Delhi

3. Manager, Government Press, Srinagar for publication in the next issue of
Government Gazette.

President, District Bar Association, Kupwara.

CPC e-Courts, High Court of J&K and Ladakh, Srinagar for uploading on
the official website.

Incharge Chief Librarian, High Court Wing Jammu/Srinagar for information
and also keeping record of the same.

7.  Ms. Tabasum Mushtaq, Advocate

...... for information and necessary action. :
— \_‘/‘W‘"/."
Registrar (Administration)

A

o ok
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HIGH COURT OF JAMMU & KASHMIR AND LADAKH AT SRINAGAR

(Excrcising powers of Bar Council under Section 58 of the Advocates Act, 1961)
& * %

NOTIFICATION

No: 20 &5- 27 /RGILP Dated: |3 -09-2023

It is hereby notified that vide High Court Order Dated 31.08.2023

Mr. Tarun Kumar Sharma

S/O Labhu Ram Sharma

R/O H.No0.326 Ext. Sai-Vihar, LD. Trikuta Nagar, Near K.D. Hospital, Tehsil
& District Jammu

has been admitted and enrolled as an Advocate on the rolls of Jammu and
Kashmir Bar Council provisionally for a period of one year from the date of
issuance of this notification, subject to the verification of his/her Provisional /LL.B
Degree Certificate from concerned University and verification of his/her character
and antecedents from CID. His/her name has been entered under serial

No.JK-913-2023 in the roll of Advocate maintained by this Registry.

The renewallextension of provisional licence/enroliment must be

sought before the date of expiry unless the absolute/finai enroliment as an

Advocate is ordered there before.

By Order \
Regjstrar (Administration)

No: U21L4—1p /RGILP Dated 1}.09.20231/ //sgﬁ

Copy forwarded to the: -

Principal District and Sessions Judge, Jammu.

Secretary, Bar Council of India, New Delhi

Manager, Government Press, Srinagar for publication in the next issue of
Government Gazette.

President, J&K High Court Bar Association, Jammu.

CPC e-Courts, High Court of J&K and Ladakh, Srinagar for uploading on
the official website.

Incharge Chief Librarian, High Court Wing Jammu/Srinagar for information
and also keeping record of the same.

7. Mr. Tarun Kumar Sharma, Advocate

...... for information and necessary action. k/‘ ,
o~V
" —
Refistrar (Administration)

2B
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HIGH COURT OF JAMMU & KASHMIR AND LADAKH AT SRINAGAR
(Exercising powers of Bar Council under Section 58 of the Advocates Act, 1961)

| PROVISIONAL |
H ENROLLMENT 4”
NOTIFICATION

No:/9SY 72023 /IRGILP Dated: [#—-09-2023

It is hereby notified that vide High Court Order Dated 31.08.2023

Mr. Tahleel Ahmed Bhat

S/O Mohd Ayub Bhat

R/O Rajbahg, Near Modern Hospital, Tehsil Srinagar South, District
Srinagar

has been admitted and enrolled as an Advocate on the rolls of Jammu and
Kashmir Bar Council provisionally for a period of one year from the date of
issuance of this notification, subject to the verification of hisfher Provisional /LL.B
Degree Certificate from concerned University and verification of his/her character
and antecedents from CID. Histher name has been entered under serial

No.JK-914-2023 in the roll of Advocate maintained by this Registry.

The renewal/extension of provisional licence/enrollment must be
sought hefore the date of expiry unless the absolute/final enroliment as an
Advocate is ordered there before.

By Order W/

No: Ql.zoo + 0}~ /RG/LP Dated //-.09.2023

Rezistrar Administration)
Copy forwarded to the: -
Principal District and Sessions Judge, Srinagar.

%q) »
Secretary, Bar Council of india, New Delhi

Manager, Government Press, Srinagar for publication in the next issue of
Government Gazette.

President, J&K High Court Bar Association, Srinagar.

CPC e-Courts, High Court of J&K and Ladakh, Srinagar for uploading on
the official website.

Incharge Chief Librarian, High Court Wing Jammu/Srinagar for information
and also keeping record of the same.

Mr. Tahleel Ahmed Bhat, Advocate

...... for information and necessary action. \/ )
N’t‘/
-~ .
gistrar (Administration)
y
=
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HIGH COURT OF JAMMU & KASHMIR AND LADAKH AT SRINAGAR

(Exercising powers of Bar Council under Section 58 of the Advocates Act, 1961)
* % %

PROVISIONAL

ENROLLMENT

NOTIFICATION

No: 206{-22 RGILP Dated: /2 -09-2023

It is hereby notified that vide High Court Order Dated 31.08.2023

Mr. Tawfeeq Ali Banday

S/0 Zulfigar Ali Banday

R/O H.No.43, Rose Avenue, Peer Bagh Opp. Police Hqr.Tehsil Khas, District
Srinagar

has been admitted and enrolled as an Advocate on the rolls of Jammu and
Kashmir Bar Council provisionally for a period of one year from the date of
issuance of this notification, subject to the verification of his/her Provisional /LL.B
Degree Certificate from concerned University and verification of his/her character

and antecedents from CID. His/her name has been entered under serial
No.JK-915-2023 in the roll of Advocate maintained by this Registry.

The renewal/extension of provisional licence/enroliment must be
sought before the date of expiry unless the absolute/final enroliment as an

Advocate is ordered there before.

By Order

\

Registra nistration)
No: Y2219 -25 /RG/LP Dated 13 .09.2023 j 2 {9

)

Copy forwarded to the: -

1. Principal District and Sessions Judge, Srinagar.

2. Secretary, Bar Council of India, New Delhi

3. Manager, Government Press, Srinagar for publication in the next issue of
Government Gazette.

4, President, J&K High Court Bar Association, Srinagar.

5. CPC e-Courts, High Court of J&K and Ladakh, Srinagar for uploading on
the official website.

6 Incharge Chief Librarian, High Court Wing Jammu/Srinagar for information
and also keeping record of the same.

7.  Mr. Tawfeeq Ali Banday, Advocate

...... for information and necessary action. ,

0\/‘%

~Y
Zfistrar (Administration)
255
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HIGH COURT OF JAMMU & KASHMIR AND LADAKH AT SRINAGAR

(Exercising powers of Bar Council under Section 58 of the Advocates Act, 1961)
&k %

PROVISIONAL
ENROLLMENT

NOTIFICATION

No: 2287~ 22/RG/LP Dated: 3 -09-2023

Itis hereby notified that vide High Court Order Dated 31.08.2023

Ms. Urmillah Rehman
D/O Abdul Rehman Lone
R/O Lalan Bonpora,Tehsil & District Anantnag

has been admitted and enrolled as an Advocate on the rolls of Jammu and
Kashmir Bar Council provisionally for a period of one year from the date of
issuance of this notification, subject to the verification of his/her Provisional /LL.B
Degree Certificate from concerned University and verification of his/her character
and antecedents from CID. His/her name has been entered under serial

No.JK-916-2023 in the roll of Advocate maintained by this Registry.

The renewal/extension of provisional licence/enrollment must be

sought before the date of expiry unless the absolute/final enroliment as an

Advocate is ordered there before.

By Order

@gzztrar dministration)
No: Y22-54-32 Ra1LP Dated 13.09.2023 %

Copy forwarded to the: -

1. Principal District and Sessions Judge, Anantnag.

2. Secretary, Bar Council of India, New Delhi

3. Manager, Government Press, Srinagar for publication in the next issue of
Government Gazette.

4. President, District Bar Association, Anantnag.

5. CPC e-Courts, High Court of J&K and Ladakh, Srinagar for uploading on
the official website.

6 Incharge Chief Librarian, High Court Wing Jammu/Srinagar for information
and also keeping record of the same.

7. Ms. Urmillah Rehman, Advocate

...... for information and necessary action. )

N}
strar ( dmlmstratlon)

4
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HIGH COURT OF JAMMU & KASHMIR AND LADAKH AT SRINAGAR
(Exercising powers of Bar Council under Section 58 of the Advocates Act, 1961)

_
PROVISIONAL
| _ENROLLMENT |

NOTIFICATION

No: 2068~ 22/RGILP Dated: /.3 -09.2023

It is hereby notified that vide High Court Order Dated 31.08.2023

Mr. Ubaid Nazir Mir

S/O Sh. Nazir Ahmad Mir

R/P H.No. 5, Lane-D, Fair Bank’s Colony, Rawalpora, Tehsil
Chanapora/Natipora, District Srinagar

has been admitted and enrolled as an Advocate on the rolls of Jammu and
Kashmir Bar Council provisionally for a period of one year from the date of
issuance of this notification, subject to the verification of his/her Provisional /LL.B
Degree Certificate from concerned University and verification of his/her character
and antecedents from CID. His/her name has been entered under serial

No.JK-91 7-2023 in the roll of Advocate maintained by this Registry.

The renewal/extension of provisional licence/enroliment must be
sought before the date of expiry unless the absolute/final enroliment as an
Advocate is ordered there before.

By Order \/ on ;{‘/

%t;af (Admmistratlon)
No: U2233-29 /RGP Dated !3.09.2023

Copy forwarded to the: -

Principal District and Sessions Judge, Srinagar.

Secretary, Bar Council of India, New Delhi

Manager, Government Press, Srinagar for publication in the next issue of
Government Gazette.

President, J&K High Court Bar Association, Srinagar.

CPC e-Courts, High Court of J&K and Ladakh, Srinagar for uploading on
the official website. ‘
Incharge Chief Librarian, High Court Wing Jammu/Srinagar for information
and also keeping record of the same.

Mr. Ubaid Nazir Mir, Advocate

...... for information and necessary action.
N /

Zglsjr (Admlnistratlon)
i%
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HIGH COURT OF JAMMU & KASHMIR AND LADAKH AT SRINAGAR
(Exercising powers of Bar Council under Section 58 of the Advocates Act, 1961)

[ PROVISIONAL |
| ENROLLMENT \\
NOTIFICATION

No: 2264 -3 |RGILP Dated: /3 -09-2023

It is hereby notified that vide High Court Order Dated 31.08.2023

Mr. Umair Nabi

S/O Sh. Nabi Sheihk

R/O Checki-Kawoosa Village Dahwoota Tehsil Narbal, District Budgam

has been admitted and enrolled as an Advocate on the rolls of Jammu and
Kashmir Bar Council provisionally for a period of one year from the date of
issuance of this notification, subject to the verification of his/her Provisional /LL.B
Degree Certificate from concemed University and verification of his/her character

and antecedents from CID. His/her name has been entered under serial
No.JK-918-2023 in the roll of Advocate maintained by this Registry.

The renewal/extension of provisional licence/enroliment must be
souqght before the date of expiry unless the ahsol nal enroliment as an

Advocate is ordered there before.

By Order
’ - \-‘/‘WV
Regis#g Administration)

No: Y2240 - Y4 /RGP Dated /3.09.2023 As/(uﬁ

Copy forwarded to the: -

Principal District and Sessions Judge, Budgam.

Secretary, Bar Council of India, New Delhi

Manager, Government Press, Snnagar for publication in the next issue of

Government Gazette. .
President, District Bar Association, Budgam.
CPC e-Courts, High Court of J&K and Ladakh, Srinagar for uploading on

the official website. . )
Incharge Chief Librarian, High Court Wing Jammu/Srinagar for information

and also keeping record of the same.
Mr. Umair Nabi, Advocate

...... for information and necessary action.
) \m/.' M
Reglsgj ministration)

N o or wONh=
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HIGH COURT OF JAMMU & KASHMIR AND LADAKH AT SRINAGAR

(Exercising powers of Bar Council under Section 58 of the Advocates Act, 1961)
* ok *

' PROVISIONAL |
| ENROLLMENT |

NOTIFICATION

No:_20)¢ ~ 23/RGILP Dated: /.2 -09-2023

It is hereby notified that vide High Court Order Dated 31.08.2023

Mr. Umair Javeed Mir
S/0 Mohd Javeed Mir
R/O Ward No.7, Village Sorh, Tehsil Mahore, District Reasi

has been admitted and enrolled as an Advocate on the rolls of Jammu and
Kashmir Bar Council provisionally for a period of one year from the date of
issuance of this notification, subject to the verification of his/her Provisional /LL.B

Degree Certificate from concemed University and verification of his/her character
and antecedents from CID. His/her name has been entered under serial

No.JK-919-2023 in the roll of Advocate maintained by this Registry.

The renewal/extension of provisional licence/enroliment must be
sought before the date of expiry unless the absolute/final enroliment as an
Advocate is ordered there before.

By Order \/, et

Regis (Administration)

No: Y2247 -2 renp pated/3.09.2023 /}ﬁ;\‘»

Copy forwarded to the: -
Principal District and Sessions Judge, Reasi.
Secretary, Bar Council of India, New Delhi
Manager, Government Press, Srinagar for publication in the next issue of
Govermnment Gazette.
President, District Bar Association, Reasi.
CPC e-Courts, High Court of J&K and Ladakh, Srinagar for uploading on
the official website.
Incharge Chief Librarian, High Court Wing Jammu/Srinagar for information
and also keeping record of the same.
Mr. Umair Javeed Mir, Advocate
...... for information and necessary action.

N O oks WN=
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HIGH COURT OF JAMMU & KASHMIR AND LADAKH AT SRINAGAR

(Exercising powers of Bar Council under Section 58 of the Advocates Act, 1961)
* % %

PROVISIONAL |
ENROLLMENT -
| L ——— T

NOTIFICATION

!
No: 297) —22 |RGILP Dated: |3 -09-2023

It is hereby notified that vide High Court Order Dated 31.08.2023

Ms. Umi Aamar
D/O Ghulam Rasool Parrey
R/O Ugjan Dialgam, New Colony. Tehsil & District Anantnag

has been admitted and enrolled as an Advocate on the rolls of Jammu and
Kashmir Bar Council provisionally for a period of one year from the date of
issuance of this notification, subject to the verification of his/her Provisional /LL.B
Degree Certificate from concerned University and verification of his/her character
and antecedents from CID. Histher name has been entered under serial

No.JK-920-2023 in the roll of Advocate maintained by this Registry.

The renewal/extension of provisional licence/enroliment must be
sought before the date of expiry unless the absolute/final enroliment as an

Advocate is ordered there before.
By Order k/‘ AR

Registrar (Administrati :‘l)
No: 11225Y~ {0 /RGP Dated /3.09.2023 %{2

Copy forwarded to the: -

Principal District and Sessions Judge, Anantnag.

Secretary, Bar Council of India, New Delhi

Manager, Government Press, Srinagar for publication in the next issue of
Government Gazette.

President, District Bar Association, Anantnag.

CPC e-Courts, High Court of J&K and Ladakh, Srinagar for uploading on
the official website. )
Incharge Chief Librarian, High Court Wing Jammu/Srinagar for information
and also keeping record of the same.

Ms. Umi Aamar, Advocate

...... for information and necessary action. :
ot
Regie -
istrar (Administration)

T e

N o ok N
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HIGH COURT OF JAMMU & KASHMIR AND LADAKH AT SRINAGAR
(Exercising powers of Bar Council under Section 58 of the Advocates Act, 1961)

! PROVISIONAL |
|__ENROLLMENT _ |
NOTIFICATION

No: 2572 - Z3IRGILP Dated: /3 -09-2023

It is hereby notified that vide High Court Order Dated 31.08.2023

Mr. Umer Akbar Dar
S/0 Mohammad Akbar Dar
R/O Sadunara Hastikhan, Yarbalpora, Tehsil Hajin, District Bandipora

has been admitted and enrolied as an Advocate on the rolls of Jammu and
Kashmir Bar Council provisionally for a period of one year from the date of
issuance of this notification, subject to the verification of his/her Provisional /LL.B
Degree Certificate from concemned University and verification of his/her character
and antecedents from CID. His/her name has been entered under serial

No.JK-921-2023 in the roll of Advocate maintained by this Registry.

By Order ' o
Principal District and Sessions Judge, Badipora.

Government Gazette.

the official website.

Mr. Umer Akbar Dar, Advocate

sought before the date of expiry unless the absolute/final enroliment as an
Advocate is ordered there before.
No: 42241~ 7 /RG/LP Dated (3.09.2023 %“
Copy forwarded to the: -
Secretary, Bar Council of India, New Delhi .
Manager, Govemment Press, Srinagar for publication in the next issue of
President, District Bar Association, Badipora. _
CPC e-Courts, High Court of J&K and Ladakh, Srinagar for uploading on
Incharge Chief Librarian, High Court Wing Jammu/Srinagar for information
and also keeping record of the same.
...... for information and necessary action.
t
Req’i)s)af %&aﬁonf

N o ok ON=
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HIGH COURT OF JAMMU & KASHMIR AND LADAKH AT SRINAGAR
(Exercising powers of Bar Council under Section 58 of the Advocates Act, 1961)

| PROVISIONAL |
ENROLLMENT
]
NOTIFICATION

No: 2073 —23 IRGILP Dated: /3 _-09-2023

It is hereby notified that vide High Court Order Dated 31.08.2023

Mr. Unmar Muzaffer Malik

S/0O Muzaffer Ahmad Malik

R/O Yaripora, Shar Mohalla, Tehsil Yaripora, District Kulgam

has been admitted and enrolled as an Advocate on the rolls of Jammu and
Kashmir Bar Council provisionally for a period of one year from the date of
issuance of this notification, subject to the verification of his/her Provisional /LL.B
Degree Certificate from concerned University and verification of his/her character
and antecedents from CID. His/her name has been entered under serial

No.JK-922-2023 in the roll of Advocate maintained by this Registry.

The renewal/extension of provisional licence/enroliment must be
ht before the date of expiry unless the lute/fi nroliment as an

Advocate is ordered there before.

By Order w"'}
Re%!‘syr Administration)

No: U2 268~ 74/Re1LP Dated /3.09.2023 /}2"()73

Copy forwarded to the: -

Principal District and Sessions Judge, Kulgam.

Secretary, Bar Council of India, New Delhi

Manager, Government Press, Srinagar for publication in the next issue of
Government Gazette.

President, District Bar Association, Kulgam

CPC e-Courts, High Court of J&K and Ladakh, Srinagar for uploading on

the official website. . . ‘
Incharge Chief Librarian, High Court Wing Jammu/Srinagar for information

and also keeping record of the same.
Mr. Ummar Muzaffer Malik, Advocate

...... for information and necessary action.
M
- L/ wy

I? strar (Administration)
e%"\/( %}{’7
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HIGH COURT OF JAMMU & KASHMIR AND LADAKH AT SRINAGAR
(Exercising powers of Bar Council under Section 58 of the Advocates Act, 1961)

e
| PROVISIONAL |
| ENROLLMENT |

= — . |

NOTIFICATION
p%
No: ({48 12 RGILP Dated: 0b 09-2023

It is hereby notified that vide High Court Order Dated 31.08.2023

Mr. Umar Bashir
S/0 Bashir Ahmad Bhat
R/O Shar Shallg:Bhat Mohalla, Tehsil Pampore, District Pulwama

has been admitted and enrolled as an Advocate on the rolls of Jammu and
Kashmir Bar Council provisionally for a period of one year from the date of
issuance of this notification, subject to the verification of his/her Provisional /LL.B
Degree Certificate from concerned University and verification of his/her character
and antecedents from CID. His/her name has been entered under serial

No.JK-923-2023 in the roll of Advocate maintained by this Registry.

The renewallextension of provisional licence/enroliment must be

sSou re date of i nless absol nal enroliment as an
Advocate is orde there before.
By Order ol

ﬁ -
Regist dministration)

-~
No: 3997 S - 8O /RG/LP Dated©f.09.2023 * %’P”

Copy forwarded to the: -

1. Principal District and Sessions Judge, Pulwama.
2. Secretary, Bar Council of India, New Delhi
3. Manager, Government Press, Srinagar for publication in the next issue of
Government Gazette.
4, President, District Bar Association, Pulwama.
5. CPC e-Courts, High Court of J&K and Ladakh, Srinagar for uploading on
the official website.
6. Incharge Chief Librarian, High Court Wing Jammu/Srinagar for information
and also keeping record of the same.
7. Mr. Umar Bashir, Advocate ,
...... for information and necessary action. o
o o
M
R dministration)

eé(i;)/ /%7 c})'»'}
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HIGH COURT OF JAMMU & KASHMIR AND LADAKH AT SRINAGAR

(Exercising powers of Bar Council under Section 58 of the Advocates Act, 1961)
* % %

| PROVISIONAL
|__ENROLLMENT _|

NOTIFICATION

No: WGILP Dated: 64 -09-2023

It is hereby notified that vide High Court Order Dated 31.08.2023

Mr. Umer Ashraf Bhat
S/0 Mohammad Ashraf Bhat
R/O Shar-1-Shali, Bhat Mohalla, Tehsil Pampore, District Pulwama

has been admitted and enrolled as an Advocate on the rolls of Jammu and
Kashmir Bar Council provisionally for a period of one year from the date of
issuance of this notification, subject to the verification of his/her Provisional /LL.B
Degree Certificate from concerned University and verification of his/her character
and antecedents from CID. His/her name has been entered under serial

No.JK-924-2023 in the roll of Advocate maintained by this Registry.

e I nsion of provisional licence/enroliment mus
sought before the da f expiry unless the absolute/final enroliment as an

Advocate Is ordered there before. .

By Order V VV

F? 'istr (Administration)

No: 399%8-FY /RGP Dated 06.09.2023 /Etﬁ

Copy forwarded to the: -

Principal District and Sessions Judge, Pulwama.

Secretary, Bar Council of India, New Delhi

Manager, Government Press, Srinagar for publication in the next issue of

Government Gazette.

President, District Bar Association, Pulwama.

CPC e-Courts, High Court of J&K and Ladakh, Srinagar for uploading on

the official website.

Incharge Chief Librarian, High Court Wing Jammu/Srinagar for information

and also keeping record of the same.

Mr. Umer Ashraf Bhat, Advocate .
...... for information and necessary action. o }

{

ng'—i;?\r(l\{mist‘nﬂon)
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HIGH COURT OF JAMMU & KASHMIR AND LADAKH AT SRINAGAR

(Exercising powers of Bar Council under Section 58 of the Advocates Act, 1961)
* % &

I PROVISIONAL | |
ENROLLMENT

;

NOTIFICATION

No: 207U — 23 /RG/LP Dated: {2 -09-2023

Itis hereby notified that vide High Court Order Dated 31.08.2023

Mr. Umer Mukhtar

S/0 Habibullah Ganai

R/O Chanthan Check Pora, Ganayee Mohalla Tehsil Beerwah District
Budgam

has been admitted and enrolled as an Advocate on the rolls of Jammu and
Kashmir Bar Council provisionally for a period of one year from the date of
issuance of this notification, subject to the verification of his/her Provisional /LL.B

Degree Certificate from concerned University and verification of his/her character
and antecedents from CID. His/her name has been entered under serial

No.JK-925-2023 in the roll of Advocate maintained by this Registry.

Th newal/extension of provisional licence/enroliment must
sought before the date of expiry unless the absolutelfinal enrofiment as an
Adv is ordered before

By Order V
-~
WAdminlstration)
No: Y221¥- 8] /RGP Dated!3 .09.2023 %fﬂ
Copy forwarded to the: -

Principal District and Sessions Judge, Budgam.

Secretary, Bar Council of India, New Delhi

Manager, Government Press, Srinagar for publication in the next issue of
Government Gazette.

President, District Bar Association, Budgam.

CPC e-Courts, High Court of J&K and Ladakh, Srinagar for uploading on
the official website.

Incharge Chief Librarian, High Court Wing Jammu/Srinagar for information
and also keeping record of the same.

Mr. Umer Mukhtar, Advocate
...... for information and necessary

N 9 ok ON=

P
Regigtrar (Administration)
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HIGH COURT OF JAMMU & KASHMIR AND LADAKH AT SRINAGAR

(Exercising powers of Bar Council under Section 58 of the Advocates Act, 1961)
* & *

I_

| PROVISIONAL |
| ENROLLMENT \

NOTIFICATION
No: 2275 - 22 IRGILP Dated: /.3 -09-2023

It is hereby notified that vide High Court Order Dated 31.08.2023

Mr. Vivek Sharma
S/0 Sh. Satpaul Sharma
R/O VPO Jakh, Tehsil Vijaypur, District Samba

has been admitted and enrolled as an Advocate on the rolls of Jammu and
Kashmir Bar Council provisionally for a period of one year from the date of
issuance of this notification, subject to the verification of his/her Provisional /LL.B
Degree Certificate from concerned University and verification of his/her character
and antecedents from CID. His/her name has been entered under serial

No.JK-926-2023 in the roll of Advocate maintained by this Registry.

The renewal/extension of provisional licence/enroliment must be
ht before the date of expi nless the absolute/final enroliment as an

Advocate is ordered there before.
By Order k/' N/
No: 4228 |-87 /RG/LP Dated 13 .09.2023

V (Administration)
ZE
Copy forwarded to the: -

Principal District and Sessions Judge, Samba.
Secretary, Bar Council of India, New Delhi
Manager, Government Press, Srinagar for publication in the next issue of
Government Gazette.
President, District Bar Association, Samba.
CPC e-Courts, High Court of J&K and Ladakh, Srinagar for uploading on
the official website. .
Incharge Chief Librarian, High Court Wing Jammu/Srinagar for information
and also keeping record of the same.
Mr. Vivek Sharma, Advocate

...... for information and necessary action.

N o oh WM~

A}
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HIGH COURT OF JAMMU & KASHMIR AND LADAKH AT SRINAGAR

(Exercising powers of Bar Council under Section 58 of the Advocates Act, 1961)
* % %

' PROVISIONAL
|__ENROLLMENT _§

NOTIFICATION

No: 2676 — 22/RGNLP Dated: _72 -09-2023

It is hereby notified that vide High Court Order Dated 31.08.2023

Ms. Vandhna
D/O Bishan Dass
R/O Pla Danga, Kamble Danga, Tebsil & District Udhampur

has been admitted and enrolled as an Advocate on the rolls of Jammu and
Kashmir Bar Council provisionally for a period of one year from the date of
issuance of this nofification, subject to the verification of his/her Provisional /LL.B
Degree Certificate from concemed University and verification of his/her character
and antecedents from CID. His/her name has been entered under serial

No.JK-927-2023 in the roll of Advocate maintained by this Registry.

Th newal/extension of provisional licence/enroliment must be
sought re the date of expiry unless the absolute/final enroliment as an

Advocate is ordered there before.

By Order \/ Nd/

PN
Registrar (Administration)

No: Y2288~ 9Y /RGP Dated/ .09.2023 a2al

Copy forwarded to the: -

Principal District and Sessions Judge, Udhampur.

Secretary, Bar Council of India, New Delhi

Manager, Government Press, Srinagar for publication in the next issue of
Govemnment Gazette.

President, District Bar Association, Udhampur.

CPC e-Courts, High Court of J&K and Ladakh, Srinagar for uploading on
the official website.

Incharge Chief Librarian, High Court Wing Jammu/Srinagar for information
and also keeping record of the same.

Ms. Vandhna, Advocate

...... for information and necessary action. ,
Reg \ﬂbﬂ\/ o
Reii)s?r nistration)
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HIGH COURT OF JAMMU & KASHMIR AND LADAKH AT SRINAGAR

(Exercising powers of Bar Council under Section 58 of the Advocates Act, 1961)
* & &

rﬁ,,

I PROVISIONAL
|__ENROLLMENT _ |

NOTIFICATION

No: 2077 - 32 IRGILP Dated: {3 _-09-2023

It is hereby notified that vide High Court Order Dated 31.08.2023

Mr. Vinayak Jamba
S/0 Ashwani Kumar
R/O House No.5, Dal Patian, Tehsil Peer Mitha, District Jammu

has been admitted and enrolled as an Advocate on the rolls of Jammu and
Kashmir Bar Council provisionally for a period of one year from the date of
issuance of this notification, subject to the verification of his/her Provisional /LL.B
Degree Certificate from concemed University and verification of his/her character
and antecedents from CID. His/her name has been entered under serial

No.JK-928-2023 in the roll of Advocate maintained by this Registry.

The renewal/extension of visional licence/enroliment must
sSou xpiry unle absol nal en nt as an

Advocate is ordered there before.

By Order \n/‘ww'»/
egist dministration)
No: Y2295~ 8] /RG/LP Dated ({.09.2023 h/ %\w

Copy forwarded to the: -

Principal District and Sessions Judge, Jammu.

Secretary, Bar Council of India, New Delhi

Manager, Government Press, Srinagar for publication in the next issue of
Government Gazette.

President, J&K High Court Bar Association Jammu.

CPC e-Courts, High Court of J&K and Ladakh, Srinagar for uploading on

the official website. _ . _
Incharge Chief Librarian, High Court Wing Jammu/Srinagar for information

and also keeping record of the same.

Mr. Vinayak Jamba, Advocate
...... for information and necessary action.

N o obh wNe
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HIGH COURT OF JAMMU & KASHMIR AND LADAKH AT SRINAGAR

(Exercising powers of Bar Council under Section 58 of the Advocates Act, 1961)
* %

? .

| PROVISIONAL
|_EnroLLmENT |

NOTIFICATION

No: 2878~ >} /IRGILP Dated: /2 -09-2023

It is hereby notified that vide High Court Order Dated 31.08.2023

Mr. Vinay Kumar
S/o Ashok Kumar
R/o Village Banota, Tehsil R.S Pura, District Jammu

has been admitted and enrolled as an Advocate on the rolls of Jammu and
Kashmir Bar Council provisionally for a period of one year from the date of
issuance of this notification, subject to the verification of his/her Provisional /LL.B
Degree Certificate from concerned University and verification of his/her character
and antecedents from CID. His/her name has been entered under serial

No.JK-929-2023 in the roll of Advocate maintained by this Registry.

The renewal/extension of visional licence/enroliment must be

Advocate is ordered there before.

By Order )
d o
Regist nistration)
N s

No: 42 2072 — 6§/RG/LP Dated I}os.zou

Copy forwarded to the: -

Principal District and Sessions Judge, Jammu.

Secretary, Bar Council of India, New Delhi

Manager, Government Press, Srinagar for publication in the next issue of

Government Gazette.
President, J&K High Court Bar Association Jammu. '
CPC e-Courts, High Court of J&K and Ladakh, Srinagar for uploading on

the official website. . . .
Incharge Chief Librarian, High Court Wing Jammu/Srinagar for information

and also keeping record of the same.
Mr. Vinay Kumar, Advocate

...... for information and necessary action. .
A
~
Registrar inistration)

N\ %’1«'}
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HIGH COURT OF JAMMU & KASHMIR AND LADAKH AT SRINAGAR

(Exercising powers of Bar Council under Section 58 of the Advocates Act, 1961)
* % %

—_—

| PROVISIONAL |
| ENROLLMENT |

|

NOTIFICATION

No: 2879~ 22 IRGILP Dated: ! 2 -09-2023

Itis hereby notified that vide High Court Order Dated 31.08.2023

Ms. Vasudha Sharma
D/0O Ashok Kumar Sharma
R/O Jansal, Tehsil Majalta, District Udhampur

has been admitted and enrolled as an Advocate on the rolls of Jammu and
Kashmir Bar Council provisionally for a period of one year from the date of
issuance of this notification, subject to the verification of his/her Provisional /LL.B
Degree Certificate from concemed University and verification of his/her character
and antecedents from CID. His/her name has been entered under serial

No.JK-930-2023 in the roll of Advocate maintained by this Registry.

The renewal/extension of provisional licence/enroliment must be
sought before the date of expiry unless the absolute/final enroliment as an
Advocate is ordered the fore.

'
By Order K-/‘ wy

- .
Req_i;;ar (Administration)

]

No: 117—30% /S~ /RG/LP Dated’?.09.2023

Copy forwarded to the: -

Principal District and Sessions Judge, Udhampur.

Secretary, Bar Council of India, New Delhi

Manager, Government Press, Srinagar for publication in the next issue of
Government Gazette.

President, District Bar Association, Udhampur

CPC e-Courts, High Court of J&K and Ladakh, Srinagar for uploading on

the official website. .
Incharge Chief Librarian, High Court Wing Jammu/Srinagar for information

and also keeping record of the same.

Ms. Vasudha Sharma, Advocate
...... for information and necessary action.

o ""‘%
Registrar (Administration)

?‘1//%9
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HIGH COURT OF JAMMU & KASHMIR AND LADAKH AT SRINAGAR
(Exercising powers of Bar Council under Section 58 of the Advocates Act, 1961)

—

| PROVISIONAL |

L ENROLLMENT |
NOTIFICATION

na=14 ‘E”)&RGILP Dated: _[ -09-2023

It is hereby notified that vide High Court Order Dated 31.08.2023

Mr. Waseem Akram
S/0 Mohammad Akram Bhat
R/O Gariend Khured, Gousia Colony, Tehsil & District Budgam

has been admitted and enrolled as an Advocate on the rolls of Jammu and
Kashmir Bar Council provisionally for a period of one year from the date of
issuance of this notification, subject to the verification of his/her Provisional /LL.B
Degree Certificate from concemned University and verification of his/her character
and antecedents from CID. His/her name has been entered under serial

No.JK-931-2023 in the roll of Advocate maintained by this Registry.

e renewal/ nsion of provisional licen nroliment must be
sought before th of expiry unl t jute/final enrol S an
Advocate is ordered there before.

By Order \/ o
- /

Re%i:‘tr/ar (Administration

No:LDR UG /RGILP Dated 1,09.2023 9

Copy forwarded to the: -
Principal District and Sessions Judge, Budgam.
Secretary, Bar Council of India, New Delhi
Manager, Government Press, Srinagar for publication in the next issue of
Government Gazette.
President, District Bar Association, Budgam.
CPC e-Courts, High Court of J&K and Ladakh, Srinagar for uploading on
the official website.
Incharge Chief Librarian, High Court Wing Jammu/Srinagar for information
and also keeping record of the same.
Mr. Waseem Akram, Advocate

...... for information and necessary action.

N o ok M=
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HIGH COURT OF JAMMU & KASHMIR AND LADAKH AT SRINAGAR

(Exercising powers of Bar Council under Section 58 of the Advocates Act, 1961)
* & &

| PROVISIONAL |

| ENROLLMENT |
NOTIFICATION

No:(Q 98 {f2022/RGILP Dated: /2--09-2023

itis hereby notified that vide High Court Order Dated 31.08.2023

Ms. Yasina Begum

D/O Gulam Mehdi

R/O Thasgam Thwina, Tehsil Sankoo, District Kargil

has been admitted and enrolled as an Advocate on the rolls of Jammu and
Kashmir Bar Council provisionally for a period of one year from the date of
issuance of this notification, subject to the verification of his/her Provisional /LL.B
Degree Certificate from concerned University and verification of his/her character
and antecedents from CID. His/her name has been entered under serial

No.JK-932-2023 in the roll of Advocate maintained by this Registry.

Th L) i/ nsion of provigsional lice enroliment must
sough fore the date of expiry unless the olute/final enroliment as an

Advocate is ordered there before.
By Order k/ - Ja/

-
Regjstrar (Administration)

No: L/ /617 -3Y- /RG/ILP Dated />-.09.2023 %
Copy forwarded to the: -
Principal District and Sessions Judge, Kargil.

Secretary, Bar Council of India, New Delhi

Manager, Govermment Press, Srinagar for publication in the next issue of
Government Gazette.

President, District Bar Association, Kargil.

CPC e-Courts, High Court of J&K and Ladakh, Srinagar for uploading on

the official website. . ' .
Incharge Chief Librarian, High Court Wing Jammu/Srinagar for information

and also keeping record of the same.

Ms. Yasina Begum, Advocate
...... for information and necessary action.

- ol —

Registrar (ARdministration)
V%
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HIGH COURT OF JAMMU & KASHMIR AND LADAKH AT SRINAGAR
(Exercising powers of Bar Council under Section 58 of the Advocates Act, 1961)

TPROVISIONAL |
M

L=

NOTIFICATION
No:/325 9/1a)3/RGILP Dated: 4§ --09-2023

It is hereby notified that vide High Court Order Dated 31.08.2023

Mr. Yavar Ramzan
S/0 Mohd Ramzan Rather
R/O Mohripora Akingam, Tehsil, Kokernag, District Anantnag

has been admitted and enrolled as an Advocate on the rolis of Jammu and
Kashmir Bar Council provisionally for a period of one year from the date of
issuance of this notification, subject to the verification of his/her Provisional /LL.B
Degree Certificate from concerned University and verification of his/her character
and antecedents from CID. His/her name has been entered under serial

No.JK-933-2023 in the roll of Advocate maintained by this Registry.

The renewal/extension of provisional licence/enroliment must be
sought before the date of expiry unless the absolute/final enroliment as an

Advocate is ordered the fore.

\/.A
By Order kn/\w/(
Pa
Re&[s‘?r dministration)

No: 34 73!- JO./RGILP Dated 96.09.2023 %

Copy forwarded to the: -
Principal District and Sessions Judge, Anantnag.
Secretary, Bar Council of India, New Delhi
Manager, Government Press, Srinagar for publication in the next issue of
Government Gazette.
President, District Bar Association, Anantnag.
CPC e-Courts, High Court of J&K and Ladakh, Srinagar for uploading on
the official website.
Incharge Chief Librarian, High Court Wing Jammu/Srinagar for information
and also keeping record of the same.
Mr. Yavar Ramzan, Advocate

...... for information and necessary action.

@.is
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HIGH COURT OF JAMMU & KASHMIR AND LADAKH AT SRINAGAR
(Exercising powers of Bar Council under Section 58 of the Advocates Act, 1961)

————
PROVISIONAL |
|__ENROLLMENT |

NOTIFICATION

No:>28S Yokanp Dated: {2, -09-2023

It is hereby notified that vide High Court Order Dated 31.08.2023

Mr. Yawer Elahi Sofi
S/O Showkat Ahmad Sofi
R/O Model Town -A, Tehsil Sopore, District Baramulla

has been admitted and enrolled as an Advocate on the rolls of Jammu and
Kashmir Bar Council provisionally for a period of one year from the date of
issuance of this notification, subject to the verification of his/her Provisional /LL.B
Degree Certificate from concemed University and verification of his/her character
and antecedents from CID. His/her name has been entered under serial

No.JK-934-2023 in the roll of Advocate maintained by this Registry.

The renewall slon of provisional licence/enroliment mu
sought before the date of expiry unless the absol nal enroliment as an

Advocate is ordered there before.

By Order k/, Wv"‘/
ﬂ ¢ r

Registrar (Administration)

No: UN2R). &9 /RGP Dated |3.09.2023 /}"g)’y

Copy forwarded to the: -

Principal District and Sessions Judge, Baramulla.

Secretary, Bar Council of India, New Delhi

Manager, Government Press, Srinagar for publication in the next issue of
Government Gazette.

President, District Bar Association, Baramulla.

CPC e-Courts, High Court of J&K and Ladakh, Srinagar for uploading on

the official website. . )
incharge Chief Librarian, High Court Wing Jammu/Srinagar for information
and also keeping record of the same.

Mr. Yawer Elahi Sofi, Advocate

for information and necessary action.
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HIGH COURT OF JAMMU & KASHMIR AND LADAKH AT SRINAGAR

(Exercising powers of Bar Council under Section 58 of the Advocates Act, 1961)
* b &

——
| PROVISIONAL |
| __ENROLLMENT |

NOTIFICATION
2l ak S8
No: ag }IRGILP Dated: |} -09-2023

It is hereby notified that vide High Court Order Dated 31.08.2023

Ms. Zarina Banoo

D/O Mohd Raza

R/O Pushkumthrumsa Near Middle School Thrumsa, Tehsil & District Kargil
has been admitted and enrolled as an Advocate on the rolls of Jammu and
Kashmir Bar Council provisionally for a period of one year from the date of
issuance of this notification, subject to the verification of his/her Provisional /LL.B
Degree Certificate from concerned University and verification of his/her character
and antecedents from CID. His/her name has been entered under serial

No.JK-935-2023 in the roll of Advocate maintained by this Registry.

The renewal/ nsion of provisional licence/enroliment must be
sought before the date of expiry unless the absolute/final enroliment as an

Advocate is o re.

By Ord )
y er | e
I? istrar (Administration)

No:LUSN2$ (0 /RGILP Dated \3.09.202360“/ /}?ﬁ

Copy forwarded to the: -

Principal District and Sessions Judge, Kargil.

Secretary, Bar Council of India, New Delhi

Manager, Government Press, Srinagar for publication in the next issue of
Government Gazette.

President, District Bar Association, Kargil.

CPC e-Courts, High Court of J&K and Ladakh, Srinagar for uploading on

the official website. .
Incharge Chief Librarian, High Court Wing Jammu/Srinagar for information

and also keeping record of the same.

Ms. Zarina Banoo, Advocate
...... for information and necessary action.
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HIGH COURT OF JAMMU & KASHMIR AND LADAKH AT SRINAGAR

(Exercising powers of Bar Council under Section 58 of the Advocates Act, 1961)
* & %

PROVISIONAL *
I ENROLLMEN T

NOTIFICATIQ_H
o a3

/RG/LP Dated: 1 3 _-09-2023

It is hereby notified that vide High Court Order Dated 31.08.2023

Mr. Zahid Bashir Bhat
S/0O Bashir Ahmad Bhat
R/O Yangoora, Shalapora, Tehsil Lar, District Ganderbal

has been admitted and enrolled as an Advocate on the rolls of Jammu and
Kashmir Bar Council provisionally for a period of one year from the date of
issuance of this notification, subject to the verification of his/her Provisional /LL.B
Degree Certificate from concerned University and verification of his/her character
and antecedents from CID. His/her name has been entered under serial

No.JK-936-2023 in the roll of Advocate maintained by this Registry.

Th newal/extension of provisional licence/enroliment must be
sought before the date of expiry unless the absolute/final enroliment

Advocate is ordered there before.
By Order

W/

ministration)

.
No:\XN6(— ££ /RGILP Dated 13.09.2023 %xﬂz

Copy forwarded to the: -

Principal District and Sessions Judge, Ganderbal.

Secretary, Bar Council of India, New Delhi

Manager, Govemment Press, Srinagar for publication in the next issue of

Government Gazette.
President, District Bar Association, Ganderbal .
CPC e-Courts, High Court of J&K and Ladakh, Srinagar for uploading on

the official website.
Incharge Chief Librarian, High Court Wing Jammu/Srinagar for information

and also keeping record of the same.
Mr. Zahid Bashir Bhat, Advocate
...... for information and necessary action. ‘
- -
RegistrartAdministration)

&i
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HIGH COURT OF JAMMU & KASHMIR AND LADAKH AT SRINAGAR
(Exercising powers of Bar Council under Section 58 of the Advocates Act, 1961)

| PROVISIONAL |
|__ENROLLMENT |

NOTIFICATION

Io&R 2k N3
No: o IRGILP Dated: | -09-2023

It is hereby notified that vide High Court Order Dated 31.08.2023

Mr. Zakki Ahmed Manhas

S/0 Maroof Ahmed Manhas

R/O Samote, Tehsil Surankote, District Poonch.

has been admitted and enrolled as an Advocate on the rolls of Jammu and
Kashmir Bar Council provisionally for a period of one year from the date of
issuance of this notification, subject to the verification of his/her Provisional /LL.B
Degree Certificate from concerned University and verification of his/her character

and antecedents from CID. His/her name has been entered under serial
No.JK-937-2023 in the roll of Advocate maintained by this Registry.

The renewal/extension of provisional licence/enroliment must be
souqaht before the date of expiry unless the absolute/final enroliment as an
Advocate is ordered there before.

By Order ‘ aw""'/

~)
Regijstrar {Administration)

NolN2 67 7Y RGP Dated |2,09.2023

Copy forwarded to the: -
Principal District and Sessions Judge, Poonch.
Secretary, Bar Council of India, New Delhi
Manager, Government Press, Srinagar for publication in the next issue of
Government Gazette.
President, District Bar Association, Poonch.
CPC e-Courts, High Court of J&K and Ladakh, Srinagar for uploading on
the official website.
Incharge Chief Librarian, High Court Wing Jammu/Srinagar for information
and also keeping record of the same.
Mr. Zakki Ahmed Manhas, Advocate

...... for information and necessary action.

N o Ok b=
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Registrar (Administratioh)
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HIGH COURT OF JAMMU & KAS]EIM]R AND LADAKH AT SRINAGAR

(Exercising powers of Bar Council under Section 38 of the Advocates Act, 1961)
* % &

| PROVISIONAL |
|__ENROLLMENT |

NOTIFICATION

No: 2.0 2e)RG/LP Dated: |3 -09-2023

It is hereby notified that vide High Court Order Dated 31.08.2023

Mr. Zahid Gul
S/O Ghulam Mohammad Dar
R/O Water Hail, Tehsil Khansahib, District Budgam

has been admitted and enrolled as an Advocate on the rolls of Jammu and
Kashmir Bar Council provisionally for a period of one year from the date of
issuance of this notification, subject to the verification of his/her Provisional /LL.B
Degree Certificate from concerned University and verification of his/her character
and antecedents from CID. His/her name has been entered under serial

No.JK-939-20223 in the roll of Advocate maintained by this Registry.

The renewal/extension of visional licence/enrollment must
ought before ate of expiry unl e a juteffinal enroliment as an

Advocate is ordered there before.

By Order \/ o y’

’

I? jistrar (Administration)

No:UN 7SR /RGALP Dated 12.09.2023 %

Copy forwarded to the: -

Principal District and Sessions Judge, Budgam.

Secretary, Bar Council of India, New Delhi

Manager, Government Press, Srinagar for publication in the next issue of
Government Gazette.

President, District Bar Association, Budgam.

CPC e-Courts, High Court of J&K and Ladakh, Srinagar for uploading on

the official website. . . ‘
Incharge Chief Librarian, High Court Wing Jammu/Srinagar for information

and also keeping record of the same.
Mr. Zahid Gul, Advocate

...... for information and necessary acﬁoK—/ ",
o /
~ .

Registrar (Administration)
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